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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, August 10, 1988/Sravana 19, 
1910 (Saka) 

The Lok Sabha met at 
Eleven of the Oock 

fMR. SPEAKER in the chair] 

ORAL ANSWERS TO QUESTIONS 

{Translation) 

Haj Pilgrims 

+ 
*202. SHRJ RAJ KUMAR RAJ: 

SHRI MANVENDRA SINGH: 

Will the Mimster of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether a large number of Haj 
pilgrims had returned to their homes dis­
appointed due to Inadequate arrangements 
for their pillgrimage; 

(b) if so, the reasons thereofor; 

(c) w,hether .. Government propose to 
conduct an enquIry into the matter; and 

(d) if so, by what hOle? 

t 

[fng/ish) 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AffAIRS (PROF. 
KK.TEWARI): (a) Government have asked 
the Central Haj Committee and the 
concerned State Haj Committees to 
intimate the number of pilgnms who were 
unable to avail of the charter flights from 
Delhi between July 16 and 19 1988. From 
estimates available the number of 
disappointed pilgrims was relatively small. 

2 
(b) to (d). The Government have already 

initiated an enquiry into the matter and this 
is expected to be completed shortly. 

[Translation J 

SH RI RAJ KUMAR RAI: Mr. Speaker, Sir, 
this matter has attracted the attention of 
the whole of country. Hajis were beaten in 
Delhi and there have been quarrels also. 
They had to rush from Haj committee to 
airport but had to return. Even then Gov­
E'rnment's reply is that they were making 
enquiry as to how many passengers were 
left behind. They said that the number such 
passengers was relatively small, which had 
come to their notice. I want to know the 
reasons for which at the last moment two 
special flights were arranged with the per­
mission of Government of Saudi Arabia. 
What were the reasons for not arranging 
them before hand and concerned passen­
gers could not be at their residence about 
the flights by which they had to go. 

PROF. KK TEWAR1: Mr. Speaker, Sir, as 
I have told you that we have initiated an 
enquiry into it and accordmg to our infor­
mation, most of the piligrirns left behind, 
were sent by chartered flight. There was 
some confuSion due to whIch the flight was 
delayed, when we came to know about the 
confuSion and problems arising due to it, 
then the Government of India requISitioned 
three flights and the pllignms were sent by 
the flights of Air-India ... You are aware that 
all this work is done through Haj Commit­
tee and it is for them to see that how many 
pilgnms have already left for Haj, what is 
their total number and how many pilignrns 
are left behind. They arE' c;upposed to have 
these figures. \\le ~sked feu' a report from 
them and I WOUld like to I eiterate that the 
number of pilgnms left behind was very 
small. It is not that a large number of pil­
grims have to face disappointment. 
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SH RI RAJ KUMAR RAI: I had asked that 
the Report concerning the pilgrims left 
behind should have been made available in 
the Hoose by now. You are saymg that 
there was some confusion and entire 
source of information was Haj Committee 
due to which, this confusion occurred. 
Would you like to tell that is it nQt a fact 
that the Haj Committee consists of such 
people who are politically motivated and 
belong to only one party? They do not 
bother about the Haj Pilgrims. All these 
things happen. Will the hon. Minister take 
the responsibility of providing information 
to the pilgrims well in advance about their 
scheduled flights etc., so that they should 
not have to go to the air-port again and 
again and can be saved from the exploita­
tion by politically motivated members of 
Haj Committee? 

PROf. KK TEWARI: Sir, J have already 
stated that enquiry is being made into it, so 
that in future such problems or incidents 
do not occur. As soon as the report is 
received, we will take all the steps so that 
such incidents do not occur again and no 
one is put to inconvenience. 

The second question asked by the hon. 
Member was that the actions of HaJ 
Committee are political and it is mainly 
constituted by the members of one politIcal 
party. This is totally baseless. This is a 
stabJtory committee and its members are 
very devoted type of people who have be­
lief in Haj and this committee has been 
constituted for the facility of the Haj pil­
grims. It is totally baseless to say that this 
committee is politically motivated and ac­
tions are taken with any political considera­
tions and I would like to reiterate that we 
will take necessary steps on the receipt of 
the report, so that such things 80 not occur 
again in future. (Interruptions) 

SHRI SALAHUDDIN: I would like to ask 
\ the hon. Minister that Hajis were called 

from Bihar for going to Zeddah by second 
"Akbar" ship and the papers sent, also 
showed the same information. But those 
252 Hajis·were stopped on arrival at Bom­
bay and told that they have not to go by . 
that ship .. In their place, Hajis from Kashmir 
were sent. , wrote a letter to the then 

Minister immediately but I have not got any 
reply till now. I would like to know clearly 
that why those Hajis, who were scheduled 
to go by second ship "Akbar", were 
stopped and Hajis from other state were 
sent. let me have reply to this please. 

PROF K.K. TEWARI: Mr. Speaker, Sir, 
the question is very clear. The present 
question is about the pilgrims who were 
scheduled to go by a flight from Delhi. If 
the hon. Member wants the information, 
he sh'Ould give another notice. 

[English] 

SHRI KHURSHID ALAM KHAN: The 
hon. Minister has said that there was a 
slight confusion in the arrangements. But I 
would like to rnention that there was total 
confusion in the arrangements particularly 
at Delhi and there was no such confUSIOn 
at any time in the prevIous years. Another 
thing which tn~ non. Minister has said IS 
that they appoint 'only such people on the 
Haj Committees who are IIlterested in Haj. 
Sir, the chairperson of the Central Hal 
Committee has never done any Haj and 
she has been the Chalm1an for the last 
three years. How can sLich a person under­
stand the problems of the Hajis and can be 
expected to do anything for the people 
who are proceedu:ig on theIr Hilj? 

I would certamly like the Hon. Mmister 
to conduct thIS enqUIry not only locally, but 
at three places, Central Haj CommIttee, 
Bombay and UP Haj Committee at 
lucknow and that you will find that the 
things are revealing. 

PROF. K.K TEWARI: I am happy that the 
hon. Member has approved of oor ac­
tivities regarding Haj pilgrimage in the ear­
lier years. Only this year, as , said, there 
were some problems and that is why the 
Government has ordered an enquiry and 
once the enquiry report IS available to us, 
we WIll take all pOSSible measures to re­
move all such irnt.mts in future. 

SHRI KHURSHID ALAM KHAN: 
Normally, a lady is never a Chaimlan of 

. such Committees anywhere. 
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SHRI ATAUR RAHMAN: The Hajis who 
come to Delhi normally do, not have any 
place to stay here. Can the Minister in 
future organize some sort of a system for 
temporary accommodation ~f the Hajis in 
Delhi, or would he think of bringing in the 
system of building up guest houses for Ha­
jis? T.nat would be a very good expression 
of goodwill. 

THE MINISTER OF EXTERNAL AFFAIRS 
(SHRI P.V. NARASIMHA RAO): I would like 
to submit to the hon. Members that this is 
not an activity which is conducted by 
Government directly. All this is done by the 
Cp.ntral Haj Committee and the State Haj 
Committees wherever they have been 
constituted. Everythil,\~ needs to be done 
through them and it is well known that we 
do not do anything directly. We can 
certainly pass on the information, pass on 
the suggestion to the Haj Committee, help 
them in whatever manner possible to 
enable them to do their duties properly 
and if something goes wrong we will look 
into It and tell the Parliament, tell Members 
how it has gone wrong, why it has gone 
wrong and see what can be done to see 
that it does not go wrong again. This is all 
that the Government can do. \/\'e can do 
the work of a catalyst and helper but we 
cannot take on the direct responsibility of 
conducting this activity. ThiS is not 
possible. This is what I would like to 
submit to the Hon. Member. Subject to 
this, whatever suggestions come, we take 
them and pass them on to the Haj 
Committee, discuss with them and If they 
find that the suggestions are good and 
feasible and they can be implement,ed, 
then they will certainly do it. And we will 
see that some help \\ilich IS needed by 
them in order to do these good things, is 
also rendered to them. ThIS will be the 
position of the Government! Sir. 

Help from Canadian Nationals to 
Terrorists in Punjab 

+ 
"'203. SHRI SAIFUDDIN CHO\\'DHARY: 

SHRJ SURESH KURUP: 

Will the Minister of EXTERNAL AffAIRS 
be pleased to state: 

(a) whether the Minister of State for 
External Affairs (Juring his recent visit to 

. Canada brought to the notice of the ~­
dian Government that there was definite 
proof in possession of Government of India 
to show that some Canadian nationals 
were helping terrorists in Pur;ab; and 

(b) if so, the outcome of the talks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (PROF. 
K.K. TEWARI): (a) From time to time Gov­
ernment has drawn the attention of the 
Government of Canada to the strong evi­
dence of assistance provided by some 
Canadian nationals for terrorist activities in 
Punjab. This matter was discussed during 
the recent visit of the Minister of State for 
External Affairs to Canada. 

(b) The Canadian Government con­
firmed that it would continue to cooperate 
with the Government of I ndia in combating 
the international dimensions of terrorist ac­
tivities directed against India. 

SHRI SAIFUOOIN CHOWOHARY: Sir, 
the answer given by the Han. Minister is 
too general to make out anything concrete 
from it. During the tour of the Minister of 
State in the Ministry of External Affairs, Shri 
Natwar Singh, to Canada a PTI. dispatch 
stated that, he says, 'We have identified 
people who send money to the terrorists in 
Punjab". On the basis of this concrete 
announcement by the Minister of State in 
the Ministry of External Affairs what action 
did the Government of India ask the 
Government of Canada to take against 
those people whom the Minister has iden­
tified himself? I would like to have a con­
crete answer for this. 

PROF K.K. TEWARI: Sir, during the visit 
of Mr. Natwar Singh to Canada, he had 
discussions with his counterparts there and 
whatever evidence he was able to collect 
dbout the Canadian nationals of Indian 
origil"\ we have passed on this information 
to them.Jt is an on-going process. They are 
cooperating with us and I must say that in 
recent two' years the Canadian Govern­
ment has extended cooperation to us, and 
... hared informatiOn wjth us. So, ~tever 
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evidence come across to us we pass it on 
to them. It is for the Canadian Government 
to take action and I am sure that they will 
take action within the ambit of their laws. 

SHRI SAl FUDDIN CHOWDHARY: 
Anyway, Sir, nothing comes out of it al~o. 
As you have identified yourself, I would hke 
to know how many Indian nationals con­
nected with the terrorism have sought for 
the refugee status in Canada and whether 
you have requested the Canadian Govern­
ment .... (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: Will 
you please htar me? 

SHRI P.V. NARASIMHA RAO: It is not 
proper to ask for this information. 

SHRI SAIFUDDIN CHOWDHARY: Why 
not? What is there, Sir? 

SHRI P.V. NARASIMHA RAO: This is the 
information shared by the Governments 
with a view to initiate action on their sides. 
If you have any specific question then you 
can ask. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: That 
means nothing has happened. If you have 
identified 50 people, cann't you say that 
we have identified 50 people? 
(Interruptions) 

SHRI P.V. NARASIMHA RAO: We are 
satisfied, Sir. We went into the matter. Our 
High Commissioner is fully in the picture. 
He is in contact with them. We are satisfied 
that whatever is possible is being done by 
them and we are sure that they will do 
whatever we want them to do within the 
ambit of their laws. I don't think that this 
information can be placed on the Table of 
the House. If you have any specific ques­
tioI\ if it is possible for us to answer, we 
are prepared to answer. 

SHRI BASUDEB ACHARIA: It is very 
, specific question. 

SHRI SAlfUOOIN CHOWDHARY: 
Whether you have asked them to extradite 
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certain people who took shelter there 
seeking refugee status? 

SHRI P.V. NARASIMHA RAO: The ex­
tradition of those people who have been 
identified ... (Interruptions) 

SHRI SAifUDDIN CHOWDHARY: No, 
you cann't answer. It is all right if you don't 
answer. 

SHRI P.V. NARASIMHA RAO: This win 
compromise whatever action we are asking 
them to take. So, this is not possible. If 
there is any specific question of about one 
person, yes, we can certainty, if possible, 
share it with the Parliament. But I would 
like the hon. Members to please cooperate 
with us so that this thing is properly acted 
upon, rather than just getting information 
and making it more difficult for action to be 
taken on the other side. 

SHRI SURESH KURUP: I would like to 
know the number of terrorists who are in 
the wanted Jist of Government of India and 
who have sought asylum In Canada and 
whether the Government of Canada has 
given them asytum. That is all. The Minist~r 
should place before this House at least thIS 
information. 

SHRI P.V. NARASIMHA RAO: There is 
no question of their asking asyfum. They 
are already there. Some of them are Cana­
dian citizens and some are Indian citizens. 
They have been indulging in certain activi­
ties and whenever those activities come to 
light, we bring them to the notice of the 
Government of Canada and it has been our 
experience that they have been cooperat­
ing in whatever manner it is possible to do 
so within the ambit of their laws. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): f would just like to add that 
among the countries where we are havi~g 
problems with Sikh terrorists, Canada IS 

giving us the maximum cooperation and I 
would request the members not to create a 
si~tion which would compromise their 
action against the terrorists in Canada. 
Thank you. 
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SH RI R.L BHATIA: There are certain 
organisations such as the World Sikh Youth 
Organisation which are located in Canada. 
They are collecting money and sending it to 
the terrorists. They are also going to Pak­
istan where they meet their counterpart 
terrorists and they discuss the strategy and 
then operate. May I know whether you are 
aware of this fact that there are organisa­
tions which are located in Canada? If you 
know them, what action has been taken by 
you in contacting the Government of 
Canada to take action against them? 

PROf'. K.K. TEWARI: Mr. Speaker, the 
organisations which have been operating 
from the Canadian soil and collecting 
money and extending help and support to 
the terrorists in the Punjab are known. We 
have taken up this matter with the Cana­
dian Government and I must inform the 
House that the role of the Canadian Gov­
ernment in this respect has been very co­
operative and very helpful. For example, 
the Canadian Foreign Minister, Mr. Joe 
Clark, has written to the Provincial Pre­
miers there in Canada and he has also wnt­
ten to the elected representatives of the 
Canadian Parliament not to associate 
themselves with any of these organISations 
whose activities are directed against India 
and promotIng terrorism in India. To this 
extent, I think the role of the Canadian 
Government has been very admirable. 

Implementation of 20-Point Programme 

·205. SHRI KHURSHID AlAM KHAN: 
Will the Minister of PROGRAMME IMPLE­
MENTATION be pleased to state: 

(a) whether the recent review of the 
implementation of the 20-Point Programme 
had revealed a very dismal situation, par­
ticularly in regard to the implementation of 
programmes covering the minorities; and 

(b) if so, the corrective measures taken 
to ensure the effective implementation of 
the 20-Point Programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PlANNING AND MINISTER 

OF STATE IN THE MINISTRY OF PRO­
GRAMME IMPLEMENTATION (SHRI BIREN 
SINGH ENGTI): (a) and (b). A statement is 
given below. 

Statement 

(a) No, Sir. The Ministry of Programme 
Implementation .monitors the 20-Po;nt 
Programme on a regular monthly basis in 
respect of 29 selected items of the 
Programme which are amenable to 
monthly monitoring but no specific review 
of the implementation of the Programme 
has recently been undertaken. The Monthly 
Progress Report for the month ending 
March'88 which covers the performance 
for the full year 1987-88, has revealed that 
out of the 29 items being monitored on a 
monthly basis performance under 24 items 
was -Very Good" (90% and above of the 
target fixed), "Good" (between 80% and 
90% of the target fixed), under 3 items and 
"Poor" (below 80% of the target fixed) in 
respect of only two items. The performance 
cannot, therefore, be said to be dismal. 

It may be mentioned that the 20-Point 
Programme does not contain any 
programme .. ~lating to minorities. 

(b) Does not arise. 

SHRI KHURSID ALAM KHAN: I have 
gone through the Statement I know that 
this 20-Point Programme has been in oper­
ation for a long time. But unfortunately, 
there has been no impact as far as the mi­
norities are concerned either in education 
or employment or in trade and commetU. 
Therefore, I would like to know as to what 
the assessment made by the Government 
is. What does it reveal? What improve­
ments have been made? What objectives 
have been achieved? And if not achieved, 
what are the reasons therefor? 

SHRI BIREN SINGH ENGlI: I have 
already submitted in my statement that so 
far as the 20Point Programme is con­
cerned, we have selected 29 items which 
we monitor on a monthly basis. On the ba­
sis of the report received for the month of 
March 1988, it has been found that out of 
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the 29 selected items which we monitor, 
the performance for 24 items is 'Very 
Good' and the performance for 3 items is 
'Good'. It shows that the overall 
performance is very satisfactory. 

So far as the problem of minorities is 
concerned, in our 20 Point Progl?lmme, 
there is no mention about any programme 
for minorities as such. I n fact, this is dealt 
with by another Ministry, namely, the Min­
istry of Welfare. 

SHRI KHURSHID AlAM KHAN: Sir, , am 
afraid the hon. Minister has not given a 
satisfactory answer. My question is very 
simple. I am asking him whether there has 
been a slide-back in the 34 subjects which 
I have mentioned or whether there has 

.. _ been an improvement in it. 

SHRI .SIREN SINGH ENGTI: If it is a 
specific question, then of course I need a 
separate notice from the hon. Member. 

SHRI KHURSHID AlAM KHAN : I am 
asking you regarding education employ­
ment, trade and commerce. 

SHRI BIREN SINGH ENGTI: That is why 
I have stated that the overall performance 
is very good. 

SHRI KHURSHID ALAM KHAN: What is 
the criterion of being good and bad? 

SHRI SIREN SINGH ENGTI: It is already 
stated that we monitor the 29 items. 

SHRI KHURSHID AlAM KHAN: Have 
you any statistics to support yout state­
ment? 

SHRI BIREN SINGH ENGTI: It is there 
in the statement. I wifllay it on the Table. 

AN HON. MEMBER: No, no. 

SHRI BIREN SINGH ENGTI: I wiH read 
out the figures just for the information of 
the Members. 

As I said we have selected 29 items 

which we mentioned their overall perfor­
mance is very good. 

(1) Fair Price Shop, 203 per cent of 
target 

(2) House-sites allotted 167 per cent 

(3) Improved OJUlhas 166 per cent 

(4) Bio-gas Plants 146 per cent 

(5) Pumpsets 143 per cent 

SHRI KHURSHID AlAM KHAN: These 
are all irrelevant. . 

SHRI BIR~N SINGH ENGTI: I am 
coming to your question . 

SHRI G.G. SWELL: No, no. He has 
asked specially about education, employ­
ment, trade and commerce, these 3-4 

"items. 

SHRI BIREN SINGH ENGTI: We have 
progressed well in the field of employment 
and in the field of education. As per our re­
ports .... 

SHRI G.G. SWEll: You get the figures 
and lay them on the Table of the Hotlse. 

SHRI BIREN SINGH ENGTI: Whatever 
figures the Members want to know about 
these items, I will give them or I will lay it 
on the Table of the House. But the overall 
performance IS good. 

SHRI G.G. SWEll: That IS all right. 

SHRI BAlASAHEB VIKHE PATll: land 
ceiling and surplus land distribution is one 
of the points of the Twenty Point Pro­
gramme. 

Upto March last year, 77.75 Iakh acres 
were declared surplus of which 58.36 lakh 
acres taken under possession and only 
45.38 lakh acres were distributed. What 
about the balance lands which are not dis­
tributed and which are under litigation? 
What action is the Government going to 
initiate so that land is available for distribu-
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tion to the landless and their economic 
standards can be improved? 

SHRI SIREN SINGH ENGTI: It is true 
tha~ the two items are lagging behind. It 
includes surplus land also. Sut this pro­
gramme is being implemented by the State 
Gpvernments. There are some bottlenecks 
;n the implementation of these pro­
grammes. It is true that this programme is 
not fully implemented. But as I said, we do 
monitor on a monthly basis all important 
items. Whenever we come to know of any 
deficiency, we naturally wnte to the State 
Governments and bnng it to their notice 
for taking corrective steps. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker Sir, the hon. Minister is absolutely 
right to say that no specific item under the 
Twenty POint Programme is directly related 
to the minorities. And all the same, there 
have been Instructions by' the Central Gov­
ernment, to my knowledge, as well as by 
various State Governments that in the pro­
cess of Implementation the share that goes 
to the mlnonty communities should also be 
mOnitored. Gopal Singh Panel was set up 
by the Government to look into the share 
of the mlnontles and other backward 
classes In the benefits of development. 
That Report was submitted to the Govern­
ment. Of course, we do not have that Re­
port yet before us. It has not been tabled In 

the House, It has been under consideration 
for five years. Sut, I would like to know 
from the hon. Minister whether, in view of 
the Pnme MIOIster's Fifteen POint directive 
for the welfare ot the mlnontles which 
touched upon matters ot economic devel­
opment, the hon. Minister has instituted a 
monitoring system In respect of such spe­
cmc programmes, like allotment of house­
sites, provision of educational facilities, 
employment, bank credit, etc. which are 
measurable? Does he monitor the share 
that g~ to the minorities and other de­
pressed sections of the community? 

SHRI BLREN SINGH ENGTt: As I said, so 
far as the programmes relating to minon­
ties are concerned, these are looked after 
by the Ministry of Welfare. We simply 
monitor the 20-point programmes. We do 
not monitor this minorities' programme. 

• 
So far as the 20-point programmes are 

concerned, these facilities and benefits go 
to every community--all classes of people, 
those who are below the poverty line. This 
20-point programme is for poor people. It 
includes majority and minority, and all 
classes and groups. Naturally, all the 
benefits will also go to the minorities. 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAV SINH SOLANIC): 
The hon. Member is right. There is some 
survey going on with regard to those areas, 
where there is a concentration of minori\}' 
communities; and that survey is being done 
by the Ministry of Welfare. When it come 
to our notice, perhaps we will be in a posi­
tion to give the details. 

THE MINISTER OF HOME AFFAIRS (S. 
SUTA SINGH): Sir, I would like to sup­
plement the answer. There is a regular cell 
in the Ministry of Welfare and in the Min­
istry of Home Affairs. We monitor very 
closely the implementation of the 15-point 
programme. 

SHRI G.M. BANATWALLA: The Prime 
Minister also should supplement the ans­
wer. 

Amount Spent on ASlV-D2 Mission 

*206. SHRI C. MADHAV REDDI: 
SHRI P. KOLANDAIVELU: 

Will the PRIME MINISTER be pleased to 
state the money spent on ASlV-D2 Mission 
which took off on 13 July, 1988 but failed 
immediately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL­
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI KR. NARAYANAN): The 
amount spent on ASLV-D2 Mission consists 
of cost of launch vehicle ASL V -02 and the 
SROSS-2 Satellite. The cost of the launch 
vehicle is about Rs. 6.00 crores and of the 
Satellite about Rs. 3.00 crores. 
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SHRI C MADHAV REDDI: This is the 
second failure of the ASlV launches, and 
the Government announced that it was 
only an experimental launch. I would like 
to know--and when I put this question I do 
not mean any disrespect or discourage­
ment to the Indian scientists who are 
working and develcping technology in the 
frontier areas-how fast we are learning, 
and whether we have found out the 
reasons for the failures. Last year, when the 
ASlV launch failed, some enquiry was con­
ducted. I would like to know what is the 
result of that enquiry, and what rectifica­
tions had been carried out in the second 
launch. 

After this second failure, Government is 
reported to have instituted a committee, a 
Failure Analysis· Committee'. I would like 

to know whether the committe',: had gone 
into these aspects and whether they have 
reported the reasons. 

SHRI K.R. NARAYANAN: With regard to 
the first point raised by the hon. Memberl 

viz. whether we have learnt any lessons at 
all from previous experience especially the 
failures, I wish to say that we have been 
learning lessons, especially from the 
failures, because that is how we can come 
to the real crux of the technological 
problem, and try to correct it, ana improve 
upon our technology. When the first ASl V 
Mission had failed, a Failure Analysis Com­
mittee was set up; and I think I have al­
ready told the House what were the find­
ings of this Committee. Unfortunately, they 
could not come to a single cause which 
was responsible for this; and, therefore, 
they came to three alternative, possible 
causes for the failure. Two of them were 
open electrical circuit, and closed electrical 
cirruit failures, and the third one was ran­
dom failure. They have also looked, at that 
time, into the entire question of the func­
tioning of the vehicle itself; and modifica­
tions were made in ASlV-D2, as a result of 
this. I would like to read out the modifica­
tions: 

The first stage ignition did not function 
in ASlV·l and so, redundancy in pyro­
initiators was added to ASLV -02, in order 
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to avoid any ignition trouble. As you know, 
the ignition did work in ASlV-D2. 

The mechanical safe arm device was 
deleted. They thought probably it was a 
new device and it might have come in the 
way of the ignition. Therefore, they deleted 
that from the device. Electrical safe arm 
mechanism similar to SlV-3 was adopted. 
The telecommand override made indepen­
dent of the pyro circuit. ignition system 
fully qualified under vibration and vacuum 
environments, because there was a suspi­
cion that vibration during the entire take off 
might have affected the ignition system. 
Therefore, it was improved upon. As a re­
sult of it, several modifications were 
brought out so also in the control system. 
Therefore, as a result of the first failure and 
examination of it, we came to several new 
improvements. Modifications were made in 
02 an<khe failure of 02 is unfortunate. The 
Failure Analysis Committee set up ha~ not 
so far come to the cause of it. Millions of 
data have to be examined and analysed 
and various simulation exercises have to be 
conducted. If may refer to INSAT - Ie, our 
Scientists have not been able to detect the 
cause of failure of one of the Solar power 
packs. If they are able to detect the cause 
of the failure, then measures would be 
taken -to correct them if it is possible to 
correct them; it is very difficult to say now if 
it would be possible or not. But; at the 
same time, they are also attempting to 
keep the satellite in safe operation because 
it is functioning at 50 per cent of the ca­
pacity. Therefore, whatever they may do, 
we should not do anything to jeopardise 
the normal functioning of the satellite so 
that we can get 50 per cent basiC functions. 

SHRI C .MAOHAV REDOI: The Minister 
said that the cost of ASL V -02 was Rs.9 
crores--Iaunch vehicles cost is about Rs. 3 
crores. I take it that the total cost of Rs. 9 
crores is not a loss, because some of it 
must have been spent on the infrastruc­
ture. How much of this has been spent on 
infrastructure which would be utilised for 
the future launches and how much of it 
would be the real loss 7 

SHRI K.R. NARAYANAN: Some infra­
structure is involved in it which may ~ of 
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the order of Rs. 1 crore specifically intented 
for this partiaJlar launch. But there is gen­
eral infrastructure at Sriharikota itself which 
is intended not only for ASl V but for all 
launches; and there is a separate expendi­
ture for it. In addition to Rs. 19.73 crores, it 
would be about Rs. 4.95 crores and that is 
a general infrastructure for all kinds of 
launches; it is not a 'Ioss in the sense t!.at 
even in 02, certain technology has been 
tested and this will help us in improving 
our further launches. 

SHRI P. KOLANOAIVELU: A ... "ually 
ASl V -02 is a second failure for the scien­
tists. In March 1987, ASlV-01 was 
launched before the eyes of the hon. Prime 
Minister and also the Chief Minister of 
Andhra Pradesh, NTR. But it fell into the 
Bay of Bengal after 164 seconds. This fell 
into the same Bay of Bengal after 150 sec­
onds. So, there is a success actually. It is a 
disappointment not only for the scientists 
but also for the nation. After spending 
many crores of rupees, the picture shows 
that it is just like a Oiwali cracker. It fell 
into the Bay of Bengal after lifting from the 
earth; actually, after 150 seconds, it fell into 
the Bay of Bengal. (Interruptions). It is our 
money which is being wasted. I am also a 
tax-payer; my money is being wasted. Do I 
not have the right to ask such a question? 
(Interruptions). 

I am coming to the question. 

SHRI THAMPAN THOMAS: After all, Rs. 
9 crores only. 

SHRI KOLANOAIVElU: Mr. U.N. Rao, 
Chairman of the ISRO, say that all models 
and equipment were tested, an the con­
ceivable tests for the success were carried 
out and after having tested all the equip­
ment and then only ASLV-02 has been 
launched. Why is there a failure? Of course, 
I understand that there are so many 
branches like the Aeronautics and so on. I 
want to know whether the Government 
will go deep into this in order to find out 
whether any CIA mission is involved 
among the scientists. Because, a bad name 
has come to India becuase of the failures, 
in the launching of ASl V 0-1, 0-2 and 
PSlV. Actually this ASlV 0-2 is sought to be 

looked upon as a work-horse for a new 
satellite programme worth Rs. 23 crores. 

May I know from the hon. Minister 
whether the Govemment will initiate ac­
tion against such of those scientists there 
who do not work hard 'or who have not 
put their minds into their wo~ and to find 
out why there are failures, again and again? 
Will the Government take action against 
them? 

MR. SPEAKER: Mr. Kolandaivelu, failures 
are the stepping stones to success. 

SHRI THAMPAN THOMAS: They are 
rerurrent failures. 

SHRI KR. NARAYANAN: We would fully 
agree. All of us are disappointed, every 
Member of this House is disappointed 
about this failure. The people are disap­
pointed. Even more so, the scientists 
themselves are disappOinted by this failure; 
because having put in so much didicated 
work over the years if it does not become a 
success it is a matter of great disappoint­
ment for them. But, I think, on account of 
that, I cannot agree with the hon. Member 
that we should not continue our space 
programme. We cannot shoot the painist if 
the music is not good, because something 
has gone wrong; it is only the pianist who 
can produce the music. (Interruptions) 

Only our scientists can launch the 
vehicle and the satellites and take us into 
the space age. We have no other alterna­
tive. But sacking the scientists or having a 
kind of inquiry into the conduct of the 
scientist, I think ~that kind of a thing shows 
a basic misunderstandmg or basic lack of 
understanding of the scientific process and 
scientific and technological creativity. 

SHRI P. KOLANDAIVElU: Is It not lack 
of coordmation among the scientists? 

SHRI KR. NARAYANAN: If something 
wrong is found out as a result of the in­
quiry, or the examination that we are 
making, we will certainly correct it. We 
have not foud any lack of coordination. I 
want to tell the hon. Member that this kind 
of a failure is not a new thing. A developed 
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country like the United States also had it. A 
comparable thing is the Scout spacecraft of 
the United States, which is very much likf' 
the ASlV. They have failed in the first, third, 
fifth and the seventh flights. This has hap­
pened in a very developed country like the 
USA. You know what happened to the 
Challenger. 

SHRI P. KOLAr'JDAIVElU: India IS a 
poor country. 

MR. SPEAKER: What is there in it? 

SHRI K.R. NARAYANAN: We have to 
take a decision, whether we have the 
courage, the determination to make this a 
SIJCcess. But if we are disappomted at the 
first or second to failure, then we will never 
succeed in this. 

SHRI G.G. SWElL: Ali of our more 
consequential satellites have been lifted 
into the space by foreign space centres, 
whether it is American, or European or the 
Soviet Union. 

Whereas Qur miniscule efforts have 
failed, I am not casting aspersions on our 
sciE:ntists. I will be the last person to diS­
courage them. I agree with the Minister It 
we were to get into the space age, we have 
to get there through our SCientists. No\\, 
the Minister went into the details of nltt\­
g~tty as tv where we have failed, what Ig~l­
ticn worked and failed. But In spite of that, 
this happens again and again. I would like 
to know whether there is some basIC In­

adequacy in the way we are functioning In 

our Space Centre because knowledge IS 

accesSible from other Space Centre be­
cause knowledge is accessible from other 
Space Centres In the world. If basiC inade­
quacy is t·here, we would fail despite all our 
efforts to correct the nitty-gritty. I would 
like to know whether we propose to take 
any steps to remedy those inadequacies. 

MR. SPEAKER: I think, the Minister has 
already explained this. 

SHRt K.R. NARAYANAN: It is not fac­
tually correct to say that all our attempts to 
launch satellites have failed. We have 
launched three Sl V Satellites successfully 
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from Sriharikota in to orbit with 50 Kgs. 
pay load. We have spent up 195 sounding 
rockets successfully from the same place. 
Therefore, what you are saying that our 
miniscule attempts have failed, is not factu­
ally correct. We have sent up three SLY 
satellites and it was not a small achieve­
ment. .. . (lnterruptions) 

SHRI C.G. SWEll: Then, why have you 
failed? 

SH RI K. R. NARAYANAN: Some people 
have got a touching faith in foreign 
technology and think that if we could 
launch from abroad, we would succeed. 
INSAT l-C was one hundred per cent 
Amencan technology. Even that also did 
not succeed ... . (lnterruptlons) 

SHRI G.G. SWELL' INSAT l-C was not 
lifted Into space by our vehicle, but by the 
Eurc;>pean vehicles 'Ananne'... (lnterrup­
tlons\ 

We did not make INSAT l-C ourselves. 
We made it .n cooperation With the 
Amencans. 

MR. SPEAKER: O.K 

Recruitment of Engineers to Military 
Services 

*207. SHRI Rt\~ BAHADUR SINGH: 
\\'111 the Mintster of DEFENCE be pleased 
to state: 

(a) whether the 6eneral ban on re­
cruitment was made appltcablt> to the re­
cruitment of engineers In the rlllittary ser­
vices; 

(b) If so, whethent IS a fact that Insplte 
of this ban the Southern Command had 
appOinted 2030 persons in 1985; and 

(c) It so, the additIOnal financial burden 
consequent on these appointments so far? 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TlON AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI· 
GRAHl): ~a) Yes, Sir. 
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(b) 2236 persons were appointed in the 
Southern Command during April/May, 
1985. 

(c) The expenditure incurred on these 
appointments prior to their regularisation 
in Npvember, 1986 was approximately Rs. 
360 l'akhs. 

{Translation J 

SHRI RM1 BAHADUR SINGH: Mr. 
Speaker, Sir, it has been stated in the reply 
that inspite of ban on recruitment, new re­
cruitment has been made. So I want to 
know the circumstances in whICh new re­
cruitment has been made and tor that 
when, what and from whom the orders 
were obtained? 

{English] 

SHRI CHINTAMANI PANIGRAHI: Sir, 
the last circular was sent on 02.04.1985 
and it was 'until further orders'. It reached 
the Southern Command by 18th April 
1985. Therefore, these appointments were 
made between first April 1985 and 18th 
April 1985. The number of appointments 
made during that period was 2,236. Then, 
after 18th April 1985, when this message 
reached the Southern Command, another 
206 appointments were made and they 
were irregularly made. The hon. Member IS 

very vigilant on this. A court of inrFJlrY was 
ordered as to why 206 appointments were 
made after the ban order was received by 
the Southern Command. Action was taken 
against concerned persons. 

{Trans/a tion ] 

SHRI RAM BAHADUR SINGH: Sir out of 
the recruited people how many personnel 
have been posted in the country after 
training and how many personnel have 
been sent to Sri lanka with I PKF I want to 
know whether all the personnel sent to Sn 
Lanka are safe and sound. 

[fng/ish] 

SHRI CHINTAMANI PANIGRAHI: This 
has nothing to do with I PKF. This is only 
regarding recruitment to military Engi-' 

neering service of Southern Command. Sir, 
we got released posts for these vacancies 
because the work load was expanding and 
we were constantly being requested for 
that from September 1984 onwards. 

From about Rs. 340 crores the workload 
went upto aboUt Rs. 460 crores. The work 
load was increasing because of many new 
projects coming up and the manpower was 
less. Therefore, we went on pursuing with 
the Government, Ministry of Finance, to 
give us these posts so that we can 
reguJarise these appointments. Therefore, 
we got released 24,900 posts for the MES 
of the Southern Command. We have 
recruited about 10,000 work force which 
includes the regularisation of posts already 
recruited? 

SHRI THAMPAN THOMAS; Are you 
having any proposal to have further devel­
opment and further recruitment in the 
Southern Command at Trivandrum? \ViI! 
you develop it further by recruiting more 
personnel there in the near future? 

SHRI CHINTAMANI PANIGR!\HI: I am 
happy that Hon'ble Member IS mterested 
In prOViding further emplovment op­
portunities. 'Ne are trying tor that. 

SH RI KS. RAO: It is generally agreed 
that the training of Military Engineering 
Service is very tough and the people who 
come out of the training, are found to be 
more disciplined and knowledgeable and 
have acquired self-confidence. May I know 
from the hon. Minister, instead of banning 
recruitment in Military Engmeering Service, 
will he think in terms of reducing the re­
tirement age so that competent people will 
come out of the Military Engineering Ser­
vice With confidence, I..:nowledge and disci­
pline who can be put to use in civii ser­
vices? 

SHRI CHINTAMANI PANIGRAHI: 
quite appreciate the sentiments expressed 
by the hon. Member, Mr. Rao. But we had 
not put the ban. It was a general ban order. 
Rather we are trying to get move and move 
posts cleared as and when required. We 
know that the Military Engineering Service 
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people are efficient and well trained. We 
agree with you on that. 

Punjab Terrorists Unks with Drug 
Traffickers in Pakistan 

( 

·208.,SHRI BANWARI LAl PUROHIT: 
SH'k1 MURLI DHAR MANE: 

Will the Minister of HOME AFFAIRS be 
pleased to stare: 

(a) whether the proof of Punjab ter­
rorists having link with the drug traffickers 
in Pakistan has since established by the In­
ternational Criminal Police Organisation as 
reported in the H industan Times d~ed 17 
July,1988; 

(b) whether on the basis of the reports 
of the International Criminal Police 
Organisation, Government has taken any 
action so far, 

(c) if so, the details thereof; and 

(d) what other steps Government 
propose- to take to solve the issue by dis­
russing with the Pakistan Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl..., PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) Pe~ic bulletins circulated by ICPO-­
Interpol have disclosed evidence regarding 
links between drug traffickers and terror­
ists. 

(b) and (c). In March, 1988, the Gov­
ernment of India, in collaboration with 
ICPO-Interpol convened ad hoc inter-re­
gional meeting of heads of drug services 
from Europe and Indian sub-continent at 
New Delhi. The nexus between drug traf­
fickers and terrorists was discussed In de­
tail and specific recommendations for ac­
tion including measurers for better ex­
change of informatiem and intelligence and 
mutual cooperation were evolved. 

(d) Drug trafficking, terrorism and 
related matters were discussed in detail be· 
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tween Home Secretary of India and Interior 
Secretary of Pakistan in May 1988, ;n which 
both sides had agreed to extend mutual as­
sistance in fighting the menace. 

{Translation] 

SHRI BANWARI LAl PUROHIT: Mr. 
Speaker, Sir, the hon. Minister has ac­
cepted in his statement that there is a link 
between the terrorists and drug traffickers. 
I want to submit that according to the re­
port published in the press 25,000 mes­
sages have been exchanged between the 
I nterpol and the intelligence departmpot. 
Out of them 40 per cent messages that is 
about 10,000 messages confirm that 
Heroin is smuggled through India and the 
weapons bought from there are given to 
the terrorists and this work is being done 
on large scale. It clearly shows that drug 
trafficking through terrorists at such a large 
scale and acquiring of weapons is not pos­
sible without the connivance of Pakistan. I 
would like to ask the hon. Minister that 
what effective steps have been suggested 
in the meetings held at the Home Secretary 
level, on implementation of which this drug 
trafficking and smuggling of arms and 
making them available to terrorists will be 
stopped. I want to know the decisions that 
have been taken in the meeting of Home­
Secretaries. 

[English} 

SHRI CHIDAMBARAM: As I said in the 
main answer, the two countries have 
agreed to exchange information and intelli­
gence. If specific cases of smuggling of 
drugs come to the notice of either country, 
we have agreed that a flag meeting will be 
convened at the Company Commander 
level to facifttate deterrent action. Both 
before the meeting of May, )88 and after 
the meeting of May, 1988, Pakistan· has 
shared information and intelligence with 
the Indian agencies. In this aspect the co­
operation has been reasonably satisfactory 
because, I think, Pakistan is also concerned 
about the impact of drug smuggling on its 
people. 
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{T rans/ation} 

SHRI BANWARI LAl PUROHIT: Mr. 
Speaker, Sir, it is clear that Pakistan Gov­
ernment is helping in drug trafficking and 
smuggling of arms in our country. When 
these" things are mentioned to them, they 
give round about answers. It has already 
been established that they do not intend to 
stop it. I want to know whether these 
things will go on like this or you will take 
some action against Pakistan in order to 
stop this smuggling. 

[Eng/ish} 

SHRI P. CHIDAMBARAM: Sir, on the 
basis of information with us, I can say that 
there continues to be an exchange of in­
formation and intelligence between the 
Pakistan agencies and the Indian agencies 
on drug smuggling. I am not willing to go 
beyond that. But I do not think it will be 
correct to say that there is no information 
echange between the agencies on drug 
smuggling. 

SHRI DINESH GOSWAMI: Sir, the drug 
abuse is growing in increasing proportion 
in this country and this has become a 
concern to the parents all over. I do not 
think smuggling is taking place only at the 
borders with Pakistan, but there are other 
borders also which' do not want to name. 
I would like to know whether the" Govern­
ment has taken some coordinated efforts 
with other governments also to see that 
the smuggling does not take place. 

SHRI P. CHIDAMBARAM: Yes, Sir, 
smuggling takes place across other borders 
of India, particularly on the Indo-Nepal 
border and the Indo-Burma border. Hon. 
Members are aware that the Prime Minister 
has set up a high-powered sub-committee 
of the Cabinet, which is chaired by the 
Home Minister. This Committee has met, if 
I remember right, about seven or eight 
times in the last three months. This Com­
mittee monitors and directs the entire anti­
drug operations. We have taken a number 
of steps and I think if there is a specific 
question, we can disclose all the steps that 
are being taken under the directions of this 

Committee. The Minister of State for Fi­
nance, Shri Ajit Panja is a member of the' 
Committee and he has visited Nepal and 
Burma and has held talks with the govern­
ments there. This Committee continues to 
do its work. I believe it win be a continuing 
Committee and a lot of steps are being 
taken in our fight against drugs. 

{Translation] 

Seizure of Fake Currency Notes 

*209. SHRI VIlAS MUTTEMWAR; 
SHRI SARFARAZAHMAD: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether recently fake currency notes 
were seized in Delhi and other parts of the 
country; 

(b) if SO, the number of persons arrested 
for being involved in this racket, the value 
of fake currency notes recovered and the 
places where such currency notes were 
being printed; and 

(c) whether Government have been 
able to nab the gang-dons involved in this 
racket? 

[Eng/ish} 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBUC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) The registration, investigation, detectiun 
and prevention of crime is the responsibil­
ity of the State Govemments/umon Terri­
tory Administrations. However, in so far as 
Delhi is concerned, some fake cunency 
notes were seized during the current year. 

(b) In Delhi 3 persons were arrested. 
The value of fake currency notes seized is 
Rs. 976/-. The places where these notes 
were printed have not come to the notice 
of Delhi Police. 

(c) Neither any racket nor any gang­
dons came to the notice of Delhi Police. 
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[Translation} 

SHRI VIlAS MUITEMWAR: Mr. Speaker, 
Sir, it appears from the Ministry's reply to 
my question that my question _has not been 
taken seriously. So far as the question of 
fake currency notes ;s concerned, the cir­
culation of such· notes is most often seen In 

many p:arts including cities of the country. 
More often than not, it appears as If the 
Ministry of Home Affairs poes not have the 
requisite data. Circulation of fake currency 
notes is regarded as a conspiracy to cause 
destabilisation in a country and to its 
economy. I want to knwo whether the 
Ministry of Home Affairs takes the circula­
tion of fake currency notes seriously? What 
are the state-wise details in respect of such 
incidents? The Ministry should not SIde­
track this issue treating it to be states' re­
sponsibility. Will the Ministry of Home Af­
fairs take it seriously? 

[English] 

SHRI P. CHIDAMBARAM: Sir, we are 
very serious about the forged currency, 
fake currency, and I would appeal to the 
State Governments also to be very serious 
about this kind of crime. Since the 
administration of this law regarding 
detection and prosecution of offences is for 
the State Governments, we do not compile 
infonnation. But I have some information 
of some State Governments regarding the 
rurrencies seized in 1988. For example, the 
hon. Member may be interested to know 
that in Maharashtra 2961 rupees of fake 
currency notes were seized In Greater 
Bombay and two persons have been 
'arrested. In Delhi, as I said, Rs.967 were 
seized and three persons have been 
arrested. We have registered a number of 
cases. But we are not able to identify any 
mafia or any group which in dulges in this 
in an organised manner. 

An hon. Member. It is th~ Govern­
ment's failure. 

SHRJ P. CJ-HDAMBARAM: Sir, it can be .. 
construed as failure in one view and on the 
"other it can also be construeo as success 
when I say that the amount of currencies 
which has been detected as fake is small. 

The point is that it is not a major crime in 
this country, if a very major incident of fake 
currency comes to the notice, certainly we 
will ask the e.B.1. to step in. But this is a, 
matter which the State Government is to 
deal with and if the State Government ask 
us for help, we will certainly give necessary 
help. I n fact, we will have this matter inves­
tigat~ by the e.B.1. 

[Translation] 

SHRI VIlAS MUTTEMWAR: Mr. Speaker, 
Sir, the hon. Minister has said that it is very 
small figure. The figure is small because the 
circulation of fake currency has not been 
brought under control. Efforts should be 
made to detect the Pnnting Press where 
such fake currency notes are printed. It is a 
very serious matter and shifting the re­
sponsibility to the State Governments on 
this count will not do. It is a conspiracy to 
weaken the economy of the country. I 
would like to know from the hon. Minister 
whether some foreign countries are also 
involved in it? 

[English] 

SHRI P. CHIDAMBARAM: Sir, while I 
admit that there is some fake currency in 
circulation, I don't think that it will be cor­
rect to present or paint a very alarming pic­
ture of the crime. But I am not underesti­
mating ·that this crime must be detacted 
and must be prosecuted. If hon. Member 
so Wishes, f will· certainly accept his sug­
gestion and I will write to the State Gov­
ernments asking them to be more vigorous 
in pursuing this crime. But let us not paint 
or present a too alarming a picture when it 
is not so alarming as is made out here .. 

{Translation} 

SHRI JAI PRAKASH AGARWAl: Mr. 
Speaker, Sir, I would like to point out that 
very often fake currency notes are detected 
in the Banks. But instead of handing over 
such cases to the police, these cases are 
closed there itself. As a result of it, no po­
lice case can be made out and the infonna­
tion cannot reach the Government. I would 
therefore, like to know the number of 
banks where such fake currency notes have 
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been detected as per the figures available 
with teh Ministry and what action has been 
taken against them? How many persons 
have been booked for this offence? 

[English] 

SHk, P. CHIDAMBARAM: Sir, It is not 
correct to say that banks do not resport de-

. tection of fake currencies. On the contrary, 
most of the cases which are registered are 
based upon complaints given by the banks. 
for example, in Delhi, in the current calen­
dar year, upto 25-7-1988, 17 cases have 
been registered and three persons have 
been arrested. The total value of fake cur­
rencies is Rs. 967. Most of these com­
plaints have come from' the Reserve Bank 
of India, Bank of Maharashtra and Gnnd­
lays Bank and some other fake currencies 
have been detected in market plaEes. 

[Translation J 

SHRI JAI PRAKASH AGARWAl: Has any 
Press been seized in thIS Connection and 
where are these printed? 

[English! 

SHRI P. CH I DAM BAR AM: SIr, banks de­
tect fake currencIes when people come and 
present them eIther for deposIt or when 
they come to change the currency. That IS 
how one comes to know of It. In mark.et 
places, the shop-keE'pers detect It when 
somebody gIVes It for bU}'lng things. In 
most of the cases, the man who actually 
presents it is innocent. He has been duped 
somewhere earlier. We have to trare the 
sources of the fake \..urrency. We have reg­
Istered cases. It is crime. It has to be Inves­
tigated and pr~ecuted vIgorously. But It IS 
not so alarming as we may think. 

SHORT NOTICE QUESTION 

Entry of Harijans into the Nathdwara 
temple 

S.N.Q.No l .. SHRI SHA1TM' SRIRAMA 
,\'URTY: Will the Minister of WELFARE be 
pleased 'to State: 

(a) whether Harijans are not allowed 
entry into the Nathdwara Temple in Ra­
jasthan for offering prayers; 

(b) whether Union government have 
directed the Government of Rajasthan to 
provide adequate protection to Harijans 
wanting to enter the Temple; 

(Q whether Union Government are 
aware of the recent march to the Temple 
marking a popular protest against this 
practice; 

(d) whether Government have also 
taken cognizance of the recent utterances 
of the Shankaracharaya of Puri against the 
entry of HariJans into temples; and 

(e) if so, the action taken or proposed 
to be taken against him? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAjENDRA 
KUMARI BAJPAI): (a) According to reports 
received by Govt. there is no ban on the 
entry of Scheduled Castes iinto the Nathd­
wara Temple for offering prayers. 

(b) The Government of Rajasthan was 
advised to proVIde protection to the 
Scheduled Castes who want to enter the 
temple to offer prayers. 

(c) Yes Sir. 

(d) and (e). On the bas.s of press re­
ports, the Government of Rajasthan was 
requested to examine the question of tak­
ing action in the light of the Constitution 
and the proviSIons of Section 3, 7 (1) (c) 
and 15 (1) of the ProtectIon of Civil Rights 
Act, 1955. The Government of Rajasthan 
has informed that they have got to examine 
the legal aspects related to prosecution as 
the only basis for the utterances of the 
Shankaracharya of Puri are the reported 
statements spec~"y sincfl' he has accord­
Ing to the later Press Report (on 8.7.88), 
dented bulk of his earl,er reportE'd state­
ments. 

SHRI SHATIAM SRIRMM MURTY: Sir, 
my question was whether Harijans are not 
allowed entry into the Nathdwara Temple 
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in Rajasthan. The answer is: "According to 
reports received by the Government there 
is no- ban on the entry of Scheduled Castes 
into the Nathdwara Temple." I have not 
asked whether there is a ban or not. I have 
asked for a simple fact whether Harijans 
are aUowed or not allowed into a particular 
temple. Sir, it is a well-known fact that 
Harijans during the course of the last four 
decades of Independence have not been 
allowed entry into these temples. That be­
ing the case, what is the action which the 
Government is now proposing to take to 
enforce the civil rights in respect of H~ri­
jans in that particular area? In order to en­
sure Harijans' entry into the temple, the 
Government, it <:lppears, failed in its efforts 
yesterday to arrange a march to the Temple 
of Nathdwara and that is the latest report. 
Sir, under these circumstances, what is the 
action which is proposed to be taken by 
the Government of India? 

DR. RAJENDRA KUMARI BAJPAI: Sir, I 
want to report to the House and the 
House will be glad to know that just now I 
received a report from the Chief Minister of 
Rajasthan that Harijans and all those who 
are safaj mazdoor or we call bhangis, have 
all entered Nathdwara Temple and they 
were received by the son of the pnest of 
the Temple. So, they were taken to the 
temple ... (Interruptions) 

AN HON. MEMBER: when? 

DR. RAJ EN ORA KUMARI BAJPAI: At 
about 11 AM. I think today. Today they 
had entered and they were received by the 
son of the head priest and they were wel­
comed. It is not that ... . (lnterruptions). I 
want to say that these people, those who 
have entered the temple just now, an hour 
bade, are the local people and specially 
from the bhang; community. So, we~can say 
that we have succeeded in persuading the 
priest and other people and the local p~o-
pie. 

SHRJ AMAl DA ITA: Why persuade? 
There is no question of persuasion. 

asHRi BASUDEB ACHARIA: It is the rigbt 
of the people (Interruptions). 
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DR. RAJENDRA KUMAR! BAJPAh Our 
object was... (Interruptions). they an! of 
Sauth Indiari ·origin. Our aim was that Har­
ijans must enter the Temple. 
(Interruptions). That shouting will not do. 

SHRI BASUDEB ACHARIA: It is the right 
of the people .. . (Interruptions). 

DR. RAJENDRA KUMARI BAJPAI: I am 
just saying it. I had instructed the Rajasthan 
Government .that as there is no ban on en­
try of the Harijans, so they should give pro­
tection .. (lnterruptions). let me explain. 
(Interruptions). They should enter the T em­
pie, it is our policy, and it is the declared 
policy of the Government and so there is 
no use shouting about all these things. 

Sir, I am glad that the Rajasthan 
Government listened to our advice and 
they have made the effort so that now the 
Nathdwara Temple is open to Harijans. 
There is no question that it is not open to 
them. (Interruptions). 

[Translation J 

MR. SPEAKER: What are you dOing? 

[English] 

What are you dOing? 

(Interruptions). 

DR. RAJENDRA KUMARI BAJPAI: Sir, as 
you know that when I asked the Chief 
Minister of Rajasthan to take adequate 
measures for providing protection to all 
devotees, particularly the Hari,ans who 
want to enter the Nathdwara Temple to 
offer prayers-now they have entered the 
temple and so we are all happy. We con­
gratulate the Chief MinISter. 

SHRI AMAR ROYPRAOHAN: The chief 
priest should be prosecuted immediately. 

SHRI BHATIAM SRIRAMA MURry: Sir, 
the point is, there is a specific duty Cast on 
the State Government to identify areas 
where the untouchability is being practised 
and also to take suftkient and adequate 
steps to ensure that penal action is taken 
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against all such persons who are perpe­
trating these obnoxious social evils for sev­
eral years. When that being the case, how 
is it that the State Government has kept 
silence for the last 4 decades and only 
now, only "today declares that some action 
has \»een taken. It is not merely that. 

I would lik~ to ask the Minister one 
thing. The head priest himself was absent 
and he was away at Bombay. And the Min­
ister is now stated to have persuaded the 
son of the head priest to do it, whereas it is 
his duty and it is his obligation that is cast 
on him and he has no right to object the 
Harijans' entry into the T emple.So, the 
question is, whether the Government 
woul~ take necessary steps to take over 
the Temple under the management of the 
Religious Endowment Act and appoint a 
Harijan as priest of the Temple. 

No.2, the other thing is, words spoken 
or any sentence written in encouragement 
of the practice of untouchability is a 
cognizable offence. The Shankaracharaya of 
Puri has made' a public statement and 
committed a punishable offence. Then, 
steps should have been immediately taken 
by the Government against any persons 
whosoever they may be. Why was it not 
done? (Interruptions). 

MR. SPEAKER: It was done earlier. 

DR. RAJENDRA KUMARI BAJPAI: Sir, he 
has asked me three questions at a time. 

MR. SPEAKER: You reply to one of them. 

DR. RAJENDRA KUMARI BAjPAI: First, I 
would like to say that till these 40 years, 
the priests have taken this view that there 
is no untouchability practised in' the 
Nathdwara Temple and he has given it in 
writing also. 

I would like to read it out as to what the 
head priest has stated. 

SHRI INDRAJIT GUPTA: When did he 
say7 

OR. RAJENDRA KUMARI BAJPAI: It is 15 
days back. It is not just now. 
(Interruptions.) 

SHRI SURESH KURUP: It is not true 
(Interruptions) 

DR. RAJENDRA KUMARI BAjPAI: After 
this question was raised he said this. 

[T rans/ation J 

It is a letter from the priest in which it is 
stated that according to the Pushtimargiya 
Sect which was funded by my fore fathers, 
any Brahmin, Kshatriya, Vashya and Shudra 
who observe 'Maryada' of the Sect 
becomes Pushtimargiya Vaishnva. Ours is a 
path of love by which one can observe 
'Maryada'. One who believes in our princi­
ples becomes Krishna's favourite. It is well 
known that Nathdwara is a Pushtimargiya 
Vaishnav Temple and there is no ban on 
the entry of Harijans into it. The devotes of 
Shrinath Temple are Vaishnavs and also 
those who believe in Vaishnav religion. 

(English] 

He has categorically said that there is 
no ban on the entry of Harijans in the 
Nathdwara Temple. So, that is the position. 
(Interruptions.) 

SHRI BHATTAM SRIRAMA MURTY: I 
have not received the repty. 

MR. SPEAKER: About what? 

SHRI BHATTAM SRIRA.MA MURTY: I am 
asking the Minister to take over the temple 
and appoint ii Harijan as priest. 
(Intenuptions.) 

MR. SPEAKER: No, Yes, Mr. Jaipal 
Reddy. 

(lntemlptions.) 

SHRI S. JAIPAl REDDY: Mr. Speaker, Sir, 
I would like to know from the Minister 
whether it is true that instead of arresting 
the Shankaracharaya of Puri, they had ar­
rested Swami Apivesh and his Harijan 
followers while they were going to the 
Nathdwara temple? What are the reasons 
therefor? 
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DR. RAJENDRA KUMARI BAjPAI: Shri 
Shanbracharya has denied his own state­
ment. (Interruptions) 

[Translation] 

MR. SPEAKER: At least try to listen. You 
are not acrustomed to listening. 

[English] 

How do I know it? 

DR. RAJENDRA KUMAR. MJPAI: The 
second thing is, two persons in Rajasthan 
had gone to the court (Interruptions) and it 
is also pending in the Supreme Court 
against Shri Shankaracharya. It is subjudice 
now and we are just watchipg what is the 
judgment of the Supreme Court and the 
other court. So, it has already gone to she 
court. 

MR. SPEAKER: We cannot allow dis· 
crimination. 

DR. RAJENDRA KUMAR. BAJPA.: We 
cannot allow discrimination. , 

SHRI S. JAiPAL REDDY: I asked the 
question about Swami Agnivesh. It is part 
of the question. 

rr ransJationJ 

MR. SPEAKER: Don't make a noise. 

(English] 

DR. RAJENDRA KUMARI BAjPAI: ThIS 
country is not governed by the preachings 
d people like Shri Shankaracharya. It is our 
country which is supreme. In this country 
there is no untouchability, Shankaracharya 
or no Shankaracharya. (Interruptions) 

SHRI BASUDf8 ACHARlA: What about 
Swami Agnives!l? 

MR. SPEAKER: He has asked about 
Swami Agnivesh. 

DR. RAJ EN ORA KUMARI BAJPAI: 
Covemment has given all protection to 

Swami Agnivesh. But, while he was going, 
there was some stone-pelting and there 
was tension and Section 144 was promul­
gated. In the Mandir area also, there were 
demonstrations and 1,000 or 2,000 people 
and gathered. Seeing all these things, the 
State Government though it wise just not 
to allow him to go further. He was per­
suaded not to procee~ further as there may 
be internal law and order situation. 

SHRI BASUDEB ACHARIA: This is be­
cause of the class character of this Gov­
ernment (Interruptions). It ;5 unfortunate 
that after 40 years of independence, Swami 
Agnivesh has not entered the temple. I am 
putting the suplementary. It is unfortunate 
after 40 years of independence, Swami Ag­
nivesh had to take a march to enter the 
temple. (Interruptions) Has the Govern­
ment of Rajasthan done everything to en­
able him to enter into the temple? May I 
know whether it has been taken up With 
the Government of Rajasthan and action 
has been taken against the Government of 
Rajasthan? 

MR. SPEAKER: It is all Irrelevant. 

(Interruptions) 

[Translation) 

MR. SPEAKER: It is enough. 

WRllTEN ANSWERS TO QUESTIONS 

[English} 

Strike by T Mlil NMu Government 
Em~yees and Teachers 

*204. DR. DAlTA $AMANT: Will the 
Minister of HOME AfFAIRS be pleased to 
state: 

(a) whether the Tamil Nadu Gov­
. ernment employees and teachers were on 

strike recently; 

(b) if so, details of their demands; and 

(c) the steps taken to settle the disp­
sute? 



37 Written Answers SRAVANA 19, 1910 (SAM) Written Answers 38 

THE MINISTER OF HOME AFFAIRS (S. 
SUTA SINGH) (a) Yes, Sir. 

(b) The main demands .of employees 
and teathers were (i) Pay parity with Cen­
tral Government staff; (ii) One month pay 
as bonus; (iii) to treat the teaching and 
non-teaching staff ;n private schools and 
colleges as Government employees and 
grant of all concessions eligible to Gov .. 
emment Employees and Teachers; (iv) 
grant of medical allowances and to extend 
the House Rent AJlowance to all the areas 
and (v) to grant regular pay scale to all 
teachers and government employees on 
consolidated pay system and to appoint 
the part-time teachers as full-time teachers. 

tc) Consequent on the decisions taken 
on 15/7/1988 with the office bearers of 
the Associations, a considerable section of 
Government employees returned to work 
on 19/7/1988 itself. All the other reported 
for duty on 26/7/1988 consequent on the 
decisions taken on 22/7/1988. 

Information from States 

*210. SHRI ANANDA PATHAK: 
SHRI BASUDEB ACHARIA: 

Will the minister of HOME AFFAIRS be 
pleased to state: 

(a) the procedure followed by Union 
Government for obtaining information from 
the State Governments on matters of law 
and order or of general administration in 
the State; 

(bj the levels at which such information 
is sought; and 

(c) the circumstances in which any in­
vestigating or other agency of the Union 
~vemment can directly obtain informa­
tion from the State without involving any 
political or administrative level of the State 
Government? 

THE MINISTER OF HOME AFFAIRS (S. 
r,UTA SINGH): (a) As per well establi,shed 
practice, fortnightly Confidential Reports 0 •• 

matters of law and order and ,pnetal situa­
tIon are sent by the State Go~ernment to 
the Central Government 

(b) The reports are sent at the Gov­
ernment level by officers authorised to 
send such communications. 

(c) As a normal practice, Investigating or 
other agencies of the Union Government 
constantly interact with their counter parts 
in the State Government on matters of 
mutual interest. 

Compenution to Indian Victims in 
Shooting Down of Iranian Airliner 

*211. S'_'RI M. RAGHUMA REDDY: 
SHRIMATI D.K. BHANDARI: 

Will the minister of EXTE RNAl AHAI RS 
be pleased to state: 

(a) the number of Indians who lost their 
lives in the Amercian shooting do\\-n of an 
Iranian airlines over the Persian Gulf in the 
first week of July, 1988; 

(b) the details of compensation they are 
entitled to and actually received by them so 
far from the Iranian air liries company and 
the Government of Iran; and 

(c) the amount of compensation of­
fered/paid by the US GQvernrqent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARI) (a) Teoo Indian nation­
al lost their lives in tpp inCIdent 

(b) and (c). There has been no indica­
tion so far that lranair or the Govern.".,t 
of Iran plan to pay compensation on the 
basis of their responsibility for the disaster. 
The United State Government on the other 
hand has expressed its readiness to pay 
compensation' to the legal heirs of the 
deceased passengers without any 
admission of liability. The investigation into 
the responsibility for the shooting down of 
the aircraft has not so far been formally 
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released. Government 'have communicated 
the list of Indian passengers to th'e United 
State Government and artion is in hand to 
identify their legal heirs. , 

Anti Terrorist Cell in the Capital 

*212. SHRIMATI MADHUREE 
SINGH: 

SHRI JAGANNATH PATNAIK: 

Will the Minister of HOME AFFAIRS be 
pteased to state: 

(a) Whether Government propose to es­
tablish ~ new anti-terrorist cell in the 
capital; 

(b) if so, the details of the proposed cell; 
and 

(c) by when it is likely to start function­
ing? 

THE MINISTER OF HOME AFFAIRS (S. 
BUTA SINGH): (a) to (c). AnOperation Cell 
of Delhi Police dealing with terrorists is al­
ready functioning. A proposal has been re­
ceived from Delhi Administration in July, 
1988 for strengthening of this Operation 
Cell. The proposal envisages creation of 
additional posts and purchase of vehicles 
and equipment. 

Deal with Hemlock Semi-Conductor 
Corporation (U.s.A.) 

*213. DR. SUDHIR'ROY: 
SHRI HANNAN MOUAH: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have been 
able to fix responsibility for the deal be­
tween the Department of Electronics and 
Hemlock Semi-Conductor Corporation of 
U.SA which resulted in unfruitful expendi­
ture of Is. 7.92 crores, as pointed out by 
the C&AC in his n!pOrt for the year ended 
31st March, 1987 (No.7 of 1988) Union 
CoYemment (Scientific Departments); 

(b) ,if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl­
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVEl­
OPMENT, ATOMIC ENERq, ELEqRON­
I~ND SPACE (SHRI K.R. NARAYANAN): 
(a) Yo (c). The report of the Comptroller & 
Auditor-General is to be considered by the 
Public Accounts Committee. The Govern­
ment had even before the C&AG's report 
taken action to enquire into the matter and 
has come to the conclusion that certain of­
ficials had failed in adequately assessing in­
digenous technological development in the 
field of polysilicon. Appropriate action 
against the concerned officials have been 
taken. As regards the payment made to 
Hemlock Semi-Conductor Corporation of 
USA, we have received from the Corpora­
tion technical know-how, process design, 
standard operating procedures and mate­
rial requisition documents for production of 
polysilicon whi~h would be indigenously 
used for the development of polysilicon 
technology especially of electronic grade. 

[Translation J 

Amount Spent on Minimum Needs 
Programme 

*214. SHRI BAlWANT SINGH 
RAMOOWAUA: 

SHRI TEJA SINGH DARDI: 

Will the Minister of PlANNING be 
pleased to state: 

(~) whether during the first three years 
of the Seventh Five Year Plan only about 
one third amount under the Minimum 
Needs Programme has been spent out of 
the total amount allocated to raise the 
standard of living of rural population; 

(b) if so, the details and reasons in this 
regard; 

(c) whether Government have c0n­

ducted any SlINey to ascertain the impac.t 
on the standard of living of the rural people 
~ spending this amount; and 
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(d) if so, the details in this regard? 

THE MINISTER OF PlANNING AND 
MINISTER OF PROGRMtME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) No, Sir. About 60 per cent of the total 
outlay has. spent in the first three years. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

IEnglish} 

Freedom Fighters Pension Cases from 
West Bengal 

-216. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether about 7,000 application for 
Swatantrata Sainik Samman Pension from 
West Bengal recommended by the State 
Advisory Committee are pending with 
Union Government over different ..penods; 

(b) if so, the steps being taken by 
Government to grant pernsion to these 
freedom fighters; 

(c) whether Union Government have 
set up a'1Y committee to settle these cases; 

(d) if so, the composition of the 
Committee and whether the State Gov­
ernment was consulted in this regard; and 

(e) the action taken by this Committee 
to settle the pending cases? 

THE MINISTER OF HOME AFFAIRS (S. 
BUTA SINGH): (a) and (b). The last date for 
receipt of application for Swantantrata 
Sainik Samman Pension was 31st March, 
1982. A special drive to dispose off pend­
ing cases was undertaken in JUIy-August, 
1986 and all the pendin~ cases were dis­
posed off. No application from West Ben­
gal is pending. However, representations 
against rejection of applications have been 

received for review after the drive. These 
are being proc~. Effort is being made 
to dispose them off early. 

(c) and (d). It has been decided to set 
up a non-official Committee to screen the 
cases of freedom fighters whose area of ac­
tivity lay in the present Bangladesh. This 
Committee has not yet been constituted. 

(e) Does not arise. 

Facilities for v.c.R. Manufact~rers 

-217. SHRIMATI BASAVARAjESWARI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to 
provide facilities for VCR manufacturers In 
the country; 

(b) if so, the details thereof; 

(c) whether a Committee of Secretaries 
was also appointed for the purpose; 

(d) if so, whether the Committee has 
submitted its report and if so, the recom­
mendations of the Committee; and 

(e) by when these are likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL­
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS, 
AND SPACE (SHRI K.R. NARAYANAN): (a) 
and (b). Letters of Intent have been ISSUed 
to three parties in private sector and it has 
also been decided to issue a letter of In­
tent to one party in public sector for the 
manufacture of VCRjVCP. 

(c) to fe). The matter was considered by 
Committee of Secretaries (COS) and the 
Project Approval Board (PAB). Based on 
their recommendations these Letters of In­
tent have been issued. 
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Wireless Allowance to C.R.P.F. Personnel 

*218. SHRI VIjAY KUMAR YADAV: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether after 1986 the wireless 
altowance has been discontinued affecting 
adversely the T~., D.A., and A.DA. to the 
Central Reserve Police F~rce personnel; 

(b) whether there is a great resentment 
among the C.R.P.F. personnel due to this 
loss; and 

(c) if so, the steps Government propose 
to take to compensate the loss caused to 
them? 

THE MINISTER OF HOME AFFAIRS (S. 
BUTA SINGH): (a) to (c). Prior to 1.1.86, 
CRPF (non-gazetted) personnel working in 
Communication Branch were in receipt of 
special pay ranging from Rs. 40-50 which 
used to be taken into account for the 
purpose of TA/DA/ADA/ etc. Pending a 
review of special pay attached posts, the 
rates of spl. pay for such staff have been 
doubled on the basis of recommendations 
of 4th Pay Commission. In accordance with 
general policy decision being applied in re­
spect of all Central Government employees 
(including CRPF) spl. pay is not counted for 
any purpose whatsoever. No proposal.has 
been received from CRPF with regard to 
any grievance from the employees. 

~ at Residences of Heads of 
Indian Missions AbroH 

*219. SHill THAMPAN THOMAS: 
SHRI BAlASAHEB VIKHE PATIL: 

Win the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether Government have any 
machinery to inspect the stocks, machinery 
and furnishers at the residences of the 
Head of Indian Missions abroad and 
whether a periodical inspection is made of 
such articles; 

(b) whether the attention of Gov­
ernment has been recently drawn to the 

fact that several articles were found missing 
from an Indian Ambassador's residence; 

(c) if so, the details thereof, and 

(d) the step taken to recover the 
missing articles? 

THE MINISTER Of STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (PROF. 
K.K. TEWARI): (a) Yes, Sir. There are both 
internal checks and periodic inspection by 
the Ministry as well as the audit authorities. 

(b) Yes, Sir. 

(c) The relevant details have been 
submitted to the Comptroller and Auditor 
General of India. 

(d) Recoveries are not considered 
, necessary as appropriate remedial action 

has been taken to the satisfaction of the 
Comptroller and Auditor General of India 
who has stated that there is no outstanding 
impropriety on the part of the Embassy or 
the Ministry. 

Terms Offered under Re-Employment 
Scheme for Ex·Servicemen 

'11220. SHRI UTTAM RATHOD: 
SHRI VIJAY N. PATIL: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether there are schemes under 
implementation to re-employ ex-service­
men in different estabhshments under his 
Ministry; 

(b) if so, the details of the same and 
how many ex-servicemen were absorbed 
under those schemes and in what cate­
gOries during the last two years; 

ic) whether sev~ral ex-servicemen 
resented on different grounds the tenns 
offered to them under the schemes' and , 

(d) if so, the reasons therefor and 
Government's reactions thereto? 
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THE MINISTER OF DEFENCE (SHRI 
KC. PANT): (a) to (d). In order to rehabili­
tate ex-serviQemen in civil posts Central 
Government has provided for reservation 
of vacancies in Group 'c' and Group '0' 
posts in Central Government Departments 
and Central Public Sector Undertakings 
including Nationalised Banks, as follows:-

Central Government Public Sector 
Departments Undertakings 

including Nation 
alised Banks 

Group 'C' 10% 
. Group '0' 2~ 

-------- - ---------
These provisions also cover civilian 

posts in the establishments inckJdfn.g Pub­
lic Sector Undertakings under the Ministry 
of Defence. During the last 2 years (1986 
and 1987), the number of ex-servicemen 
re-employed in Group 'C' posts IS 819 and 
in Group '0' posts 895 under the Ministry 
of Defence. 

Retired Officers of the thr~e Services 
can also be re-employed in the respective 
Services. Office,? who retire as Colonels, 
U. Colonels, and Majors and seek re-em­
ployment are re-employed in the Anny with 
their consent against appointments tenable 
by officers of the rank of Captains. They 
are normally attached to and function un­
der the Formatton Headquarters. In the Air 
Force, retired officers of the rank of Wing 
Commander and below can be re-em­
ployed against posts of Squadron leader 
and Flight lieutenant, Group Captain of 
Flying Branch against posts of Squadron 
leader and Hony. Commissioned Offi­
cers/Master Warrant Officer, Warrant Offi­
cers/Junior Warrant Officers against posts 
of Sergeant/Corporal. In the Navy -officers 
of the rank of Commanders and below on 
their retirement can be re-empJoyed in the 
rank on which they retired or one rank 
below with their consent Retired Officers • can be 're-employed upto the age of 56 
years and retired officers of Flying Duty 
Branch, Hony. Commissioned Officers and 
Junior Commissioned Officers in the Air 
Force upto the age of 58 years. The number 

of officers / ainnen re-employed during the 
last two years is given below: 

Army 514 Officers 
Navy 50 Officers 
Air force 169 Officers and 294 Airmen. 

Defence SeiVice Personnel who have 
rendered minimum of five years of colour 
service or fIVe years of embodied service in 
the case of ex-personnel of Territorial Army 
are aiso eligible for appointment in the 
Defence Security Corps (DSC). During the 
last 2 years, 3990 persons were 
reemployed in the Defence Security Corps, 
where they retire at the age of 55 years . 

Some organisations of Ex-servicemen 
have represented demanding inter-alia 
counting of military se",ice for pay fixation 
and seniority on re-employment of 
pensioner ex -servicemen in civil posts. 
These representations have been examiQed 
and it was not found possible to accede to 
this demand. 

As regards re-employment in the 
Services, no instances of resentment ,by the 
defence personal re-employed in the De­
fence Services and Defence security Corps 
have been reported to Government. How­
ever, certain problems which have arisen in 
regard to pay fixation of reemployed offi­
cers in the Services are under examination. 

DeUy in Giving aeara.ce to Projects 

·221. SHRILAKSHMAN MAUICK: 
SHRI K. ~CHAND~ REDDY: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether Government have taken any 
stP.ps to cut down delays In the clearance 
of project pending with it for years; 

(b) whether any study has been con­
ducted in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER Of PROGRAMME IMPlEMEN-
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TATION (SHRI MADHAVSINH SOLANKl): 
(a) to (c). The process of project clearance 
in the Central Government is constantly 
under review, in order to minimise delays. 
in the clearance of projects. Studies have 
been undertaken as part of this process as 
and when required. 

Ban on Communal Parties 

-222. SHRI S.B. SIDNAl: 

()HRI C.S. BASAVARAJU: 

Will the Minister of HOME AffAIRS be 
pleased to state: 

(a) whether the Union Government are 
considering to ban communal parties in the 
country; 

(b) if so, whether the Union Gov­
ernment have found out the criteria for 
declaring a body as communal; and 

(c) if so, the total number of parties or 
bodies which have been found as com­
munal and by what time the intrQduction of 
legislation to ban them' is being consid­
ered? 

THE MINISTER Of HOM£ AffA'RS (So 
BUTA SINGH): (a) to (c). There is no 
proposal before the Govel11ment to ban 
commUnaJ parties in the country. So far no 
definition in regard to communal parties 
has been evolved. However, in the context 
of separating religion from politics, the 
Government is considering the matter in 
depth from various angles. It would not be 
feasible at this stage to indicate any details 
thereof or the time-frame by which a final 
decision can be taken to introduce a Bill in 
Parliament. 

Trailers Supplied by Bharat Earth Movers 
Limited 

.2126. SHRI MOHANBHAI PATEl: Will 
the Minister of DEfENCE be pleased to 
state: 

(a) whether it is a fact that almost all the 
trailers supplied by the Bharat Earth 
Movers Umited (BEMl) to the armed forces 
have been found to be defective; 
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(b) whether BEMl has received any 
complaint in this regard and whether they 
have inspected the traile~; 

(c) if so, the details of the defects foutid; 

(d) the steps taken to rectify those 
defects; 

(e) total money involved in rectifying the 
defects; and 

(f) whether BEMl propose to take these 
trailers back and supply new o'nes to the 
armed forces 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of DEfENCE PRODUC­
TION & SUPPLIES IN THE MINISTRY Of 
DEfENCE (SHRI CH I NTAMAN I PANI­
GRAHl): (a) to (f). Government had been 
trying to develop sources for indigenous 
manufacture of Tank Transportation T rail­
ers. Initially it was only Mis Bharat Earth 
Movers Umited (BEML) who could indige­
nously design and develop these trailers, 
resulting in import substitution. 

Out of 998 nos. of "50 Ton Tank 
Transportation Trailers", supplied so far by 
BEML, it was only the initial supplies of 285 
trailers, made during 1976-80 which 

. showed certain structural inadequacies 
namely bending of chasis, rubbing of tyres 
with the under carriage and bending. of 
rocker arm. These deficiencies came to 
light only after trailers were extensively 
used by the Army units. The defects were 
jointly investigated by the Director General 
of Quality Assurance and BEMl and rectifi­
cation and design improvements were in­
corporated by BEMl in all the 285 trailers 
at no extra cost to the Government. 

In the subsequent supplies the design 
improvements were incorporated at the 
manufacturing stage itself as a result of 
which they are defect free. 

Since the defects in the initial supplies 
were all rectified by BEML to the sat­
isfaction of the Users, the question of 
BEMl taking back any of the trailers does 
not arise. 
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Natural language for Computers 

2127. DR. A.I<. PATEL: Will the PRIME 
MINISTER be pleased to refer to the reply 
given on 4 May, 1988 to Unstarred Ques­
tion No. 9571 regarding suitability of San­
skrit as til Computer language and state: 

(a) the progress made at the six nodal 
centres so far; 

(b) the stage at which the research in 
the field of natural language for computers 
conducted at the National Centre for Soft­
ware Technology, Bombay stands; 

(c) whether a project for this purpose 
has been forwarded under the FGCS/KBCS 
programme; and 

(d) if so, the main features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL­
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVElOP­
MENT, ATOMIC ENERGY, ELECTRONICS, 
AND SPACE (SHRI KR. NARAYANAN): (a) 
Six nodal centres are engaged in different 
areas of work under the Fifth GeneratIon 
Computer Systems\Knowledge Based 
Computer System (FGCS\KBCE) Pro­
gramme. The Indian Institute of Science, 
Bangalore is developing para lied process­
ing based on artificial intelligence Machine 
for logic Prograsmming . NatIonal Centre 
for Software Technolgy (NCST), Bombay 
will provide the logic programming Envi­
ronment on this Machine, in additIon to its 
work in the field of Natural language Pro­
cessing. Indian Statisitical Institute (lSI), 
Calcutta is engaged in the work related to 
the area of Pattern Reeesearch and J mage 
Processing whereas Tata Institute of Fun­
damental research (TI FR) is concemed with 
Speech Recognition and Synthesis. lndtan 
I nstitute of Technology (lIT), Madras is 
working in the field of Expert Systems,for 
Engineering Applications. The Nodal Cen­
tre at Department of Electronics, New 
Delhi is working in the field of Expert Sys­
tems of Government applications and legal 
Reasoning Systems using Artificial I ntelle­
geniques of Government applications. The 
work in progressing satisfactorily in these 

centres, after the installations of the main 
equipment for the project. 

(bl Research in Natural language for 
Computers at NCST, Bombay is being car­
ried out in two broad areas: 

(i) Man Machine Communication 
using Natural language. 

(ii) Human aided machine translation 
from English to Hindi (limited 
subject of language using a lim­
ited vocabulary) 

NCST, approach emphasises the use of 
interaction along with Artificial J ntelligence 
to obviate problems in Natural language 
understanding. . 

(c) and (d). The use of Sanskrit as a natural 
language of the KBCS\ FGCS Prognnme is 
being formulated as a definitive' project. 
There are groups at lIT, Kanpur, lIT, 
Madras, IISC, Bangalore, which have 
shown interest in taking up this project. 

financial Assistance to Bhutan 

2128~ SHRI PIYUS TlRAKY: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the details of India's financial as­
sistance sanctioned during the last three 
years, to bhutan for the development pro­
jects year-wise; 

(b) whether Government of India have 
offered financial assistance to Bhutan to 
connect National Highway No. 31 at 
Barobisa in NOrth Bengal to Kahkhola in 
Bhutan; and 

(c) by what time thIS pucca road will be 
ready? 

THE MINISTER Of STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI K 
NATWAR SINGH): (a) India's financial as­
sistance to developmental projects in 
Bhutan in the past three years has been as 
follows: Rs. 38.34 crores as grants and Rs. 
22.26 crores as loans in 1985-86; Rs.54.98 
crores as grants and Rs. 13.90 crores as 
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loans in 1986-87, and Rs.62.15 crores as 
grants and Rs. 8.87 crores as loans, during 
1987-88. 

(b) Government has not given any fi­
nancial assistance for the project. 

(c) Does not arise. 

6.t l;scaIation of Central prniects 
" .. ,t --J 

2129. PROF.. NARAI N CHAN 0 
PARASHAR: Will the Minister of PRO­
GRAMME IMPUMENTATION be pleased 
to state: I 

(a) whether Government have identified 
any such projects during the mid-term 
review ot the Seventh Plan, which are 
lagging behind schedule and have been vic­
tims of cost escalation, especially in the 
Ministries of Railways,_ Surface Transport, 
Energy, Communications and Industry, 

{b) if so, the details of such projects of 
each Ministry along with the cost escala­
tion involved in each case; and 

(c) whether any steps would be taken 
by fixing suitable targets for their early 
completion? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI) 
(a) The mid-tenn appraisal of the Seventh 
Plan was undertaken of all sectors of de­
velopment, and of the Plan as a whole' it 
did not cover cost/time escalation of ~ny 
individual projects. The exercise under­
taken in connection with the mid-teon ap­
praisal of the Seventh Plan was already 
tabled in the Parliament. 

(b) and (c). Does not anse. 

Growth incentives to North-Eastern 
States 

2130. SHRI ASHOK SHANKARAO 
CHAVAN: Will the Minister of HOME Af­
FAIRS be pleased to state: 
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(a) whether a meeting of the Committee 
of Ministers for Economic Development of 
the North-Eastern Region was held on 1 
June, 1988; 

(b) if so, the agenda of the meeting; and 

(c) the outcome of the deliberations and 
the Government's views thereto? 

THE MINISTER OF STATE IN THE 
MINI~TRY OF HOME AFFAIRS (SHRI,SAN­
TOSH MOHAN DEV): (a) Yes, Sir. A meet­
ing oTlhe Committee of Ministers for the 
economic 'development of North-Eastern 
region was held in New Delhi on 1st June, 
1988. 

(b) The agenda for the meeting, inter­
alia, included supply of essentlal com­
modities, movement of cement .and other 
related problems, improvement of air facili­
ties, development of road communicatIon, 
improvement of TV and radio facilities etc. 

(c) During the dISCUSSions, the Chief 
Ministers of North-Eastern States pressed 
for expeditious implementation of vanous 
ongoing schemes and Improvement of ex­
isting infrastructural facilities in their States 
as well as the region. The Committee di­
rected the OffiCial level Committee under 
the chairmanship of Home Secretary to ex­
amine the points raISed in the meeting by 
the Chief Ministers and other members of 
the Committee and take necessary follow­
up action. The Central Ministeries were 
also requested to {onow-up the suggestions 
of the Chief Ministers and other members 
of the Committee. 

Intes!ated rural Energy Planning Training 
Course at Indian Institute of technology, 

BomlNy 

2131. SHRI CH I NTAMAN I JENA: Will 
the Minister of PLAN N I NG be pleased to 
state: 

(a) whether there is any proposal to 
impart training for Integrated Rural Energy 
Planning Programme at the Indian Institute 
of T echno'ogy, Bombay; 

(b) if so, the details of the programme; 
and 
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(c) the names of the States who will 
participate in the programme? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI) : 
(a) The 11 th National Training Course on 
Integrated Rural Energy Planning Pro­
gramme was organised from 4th to 9th 

July, 1988 under the Sponsorship '~f Rural 
Energy Division, Planning Commission and 
the Government of Maharashtra at Indian 
\nst\tute ofT&.hnology, Bombay. 

(b) The details of the programme are as 
follows: the topics cove~ed in the trining 
course included among others, Rural En­
ergy Planning Surveys, Energy Demand 
Projections, Energy Technologies and their 
assessment, implementation aspects in­
cluding peoploe participation and exten­
sion, computer modelling for rural energy 
sector and field visit. Faculty of the course 
were drawn from eminent experts of rural 
energy from Indian Institute of Technology, 
Bombay, officials from Government of Ma­
harashtra with experience in rural pro­
grammes and Planmng Commission ex­
perts. About 32 traanees partICIpated, 
which include field level officers from dIS­
tricts and blocks where the I ntegrated Ru­
ral Energy Planning Programme is being 
implemented and, other officials and field 
staff in the' RE P Programme, 

(c) The States of Maharashtra, Gujarat, 
Madhya Pradesh and Goa participated in 
the training course, 

Super Computer 

2132. SHRI AMARSINH RATHAWA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the United States have 
agreed to the sale of Super Computer to 
India; 

(b) if so, the details thereof; 

(c) the steps being taken to gain 
knowledge of super computer from abroad 
to develop it in India; and 

(d) at what stage the country is at 
present in regard to manufacture computer 
in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL­
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS, 
AND'SPACE (SHRI KR. NARAYANAN) : (a. 
Yes, Sir. The U.S. has agreed to the selling 
of Super Computers to India. 

(b) The Department of Science and 
Technology has ordered a CRAXY XMP-14 
Super Computer with Mis CRAY Research 
Umited. 

(c) Tbere is no proposal to import the 
technology from abroad. The Department 
of Electronics has set-up a centre for 
development of advanced computing (C­
DAC), in Pune. C-OAC has been given the 
specific responsibility of development of 
the parallel computing system with a 100 
Mega flops peak rating within a period of 3 
years. Also, Memorandum of Understand­
ing has been signed between ~ Centn 
for Development of T elematics and the 
Department of Science and Technology for 
the development of a parallel computing 
system with 640 Mega flops peak rating 
about 18 months period. These parallel 
computing systems are in the performancE 
range of super computers. 

(d) The Research and Development in 
this area have started in the country re­
cently. The system architecture and design 
of parallel computing systems are being fl· 
nalised. 

Hunger Strike by Employees of Ordnance 
Factories 

2133. SHRI B.N. REDDY: Will the 
Minister of DEfENCE be pleased to state: 

(a) whether the Non.GazP.tted officers 
of the Ordnence factories and allied 
establishments had observed a week.long 
hunger strike in 36 establishments under 
the leadership of All India Association of 
Non-gazetted Officers of Ordnance Facto­
ries and allied establishments; 
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. (b) if so, when the hunger strike took 
place; 

(c) what were the demands; and 

(d) the Govemment's response to the 
demands? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC­
TION & SUPPLIES IN THE MINISTRY OF 
DEFENCE (SHRI CH I NTAMAN I PANI­
GRAHl): (a) and (b). From 23rd to 28th 
May, 1988, hunger strike was observed by 
some of the Non-Gazetted officers in 13 
units of Ordnance factories and allied es­
tablishments. 

(c) The demands were as follows:-

(i) Requiring all non-gazetted officers 
and other employees to work 
systematically on overtime for 54 
hours per week. 

(ii) Requiring employees in project 
factories, viz. OF Medak and 
Opto-Electronic Dehradun to 
work overtime. 

(d) As per policy of Government the 
Management of the factories asks employ­
ees to work overtime as per requIrement 
related to production targets based on In-

(c) 

1987 

1988 

(upto 31.7.88) 

All these cases have been made out 
under sections 306 3()4..B of IPC. 

VISit of Indian Delegations to Otina 

2135. SHRJ SARfARAZ AHMAD: Will the 
Minister of EXTERNAl AFFAIRS be pleased 
to state: 
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dents from the Defence Services on the fac­
tories. 

{Translation J 

Suicides in Delhi 

2134. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of HOME AFFAI RS be 
pleased to state: 

(a) the number of suicides reported in 
Delhi during the last one year, 

(b) whether causes responsible for 
committing suicide have been ascertained; 
and 

(c) if so, the number of persons found 
guilty and the nature of punishments 
awarded to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL., PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY Of 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) 1987- 501 

1988- 326 

(upto 31.7.88) 

(b) Yes Sir. 

Persons Challanged/ 
arrested Pending 

tnal 

118 106 

49 14 

Under 
InVestl-
gation. 

12 

35 

(a) the number of Government and pri­
vate delegatiOns which have visited China 
during the last four years and the number 
of Chinese delegations which visited India 
during this period; and 

(b) the purpose thereof and the out­
come thereof? 
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THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K 
NATWAR SINGH): (a) and (b). A Statement 
comprising lists of delegations on bilateral 
visits to and from China, either sponsored 
by Government, or of which Government, 
are aware, is laid on the Table of the House 
[Placed in Ubrary. See No. IT .. 6409/88] 
Govemment's purpose in set .ding delega-
tions has been to pursue action in func-
tional and other areas of mutual interest as 
well as to increase understanding with 
China. It is assessed that these objectives 
have been met. 

[English] 

Indo-Mongolia Co-operation in Science 
and Technology 

2136. SHRJ YASHWANTRAO GADAKH 
PATIl: Will the PRIME MINISTER be 
pleased to state: 

(a) whether an agreement has recently 
been signed with Mongolia for 
co-operation in Science and T ethnology, 
and 

(b) if so, the details thereof and the ar­
eas identified for co-operation? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND THE MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI KR. NARAYANAN): (a) 
Yes, Sir. An Agreement for cooperation in 
the field of Science and Technology was 
signed between Government of India and 
the Government of Mongolian Peoples Re­
public during the visit of the President of 
India to Mongolia on July 14, 1988. 

(b) The Agreement envisages: 

(;) Cooperation through exchange of 
sdentists, research workers, 
specialists and scholars; 

(ii) ~ of scientific and techno-
Iop:aI information and 
dotumentation; 

(iii) Organisation of bilateral semi­
nars/ courses; 

(iv) Joint identification of scientific 
and technological problems; and 

(v) Formulation and implementation 
of . joint research in industry, 
agnculture and other fields and 
exchange of experience and 
know-how resulting therefrom. 

Dispute over MangaI.adevi Temple 

2137. SHRI K MOHANDAS: Will the 
Minister of HOME AfFAI RS be pleased to 
state: 

(a) whether Union Government are 
aware about the dispute between Kerala 
and Tamil Nadu States over the Man­
galadevi temple near Thekkady in Kerala; 

(b) whether several representations 
were received from KeraIa Government re­
gtU'ding this temple; and 

(c) if so, the steps tak~n by Union Gov­
ernment to solve the dispute? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) to (c). There is a 
divergence of views between Governments 
of T ~il Nadu and Kerala in regard to the 
location of MangaIadevi (Kannagi) Temple. 
Both the State Governments were advised 
to consider settting the matter through bi­
lateral discussions. The Government Of 
India, for their part, would be gfad to 
render any assistance as the State 
Governments may WISh to have In this 
regard. 

Utility of INSA T -Ie 

2138. SHRJ SANAT KUMAR MANDAl: 
Wi~1 the PRIME MINISTER be pleased to 
state what services in the spheres of televi­
sion, telephony anc:t- meteorology, bKIia 
multi-purpose INSAT -Ie shot into orbit on 
22nd july, 1988 is likely to provide to the 
Eastern States, particularly west Bengal? 
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THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY, ELECfRONICS AND 
SPACE (SHRI K.R. NARAYANAN): INSAT 
system provides television, telecommunica­
tion and meteorological services to the 
whole of the country. INSAT-IC is intended 
to provide a backup to INSAT-IB and also 
augment the system capacity. 

Conversion of Indians into Christianity in 
fiji 

2139. DR. B. L SHAILESH: Will the 
MinISter of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether General Rabuka, has issued 
repeated calls for a drive to convert all 
Indians in Fiji into Christianity and declare 
Fiji a Christian nation, as per report 
appearing in 'New York Times' dated July 
22, 1988; and 

(b) if so, the steps Government propose 
to take to persuade the Fijian Government 
not to enforce conversions? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K. 
NAlWAR SINGH): (a) and (b). In a book by 
Brig. Rabuka called "No Other Way" refer­
ences are made to his desire to see Indians 
in Fiji converted to Christianity. He is also 
quoted as saying that Fiji should be de­
clared as a Christian Nation. These are, 
evidently Brig. Rabuka's personal views. 

We have no confirmation of any actual 
conversions to Christianity having taken 
place. 

Punjab Migrants in Delhi 

2140. SHRI INDRAJIT GUPTA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether refugee camps in Delhi for 
migrants from Punjab are in an unsatisfac, 
tory condition in respect of water supply, 
sanitation, availability of medicines, power 
supply, primary schooling and arrange­
ments for delivery cases; 
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(b) whether there is any machinery 
responsible for looking into these essential 
requirements; and 

(c) the number of families still living in 
tents and' by when they will be provided 
with " pucca" rooms? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEY): (a) No, Sir. 

(b) Yes, Sir, the Delhi Administration is 
responsible for looking into these require­
ments. 

(c) About 200 families are living in tents. 
600 semi-pucca tenaments are at advanced 
stage of construction for further allotment. 

Funds for Central projects in Rajasthan 

2141. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the details of the Central ProJects In 

Rajasthan for which funds were allocated 
during the Sixth and Seventh Plan; 

(b) whether the entire amount so allo­
cated was released; 

(c) whether any assessment has been 
made about the on-going projects in the 
State and if so, the details thereof; and 

(d) whether more funds are proposed to 
be allocated to Rajasthan for the purpose 
and if so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) to (d). Allocations for Central Projects 
are ~de on an assessment of their funding 
requirement and overall allocation of the 
concerned Administrative Ministry. Actual 
funds are released by the concerned 
Ministry keeping in mind the progress 
being made, which is closely monitored. 

The position of on-going Central Pro­
jects in Rajasthan is as given in the State­
ment below. 
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STATEMENT 

Details of on-going Central Projects costing over Rs. 20 crores in Rajasthan as monitored by the 
Ministry of Programme Implementation 

(Rs. in aores~ 

SI. Sectors/ Date of Antici- Expendi- 1987-88 Annual Cumula-
No. Projects/ Govt. pated ture B.E. Expn. tive Ex-

Districts appro- Cost till (R.E.) till penditure 
val March, quarter 
Origi- 1987 Uan-
nal March) 
(Revised) 

1 2 3 4 5 6 7 8 

Antomic Energy 

1. RAPP 3 &4, 86/11 711.56 58.85 33.07 11.95 70.80 
Kota (42.08) 

Mines 

2. Integr. lead 86/10 21.00 4.61 9.38 13.75 18.36 
Zinc Com (17.47) 
P I, Udaipur 

Power 

3. Anta GPP 86/10 310.54 1.59 18.94 27.50 29.09 
Kota (42.61) 

-t. Anta GPP 86/10 53.38 15.00 5.10 5.10 
TRLme (8.85) 

Railways 

5. Suratgarh- 82/03 64.88 45.79 12.00 15.68 61.47 
Bikaner, NR (17.90) 

6. Modernisation 85/03 23.52 0.68 1.50 3.07 3.75 
W.R. Ajmer (87/12) 
ofW.S., 

Population of Tamil Nadu below poverty (b) the present population of Tamil 
line Nadu and percentage of population below 

poverty line; 
'2142. SHR' C.K. KUPPUSWAMY: Will 

the Minister of PLANNING be pleased to (c) whether the percentage of popula-
state: tion below poverty line compared to 1967 

has decreased; and 
(a) the population of Tamil Nadu in the 

year 1967 and the percentage of popula-
(d) if not, the steps proposed in this re-tion which was actually below the poverty 

line; gard? 
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TtiE MINISTER OF PlANNING AND 
MINISTER Of PROGRAMME 
IMPlEMENTATION (SHRI MADHAVSINH 
SOIAMKI): (a) to (c). The estimated 
populatibn of Tamil Nadu in the year 1967 
was 378.75Iakhs. The estimates of persons 
below poverty line based 0(\ the National 
Sample Survey (NSS) data' on Household 
Consumer Expenditure are available only 
foi- the years 1972-73, 1977-78 and 
1983-84. The estimated population of 
Tamil Nadu in 1972-73 was 421 lakhs and 
the percentage of population below 
poverty line was 59.7. The estimated 
population of Tamil Nadu in 1983-84 was 
505.6 Iakhs and the percentage of 
population below poverty line was 39.6. 
Thus, over the period 1972-73 to 1983-84 
there has been ~ decline in the percentage 
of population below poverty line. 

(d) Does not arise. 

Sea Voyage for Haj 

2143. SHRI P. M. SAYEED: Will the Min­
ister of EXTERNAL AFFAI RS be pleased to 
state: 

(a) the number of sea voyage used for 
Haj from 1980 to 1988, year-wise; 

(b) the reasons for reducing the sea 
voyage for Hajis this year, 

(c) whether Government have received 
any representation from Hajis or the.ir rela­
tives for the increase of sea voyage; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (PROF. K.K. 
TEWARI)j{a) Following is the information:--

Year 

1 

1980 

1981 

No ofHaj 
Sailings 

2 

3 

3 

No. of Ships 
deployed 

3 

2 

2 
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2 3 

1982 6 1 

1983 6 1 

1984 3 1 

1985 3 1 

1986 3 1 

1987 3 1 

1988 3 1 

(b) The number of sailings depends on 
the availability of ships with facilities for 
bunk class passengers. It will be seen that 
the number of sailings in 1988 has been 
the same as over the four prevIous years. 

(c) Yes, Sir. 

(d) The matter is under constant review 
by Government. 

Memorandum of understanding on Arms 
export by Sweden to India 

2144. SHRI S. JAIPAL REDDY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Government have Signed a 
Memorandum of understanding on the 
arms exported by Sweden to India; 

(b) if so, the details of the Memorandum 
of Understanding; 

. (c) whether there is any condition on 
the exporters, namely, Mis Bofors to keep 
uninterrupted supply of defence equip­
ment; and 

(d) whether this condition of M.O.U. 
has been adhered tQ by Mis Bofors? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPUES IN THE MINISTRY OF 
DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a) to (d). A Memorandum of 
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Understanding was signed on 24th March, 
1986 with the Government of Sweden 
regarding the development, supply and 
production in India of the Bofors Field 
Howitzer FH 778 System and related 
matters. It provides, inter-alia, for the 
continued and uninterrupted flow of 
supplies of the Field Howitzer system etc., 
except in the case of a United Nations Se­
curity Council resolution to the contrary, 
which is specifically applicable to this pro­
gramme. There has been no interruption in 
the flow of supplies from Mis Bofors. 

Conversion of dry-type latrines in Kanpur 
Cantonment 

2145. SHRI V. SREENIVASA PRASAD: 
Will the Minister of DEFENCE be pleased 
to refer to reply given on 4 May, 1988 to 
Unstarred Question No. 9532 regarding 
the conversion of dry-type latrines into wa­
ter-borne ones in Kanpur Cantonment and 
state: 

(a) whether the residents of Shantina­
gar INapier Road, Kanpur area have not yet 

SI. Premises No. Date of 
No. receipt 

been gIVen the permission to get the old 
System converted into water-borne sanitary 
system; 

(b) the number and details of represen­
tations still awaiting clearance of the Can­
tonment Board, Kanpur, and 

(c) the progress achieved in laying un­
derground sewerage and in increasing wa­
tersupply1 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPUES IN THE MINISTRY OF 
DEFENCE (SHRI CH I NTAMAN I 
PANIGRAHI): (a) All applications, except 
two, ri the residents of Shantinagar /Napier 
Road, 'Kanpur Cantonment for conversion 
of old ~tem into water borne sanitary 
system have been sanctioned. -

(b) 10 applications in respect of the 
following premises (including 2 from 
Shantlnagar /Napier Road area) are pend­
ing with the Cantonment Board:-

S. Premises No. Date of 
No receipt 

1. A-1, Shanti Nagar 13.7.1987 6. 136 Faithful 9-12-87 
Ganj 

2. A-5, Shant; Nagar 25-2-1988 7. 91 Cantt 9-5-88 

3. ~ 12, Khapra Mohal 16-6-1987 8. 87 Cantt 2-6-88 

4. 8-17, Khapra Mohal 23-4-1988 9. 89 Cantt 2-6-88 

5. 0-6 Khapra Mohal 27-8-1987 10. 166 Mirpur 5 1-88 

(c) Only a small portion of the civil area 
has the facility of under-ground sewerage. 
Rs. 2.5 lakhs were spent on this account 
during 1987-88. Rs. 10 lakhs are proposed 
to be sent dUrin&, the current year. A re­
vised water supply scheme at an estimated 
cost of Rs. 2.9 crores is under active con­
siderat '" of the UP Jal Nigam. 

Strength of horses with the Armed Forces 

2146. SHRI MANIK REDDY: Will the 
. Minister of DEFENCE be pleased to state: 

(a) the strength of the horses that are 
presently available with the Armed Forces 
in each service; 
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(b) for what purposes these horses are 
used by the three services; 

(c) where do the training facilities for 
these horses exist and the expenditure in­
curred for their maintenance in the last 
three years; and 

(d) whether the Defence Forces import 
any breed of horses from abroad; and 

(e) if so, the details in this regard for the 
last three years? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPUES IN THE MINISTRY OF 
DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a) to (e). The position is 
reflected in the Statement below. 

. STATEMENT 

There are 1353 horses in various units 
of the Army. No horses are authorised for 
Navy and Air Force establishments. 

2. These horses are utilised for the 
following purposes:-

(i) To exercise control by 
Commanders over movements of 
animal transport columns over 
difficult mountaineous terrain. 

(ii) For reconnaissance activities. 

(iii) For tactical deployment of animal 
s:oIumns and for ceremonial 
purposes. 

(iv) For imparting equitation training 
of officers/Cadets/other ranks in 
1MA, NDA, OTA and other 
training institutions. 

(v) For imparting equestrian training to 
Nee Cadets of Veterinary 
Colleges. 

(vi) For promoting Equestrian Sports. 

3. The horses are trained at the Remount 
Training School and Depots at Saharanpur 
and Hempur. the expenditure incurred in 
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the last three years on the maintenance of 
horses held by Army units is as foIlOWS:--

1985 ... Its. 1,29,52,512.00 

1986 ... Rs, 1,52,74,248.00 

1987 ... Rs.1,75,46,184.oo 

4. The Defence Forces also import horses 
and donkeys for utilisation as breeding 
stock (for horses as well as donkeys). The 
imports during the last three years were as 
below:--

Category 

Horse Breeding 
Brood Mares 

Mountain Artillery 
Mules Breeding 
Brood Mares 

Horse Stallions 

Donkey Stallions 

Donkey Breeding 
Brood Mares 

Total: 

Numbers 

330 

680 

8 

19 

19 

1056 

Publication of wrong maps 

2147. SHRI NilYANANDA MISHRA: 
SHRI RHATI IW SRIRAMA-

MURTY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government propose to 
amend the existing law to provide for de­
terrent action for publication of wrong 
maps of India; 

(b) the number of persons prosecuted 
in the country during the last three years 
for publishing wrong maps; 

(c) whether it also applies to foreign 
journals and books which are published 
abroad but are imported into I ndia; and 

(d) if not, how such cases are dealt 
with? 
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THE MINISTER OF STATE IN THE MIN­
IST~ Of PERSONNEL, PUBLIC GRI'E'­
VANCES AND PENSIONS AND MINISTt1 
OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI P. CHIDAMBARAM): (a) A 
proposal to amend the Criminal Law 
(Amendment) Act, 1981 is under considera­
tion. 

(b) Since prosecution in such cases is 
launched by the State Governments con­
cerned, no data in regard to number of 
persons prosecuted is compiled on All In­
dia basis. 

(c) No, Sir. 

(d) Under ~ection 11 of the Customs 
Act, 1982 the Government has prohibited 
import into· India of Books, periodicals; 
maps etc., which directly or indirectly ques­
tion the frontiers of I ndia or the territorial 
integrity of the country. 

Use of Video to propagate NaxaJism 

2148. SH RI SHANTARAM NAI K: 
SHRI IAKSHMAN MALLICK: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Naxahtes in the country 
have produced video cassettes narrating 
the incidents tool place in the 
Dandakaranya area in the fonn of folk 
songs and dramaj' 

(b) whether these cassettes are widely 
circulated in Andhra Pradesh, Coa, S,har, 
Kamataka, Maharashtra, Madhya Pradesh 
Orissa and Delhi; 

(c) if so, the details thereof, and 

(d) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MIN­
ISTRY Of PERSONNEl, PUBUC GRE­
VANCES AND PENSIONS AND MINISTER 
OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI P. CHIDAMBARAM): (a) 

There are no confirmed reports in this Fe­

~ard. 

(b) to (d). Such cassettes have not come 
to the nbtice of police authorities in Mad­
hya Pradesh, Bihar, Andhra Pradesh and 
Delhi. Information in respect of the re­
maining States is being collected and will 
be laid on the Table of the House. 

[Translation] 

job opportunities for women in public 
undertakings 

2149. DR. PRABHAT KUMAR MISHRA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether more job opportunities are 
now being provided to women in public 
undertakings under the New Employment 
Policy; 

(b) if so, the percentage of increase in 
the number of women in Government ser­
vices and the names of the Departments in 
which preference is being given to them; 
and 

(c) the special measures being taken by 
Government to give encouragement and to 
provide information to women for Gov­
ernment jobs and to create awareness 
among them in this regard? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSIONS AND MINIS­
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) and (b). Subject to relevant constitu­
t,onal provisions, Covernment's policy is to 
provide equal opportunity of employment 
to all persons, including women. 

There has been a grddual Increase in the 
number of women employees under the 
Central Government. Accordmg to the 
Census of Cent..-al Government Employees, 
the number of women employees in Cen­
tral Governmer1t rose from 117139 in 1980 
to 136598 in 1983, the percentage of 
women to all 'employees having increased 
from 3.53 to 3.86 during the period. 

(c) Through better education and media 
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publicity, women are being encouraged to 
take up employment under Government. 
Special efforts are being made to increase 
the representation of women in the Civil 
Services adopting a two-fold strategy of 
creating awareness among women about 
the Civil Services and of motivating them to 
opt the Civil Services in larger numbers, 
through programmes on the Doordarshan 
and the Akashvani and advertisements in 
the press. 

[English] 

Tours by Union Ministers 

2150. SHRI KAMAL CHAUDHRY: Will 
tfle Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of tours undertaken by 
Union Ministers within the country during 
the period from 1 March, 1987 to 31 May, 
1988; and 

(b) the details of the expenditure il'\­
curred on such tours including T.A. and 
DA on each Union Minister during the 
said period? 

THE MINISTER OF HOME AFFAIRS (5. 
BUlA SINGH): (a) and (b). The information 
is being collected and will be laid on the 
Table of the House. 

Sales tax collection in Delhi 

2151. PROF. RAMKRISHNA MORE: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the actual collection of sales tax in 
the Union Territory of Delhi if' 1987-88 and 
how does it compare V •• ,·. lhe actual col­
lection made during 1986-87; 

(b) the rise in the number of assessment 
cases in 1987 as compared to the assess­
ment cases in 1986; and 

(c) the remedial measures contemplated 
by Government in regard to evasion of 
sales tax? 

THE MINISTER OF STATE IN THE MIN­
i ISTRY OF HOME AFFAIRS (SHRI SON­

TOSH MOHAN DEV): (a) and (b). A 
statement is given below .• 

(c) Various steps have been taken to 
prevent loss of revenue and plug the pos­
sible loop-holes. Quite a large number of 
classes of goods have been shifted from 
the last point to the 1 st point for the levy of 
tax. Dealer to dealer transactions are being 
got verified in doubtful cases. Surveys of 
delaers to detect cases of tax evasion have 
been intensified. More vigorous enforce­
ment measures have also been undertaken. 

STATEMENT 

Collection of Sales Tax 

1986-87 1987-88 

Rs.379.19 
Crores 

Rs.431.73 
Crores 

Assessment Cases 

1986-87 1987-88 

1,39,808 1,66,954 

Increas~ 

Rs.52.54 
Crores 

Increase 

27146 

As would be evident from the statement 
above, there has been substantial increase 
in the collection of sales tax during the pe­
riod. 

Financial assistance for social security 
schemes in Andhra Pradesh 

2152. SHRI V. TULSIRAM: Will the Min­
Ister of WELFARE be pleased to state: 

(a) the details of financial assistance 
provided to the Govt. of Andhra Pradesh 
for social security sLhemes for the weaker 
sections in the State; 

(b) the details of the social security 
schemes proposed to be undertaken in the 
State; and 

(c) the estimated number of families 
likely to be benefited fn the State during . 
the next two years? 
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THE DEPUTY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) to (e). The Central Govern­
ment does not provide financial assistance 
to State Govts. specifically for social 
security schemes for the weaker section in 
the State. 

Arrangements for transportation of Haj 
. Pilgrims 

2153. SHRI MUlLAPPAllY RA-
MACHAN DRAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the arrangements for extra 
aircraft/ extra flights to cope with the rush 
in connection with the Haj Pilgrimage was 
made by Government; 

(b) if so, the details of the arrangements 
made; 

(c) whether any concession is being 
granted to the Haj Pilgrims this year, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (PROF. 
KK TEWARI): (a) Yes, Sir. 

(b) The following were the special ar­
rangements:--

(i) Three Special Air-India flights 
from Deihl on 16th and 17th July, 
1988 carrying a total of 778 
pilgrims; 

(ii) Transportation from Delhi to 
Bombay on 19th July, of 505 
pilgrims out of whom 313 flew 
from Bombay to Jeddah by a 
special charter flight while the 
rest were prOVided seats in 
Air-India's scheduled flights to 
Jeddah. 

(c) Yes, Sir. 

(d) Details of the concessions are as 
follows:--

(i) Concessional seafares in both the 
r first class and the bunk class. were 

extended to 4,675 pilgrims who 
travelled by sea. 

/(ii)! Concessional airfares to pilgrims 
who travelled by air. 

Implementation of engineering projects 
in Orissa 

2154. DR. KRUPASINDHU BHOI: Will 
the Minister of PROGRAMME IMPLEMEN­
TATION be pleased to state: 

(a) the names of the centrally sponsored 
engineering projects under implementatign 
in Orissa; 

(b) whether the delay in the completion 
of those projects is leading to cost escala­
tion; 

(c) if so, the steps taken to expedite the 
execution of those projects; and 

(d) the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) According to the Quarterly Monitonng 
System af the Ministry of Programme Im­
plementation as on 31.3.1983, in respect of 
projects costing over Rs. 20 crores each, 
there are ho Engineering Projects failing 
under Heavy, Medium and light Engineer­
ing, under implementation In Orissa. 

(b) to (d). Do not anse. 

Manufacture of colour shells for colour 
T.V. 

2155. SHRJ Y.S. MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government are consider­
ing proposals for granting licences to three 
units for the manufacture of colour shells 
for colour TV sets in collaboration With for­
eign concerns; and 

(b) if so, how much foreign exchange is 
expected to be requi.red for import of tech­
nology and equipments from foreign coon-
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tries and how it is proposed to be 
arranged? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE· 
PARTMENTS OF OCEAN DEVELOPMENT 

51. Name of the unit 
No. 

1. Mis. Grasim Industries 
ltd., 

2. Mis. G.N.F.C., LTD., 

(b) Estimated outgo of Foreign Exchange 
for transfer of technology and import of 
machinery etc. for the two projects to. 
gether will be Rs. 120 crores. The foreign 
exchange will be provided in the normal 
course as in any other project. The saving 
in foreign exchange due to import substitu· 
tion and export earnings through the ex­
port obligation of 10% will be of the order 
of Rs. 100 crores per year at full produc· 
tion. 

Steps taken to caution people about ex­
plosive devices 

2156. SHRJ R.M. BHOYE: Will the Minis­
ter of HOME AFFAI RS be pleased to state: 

(a) whether Government have taken 
steps to caution people about the various 
types of improvised explosive devices used 
by the terrorists in the State of Punjab, 
Haryana and Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEL., PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF ISTATf IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDMA 
BARAIvt): (a) and (b). Suitable warnings are 
issued in this regard thrOf,lgh the m$ by 
the authorities 

ATOMIC ENERGY, ELECTRONIC~ AND 
SPACE (SHRI K.R. NARAYANAN): tal Gov­
ernment has received three proposals and 
has granted foreign collaboration approvals 
to two units for the manufacture of glass 
panel and funnels for colour picture tubes 
as per details below:--

Name of the foreign 
collaborator 

Mis. ASAHI Glass Co. Ltd., 
Japan 

MIs. Owens Illinois Inc., 
USA. 

Restructuring of PAC and CRPf 

2157. SHRI T. BASHEER: Will the Minis­
ter of HOME AFFAIRS be pleased to state: 

(a) whether there IS any proposal under 
Government's cOOSlderation to restructure 
PAC and CRPF to ensure recruitment of 
minorities and weaker sections therein; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY Of PERSONNEL'; PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) and (b). 'Police' is a State subject and 
restructuring of the PACs concerns the 
State Gov~rnments. There is no proposal 
under Government's consideration to re­
structure CRPF. 

As regards recruitment of minority and 
ather weaker sections in the PACs, general 
guidelines have been issued by the Gov­
ernment of I ndia to the State Government 
and Union T errorities. In the CRPF also, in­
structions already exist to ensure adequate 
representation of all sections of the society. 
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Fire safety measures in high riR build­.. 
2158. SHRIMATI USHA CHOUDHARY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether 171 high rise buildings in 
Delhi have been identified as fire prone; 

(b) if so, the details thereof; and 

(c) the steps Government are taking to 
enforce fire safety measures in such build­
ings? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEY): (a) Yes, Sir. 

(b) A statement is given below. 

(c) The owners/ocrupiers of the 
high-rise buildi~ were directed to pro­
vide necessary fire safety requirements 
within a period of 3 months. After expiry of 
the notice period, a fresh survey was con­
ducted with a view to ascertain the compli­
ance with the notices. Notices have been 
issued by the Chief Fire Officer to the 
builders/owners to submit their action 
plans within 30 days. 

STATEMENT 

High-Rise buildings in which necessary fire safety measures have not been provided 

51. Name and Address of the Buildings. 
No 

1 ~ -----------------------------------------------1. Manjusha House. 57 Nehru Place. 

2. Manisha Bldg. 75-76 Nehru Place. 

3. Vishal Bhawan, 95 Nehru Place. 

4. Hemkunt Tower, 98-Nehru Place. 

5. Milap Bhawan, B.S. Zafar Marg. 

6. Saraswati House, 27-Nehru Place. 

7. Deepak Bldg. 13-Nehru Place. 

8. Asian Bldg. 12-Nehru Place. 

9. Siddartha Bldg. 96-Nehru Place. 

10. Kailash Apartment, Zamrudpur. 

11. Gagan Deep 12-Rajendra Place. 

12. Sethi Bhawan, 7-Rajendra Place. 

13. Hemlcunt House, 8-Rajendra Place. 

14. OLF Shopping Complex, Greater Kailash, New Delhi. 

1 S. Ashok Estate, Barakhamba Road. 
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16. Daily T ej Bldg. B.S.Zafar Marg. 

17. Ninnal Tower, Barakhamba Road. 

18. Rohit House, 3-Tolstoy Marg. 

19. Atma Ram House 1-Tolstoy Marg. 

20. Rivera Apartment 45-Mall Road. 

21. Madan House, 26-Nehru Place. 

22. Rajlok 24-Nehru Place. 

23. Raja House, 30-31 Nehru Place. 

24. 32-33 Nehru Place. 

25. 46-Nehru Place. 

26. Sehyog Building, 58-Nehru Place. 

27. Sha-Kuntl~ Apartment, 59-Nehru Place. 

28. Goverdhan House, 53-54, Nehru Place. 

29. Gedora House, 51-52, Nehru Place. 

30. Laxmi House, 72-Nehru Place. 

31. Red Rose, 49-50 Nehru Place. 

32. Sky\aItc, 6O-Nehru Place. 

33. Cwu Angad Bhawan, 71-Nehru Place. 

34. Sanchi Bldg., 77 -Nehru Place 

35. Ashok Bhawan, 93-Nehru Place. 

36. Skipper Comer, 57-58, Nehru Place. 

37. Padma Place, 86-Nehru Place. 

38. Skyline House, 85-Nehru Place. 

39. Baja; House, 87 -Nehru Place. 

40. Bhandari House, 91, Nehru Place. 

41. Sagar Apartment, 6-Tilak Marg. 
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42. Sarojni House, 6-Bhagwandas Road. 

43. Himalaya House, KG. Marg, 

44. Pragati Tower, 47-48 Nehru Place. 

45. Madhuban, 55-Nehru Place. 

46. Sheetla House, 73-74, Nehru Place. 

47. Mansarover, 9O-Nehru Place. 

48. Meghdoot Bldg.. 94-Nehru Place. 

49. Asha Deep, 9 Haily Road. 

SO. Deep Sikha, 8-Rajendra Place. 

51. Parbhat Kiran, 17 Rajendra Place. 

52. Kim Mehal, 19-Rajendra Place. 

53. Pragati Tower, 26 Rajendra Place. 

54. Eros Apartment, 56 Nehru Place. 

55. Ratan Jyoti, 18-Rajendra Place. 

56. Dakeshneshwar, 10 Haity Road. 

57. Indian Express Bldg. B. S. Zafar Mar& New Delhi. 

58. Jeevan Vihar, Sansad Marg, New Delhi. 

59. Gaffar Market, Karol Bagh, New Delhi. 

60. Nurses Hostel Hindu Rao Hospital. 

61. Male Ward Hindu Rao Hospital. 

62. Mohan Singh P\ace, Saba I<harag Singh Marg. 

63. Yashwant Place, Chankyapuri, New Delhi. 

64. Mayur Bhawan, Connaught Place. 

65. Chankya Bhawan, Chankyapuri. 

66. Vtd)ut Bhawan, Connaught Place. 

67. Chanderlok Bldg. Janpath. 
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68. Shakti Sadan, Kotla Road. 

69. Mankalya Bhawan, B.S. Zafar Marg. 

70. National Youth Hostel Trust Chankyapuri, New Delhi. 

71. Manak Bhawan, B.S. Zafar Marg. 

72. External Affairs M.P. Flats, OIZ area, Peshwa Road, New Delhi. 

73. E.S.I.C. Bldg. Kotla Road. 

74. Control Revenue Bldg. I.P. Estate. 

75. A.C.C.R. Bldg. LP. Estate. 

76. Vikas Bhawan, I.P. Estate. 

77. Famity Apartment, Tagore Road. 

78. M.S. Flats, Sector XIII, R. K Puram. 

79. Controller Auditor & General Annexe, I.P. Estate, New Deihl. 

80. Drum Shape Bldg. I. P. Estate 

81. Y-Shape Bldg. I.P. Estate. 

82. Vlthal Bhai Patel Bhawan, Rafi Marg, New Delhi. 

83. Udyog Bhawan, Rafi Marg. 

84. Sardar Patel Bhawan, Sansad Marg, New Delhi. 

85. Krishi Bhawan, Rafi Marg. 

86. Nirman Bhawan, Maulana Azad Road, New Delhi. 

87. E&ection Commission B'dg. Ashok Road 

88. Asia House, K.G. Marg, New Delhi. 

89. Shastri Bhawan, Dr. Rajendra Pd. Road. 

90. Sharam Shakti Bhawan, Rafi Marg, New Delhi. 

91. Indian Oil Bhawan, Janpath. 

92. Curzon Road Apartment, K.C. Marg, New Delhi. 

93. 8-Storeyed M.S. Flats, Minto RMtt 
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94. Indian Airlines H~e, Rakab Canj Road. 

95. C.B. Pant Hospital, J.L Nehru Marg. 

96. Maulana Azad Medical College, B.S. Zafar Marg. 

97. Safdarjung Hospital, Baba Kharag Singh Marg. 

98. R.M. L Lohia Hospital, Baba Kharag Slogh Marg. 

99. Foreign Post Office, Kotla Road. 

100. Telephone Exchange, Hauz Khas. 

101. Telephone Exchange, Rajoun Carden. 

102. Telephone Exchange Pusa. 

103. Telephone Exchange Tis Hazan. 

104. Telephone Exchange Shakti Nagar. 

105. Telephone Exchange Idgah. 

106. KhufShid Lal Bhawan, Janpath, New Delhi. 

107. Kidwai Bhawan, Janpath. 

108. National Productivity Council, New Delhi. 

109. w.e.o, Bank, Sansad Marg. 

110. Punjab National Bank, Sansad Marg. 

111. Sena Bhawan, Duplex Road. 

112. Vayui Bhawan, Rafi Marg, New Delhi. 

113. Akashwani Bhawan, Sansad Marg, New Delhi. 

114. U.C.c. Bldg. B.S. Zafar Marg, New Delhi. 

115. Asian I nstt. of Planners N I E Campus, Mehrauli Road. 

116. Vallabhbhai Patel Chest Instt. Delhi University. 

117. CSI R Complex, Pusa. 

118. M.S. Bldg. near New Delhi Rty. Station. 

119. Rail Niwas & M.S. State Entry Road. 
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120. Rail Bhawan, Raft Marg. 

121. Baroda House, K.G. Marg. 

122. Padma Tower, 5-Rajendra Place, New Delhi. 

123. W.H.O. I.P. Estate, New Delhi. 

124. City Centre, Sansad Marg, New Delhi. 

125. Vikas Minar, I.P. Estate, New Deih,. 

126. Guru T eg Bahadur Medical College & HOSpital, Shahdara. 

127. Hotel Samrat, Chanakya Puri, New Deihl. 

128. Hotel Ranjeet, Maharaja RanJeet Smgh Marg, New Deih,. 

129. FICCI Bldg. Barakhamba Road, New Deihl. 

130. Ispat Bhawan, lodhi Road, New Deihl. 

131. S.B.1. Flats, East of Kailash. 

132. Continental House, 28-29 Nehru Place. 

133. Chawta House, 19, Nehru Place. 

134. Kundan House, 16-Nehru Place. 

135. Bank House, 21-Rajendra Place. 

136. Vikrant Tower, 4-Rajendra Place. 

137. GopaIa Tower, 25-Rajendra Place. 

138. Azad Apartment, Aurobindo Marg. 

139. Dr. Zakir Hussain Coop. Group Housing SocIety, Okhla. 

140. Vandana Building, T olstory Marg. 

141. Punj House, 17-18, Nehru Place. 

142. Holy Family Hospitaf, Okhla. 

143. Mayfair Apartment, Mayfair Garden. 

144. Kanchanjunga Bldg. Barakhamba Road. 
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145. P.T.I. Bldg. Sansad Marg, New Delhi. 

146. Deepali Bldg. 92-Nehru Place. 

147. Hindustan Times House, 16-28, Kasturba Gandhi Marg. 

148. Kailash Bldg. 26-Kasturba Gandhi Marg. 

149. Chiranjiv Tower, 43-Nehru Place. 

150. Akash Deep, Barakhamba Road. 

151. New Delhi House, 27-Barakhamba Road. 

152. Surya Kiran Bldg. 19-K.G. Marg. 

153. Hotel Asian International Youth Hostel, Janpath. 

154. Jeevan Prakash, 25-K G. Marg. 

155. Administrative Bloc~ Hindu ~o Hospital. 

156. Akbar Bhawan, Chanakya Pun, New Delhi. 

157. Super Bazar, Connaught Place, New Deihl. 

158. USSR Bldg. Ferozshah Road, New Delhl.-

159. Golden Jubilee Halli, Pusa Complex. 

160. N.P.l. ResIdential Flats, Pusa. 

161. e.G.O. Complex, Lodl Road 

162. YOJna Bhawan, Sansad Marg, New Deihl. 

163. Central Govt. Residential Flats, Peshwa Road, New Delhi. 

164. Ashok Hotel, Chanakya Pun, New Deihl 

165. Qutab Hotel, Aurbmdo Marg, New Deihl. 

166. Ashok Vatn Nlwas, Ashok Road, New Deihl. 

167. Hotel Janpath, Janpath, New Delhi. 

168. Telephone Exchange,. Nehru Place, New Delhi. 

169. Bank of Baroda, Sansad Marg, New Deihl 

170. I.I.T. Hauz Khas, New Deihl. 

171. Northern Railway Flats, Panchkuin Road, New Deihl. 
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Memorandum from &-Andaman Political 
Prisoners 

2159. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Government have received 
memorandum representations and letters 
during 1 January, 1987 to 15 July, 1988 
from ex-Andaman Political Prisoners and 
their organisations regarding their issues 
and demands alongwith some suggestions; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) to (c). The Gov­
ernment have received Memoranda, repre­
sentations and letters from ex-Andaman 
Political Prisoners and their associations 
making certain demands/suggestions re­
garding grant of facilities etc. to freedom 
fighters. These broadly relate to the fol­
loWing: 

(i) Grant of pension to 10 
Ex-Andamans political prisoners; 

(ii) .... Enhancement of pension rate 
from Rs. 800/- to 1000/- p.m. 

(iii) Conversion of Cellular Jail into a 
national memorial; 

(iv) Upgradation of the boat cabins in 
which they have been allowed to 
travel free to 1 st Class. 

As regards (i), none of these persons 
have applied for pension. The third de­
mand is being considered in the Deptt., of 
Culture. The other demands are under the 
consideration of the Home Ministry. 

Increase in cost of Central Projects 

2160. SHRI BHATTAM SRI RAMA­
MURTY: Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

Written Answers 92 

. (a) the various projects in respect of 
which there have been Significant increase 
in the cost in the beginning of the financial 
year 1988; . 

(b) the details of such projects 
State-wise and sector-wise together with 
the details of increase in their cost; 

(c) the number of times these projects 
are subject to such escalation of costs and 
revision of estimates; and 

(d) whether Government have instituted 
any study into the phenomena of time and 
the cost over-runs and ascertained the con­
tributory factors and remedial steps; if so 
the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). As per the data available on the 
Quarterly Monitoring System, there are 104 
projects at the end of March, '88, which 
have shown signiftcant Increase, I.e. more 
than 20% of the originally approved cost. 
The details of the projects State-wise and 
Sector-wise, total cost, original and anticI­
pated, are given in statements I and II be­
low respectively. 

(c) The number of times projects un­
dergo escalation of cost and reVision of es­
timates depend on project specific factors 
and therefore not susceptible of generalisa­
tion. 

(d) A study has been made by the Advi­
sory Council on Project Implementation. 
Recommendations contained In the report 
to streamline the system of project imple­
mentation are under examination at various 
levels of Government. 
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STATEMENT·. 

SI. State No. of Total Cost (Rs. Crores) 
No. Proj. Original nowantlcl-

pated 

1 2 '1 4 5 

1. Andhra Pradesh 11 3448.4 8764.9 

2. Arunachal Pradesh 

3. Assam 2 126.1 419.4 

4. Bihar 15 2921.6 5782.5 

5. Goa 

6. Gujarat 5 887.7 1376.3 

7. Haryana 2 83.7 147.8 

8. Himachal Pradesh 

9. Jammu & Kashmir 2 233.5 768.0 

10. Kamataka 2 30.9 93.8 

11. Kerala 5 189.9 475.0 

12. Madhya Pradesh 8 2248.6 3698.4 

13. Maharashtra 6 790.1 1198.8 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 9 659.4 1512.1 

19. Punjab 69.3 109.7 

20. Rajasthan 36.0 64.9 

21. S,kkim 

22. Tamil Nadu 3 431.1 1201.4 

23. Tripura 1 9.7 37.1 

24. Uttar Pradesh 10 3019.9 4441.6 
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1 2 3 4 -S-

25. West Bengal 11 1.027.4 2182.6 

26. A& N Islands 

27. Chandigam 

28. 0& N Haveli 

29. Oaman& Diu 

30. Delhi 

31. Lalcshadweep 

32. Pondicheny 

33. Multistate 11 1586.4 3169.4 

Total 104 17799.7 35443.6 

STATEMENT.II 

51. Sector No. of Total Cost {Rs. Cr.) 
No. projects original latest 

cost cost 

1. Atomic Energy 3 1014.0 1792.4 

2. Coal 21 1062.0 2468.7 

3. Fertiliser 7 652.5 1814.1 

4. Mines 2 316.2 583.6 

5. Steel & Iron Ore 6 3441.9 9432.2 

6. Chern. & Petrochem. 2 109.2 156.0 

7. Petro. & Natural Gas 1 43.6 57.3 

8. Power 21 5689.1 13642.6 

9. Paper, Cement & Auto. 5 246.8 681.5 

10. Railways 29 1422.1 3408.9 

11. Surface Transport 6 786.3 1338.7 

12. T eIe-Communication 1 16.0 67.6 

Total 104 17799.7 35443.6 



97 Written Answers SRAVANA 19,1910 (SAKA) Written Answers 98 

Decentralisation of pension work 

2161. SHRI HARISH RAWAT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Government propose to 
decentralise the pension work being done 
at the office of Controller of Defence 
Accounts (Pension) Allahabad; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DE­
PARTMENT Of DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CHINTAMANI PAt~IGRAHI): 
(a) No, Sir. 

(b) Does not arise. 

[Translation I 

Cases under Protection of Civil Rights 

2162. SHRI NARSINH MAKWANA: Will 
the Minister of WElFARE be pleased to 
state: 

(a) the number of cases, State-wise, 
registered dunng 1987-88 under protection 
of Civil Rights Act; 

(b) .the action being taken to settle 
these cases and the steps taken to wipe 
out the cases lying pending In the courts; 
and 

(c) whether any special courts have 
been set up to deCide these cases, if so, the 
details thereof? 

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF WElFARE (SHRI~'\ATI SUMATI 
ORAON): (a) and (b). The information is 
being collected and will be laid on the 
Table of the House. 

(c) For expeditious disposal of cases un­
der Protection of Civil Rights Act, 52 Spe­
cial Courts/SpeCIal Mobile Courts have 
been ,Set up in the Stales of Andhra 
Pradesh, Madhya Pradesh, T ami' Nadu, 
Orissa, Bihar and Rajasthan. 

[Eng/ish] 

Indigenous development of Air 
Surveillance, Warning and Control , 

System 

2163. SHRI MOHO. MAHFOOZ All 
KHAN: 

DR. B.t.. SHAllESH: 
SHRI KRISHNA SINGH: 

Will the Minister of DEFENCE be 
pleased to state' 

(a) whether the programme for indige­
nous development of an Air Surveillance, 
Warning and Control System (ASWAC) has 
been dropped by Government; 

(b) if so, at what stage the development 
programme has been dropped and the rea­
sons therefor; and 

(c) how the decision is going to affect 
the development of the.lndian Air Force? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CHINTAMANI PANIGRAHI): 
(a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

Development of Secunderabad canton­
ment 

2164. SHRI K RA.MACHANDRA REDDY: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) the amount that will be released for 
implementing the master plan for the de­
velopment of cantonment area in Secun­
derabad in Andhra Pradesh during 1988-89; 
and 

(b) the amount released in the last three 
years for the development wond 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEfENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY Of DE-
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FENCE (SHRI CH I NTAMAN I PANIGRAHI): 
(a) Cantonment Boards are given special 
grant-in-aid and ServiCe charges for under­
taking developmental schemes. No special 
grant-in-aid can be given to the Secunder­
abad Cantonment during the current year 
due to paucity of funds. Rs. 40.04 lakhs 
have been allocated as service charges to 
be paid to the Cantonment during 1988-
89. 

(b) The following amounts were re-
leased as service charges during the last 
three years:-

1985-86 Rs. 79.77 lakhs 

1986-87 Rs. 46.15 lakhs 

1987-88 Rs. 43.00 lakhs 

land for ~ factory at Waranpt 

. 2165. SHRI V. SOBHANADRf6sWARA 
RAO: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government of Andhra 
Pradesh have agreed to make available 
necessary land near Warangal for the es­
tablishment of a Propellant Plan; and 

(b) if so, whether Union Government 
have taken a decision in this regard? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION « 
SUPPUES IN THE MINISTRY OF DEFENCE 
(SHRI CHINTAMANI PAN IGRAH I): (a) Yes, 
Sir. 

(b) No, Sir. 

Space Plans 

2166. PROF. P. J. KURlEN: Will the 
PRIME MINISTER be pleased to state: 

(a) the ~Is of the Space Plan being 
prepared by India; 

(b) whether the co-operation of other 
countries is being sought in this regard· 
and ' 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
\tSTRY OF SCIENCE AND TECHNOLOGY 

AND MIN~STER OF STATE IN THE DE­
PARTtv\ENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI K.R. NARAYANAN): (a) The 
main thrust of the lndian Space Programme 
for the eighties is towards establishing 
National Systems using space technology 
for telecommunications, television, 
meteorology and remote sensing. The 
indigenous development of various 
application satellites, their payloads and 
the capability to launch these satellites, is 
integral to this objective. As per the Space 
Programme approved in the Space Profile 
for the decade 1980-90 the follOWing are 
the main Projects and Programmes:--

Design, fabrication and Jaunching 
of the Stretched Rohini Satellite 
Series (SROSS) Satellites canying 
scientific payioads. 

Design, fabrication and launching 
of the first operational Remote 
Sensing Satellite, I RS-I. 

Operationalisation of the 
two-satellite I NSA T·I system, using 
foreign procured satellites for 
sustaining national services for TV 
and Radio networking, direct 
broadcasting, telecommuNcatlons 
and meteorology. 

Taking up the design, development 
and fabrication of the first two test 
spacecraft of the second generation 
INSAT-II series of satellites which 
will replace I N SAT· I satellites 
during 1990s. 

Design, development and 
fabrication of the Augmented 
Satellite Launch Vehicle (ASlV), 
capabJe of launching the SROSS 
satellites. 

Des'gn, development and 
fabrication of the Polar Satellite 
Launch Vehicle (PSlV) capable of 
launching I RS class satellites. 

Initiating the development of the 



1'01 Written Answe~ SRAVANA 19, 1910 (SAM) Written AnSWet3 102 

Geostationary launch Vehicle 
capable of launching INSAt class of 
satellites into Geo-stationary orbit; 
development of Cryogenic Engine 
and Stage will be taken up as part 
of the GSlV Programme. 

Setting up of the National Natural 
Resources Management System 
using remote sensing data 
products, for the effi<;ient 
management of the country's 
natural resources. . 

(b) and (c). The Indian Space Pro­
gramme has benefited by actrve collabora­
tion with almost all countnes having sig­
nmcant space programmes of their own as 
well as with international agencies. India 
alSo shares her expenence with' other na­
tions, especialty the deyelopment coun-. 
tries, through selected programmes of 
training, consultancy and dissemination of 
information. The details of the cooperative 

errangements are given in the Department 
of Space Performance Budget 1988-89 and 
Department of Space Annual Report 
1987 -88, copies of which are already avail­
able in the Parliament Ubrary. 

Aircraft control through digital 
computers 

2167. SHRI ""5. RAO: Will the Minister 
of DEfENCE be pleased to state: 

(a) whether Government propose to 
~eIop indigeoous design capability in air­
craft control through digital computers and 
electronics; 

(b) whether a beginning has already 
been made to generate mow-how in the 
"Fly by Wire" and "Fly by light" systems 
control of airaaft like the Light Combat Air­
craft (LeA); and 

(c) if so, the details thereofl 
1 

THE MINISTER OF STAn IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPUES IN THE MINISTRY OF DE­
FENCE (SHRI CHINTAMANf P~CRAHI): 
(a) Yes, Sir. 

(b) Yes, Sir. A beginning has been made 
to genetate know-how on uFIy by Wire" 
technology for LeA. However, "Flight by 
light" control system is not envisaged for 
Ught Combat Aircraft. 

(c) One of our DRDO laboratories has 
undertaken preliminary work in the field of 
"Fty by Wire" Flight Control Systems. 

Reorientation of medical education 
ICheme 

2168. CHAUDHARY RAM PARKASH: 
Win the Minister of PlANNING be pleased 
to state: 

(a) whether the Planning Commission 
propose to transfer the ~tation of 
medical education scheme to the States; 

(b) if so, the details thereof; and 

(c) by when this transfer is likefy to take 
place? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLAN 10): 
(a) No, Sir. 

(b) and (e). 00 not arise 

Anns smugIing across Indo-Pak border 

2169. SHRI SYEO SHAHABUDDIN: 
DR. (MRS.) T. KAlPANA OEVI: 

Will the Minister of HOME AfFAIRS be 
pleased to state: 

(a) the number of cases registered in re­
spect of armS smugting across the 
Indo-Pakistan border, during January-June, 
1988; 

(b) the number of persons charged in 
each case; and 

(c) the quantity of anns and ammuni­
tions seized in each case category-wisel 

THE MINISTER Of STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBUC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY Of 
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HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) to (c). The BSF has detected and got 
registered with the local police 26 cases of 
anns smuggling across the Indo-Pak border 
during the period from January to June 
1988. 13 persons were killed and 10 per-

sons apprehended by the BSF were handed 
over to the local police for further neces­
sary action. Information regarding arms 
and ammunition seized in each case is fur­
nished in the Statement below. 

STATEMENT 

Sector Date on Area of No. of No. of persons Details and Qty. of arms 
of the which seizure cases appre- Killed and ammunition of seized 
order arms regis- hended in each 

andamn. tered cas€ case-wise 
-eized 

1 2 3 4 5 6 7 

Rajasthan 

Pikaner 9.2.88 Near Village 1 2 .303 country made -- 01 

Sector 22 PTD Pistol 
.303 live rounds -- 08 

17.5.88 BOPSisda 2 .22 USA made Gun -- 01 

23.5.88 BOP Kotha AK-47 Rifle -- 01 
Magazine AK-47· -- 02 
AK-47 rounds -18 

19.6.88 Near AK-47 Rifle -02 

Vilalge 
Sarwar AK-47 rounds 256 
Khuian 
Abohar Magazine AK-47 -- 06 
(Punjab) 

23.4.88 BOP 3 :32 Bore revolver -01 
IYlanuwaii 12 Sore Pistol -- 01 

.32 Bore rounds --15 
12 Bore Cartridges -- 03 

Jodhpur 10.2.88 Near Single Bora Muzzle -- 01 
Sector Village 1 sading Gun 

Raila 

Punjab 

Ammsar 12.1.88 BOPKaiia 1 .30 Bore Pistol -01 
Sector 19.1.88 BOPMP 1 .32 Bore Foreign -01 

Base made Pistol with 
2 Mag. 

17.2.88 BOPMahwa 1 12 Bore DBBL Gun -0' 
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2 3 4 5 6 7 

Faridkot 11.2.88 BOP Gatti 1 303 country made -- 01 
Sector Hayat Pistol 

303 rounds -- 03 

22.2.88 BOP L.S 1 1 12 Bore country -01 
Waia made Pistol 

12 Bore Cartridges -- 03 

25.2.88 BOP Lakha 1 1 Country made Pistol-- 01 
Asli 

Amritsar 12.3.88 BOP Bury 1 1 32 Sore Pistol -- 01 
Sector Magazine AK-47 -- 16 

AK-47 rounds 2022 
Amn .. 32 Bore 297 
Explosive 19.5 

Kgs 
Dotonator -40 

Nos. 
Cordox -150 

ft 
Safety Fuze -54 

it. 

15.4.88 Old 1 Amn AK-47 Rifle 1016 
Sundergam Magazine AK-47 -05 

Ferozepur 23.4.88 BOP 1 .30 Pistol -01 
Sector Kulwant .63 Pistol -02 

Megazine Pistol -04 
Magazine AK-47 -03 
Amn. AK-47 -329 
Amn .. 303 -10 

Amritsar 9.5.88 BOPKS 1 1 Bolt action Rifle -01 
Sector Wa1a Magazine Rifle -- 01 

Amn. Rifle -05 
Amn AK-47 Rifle - 51 

10.5.88 BOP 1 AK-47 Rifle -- 01 
Sherpur 7 mm Rifle -01 

.32 Pistol -02 
HandG -15 
Magazine AK-47 -09 
Amn AK-47 Rifle 2196 
Amn. 32 Bors -52 

Ferozepur 14.5.88 BOP 1 Amn.7mm -06 
Sector Kassoke 7.63 Pistol -02 

Magazine AK-47 -06 
Amn 7.63 Pistol - 81 
Amn. AK-47 Rifle 

8193 
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2 3 4 5 6 7 

Amritsar 18.5.88 BOP 3 AK-47 Rifle -- 03 
Sector Fatehpur .32 Pistol -- 01 

Magazine AK-47 -- 05 
Hand Grenade -- 07 
Amn. AK-47 

2146 

32 BoreAmn -- 07 
Grenade Fuze -- 09 

20.5.88 BOP 2 AK-47 Rifle -- 01 
Noorwala Magazine AK-47 -- 02 

Amn. AK-47 Rifle -- 04 
Gurdaspur 26.5.88 BOP -- AK-47 Rifles -- 08 
Sector Rosse Magazine AK-47 -15 

Amn. AK-47 Rifle -- 575 

Abohar 8.6.88 BOP AK-47 Rifle --08 
Sector Chak 9mm Pistol -- 03 

Khewa Magazine AK-47 -- 24 
Magazine 9 mm -- 03 
Rocket Launchar -- 02 
Rockets -- 18 
R/l Tubes -- 18 

Amn. AK-47 -- 878 
Amn.9mm -- 92 

Amritsar 11.6.88 BOP 1 1 WG -- {n 
Sector Mangli/ AK-47 Rifle -- 06 

Rajoke .455 Revolver -- 02 
.445 Pistol - 03 
Magazine AK-47 --18 
Amn. AK-47 

3000 
,,",no Revolver -- 332 
Amn. Pistol -- 353 

Ferozepur 19.6.88 BOP 1 AK-47 Rifle -- 01 

Sector Muthian- Magazine AK-47 -- 02 

wala Amn. AK-47 --1210 

0 

24.6.88 BOP Neki 1 Amn. AK-47 -- 179 

Ram 

Jammu & 23.1.88 BOP 1 1 32 Bore Pistol --01 
Kashmir Colpattan 
Gujarat 
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Thorium Plant in Orissa and 'Bombay 

2170. SHRI SHARAD DIGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether thorium plant proposed to 
be established in Orissa Sands Complex 
(OSCOM) has started production; 

(b) if not, the present stage and the dif­
ficulties coming in the way of starting pro­
duction; 

(c) whether the production of thorium 
in Bombay plant has reached twelve and a 
half tons in the month of June, 1988 in 
spite of short supply of raw material and 
that workers have been complim~nted by 
the management in writing for the in- . 
creased production; and 

(d) if so, whether Government propose 
to review its decision to close this Thorium 
division plant in Bombay? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENT OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY/: ELECTRONICS AND 
SPACE (SHRI K.R. NARAYANAN): (a) No, 
Sir. 

(b) The Plant is under construction and 
is expected to start commercial production 
in June 1990. 

(c) Yes, Sir. Workers have been compli­
mented for the increased production as a 
measure of motivating the employees. 

(d) No, Sir. The decision is to shift out of 
Bhabha Atomic Research Centre (BARe) 
premises, Bombay, plants and laboratories 
which are not directly ~lated to the R&D 
programmes of BARC. The Thorium Plant at 
Bombay is 35 years old and is beyond eco­
nomic repairs and service. The new plant 
at Orissa will alsa..be of a new technology. 

funds for Backward .-eu of Hyder~­
ICanYtaka 

2171. SHRJ V.S. KRISHNA IYER: Will the 
Minister of PlAN N I NG be pleased to state: 

(a) whether Hyderabad-Kamataka area 
is backward in all respects; 

(b) whether in order to achieve all 
round development of Hvderabad-Kar­
nataka area, a Hyderabad-Kamataka De­
velopment Board has been constituted; 

(c) whether Govemment of Kamataka 
have asked the Planning Commission to 
allocate funds for the Development of Hy­
derabad-Kamataka area; 

(d) if so, whether the Planning commis­
sion has allocated funds for the above pur­
pose; and 

(e) jf so, the details thereof? 

THE MINISTER OF PlANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). The State Government of Kar­
nataka have considered the Hyderabad­
Kamataka area as a backward area. The 
State Government, with a view to devel­
oping this area, constituted an May 1980 a 
Committee known as Hyderabad-Kar­
nataka Development Committee. This 
Committee submitted its report to the 
State Government in October 1981. 

(c) In July 1985, the State Government 
has asked the Planning Commission to al­
locate additional Central assistance of Rs. 
130 crores during the 7th Plan and Rs. 220 
crores during the 8th Plan to implement 
the Plan prepared by the aforesaid commit­
tee. 

(d) and (e). The State Government's 
proposal was examined and it was clarified 
that the Central assistance is aHocated to 
the States in the fonn of block grants and 
loans according to the revised Gadgil For­
mula approved by the National Develop­
ment Council and that the Planning Com­
mission do not have additional funds avail­
able to be allocated to the States for the 
development of backward areas according 
to their discretion. It was also pointed out 
that srlecial Central ~istance was being 
provided for the four districts of Gulbarga 
Division under the Drought Prone Areas 
Programme, which covers all these dis­
tricts. 
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VIeWS of States on Sarkaria Commission 
Report 

2172. SHRI SRIBALLAV PANIGRAHI: 
Wal the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether time has been extended for 
the States to give their views to the report 
of the Sarkaria Commission; 

(b) if so, the last date fixed for it; and 

(c) whether any meeting of Chief Minis­
ter is being contemplated to consider the 
report? 

THE MINiStER OF STATE IN THE MIN­
ISTRY OF HOME AfFAIRS (SHRI S~N­
laSH MOHAN DEY): (a) Yes, Sir. 

(b) The States have been requested to 
give their comments by 31st August, 1988. 

(c) No such proposal is under consider­
ation. 

[Translation ] 

Atrocities on SC/STs in M.P. 

2173. SHRI KAMMODltAL JATAV: 
Will the Minister of WElfARE be pleased to 
state: 

(a) the cases of atrocities on SCjST, 
registered in Madhya Pradesh during the 
last three years; 

(b) the number of persons prosecuted 
and out of these how many were convicted 
and acquitted; and 

(c) the steps taken to check such inci­
dents? 

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATl 
OIAON): Ca) The total incidents of crimes 
committed against Schedufed Castes and 

Scheduled Tribes in Madhya Pradesh dur­
ing the last three years are given below: 

Year Crimes against 
SC ST 

1985 5133 2955 

1986 4421 2721 

1987 2879 1495 

(b) The infonnation .. is being collected 
from the State Covt. of Madhya Pradesh 
and will be laid on the Table of the House. 

(c) Comprehensive guidelines have 
been issued from time to time to all the 
State GovemmentjU.T. Administrations 
including Madhya Pradesh suggesting 
precautionary, preventive, punitive and 
rehabilitative measures to check crimes on 
Scheduled Castes and Scheduled Tribes. 

[English) 

Alloation to KeraJa for 1987-88 

2174. SHRI VAKKOM PURUSHO­
THAMAN: Will the Minister of PLANNING 
be pleased to state: 

(a) the total amount of -money allocated 
to Kerala for the annual plan for 1987-88; 

(b) the amount of money utilised by the 
State Government; and 

(c) the sectors where the amount could 
not be fully uti'ised and the reasons 
therefor? 

THE MINISTER OF PLANNING AND 
MINISTER Of PROGRAMME 
IMPLEMENTATION (SHRI MADHAVSINH 
SOLANKI): (a) The approved outlay for the 
annual plan of 1987-88 for the state of 
Kerala is Rs. 440.00 crores. 

(b) and (c). The outlay was reduced to 
Rs. 380.60 crores in view of States inabikty 
to raise resources on account of prevailing 
drought situation. The reduction in outJay 
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would primarily affect agriculture and allied 
activities, Irrigation and flood' control, 
power, industry and minerals, transport 
and social servites. 

Demand of Dowry by lAS Officers 

2175. PROF. MADHU DANDAVATE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether it has been brought to the 
notice of Government that some lAS 
officers and other Government officials .ne 
found harassing their wiv~ and subjecting 
them to atrocities for extracting exorbitant 
dowry from them; 

(b) if so, whether thiS is not considered 
as a breach of conduct rules; and 

(c) what actions are taken against the 
concemed officers? 

THf MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRI[VANCES & PENSIONS AND 
MINISTER Of STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) Two Instances of lAS officers harassing 
their wIVes and subJecting them to 
atrOCities for extracting dowry have come 
to the notice of the Government. Regarding 
other Government offiCials, mformatlon is 
not centrally mamtained. 

(b) The acts mentioned In (a) above, If 
proved, will amount to breach of conduct 
rules. 

(c) A criminal case has bt':" instituteJ 
against one officer and major dISciplinary 
proceeding is contemplated against the 
other. 

VIP Squadron of Air Force 

2176. SHRI SyrD SHAHABUDDIN: Will 
the Minister of DEfENCE be pleased to 
state: 

(a) whether the VIP squadron is 
maintained by the Air .Force; 

(b) the number and brief partirulars of 
the aircraft's in the squadron as on 1 April, 
1988; 

(c) the terms and conditions of the 
utilisation by Central Ministers and heads 
of political parties; and 

(d) the particulars of such utilisation 
during 1985, 1986 and 19871 

THE MINISTER Of STATE IN THE DE­
PARTMENT OF.DEFEt'CE PRODUCTION & 
SUPPLIES IN THE MINISTRY OF DEfENCf 
(SHRI CHINTAMANI PAN IGRAH I):(a) Yes, 
Sir. 

(b) As on 1.4.88 the Squadron had two 
B 737, six HS 748 aircraft and four MI-8 
helicopters. 

(c) All Central Ministers are entitled to 
the use of VI P aircraft for officials purposes 
onty, if it J essential for the performance of 
their duties, and subject to availability of 
aircraft. 

Use of these aircraft by Central 
Ministers requires the prior approval of the 
Pnme Minister or the Raksha Mantri if the 
P.M. is out of station. 

No charges are recovered for the official 
use of these aircraft by the P.M., the 
Minister of Defence, the Minister of Home 
Affairs and the Minister{s) of State in the 
Ministry of Defence. All other Central 
Ministers are charged for use of these 
aircraft at the charter rites stipulated from 

time to time. 

Besides the charter rates and detention 
charges laid down, the expenses incurred 
on actual boarding, lodging and transport 
of the aircrew operating the V' P aircraft., if 
detained at outstations, are also to be 
borne by the Ministry of indenting agency. 

No recoveries are made ;n cases where 
P.M. rules that the aircraft be provided free 
of charge. 
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Except the P.M. and that, too, .. on 
payment basis, no other heads of political 
parties are entitled to use of these aIrcraft. 

(d) The particulars of utilisation of these 
aircraft for 1985, 1986 and 1987 are given 
in the appended Statement. 

STATEMENT 

NUMBER OF AIRLIFT /HELILIFT OF C(NTRAl MINISTERS 

JAN 

FEB 

MAR 

APR 

MAY 

JUN 

JUL 

AUG 

SEP 

OCT 

NOV 

DEC 

1985 

Air HQ Other 
Comn, ~ommands 

Sgn. 

4 25 

2 5 

19 2 

10 8 

10 2 

6 2 

14 11 

7 6 

8 8 

8 20 

2 7 

6 18 

EcOl1Olllical Viability of North Eastern 
States 

2177. SHRI E. AYVAPU REDDY: Will the 
Minister of PlANNING be pleased to state: 

(a) whether the States of MeghaIaya, 
Mizoram, Manipur, Nagaland and 
A,unachal Pradesh are not economically 
viable; and 

(b) if so, the steps taken by Government 
to make these States economically viable 
and self-sufficient? 

1986 

Air HQ Other 
Comn. Commands 

Sgn. 

7 4 

6 

22 8 

9 

17 3 

11 13 

11 5 

13 11 

13 22 

3 22 

7 2 

4 

1987 

AIr HQ Other 
Comn. Commands 

Sgn. 

7 2 

17 12 

12 20 

7 3 

7 6 

7 16 

5 3 

16 7 

7 15 

11 24 

6 10 

9 10 

THE MINISTER OF PlANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAV~INH SOlANKI): 
(a) and (b). The States of Meghalaya, Mizo-
ram, Manipur, Nagaland and Arunachal 
Pradesh have certain peculiar features like 
difficult hilly terrain, long international bor-
den, ethnic diversity and remote areas 
which inhibit economic development to 
some extent. However, the Govt. of India 
are seized of the problem of the peculiar 
characteristics of the North Eastern Region. 

Following major steps have been taken 

... 
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to improve the economic condition of 
these States including the other two States 
(Assam and Tripura) of the North Eastern 
Region: 

(1) All the five States mentioned above, 
are considered Special Category States for 
purpose of Central Assistance. These States 
are given 90% of dle Central Assistance as 
grant and 10% on loan basis, as against the 
General Category States which receive 30% 
of Central Assistance in the form of grant 
;}nd 70% in the form of loan. 

(2) The Central Assistance to the North 
Eastern Region during the Seventh Five 
Year Plan was envisaged at Rs 5642.3 
crores representing 109.7% of the total 
outlay of the Seventh Five Year Plan for the 
region as a whole. This includes the Central 
Assistance rendered through the North 
Eastern Council Sub-Plan for the Hill areas 
development as well as the Sub-Plan for 
the tnbal areas of Manipur, T ripura and As­
sam. 

(3) The North Eastern Council was cre­
ated to pay a special attention in develop­
ment of infrastructure in the North Eastern 
Region comprising the States of Arunachal 
PradeslJ, Assam, Manipur, Meghalaya, Mi­
zoram, Nagaland and T ripura. It is an advI­
sory body and is expected to take up mat­
ters of common interest to the North East­
ern Region States. For seruring balanced 
development, it is required to fonnulate 
proposals of unified and co-ordinated ~ 
glonal plans in regard to matters of com­
mon interest to the North Eastern Region. 
The Seventh Plan outlay under the North 
Eastern Council was envisaged at Rs. 675 
crores. 

(4) A number of incentives to encourage 
industries have also been extended. For 
example, (i) The entire North Eastern Re­
gion is included under Category 'A' in Cen­
tral North Investment Subsidy Scheme of 
the Ministry of Industry. New IndustrieS 
are eligible for 25% capital subsidy subject 
to a ceiling of Rs. 2S lakhs for general in­
dustries and Rs. 50 lakhs for setting up of 
electronic industries in the H ill Districts. 

t5) To assast· industries, a transport sub­
sictt to the extent of 9QCK, of the transport 
cost of industrial raw materials that are 
brought into the region and finished goods 
. which are taken out of these areas, is BiVen 

between the industrial locations in the NE 
Region and Siliguri. Transport subsidy 
would interstate movement of 'finished 
goods' within the region but the subsidy 
available would be 50% of the transport 
costs on the movement of the goods from 
the location of the industrial units to the 
nearest Railway Station by road and there­
after by rail and vice-versa. 

(6) A Committee of Ministers for Eco­
nomIc Development of North Eastern Re­
gion under the Chairmanship of Mimster of 
Home Affairs has been reconstituted in 
1986. 

(7) The Committee of Ministers for Eco­
nomie Development of North Eastern Re­
gion is asSIsted, by a CommIttee of Secre­
taries of the Govt. of I ndia. AU these mea­
sures are expected to strengthen the eco­
nomic base of the region. 

Disparity in Rural Urban Income 
2178. SHRI S.C. GHOLAP: Will the 

Mimstet of PLANNING be pleased to state: 
(a) whether there is a vast disparity in 

the average income of rural and urban 
persons; 

(b) if so, the average income of rural and 
urban per::;ons according to 1981 figures; 
and 

(c) the special steps taken to remove 
this disparity? 

THE MINISTER OF PLANNING AND 
MINiSTER OF PROGRAMME IMPLEMEN­
TATfoN (SHRJ NtADHAVSINH SOLANKJ): 
(a) and (b). According to the estImates 
compiled by Central Statistical Organisa­
tion for the year 1970-71 the average per 
capital incom~ for rural and urban areas 
was Rs. 499 and Rs. 1201 respectively. Cor­
responding information for the subsequent 
years is not available. 

(c) The major thrust of planned growth 
in the country has been to reduce dispari­
ties in income. Almost all the points of the 
Twenty Point Programme including Inte­
grated Rural Development Programme 
(IRDP), National Rural Employment Pro­
gramme (NREP) and Rural landless Em­
ployment Guarantee Programme (RLEGP) 
are oriented towards the target group in 
rural areas. These programmes have been 
continued in the Seventh Five Year Plan 
with an accelerated pace with emphasis on 
asrkultural growth, developing the polen- i 
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tiaI of dry land agriaatture and adoption of 
special measures to increase the produc­
tivity of small and marginal fanners. 

.msh frigates to PakisUn 

Hdwever, there are no confirmed reports 
to establish the linkage between the vari­
~ insurgent/disgruntled groups and the 
naxalites . 

(b) The National Socialist Council of 
2179. SHRI PRATAPRAO B. BHOSAlE: ~agala~d (NSCN) has succeeded in forging 

Wall the Minister of EXTERNAL AFFAI RS be hnks With the Meitei extremists belonging 
pleased to state: to the Peop'le's Uberation Army (PtA) and 

(a) whether Britain has.sold its decom- the United National Uberation Front 
missioned Leander class frigates to Pak- (UNlf) of Manipur as also the United lib-"""i eration Front of ~om (UlFA) of ~sam. Th ... 

(b) if so, details of this deal; and N~~ is providing shelter and imparting 
(c) the reaction of the Government to- training to the cadres of other insurgent 

wards this deal? groups besides facilitating their contacts 
THE MINISTER OF STATE IN THE MIN- with the Kachin insurgents of Burma. As re-

ISTRY OF EXTERNAL AFFAIRS (SHRI K. gards the Na'{alites the left extremist 
NAlWAR SINGH): (a) Yes, Sir. groups in general have been noticed es-

(b) Two leander class frigates have pousing the ca:.ase of the minorities includ-
been bought by Pakistan from Britain. One ing the tribals in various states. 
has been delivered in July and the other is (c) ~n the Nonh-Eastern Region, if any 
expected to be delivered in August. extremISt group is willing to find a solutiO;"} 

Cc) Government carefully monitors all through negotiations the Government's 
development having a bearing on the policy in regard to holding talks with such 
country's security and takes appropriate groups is that it should fulfil the two pre-
measures to ensure full defence prepared- conditions namely: 
ness at all times. (i) it should accept the Constitution of 
Li"k between various insurgent group in India; and (ii) it should stop its VIolent ac-

North-East tivities. 

2180. SHRIMATI KISHORI SINHA: Will Compensation paid to Families of the 
the Minister of HOME AHAI RS be pleased Deceased IPKf Personnel 
to state: 2181. SHRI KAU PRASAD PANDEY: Will 

(a) whether Government have received the Minister of DEFENCE be pleased to 
reports of collusion between various insur- state the details in regard to the total com-
gent groups in North-east, trtbal areas of pensation paid to the families of the de-
~m and Bihar Naxalites in the East and ceased IPKF personnel during the past one 
Central India; year? 

.(b) if so, the detrtils thereof; and THE MINISTER OF STATE IN THE DE-
(c) the political initiative taken to defuse PARTMENT OF DEFENCE PRODUCTION 

such insurgency and agitations for sepa- AND SUPPLIES IN THE MINISTRY OF DE-
ratism? FENCE (SHRI CHINTAMANI PANIGRAHI): 

THE MINISTER OF STATE IN THE MIN- The total payments made to the families of 
ISTRY OF HOME AFFAIRS (SHRI P. CHI- deceased IPKF personnel from Aug. 87 to 
DAMBAAAM): (a) The Government have 31 July, 1988 comes to Rs. 2,19,09,650.00. 
reports about links between some insur- The details are.given in the Statement 
gent groups operati~lg in the North-East. below. 

STATEMENT 
Details of payments made to the families of I PKF casualties during the last one year (August 
87 to 31 July 88) are as under.- , 

Flom Government Funds 
(a) UberaJised Family Pension 
,b) Oeath-cum-RetiremenJ Gratuity 
(c) Pending Enquiry Award 
(d) Family Gratuity 
Total: 

Rs.44,85,330/­
Rs. 44,20,167/­
Rs. 25,550/-
Rse 22,13,191/-
Rs. 1,11.44,238/-
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J. ACI and AFPP Funds 

(a) Army Group Insurance 

(b) Armed Forces Personnel 
Provident Fund 

~ 

Total: 

.1.. Non Govemmental Funds 

(a) Army Wives Welfare Association @ 

(b) Army Officers Benevolent Fund 

(c) Regimental funds and Disabled 

Rs.78,15,OOO/­

~.15,19,481/-

Rs.93,34,481/-

Rs.4,64,000/­

Rs.3,26,300/­

Rs. 6,40,631/-

Army Personnel Widows and Orphans Fund 

total: Rs. 14,30,931/-

Grand Total I + II + III = Rs. 2,J 9,09,650/-

Note: @ The position in respect of AWVVA and AOBf is as on 04 Aug. 1988. 

Technology Information Forecasting and 
Assessment Council 

2182. SH RI SRI KANTHA DATTA 
NARASIMHARAJA WADIYAR: Win the 
PRIME MIN~STER be pleased to state: 

(a) whether the Technology 'nfonnat;on 
Forecasting and Assessment Council has 
identified 20 broad areas of industry and 
technology; 

(b) if so, the details thereot, and 

(c) the purpose for which the Technol­
ogy Information Forecasting and Assess­
ment Council has been formed? 

THE MINISTER Of STATE IN THE MfN­
ISTRY OF SCIENCE AND TECHNOl­
OCi AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL­
OPMENT, ATOMIC ENERGY, ELECTRON­
ICS AND SPACE (SHRI K.R. NARAYANAN): 
(a) and (b). After a detailed consideration of 
various factors, the Council has narrowed 
down a few technology areas on which de­
tailed studies will be done for recom-

mending specific course of action. These 
cover Petrochemicals, Energy, Agricufture, 
Water Technologies, Manufacturing T ech­
nologies, etc. Some of these studies will be 
of a short-term nature, spanning about 6 to 
12 months and some would be of long­
term basis. 

(c) The objective is to establish an ap­
propriate system in the country to examine 
and evaluate the existing state of the art of 
the technology and the direction of few 
technological developments in various sec­
toral areas, both in I ndia and abroad. Such 
forecasting coupled with capability for as­
sessment of technology can ensure timely 
availability of requisite technologies rele­
vant to the needs of the country through an 
appropriate R&D, technology acquisition, 

. technology upgradation, etc. It is intended" 
to cover technologies in the manufacturing 
sector, agricultural sector and services se<­
tor. The Council will also enable establish­
ment of an information system in the coun­
try to facilitate technology assessment and 
forecasting activity. The system will be 
available to all users in the country-indus­
try, government, private agencies, etc.-
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Delay in CoInpIetion of Projects 

2183. SHRI K. RM4AMURTHY: Will the 
Minister of PROGRAMME IMPlEMENTA- -
nON be pleased to state: 

(a) the details of 319 public sector pro­
jects in which the antidpated cost has risen 
by 48 per cent compared to the original es­
timate; 

(b) the details of 35 projects scheduled 
for completion in 1987-88 but have not 
been completed as yet; 

(c) the details 157 projects that have put 
back their date of commissioning; and 

(d) the conclusions arrived at the recent 
two da)4s conference of top executives of 
public sector projects? 

THE MIN1STER OF PLANNING AND 
MIN.mR OF PROGRAMME IM-
PlEMENTATION (SHRI MADHAVSINH 
SOtANta): (a) As on 31st March, .1988319 
central projects, each costing over Rs. 20 
aores in 14 sectors are under the Quarterly 
Monitoring System, viz. 6 in Atomic Energy; 
3 in 'civil Aviation; 73 in Coal; 11 in Fertilis­
et'S; 1 in Finance; 5 in Mines; 14 in Steel 
and Iron Ore; 6 Tn .... Chemicals & Petro­
chemicals; 24 in Petroleum and Natural 
Gas; 4S in Power; 11 in Pa­
pet/Cement/Auto (OPE); 82 in Railways; 
33 in Surface Transport and 5 in T elecom­
munication sectors. The total cost of an 
theSe projects taken together as antici-

, patecI at the end of March, 1988 shows an 
increase of 4~ in relation to the total 
originally approved cost 

(b) 35 projects which put back ~ir 
commissioning dates in 1987-88 fall In 

i various sectors as under: 

CoaI-10; Fertilisers-2; Mines-1; St-:e' & 
Iron 0re-6; Chemicals and Petrochemicals­
,. Petroleum and Natural Cas-s; Power-2; 
':"/Ct!gtent-2; Railways-2; Surface 
Tra ... _ ..... 

(c) 131 projeds have reported addi­
tional delays during 1987-88; some of these 
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projects have reported delays more than 
once during the year. These fall under the 
sectors: 

Atomic Energy 2; Civil Aviation 1; Coal 
37; Fertilisers 7; Finance 1; Mines 4; Steel & 
Iron Ore 10; Chemicals & Petrochemicals 
6- Petroleum & Natural Gas 16; Power 
1~; Paper/Cement/Auto 7; Railways 9; Sur-: 
face Transport 13; Telecommunication 1; 
thus totalling 131. 

(d) The main conclusions arrived at the 
Seminar on Project Implementation inter 
alia include: 

Provision may be made in the project 
cost estimate for the impact of inflation 
over the life of the project. 

Greater use of computers in project 
management for network scheduling, 
data management, etc. 

Project management is emerging as a 
distinct discipline and, therefore, there 
is a need for introducing it in the aca­
demic institutions. 

Every project should have, besides time 
and cost planning, a quality assurance 
plan incorporated in the contract for 
plant & equipment. 

A comparative study of the features of 
MOUs already signed by Government 
with 11 public sector undertakings may 
be undertaken to consider in what ways 
further delegation of authority commen· 
surate with accountability, could be 
achieved. 

Project Enterprise should have an im­
plementation manual giving d~tailed 
guidelines for project implementation. 

foreip Collaboration in High Technology 

2184. SHRIMATI JAYANTI PATNAlK: Will 
the Minister of EXTERNAl AFFAIRS be 
pleased to state: 

(a) whether Government propose to 
made joint collaboration on high technol-
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OSY with West Germany, Japan and the 
United States; 

(b) if so, the details of the collaboration; 

(c) the steps taken to give speedy clear­
ance to ~ collaboration proposals; and 

(d) the time by when such clearance is 
likely to be given? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (PROF. KK 
TEWARI): (a) and (b). The Government is 
interested in high technology transfers 
from all leading sources. A Memorandum of 
Understanding on transfer of technology 
has so far been signed only with the U.S. 
Government 

Major agreements on high technology 
collaboration with the United States in­
clude: indigenous manufacture of con­
trolled Date Corporation Mafnfratne Com­
puters (CDC 810, CDC 830 and CDC 930) 
sophisticated technologies and equipment 
for the LCA Project; acquisition of Cray 
XMS-14 Super Computer Import of main 
frame computer IBM-3090; and manufac~ 
ture in India of Micro VAX-2 computers. 

T ethnical collaborations and transfer of 
technology arrangements between Indaa f 

and Japanese organisations and companies .' 
have also been under discussion in various 
fields such as digital microwave transmis­
sion equipment- CNC machine tools, 
floppy disk manufacture, ultra sound scan­
ners, digital control equipment, test and 
measure instruments machining centres 
etc. 

With fRe, there is researth ,collabora­
tion in advanced areas. 

(c) and (d). To facilitate expeditious pro­
cessing of technology transfers from the 
United States detailed implementation 
procedure for the MOU have been worked 
out between the two Covemments. Pr0ce­
dures for speedy clearance of proposals 
have also been worked out with other 
countries. No specific time limits have been 
set for proce.... fA indMduaI cases. 

Howev~, for Japan, these are handled on 
a time-bound basis. 

Guidelillles Reprdins Framing of 
Constitution by the Service AIIOdation 

2185. SHRI KAMlA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Central Civil Services 
(Recognition of Service Associations) Rules, 
1959 are inoperative since long consequent 
to the Supreme Court intervention; 

(b) whether the provisions of the above 
said Rules have been invoked by the au­
thorities in dealing with service Association 
in the matter; 

(c) if so, the justification thereof; and 

(d) whether Government have issued 
any guidelines ~ing framing 0( the 
Constitution by the service associations? 

THE MINISTER OF Sf ATE IN THE MIN­
ISTRY OF PERSONNEl, PUBUC 
GRIEVANCES & PfNSIONS AND MINIS­
TER OF STATE IN THE MINISTRY OF 
HOME AFfAIRS (SHRI P. CHIDAMBARAM): 
(a) The Central Civil Services (Recognition 
of Service Associations) Rules, 1959 are at 
present being treated as inoperative c0n­

sequent on Rule 4-8 of the C.C.S. 
(Conduct) Rules, 1955, with reference to 
which, inter-alia, the Recognition Rules had 
been framed, having been struck down by 
the~Court. 

(b) and (cl. While the 1959 Recognition 
Rutes are at present inoperative, the ser­
vice associations already rec.oplised .e 
governed by the conditions of recognition 
imposed upon them at the time of recopi­
tion. 

(d) No, Sir. 

SdseMes for Lanjia s.n Trile 

2186. SHRI RAOHAKANTA DlGAl.: WiI 
the Minister of WELFARE be pleased to 
state: 
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(a) whether Covernment have intro­
duced any scheme for the upliftment of 
Lanjia Saura tribe living in Koraput district 
of Orissa; 

(b) if so, the details thereQf; 

(c) whether there has not been any 
mange in the standard of living of this tribe 
despite various measures taken by Gov­
ernment for their socio-economic devel­
opment; and 

(d) if so, the steps taken for the uplift­
ment of this tribe? 

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) and (b). Yes, Sir. A micro pro­
ject has been fonnulated for the lanjia 
Sauras identifi.ed as a primitive tribal group 
in 8 villages of Sogada Gram Panchayat in 
Gunupur sub-Oivision of Koraput District 
for accelerating their socio-economic de­
velopment. The special schemes in the mi­
cro project include those of education, 
health, housing, communication, drinking 
water supply and resettlement, etc. A sepa­
rate lanjia Saura Development Agency has 
beeR established to ensure effective im­

of various schemes meant for 
this Action plan has been prepared 
with outlay of Rs. 44.90 lakhs to as-
sist , ies. 

(c) The measures taken by the Govern­
ment have.benefitted these people. Report 
received from the State Government indi­
cates that standard of living of this tribe is 
improving. 

(d) Does not arise. 

Provision of Creches in Government 
Colonies 

2187. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

fa) the policy in regard to providing of 
creches in Government colonies; 

(b) whether the poUcy has been imple­
mented; 

(c) if not, the reasons therefor; and 

(d) the steps proposed to be taken to 
provide creches in Government colonies? t 

THE MINISTER OF STATE IN THE MtN­
ISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSION AND MINISTER 
OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRf P. CHIDAMBARAM): (a) 
There is no Government Policy in regard to 
proviaing of creches ;n Government 
Colonies. However, Grih Kalyan Kendra, a 
Society registered under the Societies Reg­
istration Act, 1860 and working under the 
aegis of Department of Personnel & T rain­
ing is running creches in some of the Gov­
ernment residential colonies. 

(b) and (c). Do not arise. 

(d) Does not arise. 

Howe.,er, Grih Kalyan K!!ndra is running 
25 creches 'and the N DMC 8 creches in the 
Government residential colonies. 

Rally Staged by Scientists 

2188. SHRI SWAMI PRASAD SINGH: 
Will the PRIME MINtiSTER be pleased to 
state: 

(a) whether sdentists and research Fel­
lows have staged a really in New Delhi, re­
cently; 

(b) if so, the reasons therefor; and 

(c) the steps Government propose to 
take for redressal of their grievances? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND THE MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI KR. NARAYANAN). (a) 
and (b). There has been no general rally by 
the Scientists. However, the Research Fel­
lows of I~R I nstitutes staged a rally on 
15th July, 1988 regarding enhancement of 
fellowship and terms and conditi~ns of Re­
search fellows. 
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(c) Steps have been taken for redressal 
of the grievances of Scientists and Research 
Fellows by improving the pay scales of sci­
entisls .and the emoluments of research 
fellowS. Govemment have issued revised 
JUidelines on emoluments and other condi­
tions of service for research personnel in R 
& 0 programmes of the Central Gov.ern­
ment Departments/Agencies. 

Resident Schools in Tribal Areas 

2189. SHRI MURLlDHAR MANE: Will 
the Minister of WELfARE be pleased to 
state: 

(a) whether there is any plan under 
consideration to assist the State Govern­
ment to establish one residential school in 
each gram panchayat in tribal areas; and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

THE DEPutY MINISTER IN THE MIN-
.ISTRY Of WElfARE (SHRIMATI SUMATI 
ORAbN): (a) and (b). No, Sir. Establish­
ment of residential schools is a State sector 
scheme. However, Special Central Assis­
tance is made available on specific propos­
als submitted by the State Governments for 
construction of residential schools for 
primitive tribes. 

Development of Backward Areas 

2190. SHRI JAGANNATH PATNAIK: Will 
the Minister of WELFARE be pleased to 

t"IState: 

(a) the special measures Government 
propose to take for the overall impr:ove­
ment of economically backward chronically 
drousht affected districts like Kalahandi in 
the State of Orissa; and 

(b) wheth« any programme has been 
finalised and money sanctioned and if so, 
the details thereof? 

THE DEPUlY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) and (b). The information is 
bel... collected and will be laid on the 
Table of the House. 

Incentive for Multinationals for Procurins 
Electronic Goods 

2191. SHRI LAKSHMAN MAWCK: Will 
t~ PRIME MINISTER be pleased to statee 

(a) whether Government propose to 
evolve an incentive package to lure multi­
national corporations to procure the bulk 
of their requirements in electronics from 
India; 

(b) if so, whether any study has been 
made in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI KR. NARAYANAN): (a) to (c). 
A number of incentives have been ex­
tended to multinational companies for 
procuring electronic goods/establishing 
production base in the country for meeting 
their requirements. These incentives in­
clude five year tax holiday and pennitting 
100% foreign equity holding, in 100% Ex­
port Oriented Units (EOU) and those lo­
cated in the Export Processing Zones (EPZ). 
In addition, the Cash Compensatory Sup.­
port (CCS) scheme has recently been ex­
tended to cover these units. 

New Sainik Schools 

2192. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of DEFENCE 
be pleased ~o state: 

(a) whether any State has appro..."'Ched 
Union Govemment for s~tting up new 
Sainik Schools during the remaining yeats 
of the Seventh Plan; and 

(b) if so, the details thereof and the 
likely date. by which new Sainik Schools 
will be opened? 

THE MINISTER OF STATE IN THE DE­
PARTMENT Of DEfENCE PROOUcnON & 

• SUPPUES IN lHE M\N\SlR'l Of DEfENCE 



131 Written Answers AUGUST 10, 1988 

(SHRI CHINTAMANI PANICRAHI): (a) and 
(b). Sainik Schools are established only at 
the specific request of a State Govern­
ment/Union Territory Administration, as 
the entire capital expenditure and a major 
portion of the recurring expenditure of the 
school has to be borne by them. There is 
no proposal to set up more Sainik Schools 
as no specific request for the same has 
been received from any State Govern­
ment/UT Administration. 

Meetings for Development Plan of Hill 
Areas 

2193. ,SHRI ASHOK SHANKARRAO 
CHAVAN: Will the Minister of PLANNING 
be pleased to state: 

(a) whether development plan of hill ar­
eas w~ discussed in a meeting with Mem­
bers of Parfiament and if 50, in what man­
ner it has resulted in making the plan a so­
cio-economic development of hill areas; 

(b) in what respect it differs from the 
development plan used to be prepared by 
the Planning Commission itself, and 

(c) the details thereof? 

THE MINISTER OF- PLANNING AND 
MINISTER OF PROGRAMME IMPl[MEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) to (c). No, Sir. No development plan of 
hill areas was discussed in the meeting 
with the Members of Partiament repre­
senting Himalayan Region held on 
19.8.1987. The meeting was mainly aimed 
at discussing the problems and prospects 
of the development of the Himalayan re­
gion with a view to pooling experiences 
and thinking on the subject so that the 
strategy and programmes for the Hi­
malayan region could be improved upon. 

• The specific observations!suggeshons 
made by the Hon'ble -Members were for­
warded to concerned State Govts. and 
Central Ministries jDepartments for appro­
priate action. The suggestions of general 
nature were kept in view in the Mid-term 
Appraisal of Seventh Five Year Plan already 
laid on the Table of the House on 22nd 
March, 1988. The development plans are 
being formulated by the State Govern-
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ments concerned keeping In view the ap­
proach and strategy of hill area develop­
ment outlined in the National Plan Docu­
ment. The annual plans of the States are fi­
nalised in a meeting of Deputy Chairman, 
Planning Commission and Chief Minister of 
the respective State. 

Island Development Authority 

2194. SHRI ASHOK SHANKARRAO 
CHAVAN: Will the Minister of PLANNING 
be pleased to state: 

(a) the names of the islands for which 
the Island Development Authority has been 
created and what is its tenure; 

(b) how many meetings of this authority 
have so far been held and the agenda of 
each meeting and the outcome thereof; 

(c) the composition and terms of refer­
ence of the Authority; 

(d) whether as a result of these meet­
ings any concrete shape has been given to 
the development plans of these islands; 
and 

(e) if so, whether anv instructions have 
been issued on the lin~5 on which devel­
opment of these islands IS to take place? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) Island Development Authority was set 
up in August, 1986 to deCIde on the poli­
cies and programmes for an integrated de­
velopment of Andaman and Nicobar and' 
L.akshadweep Islands. It is a continuing 
body. 

(b) Four meetings of the IDA have so far 
been held. The main items considered in 
the meeting include: transportation, com­
munication, tou~srn, human resource de­
velopment, setting up of industries, envi­
ronment, forest development, fisheries 
land use pattern, unemployment, devel­
opmental norms, carrying capacity of the 
islands, personnel policies, incentives for 
the islanders, etc. Many of the items dIS­
cussed by the IDA have been Implemented 
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and some others are under implementa­
tion. To give a few examples; introduction 
of helicopters inter-island service in An­
daman and Nicobar islands; this also car­
ries inter-island mail which has revolu­
tionised the inter-island mail system; a 
chartered vessel NAJ D-II commissioned be­
tween mainland and islands; approval for 
22 new inter-islands vessels given; provi­
sion of LPG sanctioned; packaged materials 
being made available at the same price to 
the islanders as in the main-land; air travel 
extended on a subsidised basis to Class B, 

~ C and D; Govt. employees when a seat in 
ship is not available; two Navodaya schools 
and a second polytechnic to be operational 
by August, 1989; mainland islands ships 
ordered; STD facilities introduced; tele­
communication facilities extended to the 
islands; a lakshadweep Corporation and 
Islands Development Corporation set up in 
Lakshadweep and Andamans to deal with 
the marketing fishenes development, etc; 
30 studies on different subjects commls-

sioned; 19 completed; reports being used 
for preparation of environmentally sound 
development plans. 

(c) The composition and terms of refer­
ence of the AuthOrity are given in the 
Statement below. 

(d) and (e). As a result of the creation qf 
I DA, new dimensions have been given to 
the development plans of these islands; 
several new projects and schemes have 
been launched to benefit the islanders and 
the expert groups are examining various 
studies and reports to prepare few devel­
opment plans for the two groups of Islands 
on the directions and guidelines given by 
the IDA. The policies and programmes 
would fully ensure the protection and con­
servation of the fragile marine and terres­
trial eco-systems of the islands, meet the 
aspirations of the local people and imple­
ment developmental schemes which would 
be in harmony with environment. 

STATEMENT 

Prime Minister Chairman 

1. Minister of Human Resource Development Member 

2. Mintster of Home Affairs Member 

3. Minister of Planning and Deputy Chairman, Member 
Planning Commission 

4. Minister of Finance Member 

5. Minister of Defence Member 

6. Minister of Communication Member 

7. Minister of Environment and Forests Member 

8. Minister of State for I nformation and Member 

Broadcasting 

9. Minister of State for Tourism Member 

10. Minister of State for Surface Transport Member 

11. Minister of State for Planning Member 

12. Mintster of State, Department of Food Member 

Processing I ndustnes 
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13. Prof. M.G.K. Menon, Scientific Adviser 
to P.M., Member, Planning Commission 
and Chainnan, Steering Committee for IDA 

14. Shri Manoranjan Bhakta, Member of Partia­
ment, Andaman and Nicobar Islands 

15. Shri P.M. Sayeed, Member of Partia­
ment, LAkshadweep Islands 

16. Dr. B.D. Shanna, Commissioner for 
Scheduled Castes and Scheduled Tribes 

17. Shri N.D. Jayal, Director, INTACH 

18. Shri Romi Khosla, Architect 

19. Dr. Harsh K. Gupta, Vice-Chancellor 
eachin University 

20. Dr. S.N. Dwivedi, Additional Secretary, 
Department of Ocean Development 

21. Dr. (Mrs.) Manju Sharma, Scientific Secretary to 
SA to PM, Chief (Science) Planning Commission 
and Secretary, IDA 

The Authority will: 
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Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

i) Decide on policies and programmes for an integrated development of the Islands 
keeping in view all aspects of environmental protection as we" as the special tech-
nical and scientific requirements of the Islands. . 

ii) Review progress of implementation and impact of the programmes of development. 

Indian Ships Detained by Pakistan 

2195. SHRI SURESH KURUP: Will the 
Minister of EXTERNAl AFFAI RS be pleased 
to state: 

(a) whether some Indian ships have 
been detained by Pakistan; 

(b) if so, the number i"f ships detained 
by Pakistan; 

(c) whether Government had taken up 
the matter with Pakistan Government; 

(d) ifso, the details thereof; and 

(e) the outcome thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K. 
NATWAR SINGH): (a) Yes, Sir. 

(b) Three Indian sailing vessels were 
captured by Pakistan in January, 1988. 

(c) Yes, Sir. 

(d) Government has protested to the 
Government of Pakistan and requested for 
the release of these vessels. 

(e) The Government of Pakistan have 
agreed to consider the question of the re­
lease of these vessels. 
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New Atomic Power Plants 

2196. SHRI MOHANBHAI PATEl.: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal under 
Government's consideration to establish 
new atomic power projects in the country 
during the Seventh Five Year Plan period; 

(b) if so, the names of the State Gov­
ernments which have approached the 
Union Government to establish new 
Atomic Power Projects in their States; and 

(c) the reaction of the Union Govern­
ment thereto? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE & TECHNOLOGY AND 
MINISTER OF STATE IN THE DEPART­
MENT OF OCEAN DEVElOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI KR. NARAYANAN): (a) Yes, 
Sir. 

(b) Punj:lb, Haryana, Andhra Pradesh, 
Kerala, West Bengal, Bihar, Madhya 
Pradesh, Tamil Nadu, Onssa and Kar­
nataka. 

(c) The Site Selection Committee ap­
pointed by the Department of Atormc En­
ergy have submitted their report whkh IS 

under consideration of the Government. 

[Translation] 

~-Mitbi Committee 

2197. SHRI BAlWANT SINGH 
RAMOOWAlIA: 

SHRI TEJA SINGH DARDI: 

Wil. the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a high powered Kapoor­
Mittal Committee had been constituted to 
inquire into the November, 1984 riots 
cases; 

(b) if so, the time by which the Commit­
tee had been asked to submit its report; 

(c) the number of occasions on which 
its period has been extended so far along­
with the period of extension each time; 

(d) when the Committee is expected to 
submit its report; and 

(e) whether any further time is likely to 
be given to this Committee for submitting 
its report? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) to (e). A Commit­
tee consisting of Justice Dalip K Kapur and 
Kumari Kusum Lata Mital was appointed by 
the Administrator of Delhi to enquire into 
delinquencies of individual police officers 
and men with respect to matters relating to 
reported passivity etc. on the part of police 
officers and also good conduct of individual 
poltce officers and men and to recommend 
such action as may be called for. 

According to the order ISSUed by the 
Admimstrator of Delhi in Feb. 1987 the 
Committee was required to submit its re­
port to the Administrator within 6 months. 
However, period of 6 months has been ex­
tended on two occasions. The present term 
of the Committee is upto 22nd August, 

1988. The Committee is expected to sub­
mit its report to the Delhi Administration 
by llnd August, 1988. 

[fng/ish] 

Prevention of Deafness in OIildren 
Scheme 

2198. SHRIMATI BASAVARAjESWARI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether in a bid to prevent th0u­
sands of children in rural India from be­
coming deaf, the Department of Science 
and Technology had launched the preven­
tion of deafness scheme in 1986; 

(b) if so, to what extent, the three-year 
scheme has reduced hearing impairments 
in children; 
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(c) whether this scheme has been 
launched in almost all parts of the country; 
and 

(d) if so, the details thereof, and other 
steps being taken to check the deafness in 
children? 

THE MINISTER OF STATE IN THE MIN­
IstRY OF SCIENCE AND TECHNOLOGY 
AND THE MINISTER OF STATE IN THE 
D~PARTMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SPiRI KR. NARAYANAN): (a) 
and (b). Yes, Sir. 

In 1986, Department of Science and 
Technology has funded a project entitled 
-Feasibility study for development of a 
module for primary and secondary preven­
tion of hearing impainnent in rural areas". 

The study envisages prevention at three 
levels: 

Primary prevention in which 
healthy habits are being empha­
sised and unhealthy habit are be­
ing deleted by public education. 

Secondary prevention which in­
volves giving of anti-microbial 
drugs and nose and ear drops to 
prevent new children from getting 
hearing impaired. 

Tertiary prevention which in­
volves surgery on selected chil.:. 
dren and giVing of hearing aid for 
~Iitation. 

The impact of the ~e mentioned in­
terventions will be known after analysis of 
data on completion of the study. 

(c) and (d). This module is being tried 
out as pilot project in Delhi and T rivan­
drum ,only. It is not beins launched as a 
public health rneasu~ yet. 

SeIzure of HathiIh in Delhi 

2199. SHRJ M. RACHUMA REDDY: 
SHRI MANIK REDDY: 

SHRI C. MADHAV REDDY: 
SHRI SITARAM J. GAVAU: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the news item which ap­
peared in the 'Indian Express' dated 29 
June, 1988 wherein it has been stated that 
125 Kg. of hashish worth Rs. 2 crores was 
seized in North Delhi (Azadpur)i 

(b) if so, the details thereot, 

(c) whether any arrest has been made in 
this regard' 

(d) whether any inquiry has since been 
made in this matter, and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl., __ PUBUC 
GRIEVANCES AND PENSIONS, AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) Yes, Sir. 

(b) to (e). In two separate raids con­
ducted 'by the Vigilance Branch of Delhi 
Police, 125 Kgs. of Hashish was recovered 
from a hotel and a guest house in North 
Delhi. Two cases under FIR No. 110 & 112, 
dated 27.6.1988 u/s 20/61/85-N.D.P.S. 
Act Police Station, Adarsh Nagar, Delhi 
were registered. No arrest has been made. 

Developing of Drought Warning and 
Assessment System 

2200. SHRI BAI.ASAHEB VIKHE PATIt..: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the National Remote Sens­
ing Agency is going to develop a national 
drought earfy warning and assessment sys­
tem; 

(b) if 50, whether this wi" go a long wltf 
in optimising allocation d scarce flnandaI 
and other resources; and 
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(c) if so, the broad features of the sys­
tem? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI KR NARAYANAN): (a) Yes, 
Sir. 

(b) and (c). Yes, Sir. The National 
drought monitoring system, which will in­
volve integration of remotely sensed satel­
lite data with conventional data, can pro­
vide a mechanism of assessment of 
drought and enable planning priority relief 
measures as well as corrective actions for 
minimising damages. 

Diseases among Andaman Tribals 

2201. SHRI BASUDEB ACHARlA: Will 
the Minister of PLANNING be pleased to 
state: 

(a) whether the attention of Govern­
ment has been drawn to the news item in 
the Times of I ndla dated 10 June, 1988 re­
garding "diseases cripple Andaman tribals", 
highlighting the problems faced by the 
tribal population in the Andaman Islands 
due to high incidence of tuberculosis, 
syphilis and anaemia; and 

(b) if so, the preventive measures taken 
by Government in this regard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) The Island Development Authority (IDA) 
has constituted an Expert Group to study 
the socio-cultural pattern of tribal popula­
tion (aboriginals) and others, their living 
style, occupation and health conditions etc. 
The Expert Group has submitted its interim 
report wherein they have mentioned about 
the high incidence of tuberculosis, syphilis 
and anaemia among the tribal communities 
of Andaman and Nicobar Islands. 

(b) A project entitled "saving the tribal 
group of Andaman and Nkobar Islands 

from extinction: an action-oriented re­
search" has already been sanctioned to the 
All India Institute of Medical Sciences, New 
Delhi. The main objectives of the project 
are: 

(i) To establish the demographic 
profile of the onges, the An­
damanese and the Shompens. 

(ii) To assess their health and nutri­
tional status. 

(iii) To carry out a thorough medical 
examination to ascertain their 
medical and genetic problems. 

(iv) To determine their reproductive 
performance and identity the fac­
tors which lead to reduce fertility, 
increased sterility and high infant 
mortality among item. 

(v) To discuss the issues with the lo­
cal officers to initiate action to 
help these communities. At the 
fourth meeting of I DA, the re­
commendations of the expert 
g:oup have been approved and 
action initiated, on the short term 
measures to look into the prob­
lems of the Tribal pop$tion in A 
& N Islands. 

Request from Maharashtra reg~ing 
retention of record of births and deaths 

2202. PROF. RAMKRISHNA MORE: 
SHRI BANWARILAl PUROHIT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government of Maharash­
tra had approached the Union Government 
to provide relaxation to retain the records 
of births and deaths in the villages at the 
Gram Panchayat level for a period of eight 
years by increasing the existing period of 
one year to eight years and the people in 
rural areas are mostly illiterate or are not 
aware of the provisions of rules thereby 
facing great difficulties in obtaining births 
and deaths certificates and also for 
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amendment of Rule 19(3) of the Maharash­
tra Registration of Births and Deaths Rules, 
1976; and 

(b) if so, the reaction of Union Govern­
ment thereto? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF HOME AffAIRS (SHRI SON· 
TOSH MOHAN DEV): (a) Yes, Sir. The 
Government of Maharashtra had ap· 
proached this Office for amendment of 
Rule 19(3) of the Maharashtra Registration 
of Births & Deaths Rules 1976 in a manner 
that would have enabled them to retain the 
records of births and deaths at Gram Pan­
chayat level for a period of B years. Cur­
rent�y' these records are being retained at 
the Gram Panchayat level for a period of 
one year after the close of the calender 
year. 

(b) The Central Government did not 
agree to the proposal. 

Landing of Tahiti Aeroplane at 
Ahmedabad 

2203. DR. AK. PATEL: Will the Minister 
of DEFENCE be pleased to state: 

(a) the reasons for landing of the T ehi­
tian aeroplane at Ahmedabad airport and 
for how lohg was' it detained; 

(b) whether any inquiry was held about 
this matter; and 

(c) if so, the findings thereof? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION & 
SUPPLIES IN THE MINISTRY OF DEFENCE 
(SHRJ CHINTAMANI PANICRAHI): (a) Of 
the three Tahitian Airways aircraft on flight 
from Delhi to Karachi, one aircraft deviated 
from the prescribed route. Despite re­
peated i~tructions and signals it failed to 
correct its course. As this action was im­
proper, the offending aircraft was forced to 
land at Ahmedabad. The other two aircraft 
followed suit. The three aircraft were de­
tained for.7 d¥. 

(b) Yes, Sir. 

(c) From the security point of view 
nothing adverse came to notice. 

Rehabilitation of disabled 

2204. SHRI BAlASAHEB VIKHE PATH.: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government are preparing 
a comprehensive plan for rehabilitation of 
the disabled in the country; and 

(b) if so, the details thereof? 

THE DEPUlY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) and (b). The primary respon­
sibility for the welfare and upliftment of the 
handicapped rests with the State Govern­
ment. However, in its coordinating and 
pace-setting role, nevertheless, the Centre 
has been assisting the State Government as 
well as the voluntary organisations in pro­
grammes de!Agned for rehabilitation of the 
handicapped. The Central Govt. has set up 
the following 4 National Institutes as apex 
level organisations In their respective areas 
of disability:- . 

(1 ) National I nstitute for the Visually 
Handicapped, Dehradun. 

(2) National Institute for the Or­
thopaedically Handicapped, Cal­
cutta. 

(3) All Yavarjung National Institute for 
the Hearing Handicapped, Bom­
bay. 

(4) National Institute for the Mentally 
Handicapped, Secunderabad. 

In addition to these follOWing two insti­
tutions has been set up primarily as service 
institutions for providing general services 
to the handicapped persons:--

(1) Institute for the Physically Handi­
capped, New Delhi. 

(2) National Institute of Rehabilita­
tion, Training and Research, Olat· 
pur, Orissa. 
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The Central Govt. is also implementing 
the following programmes for the rehabili­
tation of the handicapped:--

Scheme of AssistJnce to Organisations 
for the Disabled Persons 

Under this scheme, grant-in-a,d is pro­
vided to the o~nisations working for the 
welfare of disabled persons. The financial 
assistance is given to such voluntary or­
ganisations who provide educational, 
training and rehabilitation facilities to dis­
abled persons. 

Assistance under the scheme is pro­
vided for developing services for (i) detec­
tion, intervention of primary nature, pre­
vention of disability, (ii) education and/or 
training, (iii) rehabilitation, physical, psy­
chological, social and economic. 

Scheme of Assistance to Disabled persons 
for Purchase/Rtting of Aids/Appliances 

'" 
Under this scheme grants are given to 

voluntary organisations for providing 
aids/appliances whose value ranges be­
tween Rs. 25/- and Rs. 3600;'- to disabled 
persons (il free of cost if their income is 
less than Rs. 1200/- per month and (ii) at 
50% cost if the income ranges between Rs. 
1201/- to Rs. 2500/- per month. This 
scheme is implemented through voluntary 
agencies spread all over the country. 

Under the scheme, aids/appliances are 
provided to the visually handicapped, 
hearing handicapped and Qrthopaedically 
handicapped. 

Scholarships for the DIsabled persons 

Government of I ndia have a scheme for 
providing scholarships to physically handi­
capped students, including the blind, for 
pursuing education from IX Class onwards, 
Scholarships are also provided for technical 
and professional training, correspondence 
courses of study and on-the-job training to 
the handicapped. In addition to the schol­
arship, which varies' depending on the 
course of study, for day scholars and 
hostelters, reader's allowance to the blind 
is also given. 

Integrated Education of Children 

Under the scheme of Integrated Educa­
tion, handicapped children are given edu­
cation in normal schools. This is a Centrally 
Sponsored Scheme and the entire cost of 
scheme is being met by the Central Gov­
ernment. 

District Rehabilitation Centre Schemes 

The Scheme of District Rehabilitation 
Centres was launched on a pilot basis. 
Through these Centres, efforts are made to 
provide comprehensive and coordinated 
services to the disabled population in the 
rural areas by suitably reorienting and 
augmenting the infrastructure so as to 
reach the services at a minimum cost with 
as few specialists as possible. So far 10 Dis­
trict Rehabilitation Centres have been set 
up across the country. 

Employment 

(i) 3% reservation is given to physi­
cally handicapped -- 1 % each for 
the Visual, hearing and or­
thopaedically handicapped in 
group C and D Posts for ap­
pointment in Central Government 
and Public Sector Undertakings. 
Similar reservations have been 
given by the State Govts. The 
handicapped, including the blind, 
are ~Iso given age concession in 
the upper age limit and relaxation 
in the medical standards for entry 
into Government services. 

(ii) 22 Special Employment Ex­
changes and 40 Special Cells for 
the handicapped persons have 
been set up exclusively to help 
the handIcapped, in their gainful 
employment. Besides, the normal 
emplo)11lent exchanges also help 
the handicapped persons in find­
ing suitable employment. 

(iii) Self-Employment is promoted 
through the following:--

(~) Allotment of vending stalls, kiosks, 
and pt!tty shops; 
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(b) Loans from Nationalised banks 
at nominal rates of interests 
under differential rate of inter· 
est scheme; 

(c) Allotment of public telephone 
booths; 

(d) 7% reservation in distribution 
of petrol pumps, kerosene de· 
Dots., etc.; 

(e) Loans upto Rs. 35,000/- are 
available under scheme of 
'Employment of Educated 
youths'. 

MMufacture of v.c.P. and V.c.R. 

2205. SHRI V. TULSIRAM: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the British Physical Labora­
tories has been issued a letter of intent to 
manufacture VCP and VCR in India; 

(b) if so, whether some Indian compa· 
nies have also been issued such letters of 
intent; if so, the details thereof; 

(c) the extent to which VCP -ami VCR 
manufactured by British Physical laborato­
ries will affect the Indian manufacturers; 
and 

(d) the criteria adopted in issuing letter 
~jntent1 

THE MINISTER OF STATE IN THE MIN· 
ISTRV OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI K.R. NAAAYANAN): (a) Yes, 
Sir. BPl Sanyo Ltd., which is an Indian 
Company has been issued a letter of intent 
to rnaoofacttn VCP and VCR in India. 

(b) and (c). In addition to MIs 8PL 
Sayno, the letters of intent have already 
been iIIued to MIs Bharat Forge Co. Ud. 
and Shri PlCHl Dhoot (MIs Videocon In­
ternational Ud.) and it has also been de­
cided to iIIue letter of intent to one party 
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in public sector for the manufacture of 
VCRjVCP. 

(d) The criteria for consideration of 
VCR/VCP applications both for setting up 
new units as well as enlargement of scope 
of existing Video Tape Deck Mechanism 
units was that the units should be prepared 
to commit sizeable investment for suitable 
vertical integration with an accelerated 
phased manufacturing programme which 
have the requisite inbuilt capacity to keep 
pace with the changing technology. 

Supply of Microwave Radio Equipment by 
aharat Electronics Umited. 

2206. SHRI THAMPAN THOMAS: Will 
the Minister of DEFENCE be pleased to 
state: 

Ca) whether some orders were placed 
with Bharat ElectrOniCS Ltd. for develop­
ment and supply of microwave radIO 
equipment; 

(b) whether these orders were exe­
cuted by the Sharat ElectrOniCS ltd! ~ 

(c) whether due to delay / non-com­
pliance of these orders the Government 
lost several crores of rupees; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION & 
SUPPUES IN THE MINISTRY OF DEfENCE 
(SHRI CHINTAMANI PANIGRAHI): (a) 

and (b). Yes, Sir. From time to time BEL has 
been receiving orders from various agen­
cies for different types of microwave radio 
equipments and executing these orders. 

(c) and (d). In one case, while the devel­
opment order was successfully executed, 
the purchaser went in for an advanced ver­
sion of the equipment and free flow pro­
duction did not materialise as a result of 
which loss of Rs.l. S9 crores was incurred. 
However, BEL gained by way of expertise 
in microwave technology and systems con­
cepts for future design and development. 
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Setting up of Nuclear Power Plant in 
Kerala 

2207. SHRI MUllAPPAllY RA· 
MACHANDRAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the experts sent by Union 
Covernment to locate suitable sites in Ker­
ala for setting up the Nuclear Power Plant 
have submitted their study report; 

(b) if so, the details of the studies made 
and the findings thereof; and 

(c) the decision taken thereon? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE & TECHNOLOGY AND 
MINISTER OF STATE IN THE DE­
PARTMENT OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI K.R. NARAYANAN): (a) to (c). 
Yes, Sir. Sites in Kerala which form part of 
Southern Electricity Region have been as­
sessed by the Site Selection Committee ap­
pointed by the Department of Atomic En­
ergy for setting up of Nuclear Power Sta­
tions. Its report IS under consideration of 
the Covernment. 

SeHing up of B & W T.V. GWs Shell Units 
by Japanese Companies' 

2208. SHRIMATI BASAVARAJESWARI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a number of Japanese com­
panies have shown interest in setting up of 
Black and White TV glass shell units in I n­
dia; 

(b) if so, whether Government have of­
fered equity to 40% with a provision of 
technology transfer; 

(c) if so, whether any final agreement in 
this regard has been reached; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF STATE IN THE DE­
PARTMENTS Of OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI K.R. NARAYANAN): (a) While 
one Japanese company has shown interest 
in setting up of B & W Glass Shell Unit in 
India, no formal application has been re­
ceived. 

(b) No, Sir. 

(c) No, Sir. 

(d) Does not arise. 

[Translation J 

Recruitment to BSF and CRPF in U.P. 

2209. SHRI MANVENDRA SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of recruitments made for 
Border Security Force and Central Reserve 
Police Force ;n Uttar Pradesh during 1988 
and the place where such recruitments 
were made; 

(b) the total number of constables re­
cruited; and 

(c) the time by which all these persons 
will be sent for training? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) During the ye~ 
1988 BSF had detailed eight recruitment 
Boards (upto June, 88) and CRPF had car­
ried out recruitment four times (up to 
31.7.88) in U.P. The places where recruit· 
ments were carried out and the number of 
candidates ~Iected at each place are men­
tioned in the statement below. 

(b) 'BSF • 4042 
CRPF ·1282 

(c) In the BSF offers of appointment 
were issued to 3592 candidates and the 
remaining 450 candidates were placed in 
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the waiting list. Alt the persons who were 
selected and reported so far have been 
sent for training. 
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All the persons recruited by the CRPF 
have been sent to training institutions for 
their basic training. 

STATEMENT 

Place of Recruitment. 

., 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10 

11 

12 

13 

14. 

15. 

16. 

ISF 

1. 

2. 

2 

Meerut 

Allahabad 

Gazipur 

Varanasi 

Bareilly 

Barabanki 

Fatehpur 

Agra 

Sultanpur 

Aligarh 

Pilibhit & 

Shahjahanpur 

Almora 

Ranikhet 

Bijnore 

Group Centre, CRPf, Rampur 

Gorakhpur 

Bulandshar 

Total 

No. of Candidates Recruited 
from Each Place. 

3 

179 

80 

108 

159 

96 

125 

129 

71 

122 

44 

67 

12 

21 

55 

1282 

141 

188 
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2 3 

3. Muzaffamagar 159 

4. Bareilly 101 

5. Etawah 311 

6. lucknow 174 

7. Shahjahnpur /Rampur 286 

8. Bulandeshahr 120 

9. Meerut 169 

10. Muzaffamagar 232 

11. Sharanpur 18 

12. Meerut 251 

13. UttarkashifT ehri/Gopeswar /Srinagar /jairikhal 503 

14. 

15. 

16. 

17. 

18. 

19. 

Gorakhpur 

Azamgarh 

Ghazipur 

Varanasl 

Mirzapur 

AJmorah JPithoragarh JBageswar Tharah 

Total 

Foreign Contribution Received by 
Organisations in Delhi 

2210. SHRI MANVENDRA SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the organisations and indivtduats in 
Delhi who have received foreign contri­
butions during the past three years; 

(b) the organisations and persons, out 
of them who have got themselves reg­
istered under the Foreign Contribution 
(Regulation) Act, 1976; and 

155 

175 

72 

166 

182 

430 

4042 

(c) whether any of the organisa­
tions/persons in Delhi has been placed in 
the banned list or in the category of those 
who are required to obtain prior penn is­
sion? 

THE MINISTER OF STATE IN THE MIN­
ISTRY Of PERSONNEL., PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA~): 
(a) and (b). The following is the infonnation 
relating to the number of organisations 
who have reported receipt of foreign con­
tributions to this Ministry and the number 
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of organisations registered under the FC (R) 
Act, 1976; year wise: 

the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

Year 

1985 

1986 

1987 

N~~ No~ 

Org_nisatio~ Organisations in 
registeredy receipt of F. C. 

322 

31 + 322(old orgns.} 

22 + 353 (old orgos.) 

186 

225 

232 

(a) the number of protocols signed by 
India during the period from 1 january, 
1988 -to 31 july, 1988; 

(b) the countries with whom these 
protocols have been signed; and 

(c) the nature of each of these proto­
cols? 

(c) No organisations/individual in Delhi 
has been placed in the prohibited category. 
However, Association for Voluntary Agen­
cies for Rural Development, New Delhi has 
been placed under prior pennission cate­
gory. 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (PROF.I<. K. 
TEWARI): (a) to (c). India signed 12 proto­
cols during the period from 1 january, 1988 
to 31 July, 1988. The statement below con­
tains information on the countries with 
whom these protocols have been Signed 
and their nature. 

Protocols Signed by Ind~ During 1988 
" 

2211. SHRI MANVENDRA SINGH: Will 

STATEMENT 

S.No. Name of the country Tide of the protocol 

1 2 3 

1. 

2. 

3. 

4. 

s. 

BILATERAL 

Afghanistan 

U.S.S.R. 

U.S.S.R. 

U.S.S.R. 

U.S.S.R. 

Protocol on Cooperation in the Field of Television between 
Doordarshan India, Ministry of Infonnation and Broad­
casting, Government of the Republic of India and the State 
Committees for Radio, Television and Cinematography of 
the Republic of Afghanistan. 

Protocol of the Seventh Session of the working Group on 
Cooperation in Coal Industry within the framework of the 
Intergovernmental Indo-Soviet Commission on Economic, 
Scientific and T echOical Cooperation. 

Protocol signed between the Ministry of CIVil Aviation and 
Tourism of India with Soviet Counterpart-UfO Avisexport, 
Ministry of Radio Communications Industry and Ministry of 
Radio Industry of USSR in January 1988. 

Protocol of the 3rd Meeting of Indo-Soviet Working Group 
on Machine Building and production Corporation in 
February 1988. 

Protocol of the 1st Meeting of the Indo-Soviet Worki,. 
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1 2 

6. U.S.S.R. 

7. U.S.S.R. 

8. U.S.S.R. 

9. U.S.S.R. 

10. U.S.S.R. 

11. Yugoslavia 

12. Yugoslavia 

3 

Group in the field of posts and Telecommunications in 
February, 1988. 

Protocol of the Second Meeting of the Indo-Soviet Work­
ing Group on Cooperation in the field of Irrigation and Wa­
ter Management in Mareh-1988. 

Protocol of the 9th Meeting of the Working Group on Fer­
rous Metallurgy, in the framework of the Inter­
governmental Commission on Economic, Scientific and 
Technical Cooperation on April 1988. 

Protocol of the 6th Meeting of the Working Group on 
Computers and Electronics, in the framework of the Inter­
governmental Commission on Economic, Scientific and 
Technical Cooperation in April 1988. 

Protocol of the 9th Meeting of the Working Group on 
power of the Intergovernmental Commission on Eca­
nomic, Scientific and Technical Cooperation In May 1988. 

Protocol of the 6th Meeting of the I ndo Soviet Sub-Group 
on Production Cooperation In June 1988. 

Protocol of the 17th Session of IndO-Yugoslav jomt Com­
mittee on Economic, Scientific and T echOical Cooperation 
in June 1988. 

Protocol on Cooperation in the field of Sports signed dur­
ing Prime Minister's visit in July 1988. 

[English] (c) the details of the charges labelled 
against them? 

RqJistration of Cases against 
. lions by ell on K.udaI 

orpntN .• D....-.t 
CommISSIOn --r--. 

2212. DR. DATIA SAMANT: Will the 
Minister of HOME AffA'RS be pleased to 
state: 

(a) the number of cases registered by 
the Central Bureau of Investigation as a 
follow up action of Kudal Commission Re-

port; 

(b) the organizations against whom the 
cases have been registered; and 

THE MINISTER OF STATE IN THE MIN­
ISTRY Of PERSONNEl, PUBUC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AffAIRS (SHRI P. CHIDAM&\RAM): 
(a) Fifteen (15) cases have been registered 
by the Central Bureau of Investigatio~ ~ a 
follow-up action on the Kudal CommlSSlOfl 
Repol't# 

(b) and (c). A Statement is given below. 
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STATEMENT 

Position of Kudal Commission of inquiry cases registered by CBI 

S. No., Name of the Organisation 
on whose name cases have 
been registered. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Gandhi Memorial Museum, 
Madurai. 

Sarva $eva Sangh, Gopuri, 
Wardha. 

Sarva $eva Sangh, Wardha 

SalVa $eva Sangh, Wardha 

AVARD 

Gandhi Peace foundation Centre, 
Bhagalpur. 

Ninnali Prakhand Swarajya 
Sabha, Bhaptiali Bazar, Bihar. 

Salva $eva Sangh, Wardha 

Details of the charges 

3 

Secretary, Gandhi Memorial Museum Madurai 
and other employees of the Museum indulging 
in unethical practice of money lending to the 
co-employees of the Museum at exorbitant 
rates. 

Alleged writing off Rs. 3,65,192.63 by the sus­
pects from the accounts of the SalVa Seva 
Sangh, Gopuri, Wardha. 

Misappropriation of Rs. 3,08,244.38 by offi­
cials of Sarva Seva Sangh, Wardha. 

Some officials of Sarva Seva Sangh, Wardha, 
allegedly misappropriated a sum of Rs. 
1,17,959.64. 

Shri A.c. Sen, Vice President of AVARD has al­
legedly pledged an FOR of AVARD for Rs. 
50,000/- as collateral security for getting a 
loan to Shri R. Patel, Treasurer, AVARD of Rs. 
45,000/- for his personal benefit. 

Alleged misappropriation of a sum of Rs. 
5,380/- by Gandhi Peace Foundation Centre, 
Bhagalpur by pr~ucing fake documents in 
connection with purchase of certain items. 

Some officials of Nirmali Prakhand Swarajya 
Sabha, Post Office Building, Bhaptiali Bazar, 
District Saharsa, Bihar could not property ac­
count for a sum of Rs. 81,OOO/~ given to them 
for setting UP. a Rural Marketing Centre. 

Some officials of the SalVa $eva Sangh, Gop-
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1 

9. 

10. 

11. 

12. 

13. 

Kanva Ashram Gram Swaraj 
Samiti, Uttar Pradesh. 

AVARD 

Muzaffarpur Development 
Agency, HIhc1r & AVARD. 

Gandhi Smarak Sanghrahalaya 
Samit; Rajghat, New Deihl. 

AVARD Foundation for Rural 
Development (At-FORD) 

3 

uri, Wardha had allegedly written of a sum of 
Rs. 4,10,023.36 without just and sufficient rea­
sons. 

Misappropriation and conversion for personal 
use by Shri Man Singh Rawat of properties 
both movable and immovable donated of. 
leased out for public purpose to the Kanva 
Ashram Gram Swaraj Samiti. 

Unauthorised publication of maps in respect 
of some restricted areas by AVARD. 

That the Secretary of Muzaffarpur Develop­
ment Agency unauthorisedly paid Rs. 5.5 lakhs 
to AVARD for the funds received from the 
Government under the 'whole Village De­
velopment Programme'. Another allegation is 
that the Muzaffarpur Development Agency 
submitted a proposal for the year 1978-79 for 
subsidy of Rs. 4.1 lakhs for construction of 
tubewells etc., which in fact has been already 
constructed prior to 1975 itself. 

That during the period 1970-72, the Secretary, 
the Gandhi Smarak Sangrahalaya Samiti, Ra­
jghat, New Delhi wrongfully adjusted Rs. 
36,75,600/- without prior approval of its gov­
erning body, irregularly reduced the fixed as­
sets of Rs. 29,10,668/- and also failed to ac­
count for Rs. 1,50,000/- advanced to Aga Khan 
Place Samiti in the accounts i.e. balance sheet 
for the period ending 31.3.1970 and 31.3.72 
etc. of the said Samiti in a fraudulent manner. 

That AFFORD opened on 26.6.1974 saving ac­
count .No. 946 in Syndicate Bank on 
Barakhamba Road, New Delhi but did not dis­
close this in its own account books. AFFORD 
did not also show in its account books a de­
posit of Rs. 60,359,05 which was deposited on 
29.5.86 in the said saving account. AFFORD 
also did not show in its accounts, the 
purchase of a P~y Order for' Rs. 70,000/- on 
1.6.76 by debiting.the said savings account. 
The encashment ot this pay order on 2.6.76 
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1 

14. 

15. 

Gram Nirman Mandai, Gaya. 

I Gandhi Peace Foundation, 
Rajghat, New Delhi. 

Medical help to ,. eedom fishters 

2213. SHRiMATI GEETA MUKl'iERjEE: W. \be Minister of HOME AffAIRS be 
pleased to state: 

3 

was also not shown in the accounts of ' 
AFFORD. 

All India Handicrafts Board, New Delhi wide 
order dated 28.3.1979 entrusted a Grant-in­
aid of Rs. 968,400/- to Gram Ninnan Manda 
Caya for setting up 11 Rural Marketing Cen­
tres. Out of these funds, Gram Nirman Man­
dai, Caya by falsifying its accounts: 

(a) Misutilised Rs. 60,811.40 in contraven­
tion of the terms of entrustment. 

(b) Wrongfully incLIITed ex-
penses/misappropriated Rs. 
3,24,431.26/ - out of seed Capital 
Mottey of Rs.550,000/- and 

(c) wrongfully incurred ex­
penses/misappropriated Rs. 42,229/­
out of Rs. 50,000/- entrusted towards 
samples. 

The Gandhi Peace Foundation, Rajghat, New 
Delhi was sanctioned grant tp the tune of Rs. 
8,95,739/- by All India Handicrafts Board, 
New Delhi during the period 1978 to 1981. 
Their balance sheet for the year 1981-82 
showed is. 2,04,775.78 as unutilised balance 
out of the above grant. However, they had 
also shown Rs. 11,736.56 as the minimum 
balance. Thus Rs. 1,93,039.22 was mISappro­
priated. Further, Rs. 1,45,000/- out of the 
sanctioned grant was also wrongfully utilised 
thus misappropriating the said amount by fal­
sifying their accounts. Besides, a sum of Rs. 
50,000 / - sanctioned for non-formal educa­
tiona' progtamn.e was fa\se\y shown to have 
been refunded to the Ministry of Education 
thereby misappropriating the said amount. By 
diverting the amounts in question is contra­
vention of the terms and conditions of the 
sanctioned grant, the accused persons com­
mitted criminal breach of trust. • 

(a) whether Government have decided 
to give free medical help to Swatantra 
Sainik Samman Pension holders; and 

(b) if so, the rules guiding this hetp and 
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the agency through which this help would 
be provided? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) Yes, Sir. 

(b) Freedom fighters and their de­
pendents receiving Central Pension are 
provided with indoor and outdoor medical 
facilities in the Central Govt. Hospitals. 
Separate counters have been opened in 
these hospitals so that freedom fighters do 
not have to stand in the general queue. No 
specific rules have been framed in this re­
gard but administrative instructions have 
been issued. 

Talks with Spain on Defence Research 
and Development 

2214. SHRIMATI BASAVARAJESWARI: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether talks regarding defence re­
search and development were held With 
Spain during the visit of the Prime Minister, 

(b) if so, whether any agreement in this 
regard has been reached with the Spanish 
Government; 

(c) if so, the other subjects discussed 
and the decisions arrived at; and 

(d) by what time the implementation of 
the agreement is likely to take place? 

THE MINISTER OF STATE IN THE DE· 
PARTMENT Of DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE· 
FENCE (SHRI CHINTAMANI PANIGRAHI): 
(a) Exploratory discussions on the potential 
for co-operation In deTence science and 
technology were held between MOO offi­
cials of Spain and India in the 2nd week of 
July 1988. 

(b) No, Sir. 

(c) and (d). Does not arise. 

Indagenous Production of Submarines 
and Aircraft Carrien 

2215. SHRIMATI BASAVARAJESWARI: 
Will the Minister of DEFENCE be pleased 
to state by what time India will produce its 
own submarines and aircraft carriers? 

THE MINISTER OF STATE IN THE DE· 
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
fENCE (SHRI CHINTM-tANI PANIGRAHI): 
Submarines are already under construction 
at the Mazagon Dock Umited, Bombay, 
from imported material packages. The in­
digenous construction of a Sea Control 
Ship is also presently under the con­
sideration of the Government. Concept De­
sign Studies for the purpose are proposed 
to be undertaken with foreign col­
labo~tion. The feasibility of indigenous 
construction of the Sea Control Ship will be 
considered after the Concept Design Stud­
ies have been completed. Further details 
cannot be disclosed in the interest of na· 
tlonal secunty. 

Gangs involved in Forgery of Scheduled 
Castes and Scheduled Tribes Certifiates 

2216. SHRI R.M. SHOYE: 
SHRI PARAS RAM BHARDWAJ: 

Will the Minister of WELfARE be 
pleased to state: 

(a) whether Union Government are 
aware of organISed gangs of cheats in­
volved In forgery of certificates of Sched­
uled Castes and Scheduled Tribes busted in 
various parts of the country; and 

(b) if so, the details of such castS, State­
WISe, dunng the lasl two years and the ac­
tion taken? 

THE DEPUTY MIN:STER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) No such instances have come 
to the notice of the Union Government ex­
cept a case reported by the Delhi Adminis­
tration pertaining to the Union T enitory of 
Delhi. 

(b) One bogus certificate issued in the 
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name of Shri Jag Pravesh Chandra, Chief 
Executive Coun\:illor, Delhi Administration 
was recently detected. The Office of the 
Commissioner of Police, after conducting 
preliminary police investigations, has re­
vealed that some miscreants were involved 
in stealing blank Scheduled Caste certifi­
cates from the stationery stores of the Of­
fice of the Deputy Commissioner, Delhi 
and then fabricating the caste-certificate. 
The accused have since been arrested. Fur­
ther investigation is in progress. 

[Trans/anon 1 

Dacoities Md Robberies in Delhi 

2217. SHRI KAMlA PRASAD RAW AT: 
Will the Minister of HOME AfFAI RS be 
pleased to state: 

(a) the number of incidents of dacoities 

and robberies reported In Delhi during the 
last six months; 

(b) the number of cases solved and the 
number of incidents which have not yet 
been solved; and 

(c) the steps taken to solve these cases? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl., PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AffAIRS (SHRf P. CHfDAMBARAM): 
(a) and (b). A statement is given below. 

(c) Modem scientific methods of in­
vestigation are being adopted in conjunc­
tion with traditional methods of gathering 
criminal intelligence to solve these cases. 
I nvestigation of such cases is closely moni­
tored by senior officers and by the Crime 
Branch of Delhi Poltce. 

STATEMErff 

Year Cases reported 

1988 3 
(Upto 31.7.88) 

1988 108 
(Upto 31.7.88) 

[English] 

Central Assistance for New Scheme to 
Orissa 

2218. SHRI JAGANNATH PATNAIK: Will 
the Minister of PLAN N I NG be pleased to 
state: 

(a) whether Government of Orissa has 
decided to create self-employment for two 
Iakhs educated un-employed in the State 
during the rurrent financial year; 

cancelled Chal- Pending - Untraced 
laned/ investigation 

Pending 
Tnal 

DACOITY 

3 

ROBBERY 

1 21 84 2 

(b) whether 25,000 dugwens and 
48,000 shallow wells have been allotted to 
Orissa under the Central Scheme of Jeevan 
Ohara; and 

(c) if so, the details regarding this new 
scheme and the central assistance provided 
to the State In thiS regard? 

THE MINISTER Of PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MAOHAVSINH SOlANKl): 
(a) The Govt. of Orissa has reported that 
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they have decided tentativety to create self­
employment for 2 lakh unemployed in the 

- S.tate during 2 years 1988-89 and 1389-90. 

(b) It is proposed to construct 25,000 
dugwells under the Million Dugwells 
Scheme and 48,2]4.Shallow Tubewells un­
der the Special Foodgrains Production Pro­
gramme in 1988-89. 

(c) The Million Dugwells Scheme has 
been launched this year to provide irriga­
tion facilities to small and marginal farmers 
'belonging to SCs /ST s living below the 
poverty-line. This scheme is being financed 
under the National Rural Employment Pro­
gramme (NREP) upto 50% of the cost and 
balance of the cost is being met under the 
Rural landless Employment Guarantee Pro­
gramme (RlEGP). This task is to be com­
pleted in the 2 years 1988-90. 

Under the Special foodgrains produc­
tion programme 6 lakh Shallow tubewells 
are to be installed in various States includ­
ing Orissa during 2 years 1988-90 for the 
benefit of small & marginal farmers. 

This is to be financed from the on-going 
scheme of Assistance to small & marginal 
farmers, expenditure on which is shared 
between the Centre and the States on 
50:50 basis. 

[Translation 1 

Allotment of Und for Balmikis in 
Ranikhet Cmtonment 

2219. SHRI HARlSH RAWAT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there is any proposal to al­
lot some land in Ranikhet cantonment area 
to Balmiki community for construction of a 
building; 

(b) if so, whether the land has been se­
lected for this purpose; and 

(c) if not, the time by which it is likely to 
be selected and allotted? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION & 

SUPPLIES IN THE MINISTRY OF DEFENCE 
(SHRI CHINTAMANI PANICRAHI): (a) No, 
Sir. 

(b) and (c). Does not arise. 

[Eng/ish] 

Central Schemes Lack Flexibility 

2220. SHRI S.B. SID~Al: 
SHRI C.S. BASAVARAJU: 

Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether it has been pointed out that 
many centrally sponsored schemes which 
are initiated without prior consultation 
tlonwith the State Governments have not 
reflected the aspirations and the needs of 
the people of different geographical re­
gions; 

(b) whether a Study Report made by the 
Official Croup set up by Union Gov­
ernment has also found substantial merit in 
the numerous complaints made by the 
State Governments that the centrally spon­
sored schemes do not incorporate suffi­
cient flexibility in their guidelines to suit the 
local needs; 

(c) if so, the main points mentioned in 
the Working Group's Report; and 

(d) to what extent their suggestions 
have been found fruitful and areJ>eing im-
plemented? , 

THE MINISTER Of PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 

(a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). The Report of the Working 
Group is currently under examination of 
the Government and the contents of the 
recommendations have not been made 
public so far. 
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Seizure of Arms in Punjab 

2221. SHRI S.B. SIDNAl: 
SHRI G.S. BASAVARAJU: 

Will the MiniSter of HOME AffAIRS be 
pleased to state the total number of arms 
and ammunitions captured from the ter­
rorists in Punjab during the last six months? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
Total number of arms and ammunition cap­
tured from the terrorists for the period 
1.1.88 to 30.6.88 is as follows: 

Revolvers 111 
Pistols 498 
Rifles 211 
Guns 142 
Mousers 3 
Stenguns 4 
Carbines 18 
Rockets 57 
Rocket launchers 11 
Rocket Charges 6 
Handgrenades 97 
Bombs 17 
Missiles 16 
Power Charge units of 
anti-tank grenades 14 
Cartridges 43728 

Otmtges in ~asthan Atomic Power 
Sution 

2222. SHRI S.B. SIDNAl: 
SHRI S.M. GURADDI: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the experts committee have 
pointed out that indigenisation efforts have 
resulted in great deaJ of unreliability of 
pressurised heavy water reactors and taken 
toll by way of occurrences and outages; 

(b) if so, whether the Committee have 
reviewed important unusual occurrences 
and outages of the Rajasthan Atomic Power 
Station and made certain observations; . 

(c) if so, the other,recommendations 
made by the Committee; and 

(d) how many of the recommendations 
have been accepted and implemented? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY ' 
AND MINISTER OF STATE IN THE DE­
PARTMENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI KR. NARAYANAN): (a) An ex­
pert Committee, constituted by the Atomic 
Energy Regulatory Board (AERB) reviewed 
the unusual occurrences and outages at 
Rajasthan Atomic Power Station. The 
Committee has remarked in their report 
that the use of locally procured com­
ponents and equipment had to some ex­
tent caused outages and lead to unreliabil­
ity but has also remarked that the experi­
ence generated has its own inestimable 
value. 

(b) Yes, Sir. 

(c) The recommendations ot the Com­
mittee relate to (a) design Improvements in 
layout and accessibility of equipment for 
maintenance (c) proper choice of materials 
and equipment of proven quality (d) ade­
quate stocking of spares (e) authorised 
procedures for operation and maintenance 
activities (f) endurance/cychc tests for in­
digenous components. 

(d) The Committee's recommendations 
are under implementation. 

India Hungary Agreement for 
Manufacturing Electronic Goods 

2223. SHRI S.B. SIDNAl: 
SHRI C.S. BASAVARAJU: 

Will the PRIMf MINISTfR be pleased to 
state: 

(a) whether India and Hungary have de­
cided to sign an agreement for joint manu­
facture and marketing of electronics and 
micro electronic ~oods and components; 

(b) if so, whether a high level HuOSJian 
delegation visited India recently; and 
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(c) if so, the salient features of the 
agreement reached and bv what time a 
final decision is likely to be taken t? 

THE MINISTER OF STATE IN THE MIN~ 
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE~ 
PARTMENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY, ElECTRONICS, AND 
SPACE (SHRI K.R. NARAYANAN): (a) Yes, 
Sir. India and Hungary signed a Mem­
orandum of Understanding (MoU) in Oc­
tober, 1987 on Trade and Cooperation in 
tt'le field of Electronics. 

(b) Yes, Sir. 

(c) Both. countries expressed their 
understanding on the importance of the 
joint development efforts in compliance 
with the agreed concepts on development 
and agreed to promote further cooperation 
in the area of electronics. During the visit 
of the delegation to India in April 88, they 
showed interest for cooperation in the area 
of micro-electronics, colour picture tubes 
and computer peripherals. A contract was 
signed between Electroimpex of Hungary 
and Mis. Electronics Trade & Technology 
Development Corporation (ET&T) of India 
for imports & exports of Test & Measuring 
instruments. Discussions in the area of 
other electronics are continuing. 

Consultative Committee under Tamil 
Nadu State Legislature (Delegation of 

Powers) Act, 1988 

2224. SHRI P. KOLANDAIVElU: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether his Ministry has appointed 
a Consultative Committee under Tamil 
Nadu State Legis'ature (Delegation of Pow­
ers) Act, 1988 since Tamil Nadu is under 
President's Rule; 

(b) whether the committee after the 
formation, held any meetings so far; and 

(c) if not, the reasons therefor; 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
rOSH MOHAN DEY); (a) Yes, Sir. 

(b) So far no meeting of the Consul­
tative Committee has been held. 

(c) The Committee is to be consulted 
whenever considered necessary to do so. 

Amn~ty Intem~tional Report on tP.K-F. 
2225. SHRI MOHO. MAHFOOZ ALI 

KHAN: Will the Minister of EXTERNAL AF­
FAI RS be pleased to state: 

(a) whether the Amnesty International 
in its report on human rights violations in 
Sri lanka has charged the IPKF of rape and 
brutality; and 

(b) if so, the details thereof stating the 
basis on which the report has been given 
by the Amnesty International and 'what is 
the reaction of Government with regard 
thereto. 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K. 
NATWER SINGH): (a) The report says that 
Amnesty I nternational has received some 
allegations to this effect. 

(b) Accor'.Jlng to the Report, many of the 
allegations were made by the l TTE and 
most could not be substantiated. The Re­
port, however, lists some cases which it 
claims were from independent sources. 

Government rejects wild allegations of 
rape and brutality made against the I PKF. 
Every specific complaint received from any 
source about the behaviour of I PKF troops 
has been investigated. Most charges have 

, been found to be baseless; whenever such 
charges have been proved, quick and salu­
tary action has been taken against the 
guilty. 

Long Term Plan for ModerniQtion of 
Arm)' 

2226. DR. KRUPASIN'DHU BHOt: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the modernisation of Army 
is very necessary in view of the changing 
Geo-political situation in our neighbour­
hood; 
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(b) if so, the steps taken by Govemment 
in that regard d",ring last three years; 

(c) whether any long tenn plan has 
been drawn up for modernising Indian 
Anny, and 

(d) if so, ~ salient features thereof? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION & 
SUPPUES IN THE MINISTRY OF DEFENCE 
(SHRI CHINTAMANI PANIGRAHI: (a) Yes, 
Sir. 

(b) to (d). A long term plan for mod­
ernisation of the Army has been drawn up. 
As a result of the modernisation process a 
number of new weapon systems and 
equipments have been introduced in the 
last three years, and major facilities for 
modernisation of t!)fisting systems and plat­
forms set up. 

Written Answeri 176 

[Translation] 

Pencling Projects of U.P. 

2227. SHRI RAJ KUMAR RAI: Will the 
Minister of PLAN N I NG be pleased to state: 

(a) the details of the projects lying 
pending for a long time for approval by the 
Planning Commission; 

(b) the extent to which their cost has 
escalated due to this delay; 

(c) the reasons for delay in according 
approval to them; and 

(d) the steps proposed to accord early 
approval to these schemes? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOIANKI): 
(a)~)(d). A statement is given below. 
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[English! 

Welfare Homes for Juvenile Delinquents 

1228. SHRI CHINTAMANI JENA: Will 
the Mlnister of WELFARE be pleased to 
state: 

(a) the number of jlNenile delinquents 
arrested in each State during the years 
1986-87 and 1987-88; 

(b) whether any children homes have 
been established in the country; if so their 
number in each State; 

(c) the details of the schemes intro­
duced for the welfare of jlNenile delin­
quents; and 

(d) whether the condition of certain 
homes is very pitiable and most of the chil­
dren in those homes lead very miserable 
life, if so, the details thereof with reasons? 

THE DEPUlY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) to (d). The information has 
been called for from all State Governments 
and union Territory Administrations and 
will ~ laid on the Table of the House. 

Testing of Agni Missile 

2229. SHRI CHINTAMANI JENA: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government has a proposal 
to test 'AGNI' missile at Chandipur in 
BaJasore District of Orissa; 

(b) by when this test will take place; 

(c) the steps being taken to shift the 
p~1e living near the test range for safety 
and the number of such persons; 

(d) the details of compensation which 
will be paid to them; 

(e) whether the local people have 
protested against the test; 

(f) if so, the details thereof; and 

(g) the action taken by Government 
thereon? 

Tf-tE MINISTER OF STATE IN THE DE­
PARTMENT OF DEfENCE PRODUCTION 

AND SUPPUES IN THE MINISTRY OF DE­
FENCE: (SHRI CH I NTAMAN I PANIGRAHI) 
(a) and (b). The Defence Research & Devel­
opment Organisation is developing num­
ber of missiles. Testing of missiles is a 
continuous process in nature and it is not 
in nationaf interest to give the details of 
such tests before these are completed. 

(c) Arrangements for shifting approxi­
mately 10,000 people for a very short pe­
riod for their safety during certain launch­
ings have been entrusted to the State Gov­
ernment. 

(d) The compensation will be paid as 
per existing rules. 

(e) and (f). There has been some protest 
by certain people living in the affected vil­
lages. This has been mainly because of mis­
information and people's apprehensions 
about safety of their belongings during 
their absence. 

(g) District officials alongwith offkers of 
Interim Test Range have held meeting and 
discussions with the local political leaders, 
Press and Sarpanches of the affected Vil­
lages. As a result, there is now better un­
derstanding of the defence requirements by 
the local people. 

~ Infiltrators 

2230. SHRI NITYANANOA MISHRA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government are aware that 
a large number of Bangladeshis are 
entering into India every year; 

(b) if so, the present number of such in­
filtrators in the country; 

(c) whether such infiltrators are re­
ported to have applied for Indian Citizen­
ship by furnishing fake documents; and 
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(d) if so, the measures taken by Govem­
ment in this regard? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) and (b). Despite various steps taken to 
prevent infiltration, the possibility of some 
Bangladeshi nationals infiltrating from 
acrou the border without detection cannot 
be ruled out. The State Governments have 
been given standing instructions to ex­
pel/push back such infiltrants as soon as 
they are detected. The State Govemments 
have also powers to take action against 
them under the foreigners Act, 1946. No 
predse estimates of such persons are avail­
able. 

(c) and (d). Bangladesh nationals who 
came to India on or after 25th March, 1971 
are not considered for grant of Indian citi­
zenship, as they were expected to return to 
their country as soon as the conditions per­
mitted. However, a few cases have been 
~ed by the State Governments where 
Bangfadesh nationals of this category man­
aged to obtain citizenship certificates from 
the local district Collectors who were ear­
lier competent to issue such certificates, by 
suppressing material infonnation. The con­
cerned State Governments were requested 
to take appropriate action. The powers of 
the district collectors under the Citizenship 
AJ.:t, 1955 have since been withdrawn w.eJ. 
1-4-86 and now only the Central Govern­
ment is competent to grant Indian Citizen-
ship. 

2231. SHRIMATI D.I<. BHANDARI: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) India's position in anns prQduction 
in the world; and 

(b) the steps being taken, if any, to raise 
this position? 

THE MINISTER OF STATE IN THE DE· 
PARTMENT Of DEfENCE" PRODUCTION & 
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SUPPLIES IN THE MINISTRY OF DEFENCE 
(SHRI CHINTAMANI PANIGRAHI): (a) and 
(b). It is not possible to state with any de­
gree of certainty the position attained in 
India in arms production vis-a-vis the other 
countries in the world. There are no po­
sitional yardsticks to compare India's de­
fence production efforts, related to its 
threat perception, with that of other coun­
tries. It may, however, be stated that as far 
as the defence prqduction effort of India is 
concemed, a fair degree of self-reliance in 
the manufacture of convectional armament 
exists within the country. In the area of s0-

phisticated weapons efforts are continu­
ously made to increase indigenous ca­
pability. 

, It would not be in the public interest to 
disclose further details. 

State Plan IoardI 

2232. CtiAUDHARY RAM PARKASH: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the States where State Planning 
Boards have been set up so far, 

(b) the steps taken by Government so 
far to persuade the other State Govern­
ments to form such Planning Boards; and 

(c) the measures ~emment have 
taken so far in this regard in view of the re­
ported decision to initiate planning process 
from district level? 

THE 'MINI~TER OF\. P~NING 
AND MINISTER Of PRO-
~RAMME IMPLEMENTATION (SHRI 
MAoHAVSINH SOLANta): (a) to (c). State 
Planning Boards have been constituted in 
all the States, except the States of Sikkim 
and Kamataka, In Kamataka however, 
there is, in place of the Planning Board, a 
state level Economic and Plann;ns Council. 

As far back as in 1972, the State Govts. 
were advised to strengthen their planoins 
apparatus and they were requested to con­
stitute an apex body at the State level with 
the Chief Minister as the Chainnan and the 
Finance Minister, the Planning Minister, 
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and the technical exp~rts representing 
various departments and disciplines, as 
Member. It was also pointed out that this 
apex body should be supported by Steering 
Group, set up under the chairmanship of 
technical experts. The secretariat functions 
for the apex planning body were expected 
to be provided by functional units like the 
Perspective Planning Unit, Monitoring, 
Plan Informat!on and Evaluation Unit, Re­
gional District Planning Unit, etc. To help 
meet the additional expenditure involved in 
strengthening of the planning apparatus on 
the lines indicated, it was also decided that 
the Centre would share the additional 
expenditure with the States. 

Similarly, to facilitate planning at the 
District level, among other measures, 
States have been urged to set up district 
Planning Boards/Councils, with appropri­
ate composition. 

Negotiat~ for HDW Submarines 

2233. SHRI SYED SHAHABUDDIN: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government continue to 
negotiate with H OW for the supply of the 
Sth and 6th sub-marines; 

(b) 'whether it is proposed to buy them 
in knocked down condition; 

(c) the total amount paid per unit for 
the first four sub-marines; and 

Cd} the extent to which the cost in ru­
pees is likely to rise for the sub-marines un­
der negotiations 7 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANn : (a) to (d). A proposal for the 
acquisition of additionar submarines in un­
der consideration of the Government. No. 
negotiations are, however, presently being 
carried out with MIs HOW of the FRG. Fur­
ther details cannot be disclosed in the in­
terest of national security. 

~. DeIire to become SMIle 
Member 

2234. SHRI SHARAO OIGHE: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Afghanistan has expressed 
the desire to be a member of 5.4ARC~ 

(b) if so, the reaction of Government of 
India and the other members of SAARC 
thereto; 

(c) whether any country has applied for 
observer or guest status in ~C; and 

(d) if not, whether SAARC propose to 
create such a status? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAl AFFAIRS (SHRI K. 
NATWAR SINGH): (a) Yes, Sir. 

(b) The Government of Imfaa supports 
Afghanistan's applicatiOn for membership 
of SAARC. The reaction of the other mem­
ber countries is likely to be known when 
the subject is considered by the Standing 
Committee at its 10th Session in Kath­
mandu on August 9-10, 1988. 

(c) No, Sir. 

(d) The -question of granting 0b­
server/guest status is likely to be consid­
ered by the Standing Committee at its 10th 
Session in Kathmandu on August 9-10, 
1988. 

Approval to Maharashtra Bill 

2235. SHRI SHARAO DIGHE: Will the 
Minister ot HOME AFFAIRS be pleased to 
state: 

(a) whether a am from Maharashtra 
containing amendments to Chapter VIII-A 
of the Maharashtra Housing and Area De­
velopment Act, 1976 dealing with the 
~r of ownership rights to the occu­
pants of old buildings is pending for ap­
proval with Union Government for a long 
time; and 
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(b) if so, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (s. 
BUlA SINGH): (a) No, Sir. The Maharash­
tra Housing and Area Development Bill, 
1987 was received in June, 1987 for the 
administrative approval of the Government 
of India before its introduction in the State 
legislature. Administrative approval was 
conveyed to the Government of Maharash­
tra on 21st JulY, 1988. 

(b) Does not arise. 

De.ath of HAL Workers 

2236. PROF. RAMKRISHNA MORE: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whett.er some HAL workers died re­
cently while cleaning the underground 
pipeline of the plant; 

(b) if so, the details thereof; 

(c) the outcome of the enquiry made in 
this regard; 

(d) the action taken by the Government 
thereon; and 
" 

(e) compensation pajd to the fami­
lies/dependents of the deceased? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION & 
SUPPUES IN THE MINISTRY OF DEFENCE 
(SHRI CH I NTAMAN I PANIGRAHI): (a) to 
(e). A contract for cleaning the Neutralisa­
tion Plant Section Tanks situated in the 
HAl., Koraput Division, was awarded to a 
private contractor. During this work on 
12th July, 1988, two contract labourers viz 
S?Shri Rajesh hyal and Nidhan Khosla, and 
a company employee Shri G.C. SamaI, who 
entered the tank were trapped inside and 
died. All efforts by the fire fighting person­
nel of the Division and the State Fire 
fighting T earn to extricate them proved fu­
rile and it was possible to take out the 
dead bodies of the three workers around 
1800 hrs. 

2. The cleaning work involved removal 
of debris from die bottom of the tanks and 
it was made clear that the removal was to 
be done through the manhole cover outlet 
by means of buckets, ropes etc. after com­
plete\y dewatering the tanks. Both the con­
tract enquiry and the letter awarding the 
contract had specifically mentioned the 
need for extra safety precautions as the 
neutralisation.. tank water contained toxic 
material. 

3. HAL Management had constituted an . 
enquiry committee to enquire into this ac· 
cident. The enquiry report has revealed 
lapses on the part of the contractor in the 
following safety measures. It has also 
shown lapses on the ~rt of the officials in 
charge of award and supervision of the 
work. The, HAl Management has sus­
pended two concerned officers, the Execu· 
tive Engineer (Factory) and the Assistant 
Exeartive Engineer, pending departrMntal 
enquiry. The Chainnan, HAL, has also ap­
pointed at expert group to suggest stan- • 
dard procedures to be followed for clean­
ing affluent tanks for ensuring safety of 
workmen. 

4. An amount of Rs. 66,516/- has been 
deposited by HAL on 30.7.1988 with Work­
men's Commissioner under the Workmen's 
Compensati<>n Act as compensation 
payable to late Shri C.C. Samal, a company 
employee, for disbursement to his legal 
.heirs. Regarding two labourers of the con­
tractor, it is the responsibility of the con­
tractor to deposit the compensation under 
the Workme,,'s Compensation Act with the 
Wortanen's Commissioner. The contractor 
has, accordingly, been advised by the HAL 
Management to deposit the compensation. 
local HAl Management has, however, 
been a~ to deposit the amount of 
compensatiOn as Principal Employer with 
the Workmen's Commissioner, in case the 
contractor fails to deposit the same. The 
compensation payable to late S/Shri N. 
Khosla and Rajesh Hyal under the Work· 
men's Compensation Act works out to Rs. 
26,546.40 and Rs. 27,026.40 respectively. 
The Management has already offered 
employment to one of the dependents of 
each of the three deceased penonneI. 
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Chakma Refugees in Tripura Refugee 
Camps 

2237. PROF. RAMKRISHNA MORE: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to ,tate: 

(a) the number of Chakma refugees 
from Bangfadesh in the refugee camps in 
Tripura at the end of 1987' 

(b) the number of those which have re­
turned t~ Bangladesh by the close of the 
year 1987; 

(c) the number of Chakma refugees who 
died in the refugee camps so far due to 
disease or other reasons; and 

(d) the steps taken by Government to 
provide medical care and other amenities 
in the refugee camps? 

THE MINISTER Of STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K 
NATWAR SINGH): (a) 46028. 

(b) None. 

(c) 2466 refugees had died In the camps 
as on July 4, 1988, due to natural causes. 

(d) The retugees are prOVided food, 
shelter and baSIC medical assIStance In the 
camps. 

Composition of U.P.S.(. 

2238. SHRI V .. S. KRISHNA IYER. Will the 
PRIME MINISTER be pleased to state. 

(a) the number of Members of the 
Unton Public Service CommiSSion at pre­
sent; 

(b) the number of vacancies of Mem­
bers; 

(c) whether In the matter of appoInt­
ment of Membel"Stof the CommitteE" repre­
sentation to the States is given; and 

(d) if so, the details thereof'l 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) and (b). At present there are seven 
Members in the Union Public Service 
Commission (UPSC) including the Chair­
man (as against eleven posts). Four posts 
are vacant. 

(c) and (d). According to the Proviso to 
Article 316( 1) of Constitution , as nearly as 
may be one-half of the Members of the 
U PSC shall be persons who at the dates of 
their respective appointments have held 
office for at least ten years either under the 
Government of India or under the Gov­
ernment of a State. The Constitution does 
not provide for representation to the States 
in the matter of appointment of Members 
of the UPSC. 

Appointment of Administrative Reforms 
Commission 

2239. SHRI V.S. KRISHNA IYER: WIll the 
PRIME MINISTER be pleased to state: 

(a) when the last AdministratIVe Reforms 
CommiSSion was appOinted; 

(b) whether there IS any proposal before 
the Government to appoint another Ad­
mimstratlVe Reforms CommiSSion; and 

(c) if so, the df'talts thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS .(SHRI P. CHIDAMBARAM): 
(a) The last Admimstrative Reforms Com 
mISSIon was appointed in January, 1966. In 
March, 1981 an Economic Administration 
Reforms CommiSSion was appointed. 

(b) No, Sir. 

(c) Does not arise. 
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Schemes for Handicapped in Rural Areas 

2240. SHRI BAlASAHEB VIKHE PATIl: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether there are any schemes to 
provide comprehensive and coordinated 
services to handicapped persons living in 
the rura1 area; and 

(b) if so, the details thereof? 

THE DEPUlY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHR'MATI SUMAT\ 
ORAON): (a) and (b). In order to provide 
comprehensive rehabilitation service to the 
handicapped living in rural areas, the Dis­
trict Rehabilitation Scheme, a pilot project 
was initiated by the Ministry of Welfare. 
This project is presently being imple­
mented in 10 States with a Rehabilitation 
Unit at the District level and covenn&.. two 
Primary Health Centres each. These Cen­
tres are located at: 

1. ORe, Virar, Thane District 
(Maharashtra); 

2. ORe, Kharagpur, District 
Midnapur (West Bengal); 

3. ORe, Chengalpattu, District 
Chengalpattu (Tamil Nadu); 

4. ORe, Sitapur, District Sitapur 
(Uttar Pradesh); 

5. ORe, Mysore, District Mysore 
(Kamataka); 

6. DRC, Bhubaneswar, District Puri 
(Orissa); 

7. ORe, Bilaspur, Qlstrict Bilaspur 
(Madhya Pradesh); 

8. ORC, Vijayawada, District Krishna 
(Andhra Pradesh); 

9, ORe, Kota, District Kota 
(Rajasthan); 

10. ORC, 8h;wani, District Bhiwani 
(Haryana); 
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Through this project a house tc! house 
survey is carried out to identify the disabled 
through Village Rehabilitation Workers and 
assessment clinics organised at the Primary 
Health Centres and village level where the 
rehabilitation plan for each individual client 
is prepared. A new kind of manpower of 
village Rehabilitation Workers, Multipur· 
pose Rehabilitation Workers, Multipurpose 
Therapists, Multipurpose Rehabilitation 
Technicians have been developed under 
this programme. The District Centre has 
specialists attached to it in the area of 
physiotherapy, occupational therapy, p~­
thetic and orthotic engineering, phys'ca\ 
medicine and rehabilitation, social work, 
vocational counselling, speech therapy, 
psychology, etc. which provides the spe· 
cialised expertise necessary for the 
development of a referral network. In ~r~er 
to meet the training needs of the speclahsts 
attached to the District Rehabilitation Cen­
tres and the Village Rehabilitation Workers, 
MUltipurpose Rehab.ilitation Workers etc., 
four Regional Rehabilitation Training 
Centres have also been set up lucknow, 
Bombay, Bairoi (Cuttack?nssa)., an~ 
Madras respectively. The project IS 

presently under evaluation by the Indian 
Institute of Management, Ahmedabad. 
After the evaluation is complete a decision 
wiN be taken regarding the future shape of 
the project including possibilities of further 
expansion. 

The Ministry is also funding non­
governmental organisations under various 
programmes some of whom provide s~r· . 
vices in the rural areas. They also organise 
camps for fitment of aids and appliance for 
the rural disabled. The Ministry has also a 
scheme of scholarship for the handicapped 
from Class IX onwards which is imple­
mented through the State Governments 
and this facility i~ also available to the rural 
disabled. 

Import of Electronic Information System 

2241. SHR\ SAlASAHEB VIKHE PATlL: 
SHRI C. JANCA REDDY: 

Will the Minister of DEFENCE be 
pleased to state: 
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(a) whether in a case relating to the im­
port of two-sets of computer based elec­
tronic information systems for the opera­
tions room of a ship, Government ac­
corded preferntial treatment to a foreign 
firm against the recommendations of an 
Expert Committee as disclosed in the re­
port of the Comptroller and Auditor Gen-

,eral'of India for the year ended 31 March, 
1987; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION & 
SUPPLIES IN THE MINISTRY OF DEFENCE 
(SHRI CHINTM1ANI PANIGRAHI): (a) and 
(b). Government decision In the matter was 
taken in the. best interests of the Anned 
Forces after considering the recommenda­
tions of several Expert ~ommittees. 

Implementation of 20-Point Programme 
by KeraJa 

2242. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the progress made by Government 
of Kerala in implementation of the 20-Point 
Programme in the State during January to 
June, 1988; 

(b) whether the implementation is in 
accordance \\<ith the targets set for the 
purpose; and 

(c) if not, the reasons therefor and the 
agencies responsible for the same? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPUMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) A statement showing the progress made 
by the Governmet of Kerala in 
implementation of 20-Point Programme in 
the State during January-March, 1988 and 
April-June, 1988 separately is given below 
covering the period january to june, 1988. 

(b) From the attached progress report, it 
will be observed that the performance of 
the Government of Kerala has been "poor" 
(below 80%) in respect of Implementation 
of five items of the programme in january­
March, 1988 and for the quarter ending 
April-June'88, the perfonnance has been 
"poor" in respect of ten Items. 

(c) The programme is being imple­
mented by the State GO'o(ernment who are 
responsible for any shortfalls in achieve­
ment. The "poor" performance of the Ker­
al" Government in respect of certain items 
was brought to the attention of the Chief 
Secretary with the request that the admiR­
Istrative machinery be geared up to ensure 
that targets are achieved in the future. 
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Inter-State Council 

2243. PROF. MADHU DANDAVAT£: 
SHRI AjOY BISWAS: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether article 263 of the Constitu­
tion provides for constituting an Inter-State 
Council to inquire into disputes between 
States and between the Centre and States; 

(b) whether this provision of the Consti­
tution is yet to be implemented; 

(c) if so, the reasons therefor; and 

(d) whether the Inter-State Council will 
be constituted as recommended by 
Sarkaria Commission on Centre-State rela­
tions? 

THE MINISTER Of STATE IN THE MIN­
ISTRY Of HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) Yes, Sir. 

(b) to (d). The under mentioned three 
bodies have been set up for specific pur- , 
poses under the provision of article 263: 

(i) Central Council of Health set up on 
9th August, 1952. 

(ii) Central Council of Local Self Gov­
enunent set up on 16th September, 1954. 

(iii) Council on Sales Tax and State Ex­
cise Duty was set up on 1 st February, 1968 
for each of the four 70nes. 

In addition, five Zonal Councils for the 
Eastern, Western, Northern, Southern" and 
Central Zones constituted under the States 
Reorganisation Act, 1956 are also func­
tioning, besides the North Eastern Council 
for the States of the North-Eastern Region, 
constituted under the North Eastern Coun­
cil Act 1971. These Councils are also pro­
viding forums for consultation among the 
States and between the Centre and the 
States. 

In so far as recommendations of 
Sarkaria Commission on Centre-State rela-

tions is concerned, the process of examina­
tion has already been initiated and views of 
the Members of Parliament, State Govern­
ments and others, have been elicited. Gov­
ernment will take a final decision only after 
taking all these into consideration. 

Action against Tamil Nadu Government. 
Employees and Teachers participated in 

Strike 

2244. SHRI S. JAIPAL REDDY: Will the 
Minister of HOME AFFAIRS be' pleased to 
state: 

(a) whether the Tamil Nadu Govern­
ment has taken disciplinal)' and penal ac­
tions against Government employees and 
teachers participated in the recent strike 
there; and 

(b) the number of employees and 
teachers who were arrested, suspended or 
dismissed from services? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) and (b). No in­
structions have been issued by the Gov­
ernment of Tamil Nadu for initiating disci­
plinal)' action against the striking employ­
ees. However, as per Tamil Nadu Govern­
ment Servants Conduct Rules no Govern­
ment servant can participate in the strike 
or Similar agitation. Dunng the strike vari­
ous disciplinal)' authontles under the State 
Government initiated disciphnal)' action 
against the Government servants who par­
ticipated in the strike. Persons found to 
have involved 10 actiVities like mtllnldation 
violence, sabotage and other unlawful ac~ 
tivities were suspended. 

The Government of Tamil Nadu have 
informed that in the State admimstration, 
there are innumerable disciplinal)' authori­
ties at different levels who initiated disci· 
pUnaI)' action against the Government ser-

• vants. Consequent on reaching of agree­
ment with the various Associations of the 
Government emptoyees who have ended 
the strike and resumed duty, instructions 
have been issued that there will be no vic­
timisation of the employees for mere par­
ticipation in the strike. Instructions have 
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a.so been issued for the revocation of sus 
pension orders in all the cases. except 
where suspension was on account of vio­
lence, sabotage and other unlawful activi-
ties. . 

25,403 members were arrested during 
the strike period and released. Only 39 
persons are involved with violen'ce, sabo­
tage and unlawful activities. 

British Frigates to Pakistan 

2245. SHRI V. TULSIRAM: Will the Min­
ister of DEFENCE be pleased to state: 

(a) whether Britain has delivered two 
frigates to Pakistan; 

(b) if so, the extent to which each of 
these frigates are superior to the Indian 
frigate "Vi rat" purchased from Britain some­
time back; 

(c) whether Government have asked the 
British Government to equip "Virat" with 
the latest devices as are fitted in the 
frigates sold to Pakistan; and 

(d) if so, the reaction of British Govern­
ment towards this? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CH I NTAMAN I PANIGRAHI): 
(a) The Government have seen reports to 
the effect that the Pakistan Navy have re­
cently contracted the purchase of two le­
ander Class frigates from the United King­
dom. One of these frigates is reported to 
have already been deliverpd. 

(b) The INS "Virat" is an aircraft carrier 
and cahnot be compared with a frigate. 

(c) and (d). Do not arise in view of an­
swer to part (b). 

&pert Committee for suitable site for 
rocket lalnchins 

2246. SHRI V. TULSIRAM: Will the 
PRIME MINISTER be ple~ to state: 

(a) whether Sriharikota base for 
launching ASl V and other rockets is not 
found a suitable site; 

(b) if so, whether an expert committee 
has been set up to find out suitable site; 

(c) if so, the details thereof; and 

(d) whether some place is being located 
in Andhra Pradesh for the purpose; and if 
so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENTS Of OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI KR. NARAYANAN): (a) No, 
Sir. 

(b) to (d). Do not arise. 

News-Item Optioned ·Pak Arms Industry 
Thriving-

2247. SHRI V. TULSIRAM: Will the Min­
ister of DEFENCE be pleased to state: 

(a) whether Government have seen a 
news item in the Economic Times dated 16 
July, 1988 captioned "Pak arms industry 
thriving"; 

(b) if so, the details thered;. 

(c) the extent to which the Military 
strength of Pakistan will be increased; and 

(d) the steps being taken by Govern­
ment in reaction to this? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CHINTAMANI PANIGRAHI): 
(a) to (c). Government have seen the news­
item. Pakistan is reported to be setf-suffi­
dent in the manufacture of certain anns 
and ammunition. Her collaboration with 
advanced countries in the field of defence 
production is likely to give her a state-of­
the-art weapon technology. 
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(d) Government keep a watch on all de­
velopments which have a bearing on our 
national security and take appropriate 
measures to ensure effective defence pre­
paredness. 

Financial Position of the United Nations 

2248. DR. B.L. SHAILESH: Will the Min­
ister of EXTERNAL AFFAI RS be pleased to 
state: 

(a) whether the U.N. Secretary-General 
Javier Perez de Quellar has asked or is go­
ing to ask the member States for interest­
free loans to save the world body from a 
situation of running out of funds after the 
United States declined to pay its dues; 

(b) whether according to the U.N. 
Secretary-General, the U.N. will be facing 
this situation by the end of October this 
year and therefore will be unable to 
continue its operations thereafter; 

(c) if so, whether Government have re­
ceived any such request from the U.N. Sec­
retary for giving long-tenn loan, if so, the 
amount asked for in terms of dollars; and 

(d) Government's reaction thereto? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K 
NATWAR SINGH): (a) Yes Sir. The U.N. 
Secretary-General has made a proposal for 
interest free loans from member countries 
to tide over the crisis in UN's financial re­
sources. It is understood that the precISe 
modalities of such loans are presently un­
der consideration. 

(b) Yes, Sir. 

(c) No, Sir. The outcome of the consid­
erations is still awaited. 

(d) Does not arise. 

Residential Accommodation in Medak 
Ordnance Factory 

49. SHRJ MANIK REDDY: 
SHRt c. SAMBU: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether all the employees working 
at the Ordance Factory Medak at Yeddu 
Mailaram in Andhra Pradesh have been 
provided with residential accommodation; 

(b) if so, how many employees are pro­
vided with accommodation in each cate­
gory, 

(c) the total strength of the employees 
in the factory in each category, 

(d) whetper there is any proposal for 
the construction of more accommodation 
for the employees and if so, the details 
thereof; 

(e) whether the Ordnance Factory pro­
vides any acccmmodation to the staff of 
the Kendriya Vidyalaya situated in the cam­
pus; 

(f) if so, the details thereof; and 

(g) the facilities prOVided by the factory 
to bring its staff from twin cities and take 
them back? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CHINTAMANI PANIGRAHI)' 
(a) No Sir. 

(b) Accc,mmodation has been prOVided 
to 602 employ,ees as per details given be­
low:-

Gazetted Officers 49 

Non-Gazetted 189 
Officers 

Non-tndustnal 300 
employees 

Industrial employees 64 

Besides, 330 quarters have beeR pro­
Vided to allied establishment£. 

(c) The present strength of the factol')' is 
as under. 

Gazetted Officers 58 
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Non-Gazetted 
Officers 

Non-industrial 
employees 

Industrial employees 

Total 

195 

448 

602 

1303 

(d) Yes, Sir. 808 quarters are under con­
struction and administrative approval for 
1100 quarters is under process. 

(e) and (f). Yes Sir, Kendriya Vidyalaya 
staff have been given 17 quarters. 

(g) The employees have hired chartered 
buses to bring them from the twin cities 
and to take them back. 

Deployment of CRPf etc. in States 

2250. SHRIMATI KISHORI SINHA: Will 
the Minister of HOME AFFNRS be pleased 
to state: 

(a) whether some states had asked for 
sending central pollee and para military 
forces dunng the first SIX months of thiS 
calendar year; 

(b) if so, the details thereof; 

(c) whether any Certral forces have 
been sent to states without the consent of 
the state; 

(d) if so, the reasons therefor; 

(e) whether the centre and states have 
evolved any guidelines in lh;~ regard; and 

(f) if so, the details ther-eof1" t " 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNE~ PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) and (b). During the period from January 
to June 1988, requests were received from 
Tripura, Meghalaya, West Bengal, Haryana, 
Bihar, Himachal Pradesh, Tamil Nadu, Ma­
nlpur, Arunachar Pradesh, Mizoram, Andhra 

Pradesh, Punjab, Uttar Pradesh, Andaman 
& Nicobar Islands, Delhi and Pondicheny 
for deployment of Central Forces. Subject 
to availability of forces, deployment of 
forces was made in these States/UTs. It 
will not be in the public interest to disclose 
the strength of Central Forces made avail­
ble to these States/UTs. 

(c) No Central Forces were deployed in 
any State without the consent of the State. 

(d) to (f). Do not arise. 

Collaboration with USSR for Martian 
Environment 

2251. SHRIMATI KlSHORI SINHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Soviet Union has in­
vited tndia to collaborate in its probe of the 
martian environment including the recent 
Phobos probe; 

(b) if so, the response of the Indian 
Space Research Organisation theretl"); 

(c) whether, the other International 
Space Missions sponsored by national 

- 'space organisations of different countries 
have invited India- to join in the various 
space probes scheduled for the next 20 
years; and 

(d) if so, the response of our Govern­
ment thereto? 

THE MrNISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE &. TECHNOLOGY AND 
MINISTER OF STATE IN THE DEPART­
MENTS OF OCEAN- DEVElOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI K.R. NARAYANAN): (a) to (d). 

The Soviet Umon, as a part of its long term 
plans in space exploration, IS planning a 
number of expenments relating to the ex­
ploration of the planet Mars. Apart from 
launching two un-manned- spacecraft 
'Phobos' this year to explore the Martian 
atmosphere and surface besides studying 
the Martian satellite Phobos; the Soviet 
Union has planned another spacecraft se­
ries to study Mars around 1944. As a part 
of the overall Indo-Soviet co-operation in 
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space research, various possibilities of In­
dian participation in the scientific experi­
ments for the 1994 mission are being ex­
plored. 

Crime in Punjab 

2252. SHRI KAMAL CHAUDHARY: Will 
the Minister of HOME AFFAIRS be pleased 
to refer t, the reply given on 16 March, 
1988 to Unstarred Question No. 3383 re­
garding crime in Punjab and state: 

(a) the number of cases of "bank da­
coities/robberies and murders reported in 
Punjab during the last two years ending 
December, 1987; 

(b) the number of persons arrested in 
this regard and the number of cases solved; 
and 

(c) the steps taken to check such 
crimes? 

THE MINISTER Of STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBUC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE..IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAtv\BARAM): 
(a) to (c). According to the information fur­
nished by the Government of Punjab, 14 
incidents of dacoities, 58 robberies and 7 
murders took place in banks in the State 
during the years 1986 and 1987. Eleven 
persons were arrested in cases of dacoities, 
65 in cases of robberies and 7 in cases of 
murders. Five cases of dacolties, 34 of rob­
beries and 4 of murders were solved. 

In order to check such incidents in 
Punjabl patrolling parties and naka-bandis 
reconnoitre the areas of banks an cities as 
wefl ~ rural areas. Guards have been pro-
vided at rurrency chests of wlnerable 
banks. Most of the banks have been con­
nected with hot-line with the nearest po­
lice station. AIann systems are being pro­
vided in banks. 

Free Medial Aid for SC/ST in Punjab 

2253. SHRI KAMAl CHAUDHARY: Will 
the Minister of WElfARE be pleased to 
state: 

(a) whether Government have imple­
mented any comprehensive schemes of 
free medical aid to Scheduled 
Castes/Scheduled Tribes and backward 
classes in Punjab; 

(b) if so, the details thereof; and 

(c) the number of Scheduled 
Castes/Scheduled Tribes and Backward 
classes covered by such schemes in Punjab 
particularly in Hoshiarpur district till the 
end of June 19881 

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SUMATI 
ORAON): (a) to (c). The information is be­
ing collected from the State Government of 
Punjab and will be laid on the table of the 
House. 

Action PIa for the Protection of Bombay 
High 

2254. SHRI SHRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the Min­
ister of DEFENCE be pleased to state: 

(a) whether Navy has been entrusted 
with the task of protecting Bombay High; 

(b) whether Government have intro­
duced an action plan to give proper protec­
tion to the Bombay High; and 

(c) if so, since when and the details of 
the steps taken under that action plan to 
protect Bombay High1 

THE MINISTER Of STATE IN THE DE­
PARTMENT Of DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CH I NTAMAN I PANIGRAHI): 
(a) and (b). Yes, Sir. 

(c) Further details cannot be divulged in 
the interest of national serurity. 

Export of Defence Related Products 

2255. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WAOIYAR: Will th~ Min­
ister of DEFENCE be pleased to state: 

(a) whether there is a tremendous po-
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tential for exporting defence related prod­
ucts into the international defence equip­
ment market; 

(b) if so, whether Government have ex­
plored the possibilities of making an entry 
into the international defence equipment 
market; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DE­
PARTMENT OF' DEFENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
FENCE (SHRI CHI NTAMAN I PANIGRAHI): 
(a) to (c). There is large scale international 
trade In arms whIch fluctuates according to 
political conditions. As our Defence Pro­
duction Units are primarily engaged in the 
production of defence stores to meet the 
requirements of our own Armed Forces, 
export of defence stores as such has not 
been our priority. limited export of defence 
stores surplus to our requiremen~, is, 
however, undertaken on a very selective 
basiS to friendly countries. 

Production of ScientifIC Wdgets 

2256. SH RI SRI KANTHA DAnA 
NARASIMHARAJA WAD I YAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government have a pro­
posal to set up a special productIon agency 
to fabncate sCientific gadgets for use In a 
broad spectrum of actlV:ties indudm1Z agn­
culture and defence; 

(b) if so, which organisation or the de­
partment has recommended to the Gov­
ernment to set up such agency; 

(c) the basis on whIch recommendation 
has been made; and 

(d) when that agency is going to be set 
up? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOCY 
AND THE MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVElOP­
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI KR. NARAYANAN): (a) 

to (d). Working Group set up by the Sci­
ence Advisory Council to the Prime Minis­
ter (SAC-PM) has recommended setting up 
of a special production agency to fabricate 
selected number of sophisticated instru­
ments on a crash basis. The recommenda­
tion is under processing. 

Off·Shore Patrol Vessels 

2257. SHRI VIJAY N. PATIl: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Government have placed 
orders with South Korea for Off-Shore pa­
trol vessels; 

(b) if so, the reasons for not placing or­
ders with the Hindustan Shipyard limited 
for indigenisation of Indian Navy; 

(c) whether Government have sought 
transfer of up-ta-date technology from dif­
ferent countries for I ndian Navy; and 

(d) if so, the countries that have agreed 
to transfer technology for Indian Navy and 
on what tenns and conditions? 

THE MINISTER OF STATE IN THE DE­
PARTMENT Of DEfENCE PRODUCTION 
AND SUPPLIES IN THE MINISTRY OF DE­
fENCE (SHRI CHINTMtANI PANIGRAHI) : 
(a) to (d). Three offshore patrol vessels are 
being imported from S. Korea. I n addition, 
a contract has been entered into with Mis 
Hindustan Shipyard limited for the 
construction of similar vessels from im­
ported material packages. Wherever feasi­
ble and necessary, the transfer of up-to­
date technology for the manufacture of 
vessels and equipment in India is sought 
from various countries. The terms and con­
ditions of such transfers very from case to 
case. 

Further details cannot be divulged in the 
interest of national security. 

Electronics Exports to U.s.A. 

2258. SHRIMATI JAYANTI PATNAIK: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government have taken 
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steps to boost electronic exports to the 
United States; 

(b) if so, the specific steps taken in that 
regard; 

(c) whether any scheme of incentives 
has been drawn up; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOlOlOGY 
AND MINISTER OF STATE IN THE DE­
PARTMENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY/ ELECTRONICS AND 
SPACE (SHRI KR. NARAYANAN): (a) Yes Sir. 

(b) For promoting software exports to 
the United States (US), six conferences 
were organised in the US during October­
November, 1987. Two conferences are 
planned to be held dunng November, 
1988. 

Electronics Trade & Technology Devel­
opment Corporation has launched a new 

. project caned ESSO (Electronics Sales Sup­
port Organisation) for prOViding ware­
housing facility and 'Catalogue Sales' in the 
US market. 

India would also be partiCIpating an the 
Computer Conference & Exposition 
(COMDEX) Exhibition in the US In Novem­
ber,1988. 

(c) and (d). Under the ESSG Scheme 
launched by ET & T, Warehousing facilities 
would be provided to Indian Companies 
desirous of exporting electronic products 
to United States. All exports will be on 
C.I.F. basis. The exporters will be offered 
the facility of operating from ET & T's Office 
in California using its address on their 
Business Cards/Stationary which will en­
able 'Indian Exporters to operate virtually 
like an authentic US Stocking and Market 
Company. 

In addition a number of incentives have 
been extended to the Indian Electronics 
Industry for promoting electronics exports 
which include 5 year tax hofiday to 100% 
Export Oriented Units (fOUs) and units 

under Export Processing Zone, extension of 
Cash Compensatory Scheme to units in 
EOU /EPZ and enhancement of the rate of 
Import Replenishment Ucences. 

Proposed visit to Spanish Team on De-
fence Cooperation -

2259. SHRIMATI JAYANTI PATNAIK: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government have a pro­
posaJ to establish cooperation with Spain 
in the field of defence; 

(b) whether Government of Spain 
would send military experts to I ndia to visit 
the military institutions and thereafter to 
specify the areas of co-operation; and 

(c) if so, when the Spanish team is ex­
pected to visit I ndia in that connection 1 

• THE MINISTER OF STATE IN THE DE-
PARTMENT OF DEFENCE PRODUCTION 
AND SUPPUES IN THE MINISTRY OF DE­
FENCE (SHRI CHINTAMANI PANIGRAHI): 
(a) The Govt. is exploring the possibility of 
defence technology cooperation with Spain 
in areas of mutual benefit. Prelimq,ary dis­
russions were told during the vat of a 
team from the Defence Research & Devel­
opment Organisation in Madrid during July 
14-15, 1988. 

(b) and (c). To explore the potential for 
cooperation, it is expected that a defence 
technology team from Spain would visit In­
dia towards the end of 1988. 

Security forces PenonneIlGlled in Pun. 
jab and Chandiprh 

2260. SHRJ KAMAl CHAUDHW: Will 
the Minister of HOME AfFAIRS ~ pte.ed 
to state the number of police and 
paramilitary forces personnelldlled by ter­
rorists in Punjab, and Union Territory of 
Chandigarh forces-wise and rank-wise 
during the last three years ending 30 June, 
19887 

THE MINISTE.R OF STATE IN THi.: MIN-
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JSTRY OF PERSONNE~ P4BlIC 
GRIEVANCES AND PENSIONS AND MI~­
ISlER .OF STATE IN THE MINIST6 OF 

HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
The information for the period 1.7.83 to 
30.6.88 is given in the stat~ment below. 

STATEMENT 

I. Number of police and para-military forces personnel killed by terrorists in Punjab during the 
period 1.7.83 to 30.6.88 

Rank Name of the force and number of personnel killed 

Punjab Police CRPF BSf 

Constable 85 30 10 

Head Constable 41 8 6* 

Assistant ~ub-Inspector 25 

Sub-I nspector 21 2 

Inspector 5 2 

Deputy Supdt. 
(D.S.P.) 3 

Supdt. of Police 2 

• The figures include Naik/l/Naik also of CRPF /BSF. In addition 1 Sub-Inspector of Haryana 
Police was killed in the State. 

II. Number of police personnel of Chandigarh police Killed by terrOriSts durmg the period 1.7.83 

to 30.6.88 

Rank 

Head Constable 

Sub-I nspector 

Inspector 

Redressal of Grievances in States 

2261. SHRI NllYANANDA MISHRA Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government have made any 
arrangements where people in different 
States can submit their grievances in the 

No.of personnel killed 

2 

3 

-State itself where the responsibility of re-
dressal rests with the Union Government; 

(b) if so, the details thereof; 

(e) whether Government are maintain­
ing State-wise information about the 
grievances and those resolved; and 
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(d) if so, the position with regard to 
Orissa for the last three years? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBLIC 
CRIEVANCES & PENS.IONS AND MINIS­
TER OF STATE IN THE MINISTRY Of 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
(a) and (b). So far as the grievances relating 
to Union Government offices located in 
States are concerned, the members of the 
public can send their grievances to the 
concerned office in the State itself. More­
over, an Central Government offices have 
been asked to observe one day of the week 
as a 'meetingless day' on which officers 
make themselves available for receiving 
public grievances. 

(c) and (d). State-wise infonnation about 
the grievances relating to Union Govern­
ment is not being maintained. 

T rilW Autonomous Bodies in Bihar 

2262. SHRI RADHAKANTA DIGAl; Will 
the Minister of WElFARE be pleased to 
state: 

(a) the number of tribal autonomous 
bodies in Chhotanagpur area in Bihar 

(b) whether Government have a pro­
posa1 to revive those tribal bodies; and 

Cc) if so, the steps taken in this regard? 

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF WELFARE (SHRIMATI SU MAT I 
ORAON): (a) There are two autonom~ 
bodies for tribal areas of Chhotanagpur in 
Bihar. Both these Authorities are function­
ing since 1 CJ7R and are primarily intended 
to supplement, supervise and coordinate 
the efforts of the State Govt. for tribal de­
velopment. 

(b) and (c). Do not arise. 

Monitoring of Cease-Fire Between Iran· . 
Iraq by India 

2263. SHRI SWAMI PRASM) SINGH: 
Will the Minister of EXTERNAL AfFAIRS be 
pleased to state: 

(a) whether United nations had re­
quested I ndia to provide personnel to 
monitor a cease-fire between I ran and Iraq; 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K. 
NATWAR SINGH): (a) and (b). The United 
Nations has informally approached India, 
among several other countries, with a 
request to provide personnel to make up 
an Observer Group to supervise a cease­
fire between Iran and Iraq. No formal pro­
posal has so far been received. 

(c) Government has agreed In pnnciple 
to the request. 

Diplomatic Relations with Israel 

2264. SHRI INDRAJIT GUPTA: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Prime Mintster was ap­
proached in New YorkfWashington by rep­
resentatIVes of the Jewish community for a 
change in Indaa's policy towards Israel' 

(b) if so, whether the recent deciSion to 
upgrade the Israeli consulate in Bombay IS 

a consequence thereof; and 

(c) whether it ts proposed to establish 
full diplomatiC relations between I ndaa and 
Israel? 

THE MINISTER Of STATE IN THE MIN· 
ISTRY OF EXTERNAL AFFAIRS (PROF. K.K. 
TEWARI): ja) Some American Jewish repre­
sentatives met the Prime Minister during 
this recent visit to New York. The unsched· 
uled meeting was at their initiative and the 
exchanges were of a general nature. 

(b) There has been no change in the sta­
tus of the Israeli Consulate in Bombay. The 
vacant post of Consul in the Israeli Con­
sulate in Bombay has been filled as a result 
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of a routine clearance and not on the basIS 
of any InterventIon 

(c) There IS no proposal under consId­
eration for establishment of dIplomatIC re­
lations between India and Isra~1 

Study on Dwindling Tribal Population in 
Andaman and Nicobar Islands 

2265 SHRI AjOY BISWAS Wall the 
Mlntster of PLANNING be pleased to state 

(a) whether the team of experts ap­
pOInted to study the dwlndhng pnmltlVe 
tnbal population of the Andaman and 
Ntcobar Islands has since submitted Its re­
port, and 

(b) If so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI) 
(a) Yes, SIr 

An Intenm report has been submItted 
by the expert Group constItuted by Island 
Development Authonty (IDA) 

(b) The Intenm report has dealt With the 
lIVIng style, occupation, nutntlonal status 
etc of the tnbals of great Andarnanese 
Onges, Jarawas and Shompen Both short 
and long term measures have been sug­
gested, gIVIng the need for new organISa­
tional structures, setting up of interdISCI­
plinary expert groups and continuing stud­
Ies on nutntlonal and health status of the 
tnbes 

[TranslatIon] 

ManufKturing and Selling of Erroneous 
Nation~ Flag 

+2266 SHRIMATI VI DYAVATI 
CHATURVEOI Will the MinISter of HOME 
AFFAIRS be pleased to state 

(a) whether attention of Government 
has been dra\\ n to the report pUblIShed In 

the Hind, 'Bhtz' dated 30 Apnl, 1988 about 
...nanufactunng and selhng of erroneous na­
tIOnal flag, 

(b) If so, whether manufactunng and 
selhng of Incorrect national flag IS a senous 
cnme In accordance With the law, 

(c) whether Government have taken any 
action In the matter, and 

(d) If so, the detaIls thereof? 

THE MINISTER OF HOME AFFAIRS (S 
BUTA SINGH) (a) Yes, Sir 

(b) to (d) According to Khadl & Village 
Industnes CommlSSlon, the allegation were 
enquired .nto and found baseless 

Electronics Industry in Ujjain 

2267 SHRI SATYANARAYAN PAWAR 
Will the PRIME MINISTER be pleased to 
state 

(a) the names of dlStncts of Madhya 
Pradesh where electrontcs Industnes have 
been set up or are proposed to be set up, 

(b) whether Government propose to set 
up Electrontcs Industnes In Ghatlc1 T ehsll of 
Unam dlStnct which IS predommentlv In­
habited by Han,ans and does not have any 
mdustry; 

(c) If so the detaIls thereat and 

(d) If not the reasons theretor? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE 
PARTMENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY ElECTRONICS AND 
SPACE (SHRI K.R NARAYANAN) (a) Elec­
tronic Industnes have been set up or are 
proposed to be set up 10 Madhya Pradesh 
at the followmg locations -- Bhopal, Indore, 
Mandtdeep, Btlaspur RalSen Gwahor, De­
was Morena Bh,la, Jabalpur Ralgarh, 
Dhar Plthampur GoharganJ Rewa, Bhand, 
RaJ8arh Ralpur Chhatarpur Malanpur and 
VlSha 

(b) to (d) The Seventh fIVe Year Plan 
approved for Department of ElectrOniCS 
does not envtSage setting up of new untts 
In any State by the Government of Indlc1 In-
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cluding Madhya Pradesh. Government en­
courages setting up of electronics indus­
tries throughout the country in any permis-
sible area. The State Government endeav­
ours to create conditions conducive for set­
ting up such industries and Department of 
Electronks gives necessary guidance. 

[English} 

Nude. OeM Between Pakistan and Iran 

2268. SHRI SOMNATH RATH: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether it has come to the notice of 
Government that Pakistan and Iran have 
signed a secret. nudear deal and Iranian 
nuclear experts are in Pakistan to receive 
advanced training; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (PROF. KK 
TEWARI);,Aa) Government have seen a re­
port carried by the Sunday Observer of 
June 12, 1988 regarding a secret neclear 
deal between Iran and Pakistan under 
which six Iranian nuclear energy experts 
are reportedly already in Pakistan receiving 
advanced training. Both Governments have 
officially denied the veracity of this report. 

(b) Government continuously monitor 
all developments which have a bearing on 
our national serurity. 

Death of Otakma TnOai Refugees 

2269. PROF. RM4AKRJSHNA MORE: 
DR. B.L SHAIUSH: 

Will the'Minister of EXTERNAl AFFAIRS 
be pleased to state: 

(a) whether Chakma tribal refugees 
rom Bangladesh have died in Indian relief 
:amps in T ripura; 

(b) if so, the number of deaths and the 
:auses thereof; 

(c) whether any fresh negotiations have 
been held recently with Bangladesh about 
their return; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI K 
NATWAR SINGH): (a) Yes, Sir. 

(b) 2466 refugees had died in the camps 
due to natural causes as on July 4, 1988. 

(c) and (d). Government have been in 
continuous contact with the Bangladesh 
Government to persuance them to take the 
necessary steps to create conditions in the 
Chittagong Hill Tracts of Bangladesh, 
which would give the refugees the confi­
dence to return to their homes voluntarily. 

Freedom fighters Pensions Cases 

2270. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of HOME AF­
FAIRS be pleased to state: 

(a) whether any pending cases for the 
sanction of freedom fighters pension have 
been decided during the first quarter of the 
financial year 1988-89; and 

(b) if so, the details thereof; State-wise 
including the names of such freedom fight­
ers from H imachaJ Pradesh? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) and (b). "State­
wise position In regard to the cases In 

which pension was sanctioned to the free­
dom fighters dunng Apnl, May and June, 
1988 is given below: -- . 

Name of the No. of Sanctioned 
State Government/ cases. 
U .T. Administration. 

--- -- - ~ ------, _...,Jo __ _ 

Andhra Pradesh 

Delhi 4 

Haryana 7 



225 Written Answers SRAVANA 19, 1910 (SAKA) Written AnswelS 226 

1 2 

Himachal Pradesh 

Kamataka 3 

Madhya Pradesh 3 

Maharashtra 19 

Rajasthan 4 

Punjab 

Uttar Pradesh 7 

Gujarat 

Total 51 

One Shri Kazan Singh S / 0 Shri Shoba 
Singh of Mandi (H.P.) has been granted 
pension from Himachal Pradesh. 

Benefits of the Outlay on Public Sector 

2271. SHRI K. RMtAMURTHY: 
SHRt NARSING SURYAVANSI: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether a recent exercise has re­
vealed that out of the public sector autiav 
of 1,80,000 crores in the Seventh Plan, boty 
Rs. 30,000 crores have made its way to the 
people as has been indicated by the Hon­
ourable Prime Minister in his concluding 
address to the Seva Oal Volunteers on July 
7, in New Delhi; and 

(b) if so, the steps being taken to plug 
all the loop-holes in programme implemen­
tation so that the end-users get the full 
benefit of plan funds? 

THE MINISTER OF PlANNING AND 
MINISTER Of PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAVSINH SOlANKJ): 
(a) Planning Commission is not· aware of 
any such study. 

(b) Does not arise. 

Increase in Allocation to Rajasthan 

2272. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of PLAN N I NG be pleased 
to state: 

(a) whether there is any proposal to in­
crease the allocation for Rajasthan State; 
and 

(b) if so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPlEMEN· 
TATION (SHRI MADHAVSINH SOLANKJ): 
(a) There is no proposal under considera­
tion for increasing the allocation for AnnuaJ 
Plan of 1988-89 of Rajasthan. 

(b) Does not arise. 

Utilisation of Amount for Anti Poverty 
Progrillllllle to Rajasthan 

2273. SHRI VIROHI CHANOER JAIN: 
Win the Minister of PLANNING be pleased 
to state: 

(a) whether the amount allocated to 
Rajasthan for anti-poverty programmes 
during the last three years has been fully 
utilised by the State Government; 

(b) if so. the rlPtails thereot, aMI 

(c) the clmount of money aJJocated to 
the Rajasthan for the current year for anti­
poverty programmes? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAM~E IMPlEMEN­
TATION (SHRI MADHAVSINH SOlANKI): 
(a) and (b). The major anti-poverty pro­
grammes being implemented throughout 
the country including Rajasthan -are: Inte­
grated Rural Development Programme 
(I ROP), and National Rural Employment 
Programme (NREP), and Rural landless 
Employment Guarantee Programme 
(RlEGP). During the last three years, viz., 
1985-86 to 1987-88, the allocation of re­
sources to Rajasthan and utilisation by the 

I State Covemment are given beIow:-
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Programme 

IRi)P 

NRfP 

RlfCP 
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(c) The following resources have been 
aftocated to Rajasthan for the Year 1988-89: 

(Rs. in lakhs) 

Programm~ J\I/ocation 

IRDP 3229.&4 

NREP 3581.29 

RlECP 2697.10 

becution of Dancbbranya Project 

2274. SHRI lAKSHMAN MAlUCK: Will 
the Minister of HOME AFFAJ RS be pleased 
to state: 

(a) whether a large number of draw­
badcs in the execution .of DandaJcaranya 
project have been pointed out by the 
Comptroller and Auditor General in his re­
port for the year ending 31 March, 1987; 

(b) if so, the reaction of the Government 
thereon; and 

(c) the corrective measures taken or 
contemplated in the matter? 

THI: MINISTER Of STATE IN THE MIN· 
ISTRY OF HOME AfFAIRS (SHRl SON· 
TOSH MOHAN DEV); (a) to (c). The Report 
refers to certain draw-backs in the 
implementation of various scI1erMs since 
inception 0{ the Dandakaranya Project in 
1958. Remedial measI.ftS were taken to 
~ the shortcomings whenever these 
came to notice. Wherever required, re­
IpOI1SibiIity was fixed on the oftidaIs re­
sponsible for the shortcominp and puni­
tive mea5lftS initiated. 
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(Fig. in Rs. lakhs) 

Allocation Utilisation 

6990.22 7617.63 

15815.84 15626.11 

5715.75 7120.98 

. Diversion of Explosives for Thein Dam to 
Terrorists 

2275. SHRI VIjAY KUMAR YADAV: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

. (a) whether a large quantity of expfo.. 
SlVes meanJ for the Thein Dam have 
reached in the hands of terrorists in Pun. 
~~ , 

(b) if so, the details thereof, and 

(c) the action being taken by Govern­
ment in this connection 7 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF PERSONNEL. PUBUC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRJ P. CHIDAMBARAM): 
(a) to (c). Information is being collected 
and will be laid on the Table of the House. 

2276. PROF. NARAlN CHAND 
PARASHAR: Will the Minister of PlANNING 
be pleased to state: 

(a) whether Government have taken 
note of the views expressed by some 
economists that ~ should be a corpo­
rate plan upto the end of the 20th Century, 
spanning the Eighth and the Ninth five 
Year Plans, so as to give the long range ori­
entation and perspective to planned deve­
lopment; and 

(b) if so, Government's response to the 
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views and the likely date by which a deci­
sion would be taken in this regard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN­
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). Perspective Plan for the eco­
nomy is prepared normally for viewing the 
perspective of development over a period 
of 15 years. The 7th Five Year Plan docu­
ment contains such a perspective up to the 
end of the 20th century. 

Cearance to Telugu Ganga project 

2277. SHRI K. RAMACHANDRA REDDY: 
Will the Minister of PLANNING be pleased 
to state: 

(a) whether the Planning Commission 
has given clearance to T elugu Ganga Pro­
ject; 

(b) if so, the details thereot, and 

(c) if not, the reasons therefor 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPlEMEN­
TATION (SHRr M&\DHAVSINH SOLANKJ): 
(a) to (c). The technical parameters of the 
T eJegu Ganga Project are still under ex­
amination of the Ministry of Water Re­
sources and are not yet finalised. The stage 
for consideration by the Planning Comm~ 
sion of this project has not, therefore, 
reached. 

Indo-Srilanka Talb on Wlthdraw~ of 
IPkf 

2278. PROF. MADHU OANDAVATE: 
WiD the Mtnister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government of India h.ad 
talks with the Srilanbn Government re­
prding the gradual withdrawal of Indian 
Peace Keepi. Force from Sri Lanka; 

(b) if 50, the agreement arrived at in thiS 
reprd; and 

(c) steps taken to implement the 
apeement? 

THE MINISTfR OF STATE IN THE MIN­
ISTRY OF EXTERNAl. AFFAIRS (SHRI K. 
NAlWAR SING~ (a) to (c). The strength 
of the IPKF in Sri Lanka figured in the dis­
cussions during the visit of Raksha Mantri 
to Sri Lanka from May 30 to june 1. It was 
agreed that as the situation in the Northern 
and Eastern Provinces continued to im­
prove, the I PKF force levels will be re­
viewed depending on operational require­
ments and the situation on the ground. 

Operational level discussions are held 
periodically with the Sri Lankan Govern­
ment for such reviews. 

(Translation] 

News Items Uptioned "VKIesh 
Mantralaya Ki Ochapoh Se S5 Ukh Rope 

K.a Phaltu ICharch Utanhana Para-

2279. SH.ij • ..AU PRASAD PANDEY' Will 
the Minister of EXTERNAl AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the newsitem appearing in 
Jansatta dated 25 May, 1988 with the cap­
tion "Videsh Mantralaya Ki Oohapot se S5 
lakh Rupe Ka Phaltu Kharch Utahana Para·, 
wherein it is stated that the expenditure on 
the purchase of Chancery building in Hong 
Kong has been adversely commented by 
the Comptroller and Auditor Genera) in his 
report for the year ended 31 March, 1987; 
and 

(b) if so, the persons who are resp0nsi­
ble for this extra expenditure and the ac­
tion taken so far against them? 

THE MINISTER OF S;ATE IN THE MIN­
ISTRY OF EXTERNAl AFFAIRS (PROF. KK 
TEWARI): (a) Yes, Sir. 

(b) The news item is based on Para­
graph 15 of the Report of the Comptroller 
and Auditor General of India for the period 
ended March 31, 1987. The Ministry's ex­
planations have been submitted to the 
Comptroller and Auditor General. 
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[English) 

News item Captioned: "Covernment May 
DemonopoIise lAS Hold on Top Posts" 

2280, SHRI RAM SAMUJHAWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether attention ()f Government 
has been drawn to the newsitem captioned 
" Government may demonopolise lAS hold 
on'top posts" appearing in the Hindustan 
Times of 28 june, 1988 wherein' it is stated 
that Government are considering a scheme 
to 'demonopolise' the. posts of Secretary 
and Additional Secretary which have so far 
been generally held by offiCIals of the In­
dian Administrative Service; 

(b) if so, the salient features of the 
scheme' 

(c) wheth;r there is any proposal to 
transfer out of Delhi all lAS officers who 
have done a tenure of three years in the 
post of Additional Secretary/Joint Secre­
tary and 

(d) if not, what IS the poltcy of transfer 
of these senior lAS officers and the reasons 
for its being different from that for other 
categories of staff? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES & PENSIONS AND MINIS­
TER OF STATE IN THE MINISTRY Of 
HOME AfFAIRS (SHRI P. CHIDAMBARAM): 
(a) Yes, Sir. 

(b) No change in the existing scheme 
under which top posts in the Government 
of India are filled is being contemplated. 
These posts are held by officers belonging 
to the Indian Administrati' . ~ervke as welt 
,as those belonging to other Services. 

(c) and (d). There is a uniform tenure 
policy for the ofticers hokJing these posts 
irrespectrve of the Service to which they 
beIon& t here is no proposal to change the 
poley. The policy is as follows: 

(i) Additional SemtarY . 5 years 
when posted direcdy .as 

Additional Secretary. When 
promoted from joint Secretary at 
least 3 years as Additional 
Secretary, subject to a total tenure 
of 8 years. 

(ii) joint Secretary: 5 Years 

Expenditure on Sri Lankan Repatriates 

2281. SHRI C.K KUPPUSWAMY: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the expenditure incurred by Union 
Government during the year 1986-87 for 
the rehabilitation of Shri lankan repatri­
C\les; 

(b) whether more funds are proposed to 
be allocated for this purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF HOME AFFAIRS (SHRI SON­
TOSH MOHAN DEV): (a) ExpendIture of 
Rs. 444.34 lakhs was Incurred on the reha­
bilitation of repatnates from Sri Lanka dur­
ing the year 1986-87; 

(b) yes, Sir. 

(c) A sum of Rs. 201.76 lakhs has been 
spent on the rehabilitation of Sri Lanka 
repatriates during the year 1987-88 and a 
Budget Provision of Rs. 516.82 lakhs has 
been made for the year 1988-89. 

Himalayan Afforestation Scheme 

2282. SHRI H.B. PATIl.: Will the PRIME 
MINISTER be pleased to state: 

(a) whether G~emment have drawn. a 
Rs.l00 crore Himalayan afforestation 
scheme ;n commemoration of the 40th An­
niversary of Independence and the jawa­
hartaJ Nehru Centenary; and 

(b) if so, the details thereofl 

THE MINISTER Of STATE IN THE MIN· 
ISTRY OF PARLIAMENTARY AFFAIRS AND 
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MINISTER OF STATE IN THE PRIME MIN­
ISTER'S OFFICE (SMT. SHEIlA DIKSHIT): 
(a) and (b) for the Commemoration of the 
40th Anniversary of I ndia's Independence 
and the Jawahartal Nehru Centenary, a 
number of programmes/events have been 
framed, emerging from the suggestions 
received from the Members of the. National 
Committee for Commemorations, 
Members of Parliament, Central and State 
Governments, I ntellectual Groups and oth­
ers. Reafforestation of the Himalayas is one 
such. Details of the programmes, including 
the financial outlays required therefor are 
under discussion with the Ministry of 
Enviro'lment and Forests, State 
Governments concerned and the Ministry 
of finance. 

Sewagram (Wardha) 

2283. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAV REDDY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the newSitem appearing In 

"Times of India" dated 3 July, 1988 wherein 
it is stated that there IS a threat to serenity 
of Sewagram (Wardha) where the Father ot 
the Nation spent last twelve years of hIS 
life; 

(b) whether threatening letters are be­
ing received by the Kubr 'ncharge; and 

(c) if so, the measures being taken by 
Government to protect the Kutir? 

THE. MINISTER Of STATE IN THE MIN­
ISTRY OF PERSONNEl.., PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIOAMBARAM): 
(a) Yes, Sir. 

(b) and (c). The infonnation is being 
collected and will be laid on the Table of 

the House. 

News Item Captioned, "Foreign Hand 
SwaysLTTE" 

2284. SHRI SANAT KUMAR. MANDAl: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the newsitem captioned 
"Foreign hand sways LITE" appearing in 
'Times of India' dated 20 July, 1988; 

(b) whether a foreign hand is suspected 
behind the reluctance of the L TTE in com­
ing to a settlement on ethnic conflict; 

(c) whether LITE has warned the pe0-
ple of North and East provinces of Sri 
Lanka not to have any dealings with I PKF 
personnel; and 

(d) Government's thinking on the 
holding of elections in North and East 
provinces of Sri Lanka with or without par­
ticipation of L TTE 7 

THE MINISTER Of STATE IN THE MIN­
ISTRY OF EXTERNAl AFFAIRS (SHRI K. 
NATWAR SINGH): (a) Yes, Sir. 

(b) While Government have no definite 
information in this regard, there have been 
several reports about LITE's links with for­
eign agencies. 

(c) Yes, Sir. 

(d) The question of holding elections in 
the Northern and Eastern Provinces, even if 
the L TTE does not accept ttu I .do-Sri 
Lanka Agreement and refuses to jo:n the 
political process, is one of the possiblf. 0p­
tions which are under constant review of 
the Government. LTTE's attempts to pre­
vent such elections are denying to the 
Tamil population, of these provinces, the 
benefits of devolution, which have now 
been extended to the Sinhala..dominated 
provinces. 
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SHRI SANTARAM NAIK (Panaji): The 
Chief Minister of Kamataka has denied the 
I~tter. (Interruptions-) 

MR SPEAKER: Please don't shout. I will 
listen to you but not like this. You belong to 
the ruling party 

SHRI SHANTARAM NAIK: He has de~ 
nied the letter. (Interruptions) 

PROF. MADHU D~NDAVATE (Rajapur): 
vtr. Speaker, sir, I rise on a very important 
point about which I have given a notice. 
Yesterday, when , raised the question of 
telephone· tapping in Kamataka, you may rea" some Members, with the best of in­
tentions said "what about the value-based 
politics?" and they de~nded Shri Hegde's 
resignation. I have come here and I am 
rising to announce that I, as the Chainnan 
of the Parliamentary Board, have received a 
letter from Shri Hegde that he is resigning 
from the Chief Ministership because 
though he was not personalty involved, he 
has taken the moral responsibility and he 
has called a meeting of the legisla­
tors ... (Interruptions) 

MR. SPEAKER: This is not the place. 

(Interruptions) 

[Translation J 

MR. SPEAKER: listen to me, Prot. Sa­
heb .... 

(Interruptions) 

(EnglishJ 

PROf. MADHU DANDAVATE: They are 
not ordering a judicial enquiry. M.P.s have 
complained that their telephones are being 
tapped. (Interruptions) 

MR. SPEAKER: I am not allowing him. 

(Interruptions)-

-Not recorded 
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{Translation] 

MR. SPEAKER: Will you go on speaking 
or will you listen to me? 

(Interruptions) 

{fnglish] 

, have not allowed him. 

(lnterruptions)-

{Translation J 

MR. SPEAKER: Achariya Saheb you are'a 
leader and you don't know that I am 
standing. I am standing but you are still 
going on speaking. 

Prof. Saheb. this is your right. What­
ever you have to announce, you can do it 
outside. 

[English} 

PROF. MADHU DANDAVATE: They 
asked me what about value-based politics. 
Mr. Hegde has resigned. The Prime Minis­
ter should also resign. 

MR. SPEAKER: Shri Shantaram Naik. 

(Interruptions) 

MR. SPEAKER: Please sit down. I have 
asked Mr. Naik to speak. 

(Interruptions) 

SHRI SHANTARAM NAIK: Sir, Mr. 
Hegde cannot shIrk his responsibility by 
tendering his resignation. (Interruptions) 

MR. SPEAKER: Mr. Reddy, you are so ir­
relevant. I have asked Mr. Naik to speak. 
When I ask you, you can speak. 

(Interruptions) 

MR. SPEAKER: , am not allowing Mr. 
Reddy. I have called Mr. Naik to speak. 

(Interruptions) 
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SHRI AMAl DATTA (Diamond Harbour): 
Sir, we have given notices of Adjournment 
Motions and Privilege Motions. Has. he 
given Adjournment Motion or Privilege Mo­
tion? (Interruptions) 

MR. 'SPEAKER: Mr. Amal Datta, that does 
not entitle you to speak. It is a wrong no­
tion you have got that giving notice of Ad­
journment Motion entitles you to speak. 

(Interruptions) 

MR. SPEAKER: Not allowed. Don't be 
under that impression. I allow YOU certain 
times because you are in the Opposition. 
That is all. 

(Interruptions ) 

SHRI AMAL DAnA: We have given Ad­
journment Motion. 

MR. SPEAKER: No question of Adjourn­
ment Motion. I have not allowed it. 

(Interruptions) * 

SH RI SHANTA~ NAJ K: By tendenng 
resIgnation, Mr. Hegde cannot shirk his re­
sponsibility. H~ has to anSWer the question 
as to who ordered the IGP to tap the 
phones ... 

MR. SPEAKER: Nothing doing. Not al­
lowed. 

(Interruptions) * 

MR. SPEAKER: Nothing goes on record. 

(Interruptions)· 

SHRI N.V.N. SOMlJ (Madras North): Sir. 
in Tamil Nadu more than ISO L TIE men have 
been arrested. 

MR. SPEAKER: It is law and order prob­
lem. I cannot do anything. Not allowed. 

(Interruptions)· 

• Not recorded. 

DR. S. JAGATHRAKSHAKAN (~~ 
galpattu): Sir, 150 LITE meft have been 
arrested. The police have unnecessarily arrested 
them. Please ask the Minister to make a State­
ment. This is a very $erious issue. 
(Interruptions ) 

SHRJ N.V.N. SOMU: J have g~en Ad­
journment Motion. 

MR. SPEAKER: It is law and order prob­
lem. I have not allowed them. 

(Interruptions) • 

MR. SPEAKER: Shri Saifuddin Chowd­
hary. 

(Interruptions) 

MR. SPEAKER: I have allowed Mr. Sai­
fuddin Chowdhary to speak. Why don't you 
understand this? What are you doing? All 
the time. you are interrupting. I have allowed 
Mr. Saifuddin Chowdhary. You don't under­
stand thi!- thing. All the time to people or 15 
people are shouting at the top of their voice. I 
say that' 1 have caned Mr. Saifuddin Chowd­
hary to speak. 

PROF. MADHU DANDAVATE: Even 
when one man is speaking, you interrupt, 
Sir. 

MR. SPEAKER: No. I don't interrupt. 

SHRI BASUDEB ACHARJA: (Bankura): 
Sir, you please allow me. 

MR. SPEAKER: Why should I allow you? 
If there is any point of order, I will allow 
you but not otherwise. 

(Interruptions) 

SHRI S. JAIPAl REDDY (Mahbubnagar): 
Sir, please allow me. (Interruptions) 

MR. SPEAKER: I don't know. I will see 
according to rules. There is no compulsion 
on me. 
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SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Sir, , draw your kind attention and 
the attention of the whole House to the 
motor launch tragedy that took place in 
Bihar. There is a criminal connivance with 
the private owner of the ship by the govern­
ment ·administration·there who are not taking 
any stepi to recover the dead bodies: they are 
sabotaging the operations ... 

MR. SPEAKE R: I have already admitted 
it. It has been balloted and it is coming up 
on the 16th. 

SHRI SAIFUDDIN CHOWDHARY: It is a 
very serious tragedy. You ask the Minister 
to make a statement. 

• 
MR. SPEAKER: I agree it is a very serious 

thing. It concerns the life of the people. 
That is why I have allowed it. 

SHRI SAIFUDDIN CHOWDHARY: 
Please ask the Minister to make a state· 
ment. 

THE MINISTER OF PARLIAMENTARY 
AfFAIRS AND M1N.lSTER Of INFORMA· 
TION AND BROADCASTING (SHRI H.K.L 
BHAGAn: I am responding to you. Gov­
ernment will make a statement on this 
tragedy ... 

MR. SPEAKER: I have allowed it for the 
16th. 

SHRI SURESH KURUP (Kottayam): Gov­
ernment shouId·have come forward with a 
suo motu statement. 

MR. SPEAKER: I have allowed it. 

SHRI BASlJDEB ACHARIA: We are de­
mandin& a suo mOlu statement from the 
Government. 

MR. SPEAKER: I have already allowed 
that. 

SHRI BASUDEB ACHARIA: When are 
they going to make the statement? Today? 

MR. SPEAKER: I have already allowed a 
Calling Attention on this on the 16th. 

SHRI SURE,)'" '(URUP: Sir, in the other 
House Members were allowed to express 
their opinion on the decision about Mr. 
Ajitabh Bachchan ... 

MR. SPEAKER: I am not concerned with 
the other House. 

SHRI SURESH KURUP: You are not al­
lowing a discussion here. 

MR. SPEAKE R: , did not say anything \ike 
that. , said, "If you want anything, you can 
give me a motion". 

SHRI SURESH KURl1P: I have given a 
notice 

MR. SPEAKER: No problem. We follow 
our own rules. I do not deviate from our 
rules. They follow their rules. 

SHRI SURESH KURUP~ Will you allow a 
discussion, SIr? 

MR. SPEAKER: What.you have given me 
is under my consideration. 

(InterruptIOns ) 

MR. SPEAKER: I did not say that I would 
not allow it. I told Mr. Jaipal Reddy yester­
day, "Give me the facts". 

SHRI BHADRfSWAR TANT! (Kaliabor): 
Sir, 85 members belonging to the Shram 
Parishad of Assam have staged a dhama at 
the Boat Club for early implementation of 
the Assam Accord ... (/nterruptions) 

SHRI N.V.s' SOMU: In Tamil Nadu 

they are harassing the lTIE people. We 
want the Minister to make a statement. 

DR. S. JAGATHRAKSHAKAN: Itisa very 
serious matter. 

MR. SPEAKER: If it is a law and order 
problem, it is a State subject. 

(Interruptions) 

MR. SPEAKER: I do not allow anybody 
now. 

(Interruptions) 
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SHRI N.V.N. SOMU: We are walking 
out of the ftouse. Sir. 

[Shri N V N. Somu and Dr. S. Ja~alh­
Pakshakan thpnleft the House1 

SHRI S. JAIPAl REDDY: I want to bring 
to your notice that yesterday I complained 
in your presence in this House to the Prime 
Minister that my telephone is tapped ... 

MR. SPEAKER: You can give a motion .... 

(Interruptions) 

MR. SPEAKER: I have allowed you. That 
is all. What can I do? 

SHRI S. JAIPAl REDDY: The privilege of 
a Member is being breached. How can we 
remain silent spectators ... 

MR. SPEAKER: You can complain. Mr. 
Jaipal Reddy, there are laws in this country 
and you can sue them. You are free to 
lodge a complaint and register a case 
against them. I do not mind. 

(InterruptIons) 

SHRI S. JAIPAl REDDY: We want a Jud.­
ciallnqUlry, Sir. 

(Interruptions) 

MR. SPEAKER: I cannot do anything. 

(In terru ptlons) 

MR. SPEAKER: I do not deny the PriVI­

lege. Now, papers to be laid on the Table. 
Mr. Chtdamba~m. 

12.23 hrs. 

PAPERS LAID ON THE TABLE 

NotifICation under All India Services Act 
and U.P.s.c. (Exemption from consulta­
tion) Second Amendment Regulation, 

1987 

lEns/ish} 
THE MINISTER OF STATE IN THE MIN· 

ISTRY OF PERSONNEL. PUBLIC 

GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
I beg to lay in the Table: 

(1) A copy each of the following Notifi­
cations (H indi and English 
versions) ullder sub-section (2) of 
section 3 of the All-India Services 
Act, 1951:--

(i) 

(ii) 

(iii) 

(IV) 

The Indian Police 
Service (Uniform) 
Amendment Ru'es, 19BB 
published in Notification 
no. G.S.R. 587 in 
Gazette of India dated 
the 23rd July, 1988. 

The Indian Pollee 
Service (Regulation of 
SeniOrity) Rules, 1988 
published in Notification 
No. G.S.R. 815(E) in 
Gazette of India dated 
the 27th July. 1988. 

The Indlan Admini­
strative Service (Pay) 
Sixth Amendment Rules, 
1988 publIShed in 
Notification No. C.S.R. 
831(E) In Gazette of 
Indla dated the 2nd 
August, 1988. 

The Indian Forest 
Service (Fixation of 
Cadre Strength) Third 
Amendment Regulations. 
1988 published in Notifi­
cation No. G.S.R. 834{E) 
in Gazette of India dated 
the 3rd August. 1988. 

/Placed in Library. See No. l.T-6381/881 

(2) A copy of the Union Public 
Service Commission (Exemption 
from Consultation) second 
Amendment Regulations, 1987 
(Hindi and English versions) pub­
lished in Notification No. G.S.R. 
74 in Gazette of I ndia, dated the 
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6th January, 1988 under Article 
~2O(5) of the Constitution. 

[Placed ;n Library. See No. LT.6382/88j 

12.24 hrs. 

MESSAGE FROM RAjYA SABHA 
[English] 

SECRETARY-GENERAL: Sir. I have to 
report the following message received from 
the Secreta ry...(Jene ra I of Rajya Sabha:-

"I am directed to inform the Lok 
Sabha that the Bharat Petroleum 
Corporation limited (Detennination 
of Conditions of Services of 
Employees) Bill, 1988 which was 
passed by the Lok Sabha at its sitting 
held on the 13th May, 1988, has 
been passed by the Rajya Sabha at its 
sitting held on the 8th August, 1988, 
with following amendments:--

CLAUSE 1 

1. That at page 1, for lines 9-10 the fol­
lowing be substituted, namely:--

Short Title and Commencement 

"1. (1) This Act may be called the 
Bharat Petroleum Corporation limi­
ted (DeterminationJ of Conditions of 
Service of Employees) Act, 1988. 

(2) It shall be deemed to have come into 
force on the 2nd day of July, 1988." 

NewOause4 

2. That at page 3, afteT line 20, the 
following be inserted, namely:--

Ord. 6 of 88 Repeal and Saving 

"4. (1) The Bharat Petroleum 'Corporation 
Limited (Determination of CondItions 
of Service of Employees) Ordinance, 
1988, is hereby repealed 

(2) Notwithstanding such repeat anything 
done or any action taken under the 
said ordinance shaff be deemed to 

have been done or taken under the 
corresponding provisions of this Act." 

I am, therefore, to return herewith the 
said Bill in accordance with the Rrovisions 
of rule 128 of The Rules of Procedure and 
Conduct of Business in the Rajya Sabha 
with the request that the concurrence of 
the Lok Sabha to the said amendment be 
communicated to this House." 

12.25 hrs. 

[English} 

BHARAT PETROLEUM CORPORATION 
LTD. (DETERMINATION OF CONDITIONS 
OF SERVICES OF EMPLOYEES) BILL 1988 

(RetLirned by Rajya Sabha with Amendments) 

SECRETARY GENERAl: Sir, I lay on the 
Table the Bharat Petroleum Corporation 
limited (Determination of Conditions of 
Services of Employees) Bill, 1988, which 
has been returned by Rajya Sabha with 
amendments 

{English] 

SH RI M1Al DAnA (Diamond Harbour); 
I have given an Adjournment Motion about 
acquisition of Westland helicopters ... 

MR. SPEAKER: Mr. Amal Datta, you can 
do like this. You can give me a motion. I 
will find out the facts and put it for a dis­
cussion. No problem. 

PROf. MADHU DANDAVATE (Rajapur): 
Yesterday you assured this House that if 
the telephones of the Members of the 
House are tapped, it is a privillege .... 

MR. SPEAKER: I did not say ... 

PROf. MADHU DANDAVATE: We are 
complaining that our telephones are being 
tapped. 

MR. SPEAKER: Professor, don't mis­
quote me. If these things happen with my 
Members, I ask the Home Minister to look 
into it. 

(Interruptions) 
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PROF. MADHU DANUAVATE: You said, 
.t is a privilege. 

MR. SPEAKER: I did not say what you 
said. 

(Interruptions) 

MR. SPEAKER: Shri Thambi Durai. 

12.26 hrs. 

CQMMITTEE ON PRIVATE MEMBERS' 
BILLS RESOLUTIONS 

(Fifty-fifth Report) 

[English] 

SHRI M. THAMBI DURAl (Dharma­
puri): I beg to present the Fifty-fifth Report 
(Hindi and English versions) of the Commit­
tee on Private Members' Bills and 
Resolutions. 

[fng/ish} 
(Interruptions) 

SHRI BHADRESWAR TANTI (Kaliabor): 
85 members belonging to the Sharma 
Parishad have staged a dharna at the Boat 
Club .. . (lnterruptions) 

[Translation 1 

MR. SPEAKER: The matter has ended. 
Everydat there are demonstrations, what 
should I do? 

[English} . 

Nothing doing. They are free to do 
it. This is a free country. I cannot deny 
them that thing. 

SHRI VEERENDRA PATIl (Gulbarga): 
Just now, Mr. Dandavate, the Hon. Mem­
ber, announced the resignation of the Chief 
Minister of Kamataka ... 

MR. SPEAKER: What can I do about 
that? 

SHRI VEERENDRA PATll: As you cor­
rectly pointed out this is not the forum for 
announcing the resignation. (Interruptions) 

• Not recorded. 

PROF. MADHU DANDAVATE: You were 
demanding his resignation yesterday. You 
were saying: where is the value-based poli-
tics? (Interruptions) • 

MR. SPEAKER: Hon. Members, may I say 
that the conduct of the Chief Minister, we 
don't discuss that. I have never allowed 
that. 

(lnterruptions)-

MR. SPEAKER: I have allowed only Mr. 
Veerendra Patil. 

(lnterruptions)-

MR. SPEAKER: I have not anowed it. No 
challenge here. 

(lnterruptions)~ 

[Translation] 

MR. SPEAKER: This is not a challenging 
board. 

[English] 

I do not know what these Hon. Mem­
bers are doing" without my permission. It 
responsible Members do like that, what 
can I do. I have not allowed these Mem­
bers to go on record. They have not sought 
my permission. 

(Interruptions) 

MR. SPEAKER: I am restraining both of 
you. It is not a challenging board here. 

(Interruptions) 

SHRI VEERENDRA PATIL: What I want 
to submit.. .. (lnterruptions) 

MR. SPEAKE R: What is the problem? 

SHRI VEERENDRA PATIL: Give me only 
one minute. By tendering the resignation, a 
sin committed by the Chief Minister of 
bugging the telephones of Hon. Members 
of this Hoose since 1985 cannot be 
washed off. (Interruptions) . 
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MR. SPEAKER: Wberever tbc;re are ske­
letons, they sbould be uneartbed. 

(Interruptions) 
, 

MR. SPEAKER: Shri Mahabir Prasad. 

12.29 hrs. 

SUPPLEMENTARY DEMANDS FOR GRANTS 
(RAILWAYS), 1988-89 

(English] 

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF RAILWAYS (SHRI MAHABIR 
PRASAD): I beg to present a statement 
(Hindi and English versions) showing the 
Supplementary Demands for Grants in re­
spect of Budget (Railways) for 1988-89. 

MR. SPEAKER: Now, Matters under Rule 
377. Shri Basavaraju to speak. 

(Interruptions) 

[Translation] 

MR. SPEAKER: W~t happened, Sir? 
What 'sbould I do? I can listen if there is some 
point of order. 

[English] 

SHRI VEERENDRA PATIl; You know that 
very rarefy I stand up during Zero Hour. 
Because Mr. Dandavate mentioned about 
value-based politics that I said yesterday, I 
have to say something. What he has said is 
that he has tendered the resignation. I 
want to remind the Hon. Member and also 
the House what was the reaction of the 
Chief Minister when he met the press yes­
terday ... (lnterruptions) . 

MR SPEAKER: I do not know. It is not 
for me. I am not aDowing him. 

(Interruptions)'" 

MR. SPEAKER: It is not (or me. I cannot 
allow him. 

(Interruptions) 

• Not recorded. 

Matters Under Rule 377 2"\8 

MR. SPEAKER: Now matter urvJer Rule 
377. Shri Basavaraju. 

(Interruptions! 

MR. SPEAKER: This is not the forum for 
that discussion. Mr. Virendra Patilji this is 
not the place, go outside and do it. I am 
not allowing you Sir. No statement Sir, I am 
not going to allow it. 

(Interruptions) 

MR. SPEAKER: Mr. Basava raj u, 
[Translation) 

Do you want to speak or not? 

[English] 

Next, Shri Jujhar Singh. 

(Interruptions) '* 

MR. SPEAKER: I am not allowing him. As 
everybody persists, he also persists. I have 
not allowed him. 

SHRI INDRAJIT GUPTA (Basimat): Have 
you allowed whatever he has said to go on 
record? 

MR. SPEAKER: Guptaji, I have been 
calling Mr. Basavaraju all the time. Why 
don't you understand this? I ha'Ce gone to 
the next member even. 

(Interruptions) 

12.31 hrs. 

MAnERS UNDER RULE 377 

[English] 

(i) Demand for planned 
development of fISheries in 
Haroti rfllons of Rajuthan 

SHRI JUJHAR SINGH: Uh~lIawar): The 
progress of the rural areas of Haroti Region 
of Rajasthan has been slow compared to 
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other parts of the State. lack of develop­
ment of the communication system, of irri­
gation potential and the lack of serious 
land utilisation programmes have been 
some of the reasons for this slow devel­
opment. But the main reason of slow de­
velopment has been that no steps have 
been taken to diversify the occupation of 
rural population from Agriculture to other 
allied occupations like Dairy projects and 
Fisheries ·etc. 

Haroti region has the poorest quality of 
cattle in Rajasthan. This region has how­
ever great water potential for development 
of fisheries in a serious and a planned 
manner. There. are vast areas with water 
logging problem along the Chambal canals 
in Kota and Bundi districts where no crop 
is grown at present. This water logged area 
can be profitably utilised for developing a 
number of fISh farms in a planned and 
proper manner. 

In view of this necessity,_ t request the 
Agriculture Minister to take steps for de­
velopment of fisheries in a planned and se­
rious manner in haroti region of Rajasthan. 

(ii) Demand for authorising the 
Rajasthan State Electricity 
Board to get loan from REC or 
fI~t·debentures to raise funds 
for giving electric connections 
to farmers' tube cells etc. 

SHRI RAM SINGH YAoAV: (Aiwar): 
Lakhs of farmers of Rajasthan State are 
awaiting for electric connections for their 
wells and tubewells for the last five to 
seven years. All of them may not get elec­
tric connections even during the current 
year as the Rajasthan State Electricity Board 
is short of funds to provide electric polls, 
wires, insulators, meters and other neces­
sary material and equipment. There is an 
immediate need of introduction of crash 
programme for energising wells and tube­
wells meant for irrigation. But it can be 
possible if sufficient funds are made avail­
able to Rajasthan State Electricity Board. It 
is suggested that Central Electricity Author­
ity of India to Rural Electrification Corpora­
tion ollndia may raise funds by floating 
debentures and a sum of rupees one hun-

dred crores could be advanced to the Ra· . 
jasthan State Electricity Board by way of 
loan so that it can provide electric connec­
tions to farmers of the State who are wait­
ing for years. 

I, therefore, urge upon the Union Gov­
ernment to authorise the Rajasthan S~e 
Electricity Board, to obtain loan from Rural 
Electrification Corporation or raise the loan 
by floating debentures at its own instance 
to the tune of rupees one hundred crores 
so that RSEB could provide electric connec­
tiol'16 for wells and tubewells to all the 
farmers who had applied till 31.3.1988. 

{Translation / 

(iii) Demand for sbrting work re­
latins to extension of the 
Delhi.~hara railway line to 
Jagdalpur. 

SHRI MANKU RAM SOol (Bastar). Mr. I 

Speaker, Sir, for the last twenty years, resi­
dents of Bastar have been demanding ex­
tension of Delhi-Rajhara railway line to Jag­
dalpur in Bastar district of Madhya Pradesh. 
Final survey of this line has already been 
conducted and it is very necessary for the 
economic development of Bastar district 
from the point of view of trade, traffic and 
industry. For exploitation of natural re­
sources also, this railway line requires spe­
cial attention. 

There are vast deposits of mineral 
wealth in Bastar, but in the absence of the 
affonnentioned railway line, mineral wealth 
is not being utilized by any industry an~ the 
national wealth is being wasted. This rail­
way line is very important from the point of 
view of trade in this district. All the markets 
to meet the needs of this district, are linked 
to this north border. Tribal people are not 
getting fair price for their costly teak wood, 
sub-forest produce and agricultural pro­
duce of this district. 

So I urge the Central Govemment to 
take immediate steps to start the work re­
lating to extension of the railway line from 
Delhi-Rajhara to Jagdalpur. 



251 Matters Under Rule 377 AUGUS~ 10, 1988 Matters Under Rule 377 252 

(English! 

(iv) Demand for sending a team of 
doctors along with medicines 
and vaccines to the cholera 
and gastro-enteritis affected 
districts in U.P. 

SHRI JITENDRA PRASADA (Shahja­
hanpur): A large n'umber of deaths are 
being reported everyday from districts in 
Uttar Pradesh due to chlorea and gas­
tro-enteritis. In the district of Shahjahanpur 
alone, large number of human lives have 
been lost due to cholera and gas­
tro-enteritis. There is shortage of doctors, 
medical facilities, vaccines and medicines. 
The drinking water is contaminated and the 
sanitary conditions are deplorable. To avert 
a large scale calamity, , urge upon the 
Union Government to send a team of Doc­
tors to the affected area with medicines 
and vaccines. 

(v) Demand for enquiry into the 
cin:umstmces under which 
SAIL has appointed MIs 
Arthur. D. Uttle of USA for 
giving advice on safety 
measures in the steel industry. 

SHRI PURNA CHANDRA MALIK 
(Durgapur): The appointment of foreign 
experts by the Public Sector undertakings 
has become a matter of concern in the 
country. The Steel Authority of India ltd. 
which has established bi-partite machinery 
for periodically studying the problems of 
safety and environment had appointed a 
foreign expert to give suggestions for de­
veloping safety organisation in steel by 
paying a heavy fee. The SAll management 
did not consult the bi-part,te machinery in 
the matter. It is understood that the expert 
concerned was RsIS. Mher D. tittle from 
the United States of America. 

As reported in the Press some time ~ 
back, the same consultant was appointed 
by the Union Carbide, a multinational 
company from U.S., to enquire into the 
causes of Bhopal disaster reported in his 
conclusions that sabotage committed by an 
Indian employee and not any technical new 
gIect was the cause d the tragedy. It is well 

known in India and abroad that the viola­
tion of safety rules was the major cause of 
the disaster. 

I t is further reported that SAl L had pro­
posed to appoint the same consultant un­
der the World Bank loan for making rec­
ommendations on the reorganisation of 
marketing set-up of the Bokaro Steel Plant 
and SAl L Corporate office. 

It is essential to enquire into the cir­
cumstances under which the SAil has ap­
pointed the same consultant to advise the 
public sector management about the safety 
organisation in steel industry. 

[Translation J 

(vi) Demand for checking pollution 
of rivers. 

SHRI AKHTAR HASAN (Kairana): I want 
to draw the attention of the Government to 
the serious pollution of small rivers in the 
country. This pollution is caused by the 
flow of dirty water containing acid and poi­
sonous substances into these rivers from 
the factories based in the cities situated 
near the rivers and by drinking this water 
animals become victims of many fatal dis­
eases. Even fishes are unable to breed in 
this water and most of them die. for in­
stance in my constitutency Kairana 
(Muzaffarnagar) a large number of animals 
have died and are becoming victims of 
many diseases because the Hindon, the 
Krishna and the Kal; rivers coming from Sa­
haranpur bring poisonous water dis­
charged by the mills and factories situated 
there. Secondly, these rivers are very deep, 
due to which the pollution is going on in­
creasing there. 

12.39 hrs. 

(MR. DEPUlY SPEAKER in the O1air] 

So, I urge the Government to take steps 
to check the flow of dirty and acidic waters 
of factories into these rivers and to take 
necessary action for checking this serious 
poUution and cleaning these rivers like the 
Ganga. 
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[English} nataka and I urge upon the Government to 
convey their decision imrfiediately so that 
the work in the coconut plantatiota does 
not suffer. 

(vii) Demand for a railway line be· 
tween Nizama .. d, and 
Warangal viI Karimnagar in 
~dhra Pradesh. 

SHRI C. BHOOPATHY (Peddapalli): 
Karimnagar in Andhra Pradesh is a district 
headquarter with population of more than 
two lakhs. It is a very big business centre 
and a number of industries are located in 
this town. Karimnagar, which is very impor­
tant district in T elengana area, is not con­
nected with any rail link. Agriculturists and 
industrialists have to take their produce for 
transport by rail either to N izamabad Rail­
way Station, which is 150 kms. away, or 
WarangaI, another district headquarter, 
which is 70 kms. away from there. It will be 
very convenient for the passengers and 
goods traffic if Karimnagar is hnked with 
Nizamabad and Warangal by railway line. 

It is, therefore, requested that immedi­
ate survey may be conducted and steps 
taken for construction of railway hne be­
tween N lzamabad and Warangal Via 

Karimna_gar. 

(viii) Demand for early clearance of 
the revised project for develo­
pment of coconut pI~ntation 
submitted by the Government 
of Karnataka. 

SHRI C.S. BASAVARAJU (Tumkur): The 
revised project for development of coconut 
in Karnataka With external assistance was 
sent by the Government of Kamataka to 
the Government of India on '3th May 
1987. The main objective of the project IS 

to bring 16,000 hectares under coconut 
plantation over a penod of five years at a 
total cost of Rs. 36 crores. Government of 
I ndta had made certain quenes whtch were 
clarified, vide their letter, dated '4th De­
cember, 1987. This issue is pending in the 
Project Appraisal Division of the Planning 
Commission. 

The delay in taking a decision by the 
Government of India is causing a great 
concern to the coconut growers in kar-

STATUTORY RESOLUTION RE: DISAP­
P~VAl OF REUGIOUS INSTITUTIONS 

(PREVENTION OF MISU~E) ORDINANCE, 
1988 AND RELIGIOUS INSTITUTIONS 

(PREVENTION OF MISUSE) BILL 

[English} 

MR. DEPUTY SPEAKER: The House will 
now take up items 7 and 8 together. Shri­
mati Geeta Mukherjee has already in­
fonned the House that she would not be 
present today to move her resolution. 
The~fore, I am now calling Shri Vijoy Ku­
marYadav. 

SHRI VIJOY KUMAR YADAV (Nalancia): I 
beg to move the following ResolutIon: 

"That this House disapproves of the 
ReligiOUS InstitutiOns (Prevention of 
Misuse) Ordinance, 1988 (Ordinance 
No. 3 of 1988) promulgated by the 
President on the 26th May, 1988. II 

[Translation J 

Mr. Deputy Speaker, Sir, I have moved 
thIS resolution to seek dISapproval of this 
Ordinance. This has to be done, because 
the matter to which this Ordinance relates 
was not an urgent one. It was not such a 
matter which had suddenly come up before 
the Government. 

ThIS issue regarding the misuse of reli­
gious institutions and their wealth has been 
before the country for a long time and all 
the progressIve and secular powers have 
been raiSing their voice against it. It has 
continuously been raISed in the Parliament 
also. It thIS Ordinance has been brought 
keeping in view the incidents taking place 
in Punjab, then also it is clear that this issue 
has been before the country for the last 4-5 
years. When this issue was before us for 
such a long time and we were expressing 
concern on the terrorist activities in Punjab 
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in Parliament and QUtside and misuse of 
religious places and their wealth, then the 
Government did not pay any attention to it 
and just some days after the session was 
over this Ordinance was issued. The Gov­
ernment has not done away with this prac­
tice, although it has been criticised vigor­
ously several times. Sometimes, such a sit­
uation does' arise suddenly in which a law 
has to be made through an Ordinance. But 
to issue an Ordinance just after the end of 
the session of Lok Sabha on the basis of 
old situations and incidents warranting 
such an action since long, shows the un­
wise and undemocratic way of functioning 
of the Government. 

Mr. Deputy Speaker, Sir, we know that 
there are many loopholes in the provisions 
being made through this Ordinance. It is 
not the only question that religious places, 
their funds and wealth are being misused 
but this is the question of mixing politics 
with religion which is Cdusing tension in 
this country. Some people, who are reli­
gious heads, make political pronounce­
ments. Similarly, political leaders have been 
using religion to promote their political in­
terests in the country. 'n elections, we 
make use of the actor playir.g the role of 
Rama or make use of communalism for in­
creasing it or to make alliance with the 
communal parties and inspite of such a 
long experience, we have been allowing 
fonnation of political organisations on the 
basis of a religion or a community. So it is 
dear that unless we change our ways and 
take affective steps, we will not be able to 
remove the danger posed to the unity and 
integrity of our country. If we really want to 
make our cctlntry secular, then we will 
have to take effective steps against terror­
ism and other powers which are using reli-
gion. 

What loopholes are there In this Ordi· 
nance? You have mentioned about religiOUS 
institutions, their funds and wealth but I 
want to discuss about the things which are 
more important. Without separating reli­
gion from politics, we cannot stop the ten· 
dencies which we want to check. Is it not a 
faq that before starting any Government 

(Prev. of Misuse) Bill 
wo~ a religious ceremony is hekJ? If this 
thing goes on, we will not be able to 
achieve what we wantl To-day, Ministers 
and Government officials visit different reli­
gious institutions, temples and churches 
simply to make political gains. Politicians 
use religion to advance their political inter­
ests. Heads of religious institutions take 
political decisions. So if we do not make 
laws to stop the formation of political or­
ganisations on religious and communal ba­
sis, we will not be able to achieve our aims. 
The Government has made certain laws 
like the Protection of Muslim > women's 
Right Bill under the pressure of some reli­
gious fanatics. The issue of Babri-Masjid 
and Ram Janam Bhoomi is like a conces­
sion to the religious fanatics. No effort is 
being made to solve this problem and it is 
creating a tense situation in the country. To 
what point these fanatic people are taking 
this matter. Besides Ayodhya, they are now 
mentioning Mathura and Varanasi also. 
Now both the communities are talking of 
holding marches. Where they want to take 
the country? What are their objectives and 
what efforts should we make? What should 
be the duty of those secular powers who 
want to units the masses through brother­
hood. In order to solve all these questions 
a compethensive Bill should have been 
formulated. Had this matter been directly 
brought in the House, then there would 
have been no need to issue this Ordinance. 
It is possible to take a comprehensive law 
on this matter. , moved this resolution to 
achieve this objective. 

ffngJj~hJ 

MR. DEPUTY SPEAKER: Resolution 
moved: 

That thiS Haase disapproves of the 
Religious Institutions (Prevention ot 
Misuse) Ordinance, 1988 (Ordinance 
No.3 of 1988) promulgated by the 
President on the 26th May, 1988, 

THE MINISTER Of HOME AffAIRS (S. 
BUTA SINGH): Mr. Deputy-Speaker, Sir, I 
beg to 1T'0ve: 

"That the Bill to prevent the misuse 
of religious instItutions for political 
and other purposes be taken lnto 
consideration" . 
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The Govemment has been watching 
with concern the flagrant misuse' of reli­
gious places for purposes other than the 
religious. There was overwhelming evi­
dence . that religious places were being 
utilised for a v.riet~ 'of criminal and illegal 
activities. A number qf such places were 
being used as sanctuaries for criminals, 
outlaws and terrorists. Fire arms and am­
munition were being stored at religious 
places. The absconders, declared so by 
law, were being given shelter. The funds 
collected from worshippers for pious pur­
poses were being misutilized for illegal ac­
tivities. By such practices, the administra­
tion of the criminal justice system was 
coming to a grinding half. I am sure that 
the House will agree with me that such a 
state of affairs could not be allowed to con­
tinue by the Government. It was under 
these circumstances that the Government 
was compelled to make specific proVisions 
in law to curb these actiVities in religiOUS 
places. The President promulaged the Reli­
gious Institutions (Prevention of Misuse) 
Ordinance, 1988 on 26th May, 1988 as the 
Parliament was not in sessIOn. 

I am bnnglng an offiCial amendment to 
the 'definition of religious Institutions to 
bring it in line With the definition in similar 
laws. The Bill seeks to replace the above 
said Ordinance and , request the hon. 
Members of this august House to extend 
their full cooperation to this Bill cutting 
across the party considerations. 

And also, Sir, there has been a certam 
amount of concern expressed at various 
national forums, especially in the National 
Integration Counci! where the most emi­
nent people from various walks of 
life--literary people, scholars, SCientists, 
politicians, administrators, etc.--have ex­
pressed the., senous concern In a number 
of meetings about the misuse ot religion tor 
political purposes. There has been a con­
stant demand from various political parties 
and I remember distinctly in a meeting with 
the Hon. Prime Minister the leaders of the 
Opposition themselves were very keen 
that we must take some steps to see that 
religion is separated from politics. Keeping 
in view the strong feeling among all sec­
tions of our society, including the organised 

political parties, the Government has 
brought about this measure before this au­
gust House. 

The Hon. Member, Shri Vijaya Kumar 
Yadav, who preceded me, was also voicing 
the same argument and same sentiment 
and he asked the question that why the 
ordinance was brought. The situation as 
was prevailing at that time, warranted cer­
tain steps which cobld not have been taken 
because the Parliament was not in Session 
that we could bring the Bill. Therefore, it 
was the urgency which necessitated the 
promulgation of that ordinance. It is a reg­
ular practice in a parliamentary democracy 
and especially in the affected part of our 
country, Punjab. All political parties and so­
cial organisations have already ~lcomed 
the measures taken by the Government. 

Therefore, Sir, it is in the fitness and 
k~eping with the spirit of our Constitution 
that this august House must give thought 
to this new measure that the Government 
has brought before and give the full 
thought to it. I will be waiting very eagerly 
to the contributions that the Hon. Mem­
bers will make in making this measure 
more purposeful for the better integration 
of our country. 

With these words , commend this Bill 
for the consideration of the House. 

MR. DEPUTY SPEAKER: Motion moved; 

I That the Bill to prevent the misuse 
of religIOUS institutions for political 
and other purposes, be taken into 
conSideration" . 

SHRI K. RAMACHANDRA REDDY 
(Htndupur): Mr. Deput) Speaker, Sir, the 
attention of the people of thIS country has 
been engaged to thIS problem and the 
people have expressed a tot of con(~m 
over the fact that the religion and politics 
have been mixed In this country. For a very 
long time people have been agitating that 
the religion and politics are two separate 
things. Religion is separate from the poli­
tics. In oreltr to achieve this aim the Gov­
ernment has come forward with this Bill 
wJlich seeks to prevent the misuse of rei i-
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gious institutions. This is the purpose of 
the Bill. 

This IS not a matter which has cropped 
up only yesterday or day before yesterday. 
This is a matter which has been agitating 
the country for the past 2 or 3 years, espe­
cially with regard to the incidents and oc­
currences that have been taking place III 

Punjab. The attention of the whole of India 
has been drawn towards this aspect. 

Now, the Government has come for­
ward with thiS Bill. I am not disputing the 
intentions of the Government; , do not 
quarrel with the Spirit of the Government 
but I dispute about the way It has been 
brought in the Hous~ The hurry, the un­
chaste haste with which thiS Bill has been 
brought in thiS House ~ obJectionable. To 
my mind this haste has been Indulged In to 
by-pass the Parliament 

Then the wording of the Bill IS also ob­
jectionable. The Bill has been worded In 
such a way, it has been drafted an such a 
way that a number of anomalies have crept 
in. I would say It is an III drafted Bill 

The other pOint that I would like to 
make is that It does not serve the purpose 
for which :t has been brought here In thiS 
House. 

13.00 hrs. 

Now, the first pOint I would like to 
make is that the provIsions of the legisla­
tion by ordinance have to be used very 
sparingly. When both the Hous~ of Par­
liament are not 10 Session and when an ur­
geney crops up, Article 123 of the COnstitu­
tion enables the Government t j legISlate 
through ordinances. Now he.e, the}: have 
come forward With thIS orclinncr ,ust Within 
13 days after the Parliament has adjourned. 
The Parliament was adjoumed on 13th May 
and the Govemment proclaimed thiS ordi­
nance on 26th May. What was the urgency 
for bringing such an ordinance immediately 
after the adjournment of the Parhament? 
The Government must have come forward 
and must have taken this House into confi-
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dence, they must have given the reasons 
for the urgency and the need for which 
they brought this ordinance. What is the 
action that they wanted to take? What mis­
use of the religiOUS institutions did they 
seek to prevent? They must have come 
forward with all these explanations. But 
they have not done so and the ordlllance 
has been proclaimed 

Under Rule 71 of the Rules of Procedure 
In lok Sabha, the Govemment should 
place a statement on the Table of the 
HOllse as to why the Government has re­
sorted to promulgate an ordinance. Even In 

thiS statement, they have not stated what 
they wanted to achieve by bnnglng forward 
thiS ordinance What was the urgency, 
what were the reasons for promulgating 
the ordinance? They are SIlent on all these 
aspects 

Even In the statement of objects and 
reasons also, the\' have not mentIoned 
what they wanted to achIeve No"" the or­
dinance has been promulgated on 26th of 
May Two months have since elapsed 
Have the Government taken any action 
under thiS ordinance dUring these two 
months? Have they prevented the mIsuse 
of any religiOUS institutions? ThiS must have 
come forward and stated that dunng these 
two months, such and such action has 
been taken under thIS ordmance and mis­
use of such and such religiOUS institutIons 
was prevented or smuggling of arms Into 
such and such temples has been prevented 
and so on But the Government IS not In a 
posltton to do so For two months they 
have Simply kept qUiet and now they have 
come forward With thiS Bill I would like to 
know whether Shn Suta SlOgh or Shn Chi· 
dambaram or for that matter whether this 
Government believes that thiS Bill will be 
able to achieve the objects for which it has 
been brought forward? 

The object of the Bill IS the prevention 
of mIsuse of religiOUS institutIons. It has 
been stated an the objects of the Bill that 
religiOUS Instttutions in the Punjab are be-
109 misused continuously and so they 
wanted to bring forward this Bill. What do 
they want to achieve by this Bill? Will the 
Government be able to prevent the misuse 
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of religious inStitutions 7 I do not think they 
will be able to do so. I say this because the 
way in which they have drafted the Bill and 
the unchaste haste with which they have 
brought this Bill is not correct. I would like 
to bring to the notice of this august House 
the definition of 'religious institutions' ~ 
drafted in the Bill, which is rather ambigu­
ous. It reads as foHows: 

"religious institution means any place 
or premises used a place of public 
religious worships, by whatever 
name of designation known." 

THE MINISTER OF STATE IN THE MIN­
ISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN­
ISTER OF STATE. IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM): 
Will the hon. member yield for a minute? I 
have noticed this lacuna In the draiting. We 
are bringing an official amendment, and the 
official amendment has already been noti­
fied. Now the definition of religious institu­
tions will be as under. 

"religious institution means an 
institution for the promotion of any 
religion or persuasion and Includes 
any place or premises used as a 
place of public religious worship, by 
whatever name or designation 
known." 

I n the opening statement of the hon. 
Minister, there is a reference to the official 
amendment which is beang brought to thiS 
definition in Clause 2(f) of the Bill. 

SHR~ K RM1ACHANDRA REDDY: I am 
happy that the Govemment has come for­
ward with this amendment. I would further 
like to dra'v\ the attentldn of the Govem­
ment to Clause 3 which says that no reli­
gious institution or manager thereof shall 
use or allow the use of any premises be­
kmging to or under the control of the insti­
tution for purpose listed in sub-clauses (a) 
to (i). A number of such things are men­
tioned. Here I am not able to understand 
thiS phrase-- /lNo religious institution or 
manager thereof shall use or allow the 
Use." 

I n Clause 4, the sam~'thing is men­
tioned. "No religious institution or man­
ager thereof shall allow the entry- of, any 
arms or ammunition, etc." 

Clause 7 is a penal Clause. Here it is 
mentioned that "where any religious insti­
tution or manager thereof contravenes the 
provisions of section 3, section 4, section 5 
or section 6t' I ClJJl not able to understand 
this. How can the religious institution 
which is an inanimate body contravene the 
provisions objection 3, section 4, section 5 
or section 6? luckily they have not chosen 
to punish the religious institutions. They 
have only chosen to punish the manager. 
The Minister must come forward and ex­
plain as to why this religious institution has 
been added in clauses 3,4,5,6 and 7. 

You take the case of Clause 4. Here it is 
mentioned that "No religious institution or 
manager thereof shaH allow the entry of 
any arms or ammunition". Let us take the 
case of religiOUS institution. If the manager 
IS given an onerous responsibility of seeing 
that nobody IS allowed to take arms into 
the temple, without givang any power or 
arms to him, how can he prevent the peo­
ple from taking arms into the temple? 

Her~ I would say, arms were clandes­
tinely or sometimes openly smuggled into 
the Golden Temple. Those people who 
smuggled arms into the Golden Temple 
were armed with most sophisticated and 
modem weapons. There are number of 
diSCiples who throng the Golden Temple 
daily. How can this manager prevent peo­
ple from carrying arms into the temple? 
How can he search each and every person 
who enters the institution? H~s he g0t any 
force or power or '1)(,"1 .nd mr1oC'nai to 
search each and every person? Does it not 
affect the devotees? Will there not be a big 
revolt if you try to check your devotees? 
Govemment had to take recourse to two 
operations--Blue Star Operation and Oper­
ation Black Thunder. So, Army had to be 
sent there. Even the Army also was not 
able to take possession of the temple. It 
had to fight for a few days--on two occa­
sions--and then only it was able to evict 
some of the terrorists. How can this poor 
manager, who did not have even a single 
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weapon in his hands, just with a handful of 
. employees in his hands, ~re~ent anybody 
or any terrorists from bn.nglng the. ~rms 
into the temple? This pOint the MinISter 
must explain. When the Government itself 
with so much of arms and ammunition 
could not prevent this, h~w can this man­
agerdo it? 

Under Clause B, it is mentioned that 
"any manager or other employee of a reli­
gious institution .shall( upon conviction for 
an offence". I am not able to understand 
how this "employee" has come. Clause 
3,4,5 and 6, ar~ clauses which, define of­
fence ,Clause. 7 is a penal Clause. The word 
"employee's" is not found under Clauses 3 
to 7. I do not know how it has come sud­
denly in Clause 8. Under Clause 7 em­
ployee is not punishable. It is only the 
manager who is punishable. If that is so, 
how has this come-'I Any manager or other 
employees of a religious institution shall, 
upon conviction for an offence under this 
Bill stand removed from his office"? When 
the employee is not punishable according 
to Clauses 3 to 7, how does the employee 
become convicted? I am undable to under­
stand this; I think it is for the Minister to 
explain it. 

In Clause 8(2) it is said: 
"Where any manager or other 
employee of a religious institution is 
accused of an offence under this Act 
and a charge-sheet for the prosecu­
tion of such person is filed in 
any court and the court is of 
the opinion, after considering the 
charge-sheet and after hearing the 
prosecution and the accused, that a 
prima fade case exists, it shall pass 
an order or direction restraining the 
person from exercit: .. ~ the powers 
of discharging the duties of his office 
or post pending trial. 1# 

This I consider as a draconian piece of leg­
islation. Even before the man is c~victed, 
even before the man is found gullty, you 
are giving the power to the court to re­
strain him .. .(lntetTUptions) In the event of 
his being acquitted, what ~ going to hap-

pen? 

As far as this point is concerned, there is 
~ne peculiarity. (Interru,,~ons) ~hen th~ 
'magistrate feels that a pnma faCie case IS 

made out, he can restrain the person from 
discharging his duties in the religiOUS insti­
tution. I think Mr. Chidambaram knows 
this. The moment the charge-sheet is filed, 
the magistrate will consider the case and 
take it on file only if a pnma facie case is 
made out. Then only will be take the case 
on file. So, the magistrate has to take cog­
nizance of the case, and then take the case 
on file. So, the moment the case is taken 
on file, it means that a prime facie case is 
made out. So, it means that every manager 
of any religiOUS institution, and every em­
ployee can be restrained from acting as a 
manager or as an employee. This is a very 
draconian proviSion. I think the Minister 
should consider this. 

Clause 3 bans political activity in the 
temple, bans smuggling of arms into the 
temple. It bans so many things. I would 
like to know how can this manager prevent 
this political activity. What are his powers; 
how is he to act; will he be in a position to 
stop political activity being undertaken in 
the temple; what are his powers; how IS he 
to do things? And the most important thing 
is that the men who indulge in political ac­
tivity, the men who store arms in the 
premises are not punished. They are not 
mentioned in Clause 3. They go scot-free. 
But the man who is not able to prevent it, 
even if the man has his best of intentions 
and even if he wants to prevent it, but is 
not able to do it, that man ;s punished. But 
the man who stores arms is not punished; 
the man who indulges in political activities, 
who uses the temple for other than reli­
gious purposes, he is not punished under 
this Act. This lacuna, I think. the Minister 
will have to correct. 

Clause 4 says: 

"No religiouS institution or manager 
thereof shall allow the entry of any 
arms or ammunition or of any rerson 
carrying any arms or ammunition 
into the religiOUS institution, II 

Here also, the man is expected to prevent 
these things from ~ng done. If he is not 
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able to prevent them, he is liable to be 
convicted for a period of fIVe years and 
with a fine extending to Rs. 10,OOO!-. It is 
all right; but what about those who do 
this'" things clandestinely or openly? Are 
you punishing them? Why is this Bill silent 
on this? So, • feel that this Bill will not be 
able to achieve the object for which it has 
been brought. 

Then in Clause 9 it has been said: 

/I Every manager or other employee 
of a religious institution shall be 

.. bound to give information to the 
officer incharge of the police station 
within whose local jurisdiction the 
religious institution is situate ... " 

Under Clause 9, every employee of the 
temple, and the manager of the temple has 
to give infonnation to the Police. If he fails 
to give information, he may be punished 
under section 176 of the Indian Penal 
Code. The pUnishment under section 176 
of that Code is very meagre not as drastiC 
as you find in Clause 7. Under such cases, 
the Act says that they are punIShable. We 
have been bearing a case where a priest 
was murdered in broad day hght. How can 
you expect that a man of a temple can in­
form the polace? Are you able to safeguard 
hIS life? The employees are there. After all, 
they go there for dOing duty; they work for 
their livelihood. Suppose this man goes to 
the police station and Inform the police. 
Immediately, his hfe will be in danger. be 
may be murdered; he may be shot dead. 
When such IS the case, do you really expect 
a man or an employee to take so much of 
risk and go to the police station and give 
them the information? If he is able to inform 
the police, is the government in a position 
to protect his life, property and his rela­
tions and his children? This government 
was not able ~en to protect the very rela­
tions of the Home Minister, Shri Bula 
Sinsh. When such is the case, do you think 
that anybody will be able to act under this 
Clause 9, go to the police and invite the 
wrath of the terrorists or criminals and then 
get shot dead or murdered? 

Under these C'ircumstances, I request the 
hon. Minister to withdraw this Bill and 
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come forward with a very comprehensive 
Bill, because it does not go to separate reli­
gion from politics. It can cover only few 
offences. Therefore, the Minister must 
come forward with a very comprehensive 
Bill and see that these religious institutions 
are not misused and the religion is com­
pletely separated from politics. My request 
is that this Bill has been brought forward in 
a very hasty manner, it creates so many 
doubts. Hence, it has.to be with drawn. 

SHRI HAROOBHAI MEHTA 
(Ahmedabad): The Bill is welcome. It is in 
conformity with the secular ideals en­
shrined in our Constitution. It is aimed at 
insulating religion and politics from each 
other. 

Ours is a secular State. The Constitution 
guarantees freedom of religion. The con­
tents and parameters of this Fundamental 
Right are set out in Articles 25 and 26. Arti­
cle 25 reads as follows: 

"Subject to public order, morality 
and health and' to the other 
provISions of this Part, all persons 
are equally entitled to freedom of 
c.)nscience and the right freely to 
profess, practise and propagate reli­
gion." 

Therefore, the very starting words of this 
very important fundamental nght are: 
"Subject to public order, morality and 
health." Therefore, the freedom of con­
science and the freedom of religion IS to be 
exercised subject to public order and other 
aspects mentioned in the Article. It further 
reads as follows: 

"Nothing in this article shall affect 
the operation of any existing law or 
prevent the State from making any 
law--

(a) regulating or restricting any eco­
nomic, financial, political or other secular 
activity which may be associated with reli­
gious practice; 

(b) providiOS for social welfare an~ re­
fonn and 50 on. 
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Article 26 guarantees freedom to man­
age religious affairs, which is more relevant 
to the present Bill This article commences 
with the following words "subject to public 
or:der, . morality and health, every religious 
d~omination or any section thereof shall 
have the right--

(a) to establish and maintain institutions 
for religious and charitable purposes. " 
Therefore, this conforms with the parame­
ter of fundamental rights to freedom of re­
ligion guaranteed by our Constitution un­
der Artides 25 and 26. Therefore, there is 
nothing objectionable in the Bill from the 
point of view of freedom of religion. 

Religion, as preached by prophets and 
saints, teach humanistic values and can 
very well be a cementing factor for people 
to which ever religious fold they may be 
belonging. Late Indira Gandhi in course of 
her tributes to 'Guru Nanak said as follows: 
(Baroadcast over All India Radio, 23rd 
November, 1969) 

"Curu Nanak arose to liberate the 
people from narrowness of their 
creed. He proclaimed that religion 
was not locked up in books, 
however sacred. 

"He taught H indus and Muslims to 
regard each other as brothers. He 
proclaimed the equality of men and 
women. He attacked the notion that 
God dwelt in the cooking pot, and 
instituted the practice of people of all 
castes and religions breaking bread 
together. 

Guru Nanak's challenging statement:--

"There is no Hindu, no Muslim," 
startled the people of his times, into 
the realisation of a profound human 
truth. How true this statement is 
even today, centuries later! If only 
we can today, think of ourselves not 
merely as Hindus, as Muslims or as 
Sikhs, but as human beings who 

" 
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have to live and grow with other 
human beings, how much better we 
would bel If Hindu, Muslim and Sikh 
and Christian, Jain and Parsi, 
remember Guru Nanak's teaching of 
equa~ity ~nd brotherhood, all will be 
well withoutt land." ....._, 

Late Indira Gandhit words are today as 
relevant as they were when they were ut­
tered. Religion as professed by Jesus, lord 
Christ, Geeta, the Buddha, Prophet Mo­
hammad have always enlightened and il­
luminated the path of all public workers. 
Mahatma Gandhi understood religion in 
the sense of righteous conduct, of caring 
for and serving one's Jellowmefl, especially 
those who can do nothing for us in return. 
Religion understood in such universal 
sense would really illuminate the path of all 
social workers. Better knowledge of reli­
gion properly understood and pursuit of 
religiousness can only awaken us to the 
humaness that is common to all of us--it 
can only teach us that they are not different 
from us. 

It is a different matter--and thiS is pre­
cisely what this Bill propose to be taken 
care of--however, when it comes to institu­
tionalised religion especially when it is 
used or sought to be used as an instrument 
of domination--a device in the pursuit of 
power--nothing but power. 

The history of the world shows that In 

the past centuries, religion was explOited 
by feudal lords and expansionists and even. 
imperial powers in order to secure domina­
tion over other peoples. Wars were fought 
decimating thereby large segments of 
mankind. In the feudal history of India also, 
we have seen religion exploited to sub­
serve expansionism of feudal principahties. 
Our Freedom Movement also came to be 
corroded by the two nation theory ulti­
mately leading to partition of India that was 
undivided bringing peace and prosperity 
neither to the people of India nor to the 
people of Pakistan. Th~ two nation theory 
is discredited but-I want to alert the Parlia­
ment on this pOint--it has not been wiped 
out. Different people in the name of differ­
ent religions, different parties and individu-



269 St. Resl. re: Disapp. of SRAVANA 19, 1910 (SAKA) 
Rei. Ins. (Prev. of Misuse) 

Ord. and Rei. Ins. 270 

aJs who mix religion with politics and ex­
ploit Hindu, Muslim, Sikh and other nar­
row loyalties for political, personal and par­
tisan ends, have been encouraging the two 
nation theory in one or the other manifes­
tation. The safety of our nation demands 
that we should unitedly fight such tenden­
cies. 

Even those who clamour--here I pre­
cisely mean the majority communahsts--for 
a Hindu theocratic State are subserving to 
this two-nation theory, and therefore ;t ;s 
equally, perhaps more, pernicious because 
it is likely to have greater impact in view of 
the strength of numbers. 

The mixture of religion and politics gen­
erates or encourages divisineness in our 
composite society. It degenerates both--the 
religion and politics. It is not religion but Its 
intrusion into secular fields that is perni­
cious and has to be opposed tooth and 
nail. 

like narcotIC peddlers, the communalist 
politicians use every underhand trick to 
gain votes and It is the dIVIsive attItude 
which he finds to be paying the largest 
dividends. Excite the voters' religious sen­
timents, play on h,s religIOUS feelings, suc­
cumb to and suppbrt fundamentalIsm In 

Hindus, Sikhs and Muslims as the case 
maybe, and then get votes. Transient po­
litical advantage he can get, but at the cost 
of unity and integrity of the nation. 

It tS the fundamentalism which induces 
political demands on the strength of back­
ing of fellow citizens pursuing the same re­
ligion. However, fundamentalism of one 
variety does not remain as isolated phe­
nomenon. In my respectful submission 
fundamentalism of one variety feeds the 
other and becomes a rationale for another. 
Each fundamentalism pretends and often 
believes it to be a mere response to the 
other. 

Sir, historical studies of different reli­
gious communities clearfy bear out that 
tolerance and intolerance are social and 
not religiOUS. A community becomes toler­
ant and intolerant depending upon its so­
cial condition. We have seen in Ahmed-
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abad and elsewhere how certain people 
from upper castes pursuing a particular re­
ligion clai~ing to be a very tolerant religion 
become intolerant when it comes commu­
nal issues. "ntolerance is generated when 
religion is sought to be exploited for 
non-religious purposes. Sir, intolerance in 
religious communities is brought out by 
those who want to mix politics or use reli­
gion for political or other purposes. 

. 
Communalism, needless to say, is a po­

litical phenomenon. Its genesis is in polj­
tics. It draws its substance from religion. 

Sir, how does it develop? A truly demo­
cratic set up guarantee religio-cultural au­
tonomy to all such groups in the country. It 
is precisely this that ~ guaranteed by Arti­
cles l5, 26, 29, 30 and so on in our Consti­
tution. However, when religio-cultural con­
sciousness begins to be transformed into 
political assertion, more so if the political 
elite decides to exploit it for extra-religious 
ends, then it invariably takes shape of 
communalism. 

I nitlally the communal ideology pro­
fesses that the people who follow the same 
religion have not only common religiOUS 
beliefs or interests, but also have common 
political, ecc-nomic, social and cultural in­
terests unconnected with religiOUS teach­
ings. From this arises the notion of religion 
based community. That is the first step. 

N ext arises the belief that the secular in­
tercast, i.e. economic, social, political and 
cultural interests of the followers of one re­
ligion are different fTom the secular inter­
ests of the followers of another religion. 

The final stage takes place when it is 
said that not only that the secular interests 
of different communities are different from 
each other but also that they are hostile to 
each other. This belief of hostility breeds 
communal hatred and -communal violence. 
Sir, imperceptibiY but surely use of religion 
for non religious' purposes leads to com­
munal violence in the ultimate analysis. It 
thus operates to fragment composite soci­
ety. How can secular interests. of different 
people be different merely because they 
follow different religions. A Hindu textile 
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worker or a Muslim textile worker or a Sikh 
textile worker is going 'to be equally af­
fected by closure of mill. Religion does not 
make any difference to them in this con­
nection. So, we should try to unite and 
mobilise the people on the basis of the 
general secular interests and religion 
should never be allowed to be exploited for 
non religious and general secular interests. 

Sir, this Bill is an important major step 
taking lesson from the misuse of certain re­
ligious institutions in a State of India. It is 
not an isolated phenomena. It is rightly 
said that for the last forty years religious in­
stitutions have been put to misuse by dif­
ferent religious people for different political 
ends. 

Only yesterday I came across a state­
ment of Sri E.M.S. Nambudripad that Hin­
dus temp~ are being misused for political 
purposes in Kerala. Many religious institu­
tions are being explOited for political pur­
poses in order to get power. Sir, the pro­
cessions organised under the aegis of reli­
gious institutions also have been exploited 
to foist communal violence jn Ahmedabad 
and elsewhere -Sir, cOmmunal • violence in 
Ahmedabad, Bhiwandi, t<anchi or Meerut 
could not have taken place if we had 
utilised ~ last forty years to propagate 
secularism and to prevent any misuse of 
religious institutions for non religious pur­
poses. 

It is really heartening that the Govern­
ment has brought this Bill. It could have 
been made more complete. I am sure with 
the experience gained in enforcing this law, 
the Govemment would be able to bring 
some tnOf'e necessary amendments to this 
81. 

I have proposed one amendment to the 
definition d ureligious institution" J.. which 
has not been t1ken care of by the amend­
ment proposed by the Government. 

I have proposed thai the word 'public' 
IhouIcI be omitted becaIIe in the Courts, 
the tedllliQI ".1ICe ..... be taken ad-, 
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vantage of by some people and some 
courts might uphold those contentions that 
a given religious institution is not a public 
place and it is a private place. . 

We do not know what complications 
will be created by the use of the word 
'public'. Therefore, in my respectful sub­
mission, the word 'public' should be omit­
ted: 

Section 3 really consists of, two parts. 
One, political activity is barred so far as re­
ligious institutions are concerned. Political 
activity is otherwise innocuous and pennis­
sible fonn of social activity. However, for 
that purpose any religious institution, 
should not be misused or exploited. Other 
activities enumerated in that clause are 
inimical to the social interest. Therefore, it 
is proposed that no religious institution 
should be used for such purposes. 

One of the points that was sought to be 
made out by in han. Member who spoke 
before me, that sectien 8 provides for sus­
pension, etc.' of an employee but without 
anywhere proyiding for the conviction of 
the employee. My learned friend should 
have seen claUse 7. It provides like this: 

"Where any religious institution or 
manager thereof contravenes the 
provisions of section 3 section 4, 
section 5 or section 6 the manager ~ 
and every person connected with 
such contravention shall be 
punishable with imprisonment.." 

Thus employees are liable to be convicted 
as persons connected with such contraven­
tion. Therefore, on that point, there is no 
difficulty . 

I wekome this Bill specially because it is 
in the special interest of the minorities. If 

. all people belonging to various denomina­
tions begin to misuse their retigious institu· 
tions for political purposes or for purposes 
not connected with relision, there would 
be a catatrophe in this country and the in· 
terest of the minorities would be the fint 
casualty in such an eventuality. Therefore, 
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all those who have special concern for the 
interests of the minorities, I expect them to 
welcome this. It was the sense of majority 
superiority generated in Germar;ey, that 
gave rise to fascism. if that tendency had 
been curbed in Germany earlier, the inter­
est of minorities in Germany could have 
been saved. TherefQre, it is all the more in 
the interest of the minorities. I am sure, all 
sections of the House will welcome this. 
There is always scope for improvement in 
the legislatiol"\. Therefore, in the course of 
its working, as and when found necessary 
we can make it more and more effective. 

With these observations, I support the 
Bill. • 

DR. G.S. DHILLON (ferozepur): I rise to 
support this Bill. If fulfills a long felt need. 
But I must say, it is much belated. 

There has been a debate gOing on tor 
qUite some time, for many years that reh­
gion shQuld be separated from politiCS. We 
have been thinking about it as to by \'1. hat 
methodology, by what type of processes 
this separation can be brought about, par­
ticularly In what sectIOn of the people who 
have always been advocating that reltglon 
and politIes are inseparable. Religion when 
founded many centuries back, at that time, 
politics may not have been at all there In 

he modem sense. Some rehgious leaders 
might have condemned certain atrocities ot 
the then autocratic rulers. But that was not 
out of the political background as we see In 

the modem tames, but trom compassion 
and sympathy for human bemgs, poor and 
down-trodden people. 

But now when I take the pICture In gen­
eral, I think we in Punjab reached a stage 
when there was no alternative available tor 
us. The main background for thiS en<1ct­
ment may be the situation in P\lnja~ but It 
is as much welcome anywhere in other 
parts of the country. as my previOUS speak­
ers have mentioned. But Punj-lb n~d~d It 

most because the situation fhere de­
manded its Immediate appltC.ltfon. 

, have passed through m.my yeclfs ot 
political aife and we were not iacang parties 
based on economic or social programmes. 

In Punjab particul~rIy, we were facing a 
party which asserted that they represent 
both politics and religion of the Sikhs and, 
therefore, others have no right to stand. 
And we had been facing them .. 1 could very 
well imagine if Karl Marx or Engel or Lenin 
were there, with what type of odd situa­
tions they would have been faced with to 
formulate their thesis. If they had said: 
well, they accept r~ligion also as part of the 
social life to mix up with their principle or 
the system they advocated, there would 
have been no Marxism or there would have 
been no Communism by such processes. I 
remember, a very eminent leader of the 
Communist Patty contested an election 
against an Anti candidate 
in 1945, a man whom we all re­
spected--Sohan Singh Josh. He was earlier 
in the Congress; he was a General Secre­
tary. But due to the split in the Party, those 
people with socialist ideas separated. So 
long as he was in the Congress nobody 
objected When the Akalis were there at 
the time of 'Quit India' movement and all 
the parties were working together nobody 
objected. But when he contested the elec­
tion, those people then came out with fan­
tastiC types of arguments against him that 
communism does not have any faith in any 
religion, that lenin and his wife used to ask 
theIr chIldren who gives them the sweets, 
and the Children would say, God, and they 
would say: "\\'ho is God? It is I." All sorts 
of arguments were used at that time and, 
therefore, he was an etheist. A man, who 
till a couple of years back was a full Sikh 
and a good Sikh, suddenly became an 
ethoist at the tIme ot election, and he was 
defeated. I am still up to this time very 
sorry for his defeat. Similarly. I really won­
der and fail to understand that ho" could 
those prophets and apostles who were 
born centunes bad ... could preach that reli­
gion and politics are all mixed and they are 
inseparable. In m} own life. I was just a 
young boy when I saw the Akali move­
ment. The great movement was against th~ 
M.lhillltS Yo ho controlled the Gurd\\aras at 
that time. The Sikh Gurdwaras Act came 
anto being much later. 

At that time, no votce "as raISed thal 
this was a question of our religion or 
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preaching or teaching. They wanted to 
wrest the control out of those individuals, 
and every time the individuals were man­
aging this religious institution, they' got the 
control of religious institutions. The mo­
ment the Act was enacted, then elections 
came in, party system came in and then all 
types of issues arose I very well remember 
that at the time we were fighting for our 
freedom movement. There was nothing of 
the type said against the British who were 
ruling at that time. Right upto 1947, na­
tionalists were elected to the Gurdwaras 
and at that time, the aim of the religion was 
expressed in a different way. After 1947, 
when the new Constitution came and the 
elections came on a national basis, a differ­
ent interpretation was given, relationship 
between the religious institutions, their 
propagation for and against the political 
parties. So, Sir, these are some of the 
backgrounds agaj~t which we have to 
think. I fail to understand how they could 
be inseparable. This is new Bill which we 
are considering and which is going to be 
passed today is not a Bill completely in­
tended to bring about separation between 
religion and politics, as to how it should be 
brought about, etc. That needed much 
thought and more comprehensive thinking. 
At least, after the Ordinance, about this Bill 
the Opposition might have been consulted. 
I think the Akal; Da1 might have also been 
consulted. But we who are in the Congress 
were not. When this proclamation was 
promulgated perhaps they took us for 
sranted, though we come from Punjab. 

I did not know about it 

AN HON. MEMBER: Nobody told us 
about it 

DR. C.S. DHIUON: I c:t. not know 
when this BiU was to be brought forward 
before this House. If I· had been consulted, 
I would have suggested many more points. 
Anyway, we tre their party men and we 
cannot say anything against. But I have a 
right to send some suggestions later C?n be· 
cause I come from that State. 

There are believers in our country who 
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have been for the last 50 years entertaining 
the idea that time V'\ay come when we may 
get rid of that old concept of inseparable­
ness of religion and politics. It has come af­
ter all though not in a very comprehensive 
manner, but we are still very happy tha' 
something has come rather than nothing. It 
would have been much better if that had 
come much earlier and we could have been 
saved from the blood-shed that has been 
happening Punjab in the last five or six 
years. Now, this would have avoided the 
murder of the OJ.C. of Police if at that par­
ticular point this idea of some kind behind 
the religious practice had been there, -the 
official and the administration would have 
dealt with the situation in a different way. 
For three or four days they had been 
thinking about this. He was killed in the 
precincts of the temple just at the main 
gate of the temple. Culprits could not be 
apprehended because the administration at 
that time was thinking,. for two or three 
days, whether the authorities could enter 
the temple where the accused in the very 
sight of those people just slipped into the 
'parikrama' whether it would be advisable 
to enter or not and whether it would 
amount to interference with the religion. 
The crime was committed just in front of 
them and the culprits slipped into the ad­
joining I parikrama' and those people were 
there for three or four days till everything 
was out of control. 

I happened to visit that temple and 
many other temples immediately after the 
Operation Blue Star and now immediately 
after the Operation Black Thunder. I can­
not say because when you compare it with 
other parts of the country as proceeding 
speaker talked about the observation made 
by Mr. Namboodripad about the misuse of 
temples ;n ~ala, all these years, in aU the 
meetings Khalistan was preached. So many 
events took place at Manjit Sahib. One 
thing which they repeated was, 
'Government is interfering in our religious 
affairs' without telling how. All these years I 
have been listening, many charses were 
brought against us just to defeat us by say­
ing, 'They are interfering in our religion'. 
And the masses, those masses who never 
knew what the actual happeninss were 
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going on In the country beloved It and de­
feated most of ts without knowing as to 
what are the ISSUes or programmes of the 
othe~ parties S.mllarly here, for years and 
years from the platform of ManJlt Sah.b 
they went on preaching sometimes agamst 
the Congress and sometimes propagating 
Punjab. Suba and later on Khahstan 
Jathedar Mohan Singh Nagoke who was a 
natIonalist, was at that time the Jathedar of 
the Aka I T akht In 1948 He was once 
passmg Just In front of the ManJlt Sahib and 
when he was entenng Into the temple, he 
was attacked by these fanatIcs and he had 
to use h,s p.stol to save hImself They say, 
'Now you are puttmg a ban on the arms in­
Side the temple and outs.de the temple ' At 
that time the poor Head of the whole S.kh 
communIty, Jathedar Mohan Smgh, had to 
save hImself from the attacks of the fanatICS 
wIth an arm 

I was Ed,tor of a paper at that tIme 
saw the whole show from Inside from the 
adJommg bwkhng Now from that very reh­
glous place, the public man or the adminiS­
trator It he takes any actIon agamst cnme 
Inside the temple or In the penphery, the 
pankramas he has to take Into considera­
tion whether It amounts to mterfenn~ In 
the rellg.on or not If he ta"-.es any action 
he IS dubbed as tankhalya 
(excommunicated) Bamala was declared 
tankhalya because there was trouble gomg 
on Inside the temple the admln.stratton 
had adVISed him that If he d.d not take an) 
action there mIght be many "-,lIlngs InSIde 
Due to thIS Sardar Barnala "as declared 
tankhawa The same people who con­
demned Barnala had to I~er on request the 
Admlntstratlon for their own protection b\ 
the pollee What for he was made 
tdnkhalya 7 And what IS the tault ot Butd 
Smgh? He IS staU a tankhal~a I kno'\ ho\\ 
Giant Ztll Singh had maoaged to be ab 
sorbed of that No~ he IS a retired Presl 
dent of Indaa, I need not go mto It It IS a 
very sad story to tell 

I saw the temple after the Black Thun 
der and I find that those old rooms ot the 
Panlcrams has been re-converted and reno­
vated, Wtndows and doors were fD.ed fur­
niture fixed 10 them Threafter I saw .l 

completely dtfferent plcture--all rooms had 
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been occupIed for vanous purposes by the 
terronsts, some of thern were 
air-cond,tioned and toilets fIXed 

When you tum left, there comes a room 
for inqUIry, a room for interrogation, then a 
room for torture, a room for extortion of 
money and Similarly other thangs As you go 
further, there are so many small opentngs 
made anto the walls trom outside to Inside 
for the use of arms I assure you, Sir, It IS 
very dlfficu't to pass from that httle tract or 
path 

From that place, such a bad smell was 
commg and a bad, foul stinking atmo­
sphere was there It happened to pass 
through near the big earth heap--the debns 
of the demolIShed Akal Takht--and that was 
being used for burytng the dead bodies 
Some bodies were stili tymg outside Then 
come other rooms occupied by top ter­
ronst lead.ers I.ke Penta, Jaglr Singh, Avtar 
Singh, Nlrvalr Singh, etc There w~ a beg 
board fixed outside a room readmg"RaJ&of 
Mund' I never saw from my chIldhood 
such an ugly scene, as I saw there Have 
these religiOUS places to be respected Are 
these religiOUS places Just to be preserved, 
Just on the basiS that they are sacred and 
nobody alloy" ed to enter Into them IS there 
no C\ltematlve 7 I had been VISiting the next 
Important sacred temple of the SIkhs at 
Taran Taran I fIXed Paath In memory of my 
other on the 6th of August every year I 
think for 45 years continuously, I had been 
fIXing Paath there But thIS year, I stopped 
I stopped It because I. !ost my faIth The 
house of a very dear fnend and my great 
worker who was a very able teacher was 
there The terronsts fixed the stairs from 
the Pankrama to enter hIS house whIch 
was SItuated on the top of It and they killed 
him and has son Are the rehglous places 
meant for such cnmes and practtces7 SInce 
then. my f&Jth bas been shaken. I can 
pra) better at my home But how can I 
gather that atmosphere of peace, tranqud­
Ity and soclcll orderliness to my mind ~here 
such hemous cnmes ~ gomg 011 now? 
Why should I be a bypocnty, If I do not 
condemn such things? So, thIS IS the back­
ground under whICh thIS .Important 8111 IS 

commg I think, we need not bother about 
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what others say because the religious in­
terpretation has been coming from time to 
time that politics and religion are insepara­
ble. What did they say? Maharaja Ranjit 
Singh's State was known as Sikh Raj. But 
he had Muslim Mifllster; he had Hindu 

. Minister and he had some Christian advis­
ers and generals. TMey say, we want Khalsa 
Raj of that type, but only for Panth. 

When I was High Commissioner in 
Canada, the Pakistan Ambassador came to 
my house, who hailed from my neighbour­
ing district. Mine is Amritsar and he was 
from lahore. He asked me: "Sardar Sahib, 
just tell me what is this Khalistan? J gave 
him a copy of India Canada Times and 
asked .him to read the article written by Dr. 
OUluban, eo what is called, Khalistan. They 
wanted lahore to be the capital of Khalis­
tan and a Vatican type of institution at the 
birth place of Guru Nanak at 'Nanbna 
Sahib in Shekhupura district. They had de­
manded a corridor right up to the sea 
shore.This is what they are demanding. He 
said: 

( TrllllSlIl1ion) 

It is quite absurd. How it is possible? 

Then I said, you should think over it. You 
are the people who are financing them, 
you are the people who are helping them. 
And this is wbat is going on. 

I thin~ this Bill protects our religiOUS 
places. It is the conservator and the pre­
server of the religious ceremonies and 
sanctities of the religious institutions. It is 
not taking away anything. It is protecting 
the sanctity of religious institutions and I 
support this Bill. 

If you look to the Mediaeval Centuries 
and study the great struggle between the 
Church and the State in the European 
countries, you will find, it ultimately ended 
in the separation of Church and State. 
Church has its own place and the State has . 
its own Wlace. NOw lY8 are passing through 
~"'t stage in our country. But 
why do have the same torture of 
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passing throuah the pbaae of history when 
we have aln:ady the lesson of the middle 
centuries before us. That is the question for 
those people who are advocating for this 
theory of inseparablenss of politics and re .. 
ligion.' About the implementation, the 
Home Minister is sitting here. He has been 
to Punjab and visited many areas on the 
border of my earlier constituency and the 
present constituency. Perhaps he may not 
have thought of other Sikh customs which 
are a sort of mixture of this religion and 
politics. Now you are making harbouring 
punishable. When you harbour a person 
you have to feed him and give him a cup of 
milk or tea and in Punjab the terrorists who 
demand harbouring from the people now 
in villages sometimes want a glass of liquor 
also. They simply, say: we have come to . 
you and we want food to be served. 

Now in the Sikh religion Jangar is a part 
and parcel of the gurudwara and it is a 
tenet that anybody at any hour who comes, 
it is the duty of the priest or the manage­
ment or Sangat to feed them. Whether they 
are friends or foes they must be treated as 
respected pilgrims. Here when such peo­
ple come what the poor priest can say to 
them. If he does not feed then he is ignor­
ing the tenet. Now it is not a question of 
denying or acceptance. If he does not serve 
they kill him. This is something about 
which we should be very cautious in im­
plementing. 

Similarly while reciting the gurbani from 
the holy Granth Sahib these granthis are 
very clever in their interpretation. If some­
thing comes upon the fourth or the fifth or 
the sixth guru, then while giving the intro­
duction of the guru they tell the whole 
thing. It is the same guru who was killed or 
imprisoned by the then Mughal kings in 
Gwalior or this is the same father of ninth 
guru who was murdered like this. Khalsa;i 
have you forgotten these traditions? While 
translating the gurbani he introduces so 
many things. What to do in such a situa­
tion? We have to be very careful in imple­
mentation in such situations but we must 
know and keep a watch on the man who 
has mis-used and misinterpreted to incite 
communal a hatred. That is another misuse 
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not only of religious places but of teaching 
also. 

There are so many things to tell but I 
only participated in this that for centuries 
and years together they have been propa­
gating an(! it ~ welcome sign that we are 
standing against it and have come out with 
some sort of a legislation to prevent it. I 
sincerely hope that it will have a whole­
some effect. 

14.00 hrs. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Mr. Deputy Speaker, Sir, I support 
the spirit of this Bill. Though this Bill has 
come as an Ordnance yet many of the 
political parties could have been cOl)sulted 
on this while framing the Bill. I believe that 
has left certain loopholes in the Bill itself. 
To my mind this Bill is not a complete Bill 
to face the situation that has been created 
by the mixing of religion with politics. In 
this Bill itself there are certain laudable 
provisions. It tries to prevent misuse of re-
ligious places. It tries to prevent that situa­
tion where religious places are used to i 

promote disunity among the people and so 
many other things. All these are to be sup­
ported by everybody. It is not the duty of 
religion to come out and teacb things that 
create discord among the people and 
which encourages those enemies who try 
to dismember our country With the aid and 
abetment of forces alien to us. 

14.01 hrs. 

[SHRI SHARAD DIGHE in the chair] 

Eveh in this Bill It has been said that It 
will try to prevent the misuse of religiOUS 
institutions. Now today It is not only that 
particular building wher.these kinds of ac­
tivities are going on or some where these 
kinds of announcements are made which 
hann the unity of the country but also there 
are certain persons who have become an 
institution themselves. What to do with 
them? They may not be sitting in the 
temple or religious institution but they are 
an institution themsetves. The whole 
religion itself has become an institution in 
the society. So this Bill is a small part of a 
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bigger problem that we have to tackie, that 
is, the separation of politics from religion. I 
do not think that without the intervention 
or interference of politiCS in religion the 
good people in religious places would even 
bother about earthly things. So the root is 
here with politicians who are the culprits 
for distracting these people-the managers 
or the priests. They influence them to mis­
use religion for purposes other than reli­
gion. In that respect also this Bill is very 
deficient. There are many political parties 
who are trying to misuse religion. What we 
have to do about them. They are most 
dangerous to my mind. If they are not there 
then these places cannot be vitiated also. I 
think if we are sincere then we should start 
a dialogue and try to ensure that we can 
brin, a comprehensive Bill. There should 
be dialogue with everyone. It is not that.1 
suggest Government should interfere in the 
religious matters of different communities. 
No. Separation does not mean that. I sup­
port every step of the Government which 
as Mr. Dhillon has said tries to protect reli­
gion from being misused. In that I do not 
find any sincere attempt on the part of the 
Government to do what we should do in 
our country now. 

We have been talking about this since 
long. But can you tell me how this situation 
has come to such a pass? The question of 
integration of the country and unity of our 
pet. has been ignored. Can the Gov­
ernment explain why the Ministers of the 
Government and the Prime Minister, in 
their official capacity, visit the temples and 
durgahs? (Interruptions) No person should 
be allowed to visit any religious place in his 
official capacity. It has to be banned. He 
visits them and that IS shown on the TV. 
What do you mean? If he goes there and 
offers prayers, do you know how that can 
be misused by other people? This is not 
called separation of politics from religion. It 
is punishable during elections. If you try to 
use the religious sentiments for election 
purposes, that is prohibited by the election 
law. But this is being done in every elec­
tion. I can tell you my experience. When I 
visited Assam during the last election, I was 
asked by some "Muslims: I'YOU are destroy­
ing mosques in West Bengal. You, comrnu--
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nists, are doing it." Who had ~ed that? 
Your people had raised it. 

Obviously, during an election, the lead­
ers of the politi. cal parties will go to the 
temples or other religious places. Then, 
they will try to seek an oath from the peo­
ple gathered there-may be for prayer-that 
you touch your holy book and say that you 
will v~ for this party or that party. Should 
not that be banned? I think, there is a law 
that you should not do it. But what action 
has so far been taken during these forty 
years? (Interruptions) 

. That is anothf'r point. You file the elec­
tion case and it is settled when your tenn is 
over. What kind of law and what land of 
implementation is there? (Interruptions) 

I can cite an instance. During 1972, be­
fore the State Assembly elections, Mrs. 
Gandhi want to some temple and offered 
prayers for ten hours. Everybody came to 
know of that. I found this kind of situation 
in Tamil Nadu some days ago when Prime 
Minister went and visited a temple and a 
durgah. We have to see that. Newspapers 
published it. It came on the television. I 
have a request to make to the newspapers 
also not to write about all thIS. But why is it 
pen in the official media? Just before an 
election, you feel the necessity to go there! 
We should have a law that if anybody is 
obviously caught indulging in this activ­
ity-trying to misuse religion for political 
purposes--then there wiD be a deduction of 

10 per cent of votes in all the constituen­
cies of that party. Are they ready to do 
that? If we fail to do this, then we will not 
be able to prevent the misuse of religious 
places for pofitical purposes. 

Dr. Dhillon has raised a pertinent point: 
What to do in Sikh religion where anybody 
cOmes, gets langar and gets a place to 
sleep? WeH, I can cite instances. In Bengal 
also, during a prayer time, such type of po. 
IiticaI manipulations used to go on. Then, 
the people of that viUase used to teU the 
priest or the head of that reliiious plac.e 
that during or after the prayer, if you do not 

This consciousness has to be raised and 
it is the duty of the political parties to raise 
it. If we do not do that, then just by making 
a law, we won't be able to succeed. I be­
lieve, that in our country there are enough 
grounds for growth of secularism on a very 
strong footing. Now somebody has re­
ferred to Allahabad elections. See the matu­
rity of the people! The television Rama was 
kept there in order to canvass the people. I 
for myself was very afraid that it will have a 
very bad impact on the voters. They will be 
swept by this. But there were not. This is 
the maturity of our people. If we, in a- de­
termined way, are able to reach the people 
and tell them that this is what secularism 
is, this is what religion is, you keep it to 
yourself in your places, pray to Cod and 
don't come out to viciate unity and in­
tegrity of the country, then, I believe, that 
people will react to that positively. This has 
been proved time and again. Mr. Dhillon 
has referred to the kind of campaign which 
used to be there against the communists 
when they used to stand for the electiOns. 
In West Bengal, even the last Panchayat 
elections, the last Assembly elections in 
different constituencies, your people went 
there and told them that CPI(M) has op­
posed'the Muslim Women Bill and why 
should you vote for them? Some people 
had thrown a ct)allenge to us that:-- 'you 
oppose and you will be defeated'. WeU, we 
told them 'You go to them'. We never go to 
them as muslims. We go to them as Indian 
citizens and we stand here and say that 
what we did was right and we are in a po­
sition to get the support of the people on 
the basis of our principled stand. That is 
the position, which we have to take. If we 
fail from doing this, then this kind of laws 
cannot be effective. blothing can be done 
with this law. So. Sir. we have to be more 
sincere. Despite the grave situation that is 
prevailing, despite the threat that is there 
on secularism in our country, I believe, that 
if we politicians are sincere, then we will 
be able to prevent the misuse of religious 
places. We have to use a ban on this prac­
tice. Now, the Government has not started 
disalssing the Sabri Masjid, Ram Janam 
8hoomi controversy with political parties 
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and other secular people. In one meeting, 
the Home Minister suggested that he is 
trying to talk to the Hindu leaders and the 
Muslim leaders. Can you tell me as to who 
are the Hindu and Muslim leaders? You say 
that this is our Milslim MP and that this is 
our Scheduled Caste leader inducted as the 
Minister. Th~e kinds of hypocrisies are re­
ally doing lot of harm than those kinds of 
people who are there in the prayer houses. 
If we are sincere, then people, by realisa­
tion will be able to throw out those who 
are among the managers the ones misusing 
religion for purposes other than religion. 
So, this is important. I believe that there 
should be a comprehensive Bill. There 
should be a dialogue with all the political 
parties and a vigorous campaign, at least 
among the people so that we are in a posi. 
tion to give religion its proper place and 
secularism its proper direction. 

With these words, I thank you for giving 
me an opportunity to present my views. 

SHRI SOMNATH RATH (Aska): Sir, I rise 
to support this Bill. There was a demand 
from the House more than once that Gov­
ernment should take steps to see that reli­
gion is separated from politics. The Prime 
Minister and the Home Minister have as­
sured that they will take steps and bnng a 
Bill. So, I congratulate both the Prime Min­
ister and the Home Minister. A point has 
been raised on the other side as t9 why 
there should be an Ordinance. 

The Ordinance was needed because of 
the urgency when there was a flagrant mis­
use of religious places speclally In Punjab. 
Pakistan's complicity in terrorist movement 
In Punjab is proved beyond any reasonable 
doubt. Confession statements of the ter­
rorists and documents seiZed reveal that 
Pakistan is not only training the terrorists 
and supplying· anns and ammunition to 
them, but it is also bent upon destablising 
our country and create disturbances in our 
country. In fact, Pakistan helped the Pan­
thic Committee to declare Khalistan from 
the Colden Temple on April 29, 1986. They 
have also threatened the terrorists that 
unless they do so, they will not be financed 
and supplied with arms and ammunition. 

Our Prime Minister during his visit to 
other countries has spoken about the Pak­
istan's treschery and has told the wortd 
that Pakistan is now at the top for assisting 
and anning the terrorists to destablise 
other countries. Missiles, AK47 Chinese ri­
fles, magazines, grenades and plastic ex­
plosives have been recovered from the 
hideouts and from the Golden Temple. 
Thrice Pakistan has invaded our country 
earlier and recently also Pakistan attacked 
our country in Siachin area. However, it 
was repulsed. In fact, Pakistan has declared 
a cold war against India. They are training 
the terrorists inside Pakistan. We know the 
places, where the training is being given. 
The terrorists are going there for training. 
What action are we going there for train­
ing. What action are we gomg to take? Is 
this not a declaration of coid war by Pak­
istan? In fact, the invasions have not 
stopped and the terrorists are being sent 
inside the country with an intention to 
destablize our country and put and end to 
the Unity of our country. Government has 
to be very careful about It. 

The intention of the terrorist activities 
Inside the country is not so Simple. It IS not 
only religious. but it is to form a separate 
State. And in this activity, they are being fi­
nanced and asslStecl by foreign countries. 

factors like religion and caste are being 
used to divide the people. We are passing 
through a phase when the Unity and in­
tegnty of the nation is threatened by sepa­
ratISt movement, insurgency and seces­
sionist desi~ns. There IS an Increased relt­
gious chauvinism and tension. 

It is at thiS Juncture that thiS Bill has 
been brought to keep rehglon out of poli­
tics. Some hon. Members from the other 
side asked about the necessity of ISSuing 
this Ordinance and what have been the 
achievements after the ISSue of thiS Orch­
nance. 

After the ordinance, there was the 
'Operation Black Thunder'. AU the ammuni­
tion were recovered and the terrorists also 
surrendered. 
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I would like to inVIte the attention of the 
Hon. Minister, through you, Sir, to a news 
published in the Hindustan Times on Au­
gust 7, 1988 with a picture which says: 

"A skull found in the mound of 
debris in the Golden T emplf. 
Complex where 41 bodies have been 
recovered since the Operation Black 

. Thunder." 

So, the magnitude of the situation can be 
well.imagined from these facts. 

There is a very big gap between what 
we say in this House and what we do out­
side the House. There must be a political 
will. It is not that we speak in the House 
that religion should be separated from the 
politics but outside we work otherwise. I 
thank the Hon. Minister that he has taken 
steps to solve the Sabri Masjid and Ram . 
Janam Bhumi issues. If they are not solved 
by negotiation or by discussion then it can 
be done through the adjudication by court. 
There can be no third remedy for it. 

Sir, the Buddhism was bron in India and 
from here it has spread to different parts of 
the world. Buddhism speaks of 
non-violence and brotherhood and that too 
has spread throughout the world. Similarly, 
religion in our country must be for unity, in­
tegrity and peace. 

Coming to the Bill, Sir, I would like to 
invite the attention of the Minister, through 
you Sir, to Clause 3(b) whtch says: 

"No religious insti~tion or manager 
thereof shall use or allow the use of 
any premises belonging to, or under 
the control of the institution-

(b) for the harbouring of any person ac­
cused or convicted of an offence 
under any law for the time being in 
force." 

But it is silent about the person who intend 
to go there for committing offence. This la­
cuna is to be pluged. Unless in the clause, 
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'intending to commit offence is added it 
may not be of full utility. Similarly there are 
clauses 3, 4 and 5. Clause 7 deals with the 
penalties. 

Yesterday, in this House, we passed 
Anns Act, and the possession of the arms 
inside the religious places. I n the Arms Act 
there is some mandatory provision of some 
minimum imprisonment which is lacking in 
this Bill. What does this Bill says aboUt the 
penalty? It says: 

"Where any religious institu­
tion ....... shall be punishable with 
imprisonment for a tenn which may 
extend to five years and with fine 
whtch may extend to ten thousand 
rupees." 

So, this ought to be amended. The Penalty 
Section should be provided with more 
teeth to bit~; otherwise, it will have no ser­
vere effect. Therefore, some minimum 
punishment should be made mandatory. It 
has been stated by an hon. member that 
there is no provision to punish an em­
ployee or any other person as envisaged in 
Clause 7. But there is a provision. let me 
quote Clause 7: 

"Where any religious institution or 
manager thereof contravenes the 
provisions of Section 3, Section 4, 
Section 5 or Section 6, the manager 
and every person connected with 
such contravention shall be 
punishable ... " 

4 

You may note that the phrase levery person 
connected with such contravention' in­
cludes an employee of that religiOUS institu· 
tion. Therefore, it is not necessary that 
there should be a separate definition for 
the employee of an institution. This aspect 
is very wen taken care of in Clause 7. 

It has also been argued by some that a 
person is liable for punishment just on the 
basis of a mere filing the charge-sheet. You 
are an advocate Sir and you know the legal 
position. After the charge-sheet is filed, the 
presiding offtcer takes a decision only afte[ 
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hearin& the prosecution and the accused. It 
has also been stated in. Clause 8 that after 
hearing tl:te prosecution and the accused, if 
the court is of the opinion that a MW prima 
fade case exists, then only it will pass an 
order of direction. So, it is not correct to 
say tt:-at by a mere filing of a charge-sheet, 
the manager, of an institutjon will be 
disqualified to hold the office once again. 
Opportunity has been given that there will 
be a hearing ~ore the presiding 
officer-judge or magistrate-and if he finds 
that there is a prima fade case, then and 
then alone he will be disqualified. This is 
what Clause 8 says. 

Sir, Clause 9 reads as follows:--

"Every manager or other employee 
of a religious institution shall be 
bound to give information to the 
officer in chalBe of the police station 
within whose jurisdiction the 
religious institution is situate of any 
contravention or any impending 
contravention of the provisions of 
this Act and any failure to do so shall 
be punishable under section 176 of 
the Indian Penal Code." 

Sir, you know very well that punishment 
under this section of the I PC is very mea­
gre. I agree with some hon. Members who 
observed that there should be a separate 
clause in this Bill itself to punish those per­
sons who commit such offences. Why 
should you go to the Indian Penal Code? 
The Bill must be complete by itself. Of 
course, I will not call this a lacuna. It is 
rather a deficiency which should be recti­
fied. let the hon. Minister think about it 
and let him make it more effective so that 
the persons who commit such offences are 
punished squarely. If we do this, we will be 
taking a right step to separate religion from 
politics. Pardon me for repeating it But 
what is needed is our cooperation, our will 
to work and in this the State Governments 
also will have to play a big role. The Bill will 
be passed and it becomes an Ad after 
some time. But who will implement itl The 
State CovemmenIs will have to implement 
It. It is in the States that prosecution will be 
launched. Unless the sate Governments 
participate in ~ bis 'MY in ib proper 
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implementation, nothing much can be 
achieved. Unless there is a people's 
movement and ~ political wil" these Sills 
will not be able to help us in reaching the 
goal. These are very important steps to 
achieve our objective. At the same time, we 
should see that the people of our country 
are educated. My suggestion is to amend 
the People's Representation Act. People 
who resort to this sort of practices should 
be disqualified for contesting in any 
election right from the Panchayat upto Par­
liament. I thank you for giving me an op­
protunity to speak on this Bill. 

SHRI SYEO SHAHABUOOIN. 
(Kishanganj): Mr. Chairman, Sir, with your 
permission I rise to support the Statutory 
Resolution and to oppose the Bill. I oppose 
the Bill because I find it excessive, wide 
and ambiguous and therefore liable to be 
misused. I also find it restrictive of funda­
mental rights, particularly of Article 25 of 
the Constitution. The Bill has been pre­
sented to us in the background of the sor­
did happenings in Punjab. The focus has 
been on Punjab, but the Bill applies to the 
whole country. The Bill therefore strikes me 
tike a sleight-of-hand and an exercise ;n il­
Iu5ion making almost a magical perfor­
mance where attention is directed to one 
part of the-scene while a trick is performed. 

The Bill is a gross misuse of Ordinance 
making ROWer. That has been pointed out 
by several preceeding speakers. I would 
also like to know from the hon. Minister 
that if there was such urgency behind the 
promulgation of the Ordinance, how many 
cases have been booked under the 
Ordinace, since it was promulgated until 
today? 

Coming to larger 1SSlI~, in humar: his­
tory, there has been a constant interaction 
between religion and power, between 
religion and politics. Every State, every 
society reaches a state of dynamic 
equilibrium but the line of demarcation is 
neither universal nor permanent Every 
society, a(.cording to the principles that it 
upholds, finds its own balance. I woukllike 
to point out that our State is a secular 
State, but it recognises the existence of 
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separate ir) a human being, and the human 
being can be actuated by higher considera­
tions in his own life and when he is dealing 
with the problems of the SOCiety. The 
greatest example of our time is Mahatma 
Gandhi, whose cOnduct was righteous, and 
was actuated by higher, spiritUal considera­
tions. But we find a new phenomenon in 
our SOCiety. There is a trend in our politics 
of a deliberate exploitation of religion for 
~urposes of power, for purposes of poli­
tics. It tends to excite religious passions, 
and to use them to create hatred, disaffec­
tion, distrust between sections of people, 
to create a situation of confrontation be­
tween communities, to use it to create 
~dblocks. I find that no one in this regard 
IS really worth of praise. Is hammam mein 
sab nange. The head of the Government 
appears on the television with a religious 
ma~ ~n his forehead, and exhibits janeu 
which IS normally worn inside. What is his 
message? What is the signal he is giving 
out? He goes on publicized pilgrimages to 
~I~gi~ ~laces. There is ostentatious par­
tiCIpation In publiC worship. There are reli­
gious ce~monies performed practically at 
every official function, sometimes in the 
name of wlture. There are adoptions of 
symbols of a particular denomination in so 
many aspC!ctS of our national life, which 
should bear no religious mark at all. 

Rei. Ins. (Prev. of Misuse) 
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religion as an institution. It also recognises 
the multiplicity of religions in our societ.y. It 
also protects the right to religious freedom 
and therefore the right of anyone to be true 

. to his faith. 

Communalism has been denounced and 
should be denounced. But orthodoxy is not 
at the root of communalism, fanaticism is. 
What is fanaticism? Fanaticism demands 
that in every situation, while considering 
any problem or any issue, one takes into 
consideration the religious identify of the 
parties concerned and comes to one's 
judgement, not on the basis of the merits 
of the case or the facts of the situation but 
on the simple principle of my community, 
right or wrong.' It is this sort of approach 
which makes communalism a pernicious 
influence in our social life and in our politi­
cal life. Exactly in the same way as nation­
alism is sometimes reduced in the interna­
tional sphere to the dictum my country 
right or wrong similarly, this dictum my 
community right or wrong can never be 
conducive to the healthy solution of prob­
lems that may arise in any society and 
much more frequentfy in a society of a mul­
tiple character. 

Religion and politics can be separated 
but we must bear in mind not only that the 
line of separation is not permanent or uni­
versal or static but also the essential di!;. 
tinction between strictfy refigious act and 
strictfy political action. There will remain a 
hazy ground where we have to exercise our 
discretion with great caution. Religion es­
sentially I asree, is a matter of personal 
conviction. But when one comes into poli­
tics, when a man of religion comes into 
politics and he understanrh the true spirit 
of religion, he is actuated· ..• gher spiri­
tual and moral values. And In that sense, 
this social activity called politics is elevated 
to a higher plane. It is possible, therefore, 
to separate the intemal application of re1i­
gion, the internal acceptance of religion, 
and the external implication of a religious 
view or a religious approach towards sec·~ 
uIar problems that confront the society. 
The internal and the memal you cannot 

Religious shrines are being constructed, 
Mr. Chainnan, not only in our thanas or 
block offices; but the craze has now 
reached the Raj Bhavans. I am sony to say 
that there was an instance, when I had to 
write to the President of India suggestin~ 
that on a religious occasion there should be 
no performance of religious worship in the 
Rashtrapati Shavan. There was this famous 
use of Cavil in the Allahabad elections, to 
which a reference has atready been made. 
There have been publicized holy dips in 
Hardwar and in Kumbh Mela in Allahabad 
which, I know, apart from everything else 
causes loss of a lot of lives. 

I also recall a very well-Intentioned visit 
of a former Home Minister to the Idgah of 
Delhi to offer his since:re felicitations to the 
Muslim community on the occasion of the 
Ickal-Fitr. What was. fte signal? That is 
what I want to know. What is the purpose 
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of the participation of the Ministers in the 
Urs and the poojas1 What is the purpose of 
the Iftaar party thrown by the Prime Minis­
ter? 

I, therefore, place betore you--and I 
agree with my friend Saifuddin Chowdhary 
to that ehent--that there is an element of 
hypocrisy in our political life; and I must 
add that when Mr. Saifuddin Chowdhary 
himself is selected by his party to speak on 
the Muslim Divorce Bill, there is a meaning 
thereto. And when the Communist Parties 

. also select Muslim candidates from pre­
dominantly Muslim constituencies, there is 
a meaning therein. I cannot forget that re­
cently, the Prime Minister went to the deep 
South to an ancient temple--the first time a 
Prime Minister visited ito-and performed a 
pooja in the classical manner inside. And 
when he came out, he addressed a public 
meeting and said: 'In my view, the State 
and religion should be separated.' 

Lovely indeed! Let us first stop the mis­
use of religion for political purposes before 
we come to the misuse of religious places. 

In our country, tt\ere is no law of politi­
cal party. The political parties are defind in 
an indirect manner through the Symbol 
Order of the Election Commission of India. 
For the first time, I think. this Ordinance 
dares to tread on this very sensitive 
ground. It almost defines a political party in 
terms of what is caned 'political activity' 
and then political activity as defined in Sec­
tion 2(d) has a very very wide definition. It 
IS a very unambigious definition. There is a 
jurisprudential dictum which says no man 
shall be put in peril on an ambtguity. I feel 
that this definition carnes this peril within; 
It is ambigious and therefore "able to put a 
lot 0( people and a lot of institutions to un­
due and unnecessary peril. What is political 

will be defined on the basis of whim and 
fancy, .pride and prejudice of the local 
policemen incharge of the thana and the 
local Magistrate fncharge of a tehsil; and 
finally, on the basis of personal notion of a 
Judge, if a case ever reaches him. I think it 
IS the duty of this Parliament to lay down 
clearly and in unambiguous term the 
definition of a political ~ or a political 
activity SO that it is not misused. 

There is also another dictum that comes 
to my mind. Somebody said: 'the equity 
varies with the foot of the lord Chancellor'; 
the foot 0( the lord Chancellor can be very 
flexible. This definition also can be ex­
tremely flexible. If the object is to regulate 
a politi<41 activity, let it be done dearly and 
unambiguously, not so as to make it unen­
forceable. I would like to draw your atten­
tion to a very famous case decided in 1962 
by the Supreme Court of India, a case 
which is related to the will of the great na­
tional leader, Lokmanya lilak. He had in­
stituted a Will in 1918 in which a Trust had 
been set up for the papers he edited; and 
the object of the sm was to help the pa­
pers. Now the majority of the Supreme 
Court held that the object was "clearly p0-
litical in the sense of seeking to achieve by 
means of arousing the consciousness 0( the 
people to their condition, a political 
awareness by which adjustments of a po­
litical character would be demanded and 
enforced by the persons who imbibed 
those truths." That is to say any expression 
of views which arouses the consciousness 
of the people to their condition is consid­
ered to be a political activity. If that be so, 
then where shall we draw the line? In that 
case, even the Fabian Society of England or 
India International Centre"or the Centre for 
the Study of Developing Society right here 
or the Indian Society for Social Democracy 
of which I am a member, can all be 
charged with political activities. This defini­
tion of a political activity in this Bill will not 
apply to religious places only but to a111n­
stitutions of our national life. 

There is other aspect of the matter. You 
will agree with me that non-enforcement of 
the law makes a mockery thereof. Ii a l<lw 
is not ~forceable, then it becomes a sub­
ject to ridicule and detracts from its majesty 
(Interruptions). We have a plethora of 
criminal laws. We passed in 1961 the 
Criminal and Election law (Amendment) 
Act. In 19n, we aJso passed a Criminal 
law Amendment Act. , would like to know 
how far they have been enforced. Most of 
the pl"OV1Sions of the Section 3, which is 
the heart of this Bill are already covered by 
existing laws. Why are you havtng yet an­
other law covering the same legal space? If 
more than one law covers the some legal 
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space, it only causes legal confusion; it cre­
ates a conflict of jurisdiction. But I know 
that this Government has an insatiable ap­
petite for laws, laws and more laws, power 
and more power. What is needed is not 
power, I have said it before on the floor of 
the House, it is will and wisdom which this 
Government lacks. Our social landscape is 
littered with debris of laws, taws about un­
touchability, about dowry, child marriage 
and about Sati and about communal pro­
paganda. I have asked time and again on 
the floor of this House how far the Gov­
ernment has implemented the existing laws 
banning communal propaganda and I have 
never received a satisfactory reply. 

Finally, , come to my point about Fun­
damental Rights. Article 25 guarantees the 
Fundamental Right to freedom of religion, 
freedom of conscience. 't a\so seeks to 
regulate the secular activities that may be 
associated with religion. But there are 
many secular activities which are 
indistinguishable from religiOUS activities. I, 
as a Muslim, would like to place before you 
and before the House that a Masjid and a 
Madarsa are inseparable; and some times a 
Masjid and a Madarsa and a Musafirkhana 
are inseparable. Teaching of religion cannot 
be separated from religion, I know, there 
are forces in this COU'ltry which have 
demanded that the Quran should be 
banned. Some gentleman, some mad cap 
went to the Calcutta High Court with such 
a plea. There is a fellow in Bombay to 
whom many political parties pander, who 
is as cartoonist by profession, who gives a 
slogan and it is splashed on bill boards all 
over Bombay "Quran chodoya", who 
thinks that Qoran is the source, --God 
forbid-of an violence in this country. 

There ~ persons right here ;n Delhi, of 
whom the Home Minister is aware, Ram 
Swarup and Sitaram Goel who have said 
that the Traditions of the Holy Prophet 
which are inseparable part and parcel of 
Islamic law, should be scrapped and 
thrown out. . 

There are also religious ceremonies. A 
religious ceremony, a most important cer-
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emony in which I know many Ministers 
participated in the Milan uf-Nabi the cere­
mony of the birthday of the Prophet. I 
know that Mr. Sontosh Mohan Dev has 
participated in many Milads. Now, if we 
speak about the Madina model of 'polity 
based on co-existence of various religions, 
the State established by the Prophet, 
somebody witl say that it is a· political ac­
tivity. If we say, therein the Milad, that one 
of the preachings of the Prophet was, that 
when you see a tyranny stop it. If you can­
not stop it, condemn it, If you cannot con­
demn it, at least think that it is bad. Then, 
we will be told that it is political activity. If I 
say, if I repeat the saying of the Prophet 
that the highest form of Jihad is to speak 
the truth before a tyrant, I will be told, 
"You are indulging in parties. 

If you go to religious history--I do not 
have the time to go into it, , would say that 
even an expression of opinion by a group 
of citizens or a matter concerning their per­
sonal law, their education, their normal 
conduct, their institutions, will all be called 
matters of political activity. 

That is why I submit to you, there is a 
national consensus that religious places 
should be used only for strictly religious 
purposes. There should be no storage of 
anns, they should not provide haven or 
asyfum for bad characters for proclaimed 
offenders. To that extent we are all with 
the Government. Religious places should 
not be used by any political party. No 
political party should be permitted to 
organise meetings in any such place. Here 
we are all with the Government. 

I repeat that this Bill as it is, is a threat 
to the religious fret:dom of the people of 
I ndia, particularly of the minorities as the 
test of the pudding lies in eating. 
Therefore, I stand here to state that either 
the Government should amend the Bill by 
bringing in guidelines and controls and 
clear definition of political activity, or 
otherwise it will only lead to strangulation 
of bona fide religious activities. 1 n the fann 
that the Bill stands, I oppose it. 
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SHRI ~LAHUDDIN (Godda): Mr. 
Chairman, Sir, I rise to support this Bill. I 
also thank the Home Minister and the 
Prime Minister, who have come forward to 
bring a comprehensive Bill. 

[Trans/ation} 

I welcome the Bill that has been int~o­
duced in the House, there are some major 
reasons which prompted the Government 
to bring forward this Bill. 

Some people are playing p~litics ~n. the 
name of religion and are misu:lOg religiOUS 
places not only in Punjab but In the ~hole 
country. One of our hon. Members ~as 
tried to define religion. But my perception 
of religion is as follows: 

{English} 

"Religion is a process of defecation of 
heart, control of activities and modification 
of conduct." 

{Translation J 

I believe that people tread on the path 
of religion for the purification and peace of 
con.c;cience. But I can say from my experi­
ence that -the politicians have preverted it 
and they are using It as a means to defame 
others, specially, our party. 

We have adopted secularism as a basic 
concept and have also fully preserved the 
Identify of religion. At the same time, iden­
tity of individual has also been maintained. 
within our party. Besides secularism is also 
maintained. Secularism should not be mis­
conceived. The opposition is trying to ma­
Itgn our party through the propaganda of 
Sabri Masjid and Ram Janambhoomi. The 
members of the opposition parties never 
try to extend constructive suggestions. In 
several magazines, I have seen that they 
only condemn the Government and raise 
objections. Nobody wants to make this 
problem complex. I myself, would like the 
Government to declare it a national mon· 
ument. It would be the best suggestion. 
Neither of the parties will feel led down. 

I feel that the provisions of this Bill 
would help in checking those who play 
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politics in the name of religion. 1 he people 
are taking undue advantage by raising the 
bogey of religion even in petty matters.The 
stock-piling of anns and inflamatory litera­
ture inside religious places will pose a 
threat to the nation. It is not a matter of 
mere principle. This has been experienced, 
observed and tested. This Bill has been 
brought forward for several reasons. A 
number of happenings and factors lie at the 
root of a major decision like this. Similar1y, 
in the light of the occurances taking place 
in our country, the Government considered 
it essential to bring forward this Bill. 

Today the situation has become so seri­
ous that on the one hand, a top religious 
leader has challenged the entry of Harijans 
into the holy shrines, while on the other 
hand, another Maulvi has given a call for ~ 
March. What is this madness; will it help in 
solving the problem in any way? I am ready 
to accompany them in the March, but they 
must give me an assurance that it will lead 
to a solution to the problem. Certainly, it is 
not a solution. The attitude of ronfronta­
tion will not solve the problem. 

I would like to call all the religious lead­
ers to gclther courage come forward, sit to­
gether and discuss the whole issue with 
logic. Whatever conclusion emerges from 
the mutual discussion would undoubtedly 
be just. If both the parties accept the deci­
sion so reached and stick to it sincerely, 
the tangle will be solved very soon. 

I think that since the rehgious leaders 
get themselves Involved In such issues, 
they seldom go to the villages. For, if they 
do, they would realISe that the people in 
rural areas belong to both the communi­
ties-Hindus and Muslims and both of 
them face the same problems. People do 
not have adequate facilities of schools, 
dnnking, water and unemployment. Even 
their children are unemployed. I tt\lnk no 
religious leader takes paIns to solve surh 
problems. 

80 percent of our total population lives 
in rural areas and all of them live below 
poverty line. Therefore, It is the duty of re­
ligious leaders to come forward to help 
them. They fetl jealous of the missionaries 
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which undertake ,works of public welfare. 
The workers of missionaries are totally de­
voted to the service of widows and the 
poor suffering from various ailments. They 
serve them as bmthers and sisters. So we 
shall have to divert our attentions towards 
the .problems in rural areas. The problem 
QOnot be solved merely by raising slogans. 
We should endeavour to implement all the 
provisions of this Bill earnestly. It will not 
be in the interest of the nation if some fun­
damentalists block this Bill in the name of 
religion 

I would like to submit to the hon. Minis­
ter that today the religious places are bring 
grossly misused. Vrocessions are organised 
in the name of religion. Quarrels pick up in 
the name of idol-immersion. Three persons 
were killed in a similar clash ~ich took 
place in my constituency. Even the route to 
be followed for Muharram procession be­
comes an issue of dispute. Riot of one kind 
or the other is taking place in almost every 
city and several cases are pending before 
the courts. Poor people are being vic­
timised. In the light of these facts, the in­
troduction of this Bill in the House at this 
juncture is quite timely. Therefore, it needs 
to be implemented properly. 

The Central Government should take 
stringent measures to crush with a heavy 
hand the forces which are raising their ugty 
heads in the name of religion. If we do not 
check these forces, they will ruin the 
democratic framework and socialistic pat­
tern of society of out country. The condi­
tions in the country, at present, are quite 
alarming. The acts in which the religious 
leaders are indulging in the name of reli­
gion are unthinkable. Therefore, we should 
awaken before it is too late. 

15.00 hrs.. 

Mr. Chairman, Sir, I do not know how 
those clauses of the Bill which deal with 
the ban on processions and entrance in a 
partiaJIar place are going to be imple­
mented. It is an important question. What 
rneasuRS will be taken to check the smug­
gting of weapons into the holy shrines? 

(PreY. of Misuse) Bill 
What measures will be taken to control the 
processions? All these details should have 
been given. It is an important issue. But f 
find no such details in the Bill. How will 
they be controlled and how will the entry 
of arms be ~heckecl? These practical issues 
will surface later on. I think these matters 
should have been considered seriously. 

SHRI VIRDHI CHANDRA JAIN (Banner): 
Rules for this purpose will be framed later 
on. 

SHRI SALAHUDDIN: In the end, I thank 
you for giving me an opportunity to speak. 

SHRI VIRDHI CHANDER Jt\IN: Mr. 
Chainnan, Sir, I support the ReligiOUS 
Institutions (Prevent of Misuse) Bill which 
has been introduced in the House. 

From the speeches of the members of 
the ruling party as well as those of the op­
position, it is clear that they have accepted 
the fact that the objectives of the Bill are 
commendable. Nobody has any difference 
of opinion in this regard. I listened to the 
speech of the hon. Minister of Agriculture. 
He also clarified that bringing this Bill in 
the House had become essential because 
demand to this effect had come from vari­
ous politicians, opposition parties, aca­
demicians and prominent leaders. Had thIS 
Bill been brought forward a few years ear­
lier; the history would have been different, 
for the Government would not have been 
forced to resort to undertake the opera­
tions like operation Bluestar. Had timely 
steps been taken to check the entry of 
arms into the Golden Temple, the Gov­
ernment would not have to undertake op­
eration Bluestar. In the absence of such 
steps, many mishappenings took place and 
the assassination of Shrimati ~ndira Gandhi 
was one of them. The motive behind the 
assassination of Shrimati Gandhi and a 
score of other prominent leaders by ter­
rorists was the same. Now the question is 
that the Bill has been brought forward, but 
what is more important is its proper im­
plementation. Though the legislation that 
has been introduced is quite substantial, 
yet it would have been far better had the 
rules for its implementation been also 



301 St. Resl. re: Disapp. of . SRAVANA 19, 1910 (SAKA) Ord. and ReI. Ins. 302 
Rei. Ins: (Prf!t(. of Misuse) 

framed simult¥'eously. It is usually ob­
served that rules in respect of a particular 
laws are framed mucb later. Sometimes, 
this period extends to as long as one year. 
Had the rules also been framed simultane­
ously, it would have helped in under­
standing the legislation as well as its im­
plementatioQ aspect in their proper per­
spective. What I want to say is that the 
rules to be framed in this regard, should be 
framed immediately. This is of utmost im­
portance. If the rules are not framed in 
time, their implementation will be delayed 
and get obstructed. 

I am of the view that the Ordinance 
promulgated on 26th May about such im­
portant issue is highly commendable but 
now the question is that the Ordinance 
was promulgated on 26th May and today it 
is 10 August. How have the Government 
implemented the law during this period? 
Have the government dealt with any such 
case in India wherein by maktng use of the 
prOVISions of the Ordinance, the Govern­
ment have banned the political activities 
going on in the religiOns places? 

As needed, thIS law has been enacted 
for the entire country. The speeches are 
made in religious places for election pro­
paganda. So off the political speeches are 
also made and the election propaganda is 
done in the temples, mosques and Gurud­
waras. These speeches have also been 
strictly prohibited under the law. So the 
implementation of this provision is also 
very important. 

A doubt has been expressed by all about 
the proVISion that the manager and em­
ployees of religious places will have the re­
sponsibility of giving Information about the 
offences that are committed in the temples, 
mosques or Gurudwaras and about the 
arms except kirpan, brought to these reli­
gious places. Now a situation may arise 
when a terrorists enters a religious places 
with arms and the manager or the employ­
ees of the religiOUS place cannot dare face 
him or his arms. The people are afraid that 
in case they inform the Government about 
the activities of terrorists, they will be shot 
down by them. Therefore, the act of in­
forming the Government involves 
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risk. Hence there should have been a pro­
viso to this effect in this ·BiII to meet such a 
situation. 

The other point is that if an offence is 
committed in a temple, mosque or a gu­
rudwara or arms are ·stored there, the p0-
lice should be empowered to enter that re­
ligious place so that they can investigate 
the case and round up the culprits from 
that place. Going by the sikh-psyche, the 
present situation is that they will not toler­
ate the police entry in any Gurudwara or 
the Golden Temple. In such a situation, no 
police officer can dare go there for investi­
gation and recover arms from there. In this 
connection we as a society shall have to 
ensure that no offender or the killer will 
have the right to enter any temple or Gu­
rudwara and if any body enters, the police 
will have the right to search that religious 
place. No one should take it ill. In this way, 
it will have to be inculcated in the minds of 
the people. That will need a lot of effort 
and detennination on out part. I just want 
to say that we should not use these reli­
gious places for political purposes. We 
should perfonn our social and religious du­
ties no doobt, but we should try to build up 
our nation by treading the path of truth and 
honesty. We should derive inspiration from 
those great religiOUS saints who have ex­
pounded very noble prinCiples and while 
assimilating those principles, we should 
~ild. up our. ~tion. We should bnng reli­
~Ion Into politICS only with a view to purify 
It and to build up the nation thereby. 

With these words, I support the Bill. 

{English] 

SHRI INDRAJIT GUPTA (Basirhat): Mr. 
Chairman, I don't think that this Bill goes 
far enough, but to the extent to which it 
goes I wekome it, I support it. 

I do not agree With the Home Minister, 
Mr. Buta Singh, when he said that this had 
to be brought by means of an Ordinance 
because the House was not in Session and 
it was an urgent matter. This question of 
misuse of religious institutions or places of 
religious worship for criminal activities is 
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not a thing which has suddenly appeared 
on the scene now. This has been men­
tioned and debated in this House umpteen 
times and Members from all sides of the 
House have been clamouring for a long 
time that finn steps should be taken in this 
matter. At least let me say that up to the 
period, just before the Operation Blue Star 
- I am just putting it in a very conservative 
way, and that is now more than four years 
ago -- Operation Blue Star would not have 
been necessary if it was not for the fact that 
anns and ammunition and all sorts of 
things were being acrumulated inside the 
Golden Temple and many other activities 
were going on which made Blue Star Op­
eration necessary, whether it was right or 
wrong is a different matter, history will 
judge, but at that time that was what 
brought it about and ever since then this 
question has been before us. So, jpr the 
Minister to say now that some new situa­
tion had suddenly developed which made 
it imperative to bring an Ordinance and 
'because Parliament was not in Session, we 
had to bring an Ordinance' I think this is 
just trying to avoid reality. This thing 
should have come much long ago, much 
earlier. 

Sir, I will make only a few remarks ;n 
which I confine myself only to· the some­
what restricted scope of the Bill that is, its 
dealing with the question of misuse of reli­
gion in general, that is a wide subject, I 
think we can profitably disruss on some 
other occasion. I agree with many of the 
things which my friend, Mr. Shahabuddin 
said in that connection, that is, misuse of 
religious functions or misuse of religious 
symbols. The friend over there has been 
talking about how religious processions are 
misused or sometimes utilised tor the pur­
pose of creating disturbances and all that. 
This Bill does not have such a wide, scope, 
it restricts itself only to the question of 
places of refigious worship. 

Here the activities or purposes which 
are going to be prohibited under this Act 
are enumerated in clause 3. In that, you 
wiI find that they are not all either criminal 
activities, aiminal offences or offences 

(Prev. of MJsuse) BiiI 

wl1ich are subve.-s!ve or may be calculated 
to create some sort of enemity and hostility 
between communities, those are there. 

But apart from that, in fact, the very first 
sub-clause (a) of clause 3 says: 

"No religious institution or manager 
thereof shall use or allow the use of 
any premises belonging to, or under 
the control of, the institution!' 

(a) for the promotion or propagation 
of any political activity;" 

Now, Sir, a controversy has arisen and it 
is bound to arise as to what exactly is 
meant by political activity. What are the 
things which will be brought within the 
scope of "political activity" and what are 
the things which should be excluded. Well, 
I am not going into that just now. But it is 
for the Minister to explain, because the 
danger in this sub-clause is that it is quite 
possible that it will give a handle to the 
administration, to the police and to other 
people to misuse the power under this Bill. 
It is because, "political activity" is a wide 
term and it may mean so many things. 
Other Members here have spoken about it 
and some of them will speak more about it, 
after me. Can it be defined in a more pre­
cise manner, J do not know. I t is a difficult 
matter. I would suggest, though I do not 
think, it can be brought in this Bill but we 
should consider the possibility of some 
legislation in future at least. If you cannot 
define "political activity" very precisely, I do 
feel very strongly from experience also that 
these places should not be used for politi­
cal activity which is connected with elec­
tions, for creating some kind of a psycho­
logical effect, pressure or influence on the 
voters. At least, that much should be ruled 
out. , do not know whether that can be 
done under this Bill. 

SHRI VIR SEN (Khurja): It should not be 
used for inciting communal frenzy. 

SHRf INDRAjlT CUPTA: That is already 
there in sub-clause (g). We support that. 
Communal frenzy, of COUlSe, is aroused 
outside religious institutions also. Any-way, 
that is already there. 
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I would say that if you want to limit it, 
you can restrict the period, say from the 
time when the notification of the elections 
is issued by the Chief Election Commis­
sioner from that date up to the polling 
date. I think, people who are participating 
in these elections, whether they be candi­
dates of different political parties or more 
so, people who are occupying Government 
offices, Ministers, Chief Ministers, Heads of 
State and such type of people should not 
utilise at least during this period, directly or 
indirectly these religious institutions for 
purposes of influencing the voters. You can 
say that I have the right to go a temple or a 
masjid or a church or something. Of 
course, you have the right to do it. But the 
point is, it is a misuse, it can be a misuse of 
the religious institution because normally 
the election law says that any kind of ap­
peal to religion for securing votes and all 
that is considered to be an illegal practice 
as far as the elections are concerned. But I 
can quote many examples where during 
the election penod, people who do not 
belong to a particular rehglon, do go In a 
way which is given a great deal of publiCIty. 
They do go to a place of worship that may 
be belonging to a community to which that 
person does not belong and that IS given a 
great deal of publicity and photograph ap­
pear. It IS shown on the TV. I was gOtng to 
quote a particular example of something 
happened many many years ago but I hesi­
tate to do it because I do not want to name 
anybody. (Interruptions). 

Dunng the general elections, I am tal"-­
ing about West Bengal, tn Calcutta, 10 one 
of the Assembly COllstttuonCles, the then 
Chief M'OIster was a canclidatf:. I do not 
remember the exact year also. Any-way, 
there was qUite tough fight going on. And 
located in the middle of that constltuenc) 
happens to be the biggest mosql Ie In Cal­
cutta, the Nakoda Mosque 

That Chief MInister allowed himself to 
be photographed inside that MasJid, Sit 

there with a handkerchief, some doth on 
his head and surrounded by all these 
Imams and Maulvls and so on. He did not 
say anything. He did not issue a statement 

or make an appeal to the Muslim area. He 
did not appeal to them in the name of reli­
gion. I do not say that. But I would say that 
this is being given publicity with pho­
tographs and all that, is meant to create a 
certain psychological impact and influence 
on the MUSlim voters and I do not think 
this is a desirable practice. But such things 
have happened many times after that also 
in many places not only in mosques but in 
temples also. So I would request the Gov­
ernment to think about this. It should ap­
ply to everybody, at least to the candidates, 
definitely to the candidates and also to 
people who are occupying Government 
posts, Ministers and so on because this, in 
my humble opinion, is definitely a misuse 
of places of religious worship for political 
purposes. A wider definition and wider ef­
fect of ~aw is very difficult at this moment, 
to define precisely. 

SHRI EBRAHIM SULAIMAN SAlT 
(Manjeri): I hope you do not mind, you do 
not mean that Muslims should not go to 
prayers in mosques during elections. 

SHRI INDRAJIT GUPTA: They cannot be 
banned from going. But I ~ould like you 
during that very short period when you are 
a candidate, you somehow resist the temp­
tation. 

SHRI EBRAHIM SULAIMAN SAlT: When 
it IS time for prayer, I must go and pray. 

SHRI INORAJIT GUPTA: It is not com­
pulsory for )'ou go to a mosque to pray. 

SHRI EBRAHIM SULAIMAN SAlT: Yes, 
yes. It is compulsory. (InterruptIons). 

IN o RAJ IT GU PTA: I do not want to hurt 
anybodys feelings. 

SHRI EBRAHIM SULAIMAN SAlT: A man 
of some other religIon who is going in the 
street outside a mosque may not offer his 
prayers, t agree. But a Muslim who is 
passing through that street and if he hap­
pens to go to a mosque at the time of 
prayers, and if he offers prayers, you can­
not say that it is election time. 
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SHRI BAtWANT SINGH IWAOOWALIA 
(sangrur): You can go but do not get pho­
tographed. 

SHRI INDRAjIT GUPTA: What happens 
in the case of Muslim women who happen 
to be Muslim candidates? A Muslim woman 
cannot go to the Masjid. 

SHRI EBRAHIM SULAIMAN SAlT: In 
many places like Kerala, they go. Almost all 
Muslim women go. 

SHRI NAY MUSHRAN Oabalpur): Why 
should she pass through a place where 
election is taking place?! (Interruptions) 

SHRI INDRAjIT GUPTA: As it happens, 
because of what the country has gone 
through in recent times, we have come to 
identify this question with the question of 
aiminal activities or harbouring of criminals 
inside these places or storage of arms and 
entry of arms and all that. It has a much 
wider connotation and I think that wider 
connotation would also be considered and 
sought to be taclded in future to the extent 
possible by a suitable legislation. 

As far as this 8ill goes, I do not have 
much to say but I think that it should be 
made more stringent. For example, it says 
here in Clause e "any manager or employee 
of a religious institution shall, upon convic­
tion for an offence under this Act, he will 
be disqualified, he will be removed from 
his office, post and so on." That means first 
he will have to be convicted. First he will 
be prosecuted under this Act. 

Then a case will go on. He has a right of 
appeal. Right of appeal is not ruled out so 
that we can foresee the legal proceedings 
for an offence under this I\ct. It can go on 
for a pretty long time. It it is a question 
connected with allowing arms to be 
brought in or to be stored and an that or 
giving shelter to some people who are 
known to be criminals or killers and all 
that, it would create a rather anomalous 
position. What happens ;n the intervening 
period 7 

SHRI P. CHIDAMBARAM: You have not 
seen Clause 8(2). Please read Clause 8(2). 
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Clause 8(1) is after conviction. Clause 8(2) 
is regarding restraining the person. If a 
charge-sheet is filed, then the Court can re· 
strain. 

SHRI INORAjIT GUPTA: I have moved 
an amendment also to this effect that if a 
manager • that means the Commi!let; or 
whatever it, is, whoever is entrusted with 
the responsibility, if he has failed to pre­
vent the entry of arms and ammunition or 
storage of arms and ammunition within the 
place of worship, and obviously those 
things have come in because he has failed 
to prevent them frOm coming. I say that 
pending his prosecution under this Act, he 
should at least be suspended from dis­
charging all those responsibilities. 

SHRI P. CHIDAMBARAM: The point is 
this. If the Executive suspends him, you will 
call it arbitrary. When the Executive files a 
charge sheet before a Court, the Court 
records prima. fade finding. It shall pass an 
order restraining the person from exercis· 
ing the powers or discharging duties of his 
office pending trial. The Court will do it. If 
we do it, you will call it irbitrary and we 
have filed a false case. Therefore, the Court 
will do it. 

SHRI EBRAHIM SUlAlMAN SAlT: AAJ­
thority should be given to the manager and 
not to anybody. (Interruptions) 

SHRI P. CHIDAM8ARAM: Shri Indrajit 
Gupta is asking: Pending a trial, will thm 
be an interim restraint upon the manager? I 
say, yes, there should be. But who should 
pass the order of restraint If the executive 
that is, the prosecuting agency. or the p0-
lice or the district magistrate, passes that 
order, you will call it arbitrary because it .is 
only.a charge and he is not found guilty. 
Therefore, the power has been given to the 
Court. 

PROF. SAlFUOOIN SOZ (Baramulla): It 
will take a long time. 

SHRJ P. CHfDAMBARAM: That is an in­
terim order. You please read the Section. It 
states: interim order. pending a trial, the 
Court win record, prima fade, findlng and if 
it is satisfled it will pass an order. 



309 St. Resi. re: Disapp. of I SRAVANA 19, 1910 (SAM) Ord. and Rei. Ins. 310 
. ReI. IrtS. (Prev. of Misuse) 

PROF. SA.fUDDIN SOZ: Goveming 
body or temple or mosque, which who will 
do that? (Interruptions) 

SHRI INDRAJIT GUPTA: I am telling 
them to try to see whether it is possible to 
avoid a long period of time being taken up 
by legal. proceedings during which that 
person will continue to be in charge. I 
would request them to see whether some­
thing can be done about that. 

There is Clause 4. This is all right. There 
is a provision which says that arms to be 
taken into a place of religious worship do 
not include the wearing and carrying of a 
#arpan by any persons professing the Sikh 
religion and Sub-Clause (b) says: "any arms 
which are used as part of any religious cer­
emony or ritual of the institution as estab­
lished by custom or usage .... Of course, it is 
a question of interpretation and may be 
even of historical interpretation. But who is 
going to interpret it, I don't know. At pre­
sent, during the last few years when we 
have been discussing this question, the po­
sition taken by the Government, as far as I 
know, has been that it should be restricted 
to Kripan. Even, there was controversy re­
garding Kripan or blade as to the size -
whether it is three inches, six inches or 12 
inches. That is aU nght. When we were 
told, specially when I was told and I 'be­
lieve I have said it here in the House that in 
the days gone-by when people - warriors -
used to come from the battlefield or were 
going out to do battle, since the days of 
even Maharaja Ran;it Singh and so on, the 
convention or custom for them was is to 
leave their weapons outside the gate or at 
the entrance of the Gurudwara and then to 
go in. You have referred to rustom, usage 
and all that. I am told about that. But I ~m 
ignorant about that. 

15.30 hrs. 

[SHRI SOMNATH RATH in the chair] 

I have read in some artide, in some pa­
per, somebody has written a letter to some 
Editor saying that this is a wrong interpre­
tation being put on this; actually in the 
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olden days before going to a battle the 
warriors used to take their weapons in 
order to have them blessed because they 
were going to a battle, and when they 
came back from the battle, say, after a vic­
tory, then also they used to carry their 
weapons into the Gurudwara so that there 
was some sort of gesture because of the 
victory having taken place. I do not know. 
Your people are here. You can pleaSe ex­
plain. Do not leave this open to vague in­
terpretations which can be differing inter­
pretations leading to controversies later on. 
Because if that rustom or tradition was 
there, I do not know, then somebody may 
say, tomorrow, "Why should I not carry my 
sword or spear or something into the Cu­
rudwara? I do not want to be stopped by 
the serurity people when I go in". Please 
explain this. 

Finally one more point I have got. 
(Interruptions). This is about Clause 6. I 
would like that in Clause 6 a provision be 
added - you may say that it is already im­
plied here - ,namely, that no political or­
ganisation, apart from the persons en­
trusted with management of the institution, 
shall be' allowed to run an office within the 
premises of the institution. Why am I say­
ing this? It is because my report was that, 
even after the security operations inside 
the Temple took place, in the parikrama of 
the Golden Temple, an organisation !ike 
the Dam Dami T aksal was permitted to 
keep one room and run it as its office. Why 
should this be done? Dam Dami T aIcsaI, we 
all know what it is; it was Bindarwale's 
own organisation. On some religious ex­
cuse or the other, I think. an organisation 
like that should not be permitted to have 
its office inside the premises of the Golden 
Temple. What is the position now, I do not 
know. Mr. Buta Singh will explain it. But I 
do know that, after it was decided that all 
the rooms of that Parikrama would be 
dosed and sealed up and not be allowed to 
be occupied by anybody, there was one 
room - I knew the number also; it was 46 
or 48 or somethi~ I have forgotten now -
which was given to Darn Dami T aIcsaI to be 
used as its office. In any case, my c0n­

tention is that there should be a pro- . 
hibitory clause in this that inside the 
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premised of the religious institution, no­
body ex~pt that Committee or Board 
which runs the institution should have the 
right to run and operate an office. 

With these words, I generally support 
this Bill, I would like it to be strengthened 
in the directiofl9\t have mentioned. 

SHRI SHANTARAM NAIK (Panaji): Sir, I 
was listening to Mr. Shahabuddin's speech. 
In fact, I got an impression of the Devil 
quoting the Bible throughout his speech. If 
even one-tenth of what Mr. Shahabuddin 
said during his speech were practised by 
him, he would have ... 

SHRI SYEO SHAH~UDOIN: Sir, the 
personal conduct of a Member cannot be 
discussed in the House ... 

AN HON. MEMBER: He is talking about 
Bible. 

SHRI SYEO SHAHABUODIN: I do not 
mind that because I know he does not read 
or unde~ the Bible .... 

SHRI SHANTARAM NAIK: What , was 
saying was this. If Mr. Shahabuddin were 
to practise even one-tenth of what he said, 
he would have served this country and his 
community in a better way. (Interruptions) 

SHRJ SYEO SHAHABUDDIN: I am sorry. 
I must protest again. I am on a Point of 
Order. I want a ruling. Can the conduct of 
a Member be discussed in the House. It 
cannot be allowed. I certainly object to his 
aspersion. (Interruptions) 

SHRJ SHANTARAM NAIl<: , have only 
said that if he were to practice one-tenth of 
what he said .. .(lntNTUptions) 

SHRJ SYEO SHAHABUDDIN : Can the 
personal conduct of a Mem-
ber ... (/nterruptions) 

SHRJ SHANTARAM NAlK: Don't go by 
~ he says. let him listen to me, I will 
r: my personal explanation. I am not 
~: personal thing. I abide by your 
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MR. CHAIRMAN: I have already said 

that there should be no personal asper­
sion. 

SHRI SHANTARAM NAIK: That is what I 
am saying. (Interruptions) 

SHRI SYEO SHAHABUOOIN: What are 
you saying? You are casting an aspersion. 
(Interruptions) 

SHRI SHANTARAM NAIK: I want you to 
practise what you preach. 

SHRI SYEO SHAHABUDDIN: Sorry. I 
don't need any lesson from you. 
[Interruptions] 

[Translation! 

We all are sailing in the same boat 
(Interruptions) 

SHRI SHANTARM-\ NAIK: This Bill IS a 
welcome Bill because it takes a major step 
towards separation of politics from religion, 
the principle of which even Hon. Member 
like Mr. Shahabuddin accepts. He has said 
it before. It is a private affair. He also says 
it. Now how to practice the same in pri­
vacy is a question. There, sometimes, the 
views differ. 

This Bill has its source under Article 26 
of the Constitution which says: 

"Subject to public order, morality and 
health, every religious denomination or any 
section thereof shall have the right-" 

It has four parts. I am referring to Part 
(d) which says: 

"to administer such p~operty in accor­
dance with law." Every religious institution 
has got right'to administer property in ac­
cordance with law. Now because there was 
some misuse in some State5, the Govern­
ment has to enact this legislation to have a 
reasonable restraint on the right of religion. 
I don't think. to that extent, anybody has 
~on. Therefore, constitutionally also it 
IS very c~ that this Article 26 pennits the 
Government to enact such a legislation. 
Even Mr. 'ndra;it Gupta agrees to it in prin-



313 St. Resl. re: Disapp. of SRAVANA 19, 1910 (SAIV\) Ord. and Rei. Ins. 314 
(PreY. of Misuse) Bill Rei. Ins. (Prev. of Misuse) 

ciple. He says only one thing that it does 
not go that far. As far as it goes he agrees 
to it. It is very nice of him to say that. May 
be in future, we may have to enact further 
exhaustive legislation to control the misllse 
which takes place. But today, to start with, 
the restraint which is sought to be 
provided in ~his Bill is a w~lcome one and 
each one should accept this provision. 

Now analysing a bit the Bill, Clause 3 
says: 

"No religious institution or manager 
thereof shall use or allow the usc of 
any premises .belonging to, or under 
the control of the institution." 

Now it prohibits religious institutions or 
managers from using it or allowing it to be 
used. The question is - Hon. Minister may 
kindly note. I may be wrong - supposing 
any person on his own goes to a religious 
premises and uses the premises for the 
purp~e which is prohibited. He is not an 
institution, he is not a manager. 

If an average man goes and uses the 
premises, how is he attracted by any of the 
clauses in this Bill? Is a man who is not re­
lated to any institution, a man who is not a 
manager, on hIS own goes and propagates 
his ideas which are prohibited otherwise, 
covered under any of these clauses? Be­
cause the wordings here say: 

"No religious institution or manager 
thereof shall use or allow the use elf 
any funds or other properties be­
longing to or under the control of the 
institution ...... " 

Now, the religious institution may say 
that it has not used it, the manager has not 
used nor has it allowed the use of the 
premises, but an X or Y or Z has come and 
he has used it, he has no permisston. Can 
he do it7 If it cannot be done, I would say 
that some sort of a slight amendment on 
the Government side would be a welcome 
one. 

S. aUlA SINGH: The management 
should prevent anybody using it. . 

S~ RI SHANTARAM NAIl<: If they are not 
able to, then? 

S. BUlA SINGH: Then the management 
will face the music. 

SHRI P. CHIDAMBARAM: Under Sec­
tion 9. the management should inform the 
Police. 

MR. CHAIRMAN: You may please see Sec­
tion 7 which says: 

" ... every person connected with such 
contravention shall be punishable ... " 

SHRI SHANTARAM NAIK: Section 7 
says: 

"Where any religious institution or 
manager thereof contravenes the 
provisions of section 3, secticm 4. 
section 5 or section 6, the manager 
and every person connected with 
such contravention shan be punish­
able with imprisonment.. .. " 

Again, it is not that clear. Because if a 
person without the permission or authority 
goes, I don'.t know which clause will be at­
tracted. There is a scapegoat here very 
clearly. 

Further, I would like to state that apart 
from separating of religion from politics, 
'1'e have also to separate religion from su­
perstitious beliefs because what goes as 
religion from superstitious beliefs be-cause 
what goes as religion today is substantially 
and in major part superstitious belief. In 
fact, if pure reltgion was to be practised by 
all communities of all religions, then per;: 
haps I think such a type of Bill was not es­
sential at all. Because pure religious princi­
ples are very sobre. Everything that they 
teach is good. tolerance towards otherst 

friendship. good relations with neighbours 
and co-eXlStence. as mv learned friend 
says. So, if pure religion is propagated and 
practised, today we would not have ha~ ,to 
enact such a legislation to separate politiCS 
from religion. But what goes today in the 
name of religion is superstitious belief. 

In fact, under the 20 point programme 
enunciated by ''our Government, and I Ie-
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member the late Indiraji who had stressed 
it time and again, inculcation of scientific 
temper is there. That is what we have to do 
in this country. We have to inculcate scien­
tific temper not only in urban areas or in a 
higher intellectual society, but it should go 
deep into the villages because villages to­
day take superstition as religion by inno­
cence. It is not that they do it deliberately. 
There is a section of people which mixes 
superstition with religion deliberately, and 
for which the remedy cannot be easily 
found. I think we have to just go Of! ex­
plaining to those people who take supersti­
tion as part of religion innocently. We have 
to do it in solTH! fonn or the other at a fu­
ture date. 

As far as superstitions are concerned, as 
I said, practice of Sati Devdasi or untouch­
ability are the three aspects which the 
Government has to tackle. I am saying this 
specially because unless you tackle these 
three major aspects related to superstition, 
we win not be able to. deal with the re­
maining aspects of superstitions beliefs 
which are practised. 

Further, Sir, the role of religious heads is 
very important. It is not that all religious 
heads are in favour of mixing up these two 
things. There are religious heads who can 
do a lot as far as removing wrong notions 
in the minds of the people. It is they who 
have to tel the people what is religion, re­
Jisious beliefs and superstition because in 
villages people on the advice of a teacher 
that if he does a partiadar ceremony in­
volving an expenditure of 15. 1500 then ill­
ness of his child will not be there. If such 
things are deep-rooted then it is the duty of 
the religious heads to educate people on 
these aspects and serve the society and the 
country as a whole. 

PROf. ~fUDDlN SOZ (BaramulIa): Sir, 
I support the spirit of the Bill ~ there. is 
~ in supporting the Bill as has been 
presented to the Partiament. We can see 
the intention of the Government that is 
writ ... on this 8iI tMt the Government 
wants that religious institudons should not 
be misused. There sh<Ud be no political 
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activity there. All of us had a bitter experi­
ence in the recent past and we go whole 
hog with this measure that religious institu­
tions should not be misused for any kind of 
political activity. But I feel that the Bill as 
has been presented to us is not well-knit. It 
has some loose provisions. f do not sup­
pose it will achieve much. There will be lot 
of dffficulty in implementing the provisions 
of the Bill. 

The major question is that whether 
Government of India is prepared to con­
sider any political party in India which will 
indu1ge in propagating a kind of religion 
and provide to this society a religious in­
terpretation of history. I mean to say that 
religion this point of time cannot interpret 
history. To give you an example in the his­
tory of Islam there is a period of 80 years' 
when religion interpreted history. That 80 
years' period in Islam is the period of 
prophet's times and his four caliphs. It is a 
80 years' period when the total life was 
interpreted by religion. 

H.C. Wens, in my opinion, was very 
much biased. But in broader tenns, T oyn­
bee and others have found that in the 
whole hIStory of human race, that SO-year 
period is the period when religion inter­
preted history, when the whole myriad of 
production was controlled by religion, so 
much so that how you live, how you be­
have with your wife, how you trade, how 
you organise commerce, how you pray, ev­
erything was interpreted by religion. But af­
ter these 80 years, you can see in the his­
tory, there were Muslim states, but not an 
Islamic state. 

As of now, in our country, you had an 
experience. I want to be a little bold today 
on this although I have not to delve deeper 
and repeat what I have heard from others. 
You have had a bitter experience only in 
one area. I don't suppose any Hindu in In­
dia wants a religious interpretation of his­
tory based on Gita. I don't think any sec­
tion of Hindu community wants us to be­
lieve that this country can be ruled or a 
mode of production can be orpnised on 
the basis of what is written in Cha. There 
are people who believe in Cita and its 
teachinp. There are people who believe in 
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Upanishads but as books of philosophy, 
not as books that can interpret history. And 
they will say, come forward, whatever IS 

written in Gita, we shall organise entire 
politics on that. leave aside a very small 
organ~tions among Muslims, that is, Ja­
mait-e-lsGmi of Jammu and Kashmir State, 
not the ja~it-e-Islaqai which is operating 
all-India level. At all-India level, there is ja­
mait-e-Islami but it does not say that they 
can organise an Islamic state. But in jammu 
and Kashmir State, there is jamait-e-Islami 
which is distinct from the jamait-e-Islami at 
all-India level. They can say, organise an 
Islamic state. But we tell them in Jammu 
and Kashmir State, look here, if we have to 
have a religious interpretation of history, if 
we have to organise state on the basis of 
the teachings of religion, then, it will be 
Gita because majority of the population in 
India are Hindus. We tell them that we 
have a Constitution which does not allow 
religion to be an interpreter of history. 

We have a Constitution that is based on 
secular prinCiples. All the citizens in India 
are equal before the Constitution of India. 
so, not the Islamic state, not a Ram Rajya, 
but there was som~ • difficulty. 
(Interruptions.) This is a question to the 
Government of I ndia. There was some dif­
ficulty in so far as Punjab is concerned. I 
had raised a question here. When·Mr. Bar­
nala was asked to clean the shoes, I had 
raised a major question that this is not cor­
rect. What if there is a hulcamnama7 He 
must face it boldly and say: Sir, I am a man. 
I want to organise politics in Punjab ac­
cording to the parameters set by the Con­
stitution of I ndia. But he was afraid of that 
hukamnama. Therefore, he surrendered. 
Therefore, it was a great lip service to the 
principles of secularism. 

Sir, it is a major question: which of the 
communities in India want us to interpret 
history through religion? Pernaps I can't 
say aJl Sikhs want that because for many 
Sikhs in Punjab, there is terrorism like us. 
And so many people have died there along 
with Hindus and Muslims. So, I can't say all 
the Sikh community wants a relisious in­
terpretation of history. But if a section of 
AbIi leadership wants an interp~tion of 
history by ~ they will organise all 
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their politics within the precincts of a tem­
ple. Then, there is a major ..question. Artt 
that major question ~nnot be tackled by 
this Bill. If you don't misuse religious insti­
tutions for any political activity, if you don't 
have anns there, we support it: But this Bill 
is not going to answer that major question 
which I am raising before you because a 
section of the Abli leadership wants us to 
believe that history can be interpreted by 
religion. They want to base all politics on 
the teachings of religion as interpreted by 
them. So, this Bill dOes not answer that 
question in right earnest 

Then, from this concept emanates an­
other thing that you want to equate all reli­
gious institutions in the country with what 
happened unfortunately in the Swaran 
Mandi" for which we have the greatest re­
spect because it has been a place of pil­
grimage not only for Sikhs but for Hindus 
and Muslims alike. I had the privilege of 
being there a number of times. But it be­
came a harbour, it became a place of pro­
tection for some people who carry arms, 
who wanted to organise activities which 
were detennental to the very concept of 
the Constitution. But what happens in 
Swar-," Mandir does not happen in any 
mosque. We have a very intelligent Minis­
ter who is assisting our Home Minister, Mr. 
Chidambaram. He must kindlv consider 
what he wants to do through this Bill. 
Comrade, Indrajit Gupta raised a very big 
question that we must come forward with 
a Bill which will say 'do not mix religion 
with politics'. But this is not the Bill. You 
say, 'don't misuse places of worship and 
religiOUS institutiOns', It IS a half-measure. 
But when we talk of religion, we shall re­
quest you to kindly answer this question as 
to which of the communities raise the ma­
jor question that poIiticaJ activities can be 
organised on the basis of religion. So, you 
come forward With such a Bill which will 
support that. But as of now, I want to in­
vite the attention of Mr. Chidambaram, to 
Clause 3. We feel that we are in agreement 
but this is very difficult to Implement. For 
instance, you say.that manager cannot do 
this, malla8er will not allow this and so on. 
Where is the malla8er in a mosque? It is a 
place of worship. Go to the length and 
breadth of the country. Sometimes the 
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door is open. You put a lock because a dog 
should not enter and there is nobody for 
the night there. But surely, if somebody 
wants to take shelter in the mosque or a 
temple with arms and to do any activity 
detrimental to the Constitution of India, 
detrimental to the integrity of I ndia, I 
wholeheartedly support the provisions of 
this Bill. But my point is that we cannot 
equate religious institutions like temple, 
mosques with preaching hannony. What 
happened in a particular place beGluse of 
some people, hardly a small section? Oth­
erwise, there is a teaching of harmony and 
peace and brotherhood in Gurudwara 
Granth Sahib. Therefore, you are wanting 
to bestow, under Clause 3, upon the man­
ager, the authority which he can never dis­
charge and you may take him to the jail and 
may be he sometimes suffers for his inno­
cence because the Thanadar or the people 
who will implement will have a lot of 
power to send anybody to jail. But how can 
a manager take the responsibility that no­
body will take arms or nobody will organise 
congregations there? Manager is a simple 
person. It is not an· organised activity. If 
you want to take action against an erring 
manager, you have not provided anything 
there. Hon. Minister, Mr. Chidambaram 
was saying that under Clause 8, Sub-sec­
tion 2, he can be suspended but even then, 
the Court will take a long time. You can say 
that the management of the temple or 
mosque or gurudwara will s~pend him 
from ~t position. 

One word of caution for future. Certain 
institutions are doing a very commendable 
work. This Bill does not apply to J & K be­
cause of Constitutional restrictions. So, I 
am not that much wonied. When I speak. I 
do not speak only for J & K but I speak for 
the entire country. I want to remind that 
we have a shrine called Hazrat Bal. What is 
the political activity here7 It is a very vague 
term. It is from the precincts, from the por­
tats of Hazarat Bat that we challenged the 
misrule of Dogra Maharaja. We fought for 
the liberation of the people, we supported 
the Quit India Movement from the same 
portals. We fought so many social evils like 
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dowry and corruption. When we come to 
that. comparing the institutions. we cannot 
all of a sudden say that all are like that. 
There may be temples, but I do not have 
the information. There ~y be temples 
where they talk of unity and integrity and of 
peace. We cannot silence that voice. Then, 
we do not do justice to the philosophy of 
relig4on. After all, philosophy of religion is 
not directly in contravention with the pro­
visions of the Constitution. 

16.00 hrs. 

I have said that the Govemment's inten­
tion is very dear. It wants that the religion 
should not be mixed with politics. It wants 
that the religious institutions should not be 
misused and it does not allow any terror­
ism within the precincts of religious institu­
tions. We welcome that. But I have raised a 
question that electronic media should not 
be used for any religious functions, for in­
stance Idde-Milad, or Muslims taking a 
procession or Tazia, or Rath Yatra or any 
function by H indus relating to religion 
should not be shown on television. If we 
want to be secular and to separate religion 
from politics, then we have to establish our 
credentials of a secular State, of a national 
State and in a manner that everybody will 
believe that we are very honest about it. As 
I said, electronic media should not be used 
for any religious activities. 

(Trans/arion 1 

SHRI EWASAHEB VIKHE PATll 
(Kopargaon): Mr. Chainnan, Sir, I rise to 
support the Bill. Even after 40 years of In­
dependence our secular forces instead of 
being strengthened are getting weakened 
and such a situation IS being created in the 
entire country that everybody has started 
thinking in terms of his own caste, group 
or commumty to foster their own interests. 
Poor persons are in every religion. tn fact, 
poverty is a separate class. But the religious 
leaders belonging to different religions are 
Iflstigating the masses by saying different 
things. Whatever has been said in this Bill 
about Punjab is correct but at but at other 
places, many senas such as Pat.t Pawan 
Sangathan, Vishwa Ekta Sangathan and 
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various other senas are being fonned in the 
name of religion. The origin of these senas 
lies in the religion and the religious places. 

I, theretQre, would like to say that all such 
senas-be it Jamate-Islami or any other such 
organisation which takes part in political 
activities an~ contests elections, should be 
banned. It will be more dangerous if we 
think of such a ban only in the context of 
Punjab but it should be made applicable to 
an such organisation in the entire country. 
Our colleague has just referred to "Rath Ya­
tra". The followers of an religious organise 
separate 'Rath Yatra' processions and asso­
ciate themselves with it. But, what actualty 
happens is that whenever such religious 
processions are organised outside the 
temple, mosque or any other religiOUS 
place, stones are hurled at them and the 
riots flare up. What are the reasons? 
Thereby secularism is going weaker. One of 
the reasons may be politics because at the 
time of elections the tickets are allotted on 
the basis of caste and community to which 
the people of that particular area belong. It 
is being taken care of by the political par­
ties that their candidate belongs to the 
majority community be it either the Mus­
lims, Jats or the Harijans. Unless and until 
we change this line of thinking and do 
something concrete in this regard, it will go 
that way. We talk of the electoral ment and 
select our candidates on this basis. But the 
pOSition will not change by the efforts of 
only one party. All parties should have to 
think about it. The leaders of all parties 
should think about this above their party 
interests. Shanlcaracharya of Puri is chal­
lenged to have a debate on the religious 
scriptures and said that it is wrong. Though 
the laws have been framed for the protec­
tion of untouchables but the action cannot 
be taken on them because of the fear of vi­
olence, it is wrong. One human being is 
fighting with the other in the name of reli­
gion. The Shankaracharya of Puri is a man 
who has no' regard for human beings and 
creates disputes among them. Therefore, 
there is no need to give him any regard. If 
he is given regard, he witl get encouraged 
and find place in newspaper, in the name 
of caste and creed. Hence such newspa­
pers which are solely dependant on such 
communal MWSitems should be banned. 
In our democracy, every one has got full 

freedom, to say anything.because there. is 
no restriction on any body. Democracy 
does not mean that you can do anything 
you like. There must be at least some ele­
ment of discipline in democracy. I do not 
see such sort of discipline anywhere. Con­
flict increases despite action taken by the 
police and the army or by us. The poor 
people who are oppressed have no place 
in any religion and nobody bothers to think 
about their upliftment. Is there any religion 
in which there are no poor people? But 
nobody tries for their upliftment. It is 
stated no where in any religion that the 
poor and the oppressed people should not 
be uplifted. At present, some theocratic 
states are coming into existence for exam­
ple Bangia Desh has become an Istamic 
Republic recently. It is all right that we 
have brought this Bill in the context of situ­
ation prevailing in Punjab and it is meant 
for Punjab only but we will have to think 
on wider spectrums. If the present state of 
affairs in the name of religions are allowed 
to continue, our efforts to preserve the 
unity and integrity of the countly will not 
yield result. We will have to bring forward 
an elaborate Bill to deal with the people 
who want to create a different atmosphere 
in the country in the name of religion. At 
present, electronic transmitters have been 
installed at many places, temples, mosques 
and Gurudwaras, etc. There should be a 
ban on it. the Government will have to take 
stem action for it. Unless you enter into it, 
how will you be able to know what is hap­
pening in a particular temple, mosque or 
Gurudwara. Therefore, the Government 
should have right to enter into it. Other­
wise a situation similar to that developed in 
the Golden temple at Amritsar and which 
come to the notice of the Governl1lent af­
terwards, may develop at other places also. 
Th~ it may creat problem for the Govern­
ment and the Government will have to take 
action. Therefore. you will have to think 
about it before hand and take stem steps 
to tackle the situation. God is one, al­
though He may manifests Himself in many 
fonns and all human beings are equal be­
fore Him, then why such things keep hap­
pening. Why do the people of different re­
ligious faiths not live honnoniously? The 
preamble of our constitution provides for a 
socialist and secular society for the country. 
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There was a saint named Gadge Maharaj in 
Maharashtra. There had been many saints 
in the Hindu religion who preached for the 
gospel of one God and oneness of human­
ity. Then what is the need to take them on 
different footing. Ail the Sikh are brothers 
and. there is no need to provide them pro­
tection separately. Action should be taken 
to check the misuse of religious places by 
the persons. whosoever they may be. All 
human beings are equal, no matter which 
refigion one practises. The Government 
should ponder over it as to why we are 
moving towards violence. What is the rea­
son behind it. Unemployment may be one 
of the reasons for it. If you think that it will 
creat yet another problem if action is taken 
against those who incite the people to take 
to violence, then this will go on increasing. 
Therefore, you should bnng yet another Bill 
which empowers the Government and the 
police to take effective steps against them 
and the respect is shown to aU religions. 
We should respect all religions but this 
does not mean that a particular religion 
take undue benefit wtiich pinch the follow­
ers of other religiOns. This should not hap­
pen, some ~nishment must be provided 
for thisl otherwise the same state of affair 
will prevail. In that situation, our seculansm 
is getting weakend even after 40 years of 
our independence. We are not to weaken 
our secularism rather we have to 
strengthen it. We, will have to find some 
appropriate way. With these words I sup­
port the Bill. 

SHRI HARISH RAWAT (Aimora): Mr. 
Chairman, Sir, this ordinance was wel­
comed by all and are when it was promul. 
gated in the month of May. This Bill is now 
taking place of the ordinance. In so far as 
provisions made in the B.II are concerned, 
the hon. Home MInISter hcb tried to the ex­
tent possible to make the provisions rea­
sonable taking into account the situation 
prevailing at present. In the National hlte~ 
gration Council and out side also, people 
belonging to aU the parties always laid 
stress on keepins retigion separate from 
the politics. I think that there may be one 
or two exceptions to it, but on the whole 
the entire country has _acty been in 
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favour at It anO mere IS no necessity of 
talking mOlle 1', this respect. 

I n view of the gravity of' the prevailing 
situaticin in Punjab, I do not think that this 
Bill will be able to solve the problem com­
pletely. Even then it can be stated to be a 
good beginning in right direction. The root 
of this malady is inter·linked with the reli­
gion and with the persons who misuse the 
religion and with those politicians who de­
liberately give wrong interpretation of the 
religion or want to fulfil their selfish politi­
cal ends by exploiting the people in the 
name of religion. Shri Soz Saheb was just 
stating a little while ago that Akali Oaf was 
trying to interpret history on the basis of 
religion. In this connection, I submit that 
not only followers of Akali Oal alone but 
people belonging to different religions and 
communities of our country are trying to in­
terpret history in the basis of religion to 
which they belong for their narrow self in­
t~rest. Only such people try to interpret 
htS~ory. Not only this, they are mistreading 
their best to restruct a new history on the 
basis of it. There is need to be cautious of 
such people. That is why, I have submitted 
that the malady is very serious and you will 
have to go very deep ';nto it. The political 
activities mentioned in this Bill are not 
dear. Some people will continue to take 
undue advantage of it on its garb. It has 
been provided in the Bill that any political 
party and person contesting election will 
not take any help from any organisation 
which is used for religious purposes or is 
connected with any religion. How will you 
prevent the people belonging to B.J.P. who 
are directly or indirectly connected with 
R.S.S. If R.S.S. helps a B.J.P. candidate, how 
will you prevent it. How will you keep a 
check on making appeal to vote for a par­
ticular person by the persons connected 
with ~ activities or who inc:tulse in 
indting refigious feelings of the people. 
Organisations like Shiva Sena, 8ajrang SeN 
or in any other nal11eS or other committees 
are coming into prominance at diffet eut 
places. , do not undet'stand as to how you 
meet their challenge. Had you provided in 
this Bill that no political party will be aI· 
lowed to be formed on the basis of reIi­
SiOn, cast ar ~ and had a ban 
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was imposed on such political party, it is 
constructed that the an effort has been 
made to strike at the root of the evil but 
the way beginning has been made is not an 
indicative that it will root out the evil. I do 
not see any linking of such intention in this 
Bill. TherefOre, I have said that it is a good 
beginning but it will not completely rure 
the disease. The way people in Punjab are 
trying to take undue advantage of the 
religious' institutions has endangered the 
vet)' unity and integrity of the country, the 
entire country knows it. Today, a time has 
come to take a bold decision to bring for­
ward such a Bill which strike at the root of 
this evil by separating politics from religion. 
Definitely, you will get support from the 
entire country. 

SHRI MOHO. MAliFOOZ All KHAN 
(Etah): Mr. Chairman, Sir, many thanks that 
you have given me a chance to speak. I 
support the Bill which has been brought 
forward in this House and I would like to 
cite a couplet in verse. 

Majahab lei Faruhat me Padana Nahm 
Achha aur, Hindu au, Mooslaman ka lha­
garana nahin Achha" 

I want to tubmit that this Bill has been 
brought forward in the House to take place 
of the ordinance promulgated earlier. It 
was very essential to bring forward this Bill. 
Keeping the situation in Punjab in view, a 
Bill for the enactment of the Arms Act was 
very essential. There is no doubt that reli­
gious institutions should not be allowed to 
be a play ground for politics. ReligIon is a 
separate thing and pobtics is a separate 
thins but I regret to say that some people 
~ politics and religion at the one plat· 
fonn which is not a good thing. They 
should not do like this. It is ~ that politi­
cal parties are formed and eledions are 
contested and compaigns are carried on 
the basis of religions. But tell me who are 
~ from such things? 00 we all of us not 
do it? The reason is that we are not true to 
our conscience. 

SHRI SANTI OHARIWAl (Kola): Our 
mind is not dear. 

SHRI MOHO. MAHFOOZ AU KHAN: 
You do not allow me to speak. The entire 
link is broken. I would like to remind you 
that I will also not let you speak. I will not 
let you speak. You disturb my entire conti­
nuity of topic. After all, you are my friend, 
you are my colleague I do not mind it but 
even then you go on interrupting me. 

SHRI SHANTI DHARIWAL: If you are 
not recollecting, should I help you? 

SHRI MOHO. MAHFOOZ AU KHAN: 
Therefore, our heart and mind are not 
clear, there cannot be two opinions about 
it. We should not play politics in the name 
of religion. Politics is separate. Temple and 
mosques are the places for offering 
prayers. Now-a-days our Maulavi and rep­
resentatives and leaders of other religions 
make such speeches there and they mix 
politics with religion. Religion is a separate 
thing and politics is a separate thing .. 
Therefore, I have to say in this connection 
that the Bill which has been brought for­
ward is good, but this Bill will not benefit 
till it is implemented. We keep passing Bills 
every day but how far they are being im­
plementedl Restrictions are imposed, 0rdi­
nances are promulgated. After promulga­
tion of this ordinance, a Bill has been 
brought forward but tell me as to how 
many persons have been punished or 
prosecuted for taking religious shelter for 
their political activities during this period. 

What was the problem in golden tem­
pie? People have taken protection there, 
criminals took shelter there, arms and im­
munitions were dumped there. I will praise 
the han. Minister that he got the golden 
temple vacated and got those peopk re­
moved from there. It wet. an ideal place for 
their ;,ideout. Had he not done so, terror­
ists would have ~ encouraged. The Bill 
has been brought forward due to this and 
no one can deny that the Bill is not good. 

(English) 

SHRI VIJAY N. PATlL; (Erandol): Sir, I 
rise to welcome this Bill. 

In thiS modem era, many people are 
there who do not believe in God any more; 
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but there are some other people who act 
as fanatics in the name of religion. They are 
ready to die for the sake of religion; and 
this very attitude, this very fanaticism is 
being utilised by some very intenigent per­
sons for their own ends, and for creating 
trouble whenever and wherever they want 
to do it. 

Earlier, emotions and ignorance were 
used. Now, in religious places, the money 
power has also started playing a great role. 
We see in India that in all the religions 
there are very rich gods, rich gods and 
poor gods. A lot of collection comes 
thl'Oltgh gifts and money paid by people 
who come to the religious places for pray- . 
ing. This money is being utilized by the 
managers of those religious places many 
times even for their personal ends. What 
happens? When there is a quarrel for man­
agement, such cases go even before the 
courts of law. We have seen many exam­
ples. It is not· restricted to one reli­
gion-Hindus or Muslims. Even in the case 
of Jains we see it. We have seen the exam­
ple of Vrishabaksha temple which is on the 
Udaipur-Ahmedabad road. There is a quar­
rel for management. Over the entry into 
temples also we have trouble-nowadays 
we read in newspapets about the trouble 
that is arising in Nathdwara. Sabri Masjid is 
also a burning issue. In my constituency of 
Erandal in Maharash~ there was an old 
Pandawada., which is now a masjid. This 
has also become a very sensitive place. In 
such cases also, we have to find out ways 
and means of maintajning peace. 

This Ordinance which is converted into 
an Bill, deals with the entry into religious 
places, whenever it is required, and for 
stopping the misuse of these places for p0-
litical ends. 

This is a good gesture. We believe that 
in future this misuse of religioe IS places will 
be reduced, if not aIt~ether stopped. We 
also see that aver the years, in the name of 
religious places, new censtn.tctions have 
come up, new encroachments have come 
up even in Delhi, on the footpaths of Delhi. 
We have to think about this aBo. I was 
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studying in Delhi during .1964-66. I had 
seen myself that footpaths were free for 
walking. Now on some of the footpath$--we 
have temples or mosques or some other 
religious places. What are we going to do 
about them? In future, we want wider 
roads for heavy and speedy traffic on the 
one hand; on" the other hand, in the nam. 
of religion, encroachments are taking place 
if these encroachments are there, then th 
Corporation cannot do anything; the Home 
Ministry also cannot do anything. Then it 
will become a sensitive issue. For this pur. 
pose also we should bring fotward an en­
actment or we should be start in seeing 
that such encroachments do not take 
place, because it is very difficult to remove 
them aftetwards. We can remove other 
pucca buildings, other encroachments, ce­
mented buildings for widening our roads 
for other use, but, once there is a religious 
place on a footpath, then 't becomes an 
eye-sore. 

We are also monopohsing the God. I 
have. seen in Tamil Nadu that they have 
written in Tamil before the photograph of 
the God His name; I mean in the nam..! 
plate of that God. Then I requested ttv­
highest officer over there to see that tIM­
name plate should also be written in Er 
glish so that people lake us who come t. 
see these- places at least should be able to 
read those name plates in English. We have 
been seeing all these things. So, we have 
to look into them bt-cause for this purpose 
this Ordinance has been brought fOlWard. 

If this Ordinance had been brought 
eight years ago, then the Operation 81 
Star would have been avoided. The histo 
that has passed by would not have be 
so. But, as it is said, these are "'fs" of h 
tOf)'; in the "Ifs" of history only Hilter re­
marked that if they had listened to the re­
quest of the Field Marshal Romel for send­
ing 75 planes to Malta Island, the picture ... f 
the war would have been different. 
Napoleon had listened to foulton abc 
the possibility of steam ships, the result 
the war would have been different. ~ 
these are the "Ifs" of history. But even th 
in future in order to avoid encroachmer 
of religious places for political purpOSf i, 
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misuse of these places for very bad pur­
poses by some miscreants, by anti-social 
elements, this Bill has been brought for­
ward. I welcome this Bill. I thank you for 
giving me this opportunitY to speak on the 
Bill. 

[Translation] 

SHRI CHARANJIT SINGH ATHWAL 
(Ropar): Mr. Chainnan, Sir, I have stood up 
to oppose this Bill. These are many people 
who, as time passes, forget the teachings 
of their spiritual leaders. Master Tara Singh 
was an illustrious leader of the Sikh Panth. 
He used to say that a gurudwara should 
not be demolished just because its 
'sewadaars' have done some wrong. If a 
gurudwara has been misused or has been 
the scene of viol~nce, the Government 
should not start attacking the fundamental 
principles of Sikhism which say that reli­
gion and politics are interlinked. Therefore, 
I oppose this Bill. looking back at the has­
tory of India we find that religion and poli­
tics have alway-" been \nterllnked. We con­
sider lord Krishna as GoJ The same 
Krishna who killed hiS uncle 'Kansa was 
the ruler of Mathura and who gave potittcal 
sermons to ArJuna on the battlefield 1'l'-e 
Holy Ceeta, besides being a religiOUS book 
is a political book also. When we think of 
an ideal rule we do not perceive a country 
plagued with Bofors or submanne scandals, 
a country where political and economic 
explOitation of the poor and atrocities on 
Harijans continues even 40 years after 
Independence. AU that we perceive IS "Ram 
Rajya". The same Ram who was the son of 
Dashrath. 

PROf. MAOHU DANOAVATE (RaJapur): 
In thIS House there IS 'Balram RaJYCl'. 

SHRI CHARANJIT SINGH ATHWAL: I 
am talking of the Ram who killed Bah In the 
Sugreeva·Bali fight and crowned 5,ugr~a, 
who killed Ravana and made VibhlShana 
the king and who was the ruler of Ayodhya. 
We hope for such a rule where every per­
son is treated equal. 

SHRI VIR SEN (Khurja): Rama who killed 
Shambuk and who forsake Sita .... 
(Interruptions) 

SHRI CHARANJIT SINGH ATHWAl: Be­
sides being a religious took, Ramayana 
also preaches politicaJ wisdom. My Muslim 
colleagues would exruse f1!e when I say 
that the heir to prophet Moharmned was a 
Khalifa as well as Amir-Ul-Momeen. While 
being a spiritual leader he was also the 
commander of the anned forces. What I 
want to say is that minorities in our country 
cannot look at religion and politics sep­
arately. It appears that this Bill has been 
brought for all the religious institutions in 
the country but in fact it has been brought 
to attack the basic tenets of Sikhism. Our 
religion and politics are one. Some of the 
han. Members who spoke before me have 
said that 'Gumani' is misinterpreted. But I 
do nOt agree. I want to say that religion 
and politics have been one ever since 
Sikhism was born. The Sikh religion is a 
complete concept of life. People of higher 
classes used to look down upon those be­
longing to lower classes. To bring about 
social equality Guru Nanak, the founder of 
Sikhism, said:-

"Neechan ander neech Jat 
neechi hoon ati neech. 
Nanale tinke sang saath 
vtl.dol)'iJlJ s~'U kya rees. 
Jithe neech sumaJiyan 
tithe nadar ten baksh~h . .. 

To remove economIC dlSparitteS he said: 

"Hale paraya Nanalea 
Us sooer us gal. ~ 

For a Muslim grabbing of other's dues is 
as much forbidden as eating pork. Similarly, 
for a Hindu grabbing of other's nghts IS as 
much forbidden as eating beef. Not only 
this, Guru Nanak has said that there shOl,Jld 
be awakening among people, and they 
should not beheve In superstitions. People 
should be knowledgeable enough to resist 
attempts by others to exploit them. A Gov­
ernment can exploit people only when the 
latter are ignorant. He says:--

"Ani praja gran Vihuni" 

The masses should be JOteIJiBent. 
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When Nanak was taken prisoner 
alongwith his countrymen and brought 
before Babar, he acrused Babar of being a 
perpetrator of atrocities, of having an army 
full of sinners. He said 'Babar too Zahar 
haiti. Even at that time he urged his coun­
trymen to resist threats from foreign in­
vaders who wanted to enslave the country. 

I mean to say that this is the fundamen­
tal principal of Sikh religion and politics 
(Mir and Pir). It was Guru Nannak Dev 
who founded Sikhism. When Humayun 
went to meet Guru Angad Oev, the latter 
was meditating. When his meditation was 
over the opened his eyes and sa\\ 
Humayun advancing towards hml \\ Ith a 
rai~ sword. At that moment he lold 
Humayun that the swords should have 
been raised on the battlefield against Sher 
Shah Suri and not against a hermit. SlInl­
larty, Guru Arjun Dev attained martyrdom. 
In the religious context, Jehanglr has 
written in his 'T ojeke Jehanglr' and as 
regards political Context, some hlstonans 
say that when his son Khusro ran trom the 
battlefield and reached Punpb. the Guru 
provided him with meals, mone\. compan­
ions and other means for sUNlva'l 

Previously, the words, \!ahe Guru Sat­
nam" were used in Gurubal1l as pra\er to 
the Almightfy. Laler these words took a 
practical shape ira the form of \--tln and 
Piri.' 'Miri and Piri' denoting temporal and 
spiritual powers respectively. I thmk there 
are others who can explain It better There 
was one sword for each. The sword tor 
'Miri symbotising temporal power and the 
sword for 'P,ri' symbolising spintual po\.\er 
From the day Guru HargovlI1d Sahib 
Maharaj sat on ~he throne, he wore 1\\0 

swords. From that day tempor.al .and 
spiritual power became one Guru 
Hargovind Sahib MaharaJ ISSUed an order 
'that a Sikh visiting him should bring along a 
good horse and good al1TlS to display true 
Sikhhood. The Guru got a T akht made 
along with the Golden Temple, VISitOrs to 
the temple can see that alongside the 
Darbar Sahib which is meant tor rehgious 
purposes, there exists a T akht Sahib also. 
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He had got that Takht made. He used to 
wear a 'Pagri' adorned with a 'Kalgi' 
(feathers) sit on the Takht and also used to 
go for hunting. This was his principle. After 
Guru Arjun Oev's martyrdom he realised 
that religion cannot be protected by prayer 
alone. Violent methods need to be adopted 
to deal with violence. And that is what he' 
did. 

Mr. Chairman, Sir, since this Bill is re­
garding Sikhs and pnnclples of Sikhism, I 
may please be gramed more time, Later 
t~is principle was followed by other Gurus 
also. After the martyrdom of Guru T egh 
Ba.hadur, Guru Gobind Singh, like lord 
Krishna in Geeta, asks In hiS 'Vich,tra 
Natak' "Why have I come IOto this world? 
What are the reasons for my taking birth on 
this planet?" 

In his book 'V.fchitra Natak' he '>3ys:-­

"Hum yeh K.aJ jagat mo aaye, 
dharm hetu gurudev blthae 
Jaham tahan tum dharm bltharo 
dusht de~hlyan pa~ar pJCharo 
Yahl kaJ dhara hum Janam 
samaJh Ie sadhu sab manan 
Dharam chalava,.n sane ubharan dusht 
saban ko bhool apcJfan." 

Not only thIS, he asks the Almighty to --

"De Shl\:a \'ar mohf'. yeh 
ham shubh A.arman tp 

l<abahu ne taTun 
Nahl darun arson J_b 
lave larun, mscha)'d kar 
apm wet karoon, 
An S,Ah hOOf} apne he 
man ko, he laJach hon Jun 
ton uchrun, 
Jab a_slb kl aud mdhan bane 
atn he run mem ' 
tab JUJh maroon . .. 

He said that .God would protect him III 

hiS fight for the truth. Besides thts, he re­
lated has pnnctple as follows:-

"Choonkar UJ huma he..?1 
te dar gUJshat 
Hala/ asth burdan ba 
shamsheere dast." 
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If a reHgious person stays at a Guru-' 
dwara he will be provid~d witt; meals and 
other comforts. But if anyone tries to attack 
the sacred place I shall deal with the at­
tacker. And he fought many wars against 
tyranny to preServe religious principles. 

Mr. Chairman, Sir, everyone is aware of 
the contribution of Sikhs in the freedom 
movement. A movement for reform of 
gurudwaras was launched. Even if we call it 
the Shiromani Committee movement or 
part of the freedom movement it would 
amount to the same thing. For this, mor­
chas were launched by Akalis in which con­
gressmen alse participdted. At that time the 
affairs of gurudwaras were in the hands of 
Mahantas. They issued ;it religiC'us order 
against the martyrs of Kamagataman. and 
conferred a 'Saropa' on General Dyer who 
was responsible for the }ahanwala Bagh 
tragedy. These people worked against the 
wishes of Sikhs. The basic tenet~ of Sikhism 
were not being observetf. Importance was 
being given to idol workship people werf' 
being a diVIded on caste lines. Morchas 
were launched against all this. Sikhs dit. 
not want the country's enemies to be ac­
corded respect and to be treated well. To 
vOICe their protest, Sikhs launched the 
laito morcha' against these 'Mahants' 
where even Pandit Jawaharlal Nehru 
courterd arrest. 1 he 'Guru ka Bagh' morcha 
was lciundltd where Sikhs raised slogans 
of "Satnam, Satnam, Vahe Guru, Vahe 
Guru " wnll~ they were mercilessly beaten 
up nus ~ a long ~tory which Indudes 
Pandlt Jawaharlal Nehru's arrest and hIS 
subsequent imprisonment for two-and-a­
half years along with Professor Gidwanl. Pt. 
Madan Mohan Mal\"ya ~ said that even 
Andrews who was an Englishman was 
moved at the Sight of Sikhs being dragged 
by the hair and beaten up. All 'Jathac;' iirst 
VISited the A~'ll T akht betore launcheng any 
morcha. A 'diwan' was held there and 
'Saropas' were given to the "Members of 
Jathas." National and Alcah leaders used to 
give their speeches. Th .... n the 'Jathds' made 
a p.arikrama of the Golden Temple and af· 
terwards courted arrest or made sacrifices, 
All the morchas launched before I nd .... pen­
dence began from Aka. T akht and guntd­
waras but at that time it was not mISUse ot 
gumdwaras because Sikhs had to be 

! 
prepared to sacrifice their lives at the altar 
cf country's freedom. 

Today, when a Sikh stands in front 01 

the Akal T akht and says that Sikhs are be­
ing subjected to injustice he is accused of 
misusing the gurudwara. If the same thing 
is said from the Manji Sahib gurudwara, it 
is said that the forum of ManJi Sahib is 
being misused. If Sikhs use the Diwan Hall 
of the Akal Takht to rightfully ask for ful­
filment of promises made to them before 
I ndependence and acceptance of the 
Anandpur Sahib Resolution by the 
Government leaVing 4-5 departments with 
the centre and giving rest of the authority 
to the states and accord special status to 
Sikhs, they are said to be misusing 
gurudwafaS. 

If the Sikhs stand in front of the Aka I 
Takht and demand for the release of Jo<.Ih­
pur detenues, to ~top killing the innocents 
inencounters, to let Punjabis have Chandi­
garh as it belongs to it and also other areas 
which are dominated by the Punjab and 
grant Its share of river waters, it is alleged 
that Gurudwara are beIng misused. If the 
Sikhs come here to appeal for the punish­
ment of the real culprits of the 1984 riots 
and not the ones who have been men­
tioned in the Mishra Commission's Report 
but those who are occupying positions in 
the Government, it is said that they are 
misusing the places of workship. I c~nnot 
say as to how far this Bill can be actuall) 
effective in strengthening the unity and in­
tegrity of the cOllntry and how far ~ ill it 
help the Congress in getting political gains 
out of It during the comang electaons but I 
can certainly say that it has anjured the sen-
tunents ot the: Sikh (ommullIt\. When thIS 
B.II IS passes, the sl~hs \\.11 definitely teel 
that they who have sacntlced eve~ thinr: for 
the indeJ>('ndence ot the count~ are being 
considered as second grade citizens. On 
behalf ot m) party, I oppose ever\, word. 
every clause every Article of this Bill. Today 
when this Bill is pasc;ed, it will be a black 
d..l}' for the sikhs and therefore is passed, it 
Will be a black d..1Y for the SIkhs and 
therefore I and my party \\alk out en 
protest. 

At thIS stage, Sh" Char.1njit Singh Ath'l/.ll and 
two other hon. Mffi.~r left the House. 
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SHRt JACANNAl'H PATINAIK 
(Kalahandi): Sir, I rise to support the Reli­
gious Institutions (Prevention of Misuse) 
BiD. The main philosophy and concept to 
bring this Bill is only to promote the princi" 
pies of secularism enshrined in the Consti­
tution, it order to strengthen out sev­
ereighty, unity and Integrity. 

Even while the debate in the Con­
stituent k;sembly was going on, there also 
- because they were well aware of the 
eventuality of the religion making inroads, 
a resolution was passed on April 3, 1984 
advising that all steps, legislative and ad­
ministrative, necessary to prevent such ac­
tivities should be taken. This was the spirit 
in the Constituent Assembly also. In almost 
all the National Integration Council's 
meetings, this has been the idea and this 
has been the spirit that such a Bill, such a 
legislation should come. So, keeping all this 
in view and being well aware of the impe­
rialist designs of the world today, and their 
main force to destabilise this country being 
these communal, divisive and separatist 
forces, the Govemment has brought this 
Bill to check their activities. So, from the 
point of view of the national interest, we 
also cooperate and support this Bill. 

As the previous speaker said - he was a 
little bit emotional - we all agree and we 
are all proud of the glory, sacrifICe, dedica­
tion, genious and patriotism of the Sikh re­
ligiony Sikh religion is the religion of the 
entire humanity - of Hindus Muslims and 
others. So, everbody is proud of that reli­
gion. There is no question of doing any in­
jury or insult to that religion and that is not 
the spirit of this Bill. The idea behind 
bringing this Bill is to maintain the holiness 
of the shrine, to maintain its sanctity and to 
create an atmosphere so that all persons 
can cometo the Swam Mandir for prayer. 
So, my previous speaker should have con­
patulated the Government for bringing tbis 
Bift. This Bill is not applicable only to Cu­
rudwaras, this wi. be applicable to all rel;­
&ious institutions • it may be of Hindus, it 
may be of~, it may be a mmdi, or it 
may be a masjid. If anybody is udising the 
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relip>n or institutionS tor anti-Ntionat or 
anti-social activities,· or if he is utlising any 
fund for his political ends or for anti-social 
or anti-national activities, the Bill will be 
applicable to such persons only. So, the 
logic and argument given by my previous 
speaker was entirely based on emotion and 
not on any logic or reasonsing. We should 
go to the'consideration fo the Bill clause by 
clause There we will find that there is p~ 
hibition for the use of religious places for 
political. activities and funds should not be 
misused. There are some ·obIigations on 
the part of managers of the institution and 
others. The Govemment has also taken all 
the care that there should not be any ban 
on the use of 'Kripan'. So, taking into con­
siderations all these points, , would say 
that this is a Bill to strengthen (IlIr national 
integrity, unity and sovereignty. But only 
through legislation, it will be possible. So in 
order to create a sense of secularism and 
awareness, we should do our best and it is 
challenge t() all patriots in this country to 
see that there is a true nationalism, nation­
alism t mean is that which has a link with 
the question of peace, anti imperialism, 
non-alignment and economic advancement 
together with social justice. We all should 
be careful and we should develop a sense 
of nationalism in this Spirit and we should 
try to create an atmosphere of serularism 
in a true sense by developi"8 an attitude of 
tolerance. 

Uistiy, I would like to suggest that there 
are some amendments with which the 
Gcwemment is coming forward and there 
should not be any disagreement to them. 
Concerted effort should be made in this 
respect and there should be dear and cat­
egorical clause in the Bill which should un­
equivocally state that no religious institu­
tion should have any link with these 
preaching fundamentaJism and politics. It 
should be totally banned because this 
would be most dangerous thing for the 
country's progess and development. 

SHRJ N. TOMBI SINGH (Inner Ma­
nipur): Sir, in whoIe-beattedly support this 
BiR. It is very unfortunate that a country has 
been broucht to such a situation that this 
kind of me-.are has been neceISitated. In 
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fact, religion and religious sentiments can­
not be controlled successfully by law be­
cause religion is mostly voluntary action 
and then certain profeSsion with care 
should also maintain the sanctity of temple 
and places of religious worbhip are main­
tained absolutely, I should say, in a large 
measure" by voluntary efforts, cooperation 
and mutual understanding of the people 
professing that religion. But now in view of 
the situation, particularly in Punjab; this bill 
has been necessitated. Many of my friends 
from both the sides had ·expressed the 
doubt that the implementation of the pro­
visions of this Act will be a serious prob­
lem. Sir, here in religion, we do not say 
misuse of temples, misuse of place of re­
ligous worship, but we say 'desecration'. 
When a temple or a religious place is not 
used property or a religious place or wor­
ship is not property used, in religious lan­
guage that temple or place of worship is 
desecrated. That means. the temple or the 
place or premises for the religous worship 
has been made use of for the religious 
purpose, namely,' harbouring, criminals, 
terrorists, anti nationals storing of arms 
conspirings against the state. This 
desecration has been ·committed by a 
certain section of a community which 
would like to identify themselves with the 
whole community this is a taU claim by that 
section. The community as a whole minus 
the section resorting to extremism is 
interested in peace and prosperity. They 
are against the misuse of temples 
non-desecration purposes. 

Sir, although this Bill has bee· necessi­
tated by the situation in Punjab. since it 
mentions places of religious worship and 
also it mentions political activities in reld­
tion to public worships, it covers other 
places also. My hon. friend Shri Shahabud· 
din from the other side, has made observa­
tion that it interferes with the minority 
rishlS. , do not know in what ~nse the 
hon. Member has made this observation 
because in any case and in any sense, 
under any circumstances, any rneuure, any 
step, any action taken to desecrate the 

",sanctity of a ~ place should be 
opposed by all communities, by _I people 
who have faith in this religion, Md he has 
even acne to the extent of saY'", that in 
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public life, for instance, a Rashtrapati or a 
Prime Minister or a Minister or a public 
leader appearing .at some retigious function 
should be stopped. I do not understand in 
what sense he has made this observation. 
In fact, politics should be not only 
separated from religion, but religion should 
be placed on top, above all material 
considerations. This is perhaps our 
objective because ours is a secular State. In 
this ser.ular State we recognise practically 
and by necessity also the existence of so 
many religions, so many faiths. In a way it 
is necessary that to succeed in public life, 
in politics or as businessman, in any 
profession, he has to exercise a certain 
amount of that sense of tolerance. Sir, I do 
not know, honourable Member Indrajit 
Guptaji also had mentioned that during 
electipn campaign, one shoukt not go to 
mas;id, one should not go to a temple. 
Perhaps this again goes against our own 
t~dition. The intention or the spirit of the 
BiN is that we should not mix up religion 
with politics, but then that does not mean 
that we should be rather separating 
ourselves from our religious practices, 
religious, habits, the good habits that are 
necessary for being a good citizen. This 
should not stop a politidar\ being a 
religious man. Sir, this Bill will be enabling 
a poticeman, or the law enforcing agencies 
to enter into temples, places where public 
worship takes place. In this context, 
speaking from experience, with sincere 
faith we have we have in religion, the law 
enforcing agency should be the last resort, 
as I said in the beginning, the community 
as a whole should come to the rescue of its 
religious place. To my friend from the AkaIi 
Oal, I wish he listened to my speech, here 
what I would like to say is that the whole 
community should protect. the temple. 
When a seetiQn of the community does not 
like to use the temple property and the 
peace-loving citizens are helpless, it is 
there law in to come in. In fact, the law in 
such cases will be very weak. That is what f 
was going to say. Sir, when a whole 
community does not like to act and also 
punish the criminals, those who misuse the 
tftnples, those who desecrate the temples, 

. then it is ,. very sfrious situation. I know cI 
a law in my State. We have a community 



339 St. Resi. re: Disapp. of 
Rei. Ins. (PT:ev. of Misuse) 

AUGUST 10, 1988 Ord. and Rei. Ins. 340 

. [shri N: f~ Singh)" 

Kulas. They do not have any land to 
themselves, no private possession. The 
Chief owns all the land. It was considered 
this was not very proper, each a situation 
handicaps the villagers.The villagers should 
have a law enabling all the individuals to 
own their lands. An act was passed for 
abolition of Chiefships. And then not the 
Chief, but the people, the prospective 
beneficiaries, opposed that law. The 
implementation has been practically stated. 
Even now in the States of Mizoram 
Manipur and Nagaland the land ~ 
possessed by the Chiefs of the kuki tribe. 
The Chiefs themselves have not com­
plained against the legislation. But the vic­
tims of the old tradition rise against the 
legislation which enables them to own 
their own private land. The implication is 
thatt if the whole community is not inter­
ested in implementation of a particular 
legislation, which is good for them, the im­
plementation agencies are helpess. 

17.00 Iws. 

If partia.dar reference is to be made, it is 
the good, brave people, the Sikh people 
who have contributed so much for the 
freedom of the country and who also even 
ROW, in spite of the insurgency in Punjab, I 
should say, majority of them, share with 
the mainstream to contribute to the main­
tenance and to the working of the present 
Constitution that we have given unto our­
selves. This community, should rise as one 
person and should isolate their own mis­
lead brethren and taked steps against their 
own wrong doers. Then the burden of the 
Government would be lessened. 

With these words, I would support this 
Bin. 

IT ranslation J 
SHRI R. ANNANAM81 (Pollachi): Hon. 

Chainnan, Sir, r thank you very much for 
permitting to participate in this discussion 
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The terrorist problem in PUnjab has 
been discussec1 by all sections in this au­
gust H~ for a long time. Yet, the prob­
lem remains unresolved. I am not going to 
disaJss it at length as many other members 
here have already alluded to it in great de­
tails. This law has been brought before this 
House with a view to maintaining the sanc­
tio.n of the Golden Temple which has been 
defiled by the terrorist. We have enacted so 
many laws in succession to curb terrorism. 
The Govt. has also given many concession 
to th~ terrorists in order to appease them. 
Despite these, terrorism is on the increase. 
One d:ling is very clear, the Punjab tangle is 
not going to be solved by these laws and 
c~cessions. This problem requires a un­
anamous settlement arrived at after discus­
sions between various political leaders. You 
can give any amount of concessions to ap­
p~ase the terrorists. The Govt. gave the 
biggest concessi~n to the Sikhs. The Covt. 
first proposed to set up a Railway coach 
factory in Coimbatore in Tamil Nadu. But 
~bsequentfy, it was set up in Punjab 
SI~PIy to appease the terrorists. Despite 
thIS, the Govt. could not solve the Punjab 
tangle. The solution to the Punjab problem 
can, therefore, only be political. 

When the Govt. is taking all steps to en­
sure the sanctity of religious institutions 
and to prevent the misue of these institu­
tion certain disquieting news flows in from 
Rajasthan. I read from Hindu today that 
temple was banned for Harijans in 
Na~ara in Rajasthan. I was surprised 
about It. We are living in 20th century. 
Mahatma Gandhi, Periyar and Anna Dorai 
preached against this inhuman treatment of 
Harijans. They espoused the cause of 
H~~ ~ advocated the rightful entry of 
H~~ ~nto temples. The Congress party 
whICh IS In the Centre is ruling that State. 
Still no action is taken. Processions. are 
being taken in Nathdwara against this. The 
situa~ many any time explode. Hon. 
Minister ,must take necessary steps to 
ensure Communal amity. 

on the Religious Institutions (Preventidn of 
Misuse ) Bill, 1988 on behalf of the Jay- Communal riots continue to rase all 
aIaIitha Group of AlAOMK. aver ,the country. Recenu,. Meerut'. and 

• Translation of the ~ ~ delivmi in~TamII~ , 
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Ahmedabad were in Comunal flames. Many 
have lost their lives. This should be pre­
vented. Communal clashes may even as­
sume the scale of a civil war. 

Certain vested interest mix religion with 
politics. ,They explo the sentiments of the 
people and use religfon as a device to at­
tain their short-term political ends. They 
desecrate religion and religious institutions. 
In Tamil Nadu the 'Madurai Adhinam' is 
indulging in such activities. Unless, his ac­
tions are checked, you would not be able 
to effective taken action against such mis­
use of religion which you seek to do under 
the provisions of this Bill. 

The ancient land of Ayodhya is sacred to 
Hindus. The temple of Rama is still under 
lock. This was due to some dispute be­
tween the H indus and Muslims. Even many 
religious leaders from Tamil Nadu including 
Sundarakavi Samy have visited the 
disputed place to appeal to all concerned 
in this matter. The temple must be restored 
to the Hindus after proper dialogue 
between both the communities. This is my 
humble suggestion. 

Tamil Nadu was a bigger State than it is 
now when it was Madras Presidency. 
When it was reorganised into Tamil Nadu, 
certain parts went to Kerala and Andhra 
Pradesh. There is a Kannagi temple on the 
border of Kerala and T ami' Nadu. Thou­
sands of devotees from Tamil Nadu visit 
this temple every year. While the Tamil de­
veotees go to this temple every year to 
worship the deity of Kannagi, clashes be­
tween the devotees and the people of Ker­
ala are reported to take Place. Attention of 
the Govt. was drawn to this by our late 
Chief Minister Dr. MGR and our leader 
Miss. JayalaJitha. I once again request the 
Hon. Minister to take steps to restore the 
Kannagi temple to Tamil Nadu. 

Certain Godmen in Tamil Nadu, in the 
garb of religion, are cheating the poor pub­
lic. These Godmen exercise the ignorant 
massess to indulge in committing human 
sacrifices. Punitive measures must be taken 
against these Godmen gangs. 

I would also like to say few words about 
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the misuse of temple property. The temple 
lands are being liberally rented to well 
placed private individuals who do not pay 
even the nominal rent to the temple a~­
thorities. These lands must be recovered 
from them and should be administered by 
the Govt. The revenue received from the 
temple property should be credited to the 
coffers of the Govt. 

In the name of religion, certain religious 
trusts are running schools and colleges 
which charge exorbitant capitation fees. 
This loot must be checked. Their licences 
should be cancelled. Whether it is Hin­
duism, Islam or Christianity, the Govt, 
should have a secular apprach to all reli­
gions. I hope this Bill would ensures it. 
with these words, I conclude. 

SHRI SHANT I DHARIWAl (Kota): Mr. 
Chairman, Sir, I rise to support this Bill. 
Many hon. Members from this Side have 
submitted that religion cannot be 
separated from politics. I want to submit by 
taking this basic fact into consideration that 
if religion is not separated from politics 
then what sort of a politics are you going 
practise in secular politics, religion must be 
separated from politics. 

I want to submit that the prOVISIOns in­
cluded in this Bill are not adequate. This bill 
should be made comprehensIve so that re­
ligion can be separated from politics. 

I have been listening carefully to the 
discussions which have been taking place 
here. Just now an hon. Member of the Akali 
Oal was making his submission. He said 
that this Bill has been brought for the sikhs. 
It is a very wrong notion. If such things are 
said, it will have an adverse effect on the 
entire country. They should think that they 
have been elected by 10 lakh votes and if 
they make such wr~ng statements, then 
what Will be the consequences? I beheve 
that it will not only have an adverse effect 
on the people of this country but on the 
people of the whole world. They shoud 
consider these pOints seriously. t went to 
tett my brothers of the Akali Oal that this 
Bill is not against the Sikh community at all. 
It is against those religions institutions 



343 St. Resl. re: Disapp. of 
Rei. Ins. (Prev. of Misuse) 

AUGUST 10, 1988 Ord. and ReI. Ins. 344 

IShri Shanti Dhariwal) 

which misuse its buildings for nonreligious 
purposes. ThE! Government should take 
stem measures wherever such places are 
misused. You know as to what 'statements 
the Shanlcaracharya 0{ Puri has made from 
inside the temple premises. We kept on lis­
tening to the statements day and night and 
kept on discussing them but no action was 
taken. The consequence was that even the 
ordinary followers of the Shankaracharya 
began making provocative statements. 
Some action should be taken to put an end 
to all this. When such things take place in 
any temple, mosque or Gurudwara, it is the 
duty of the Government to put an end to it 
immediately. It should be ensured that 
there is no propaganda. What is happening 
inside the temples. Intoxicants like ganja 
and bhang are consumed in temples. Mr. 
Chainnan, Sir, an incident ocrurred in my 
area and I want to relate it. It happened 
only a month ago. One dog lay dead inside 
the campus of one temple. The priest told 
one harijan to remove the dead dog. The 
harijan replied that he would remove it 
only when the doors of the temple are 
opened to the harijans and all the harijans 
of the village are allowed to enter it and 
have glimpse of God. The priest was not 
prepared to do so. Some of the villagers in­
tervened and requested the priest to 
somehow enable the harijans to have a 
gfimpse of God from outside the temple 
but the priest did not open the doors and 
started religious dicourse instead. This re­
sulted fighting between the harijans and 
caste Hindus and case was registered un­
der Section 307. This incident had little ef­
fect in 'the country and there has been no 
change in such attitude. I mean that it 
would not be proper if temples are mis­
used for holding meetings of Vishwa Hindu 
Parishad and contributions are raised and 
R.S.S. is provided with funds. Where 
'AkhaI'as' function 'Bajrang Bal are pre­
pared, then, if Govemment brings a Bill to 
rurb such activities, you do not wekome it. 
If you cannot welcome it. If you cannot 
welcome such measures then which mea­
IU~ will you welcome. You should change 
your attitude. The same thing happens in 
the Mosques as well. Durinl the time, 
when the prayers are offered in the 
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Misques the Maulana Boichari, while 
reading religious pron~ncements indulges 
in politics. Is this lNritten in the Koran 1 This 
will never be condemned because it is not 
suited politically. You want to mix religion 
with politics. This should be stopped. If 
you want to strengthen the country, then 
this feeling that religion is separate from 
politics should be instilled among the 
people. Hindus, Sikhs, Christians etc. all 
are equal and government should treat all 
religions on equal footing. And in order to 
do so this Bill has to be passed. Wordly 
things should not be discussed in temples 
and mosques but all these things are done 
there. The Imams indulge in all sorts of 
propaganda and especially so during the 
time of elections. 

So tar as the Golden Temple is con­
cerned, I think if these untoward incidents 
had not taken place there, then the Gov­
ernment would not have thought of bring­
ing this Bill. I do not want to go into all that 
because many hon., Members have alread)­
spoken on it. What all happened there? 
Even today, dead bodies, human skeletons 
and evidences of oppression of women are 
being recoverd from the debris of the Akal 
T akht. Why don't you appreciate this 7 
Some people have left but I want to thank 
hon. Shri Ramoowalia for not doing so but 
being with the country and safeguarding its 
interests. 

With these words, I conclude and thank 
you for giving me an opporunity to make 
my submission. 

SHRI VIlAS MUTIEMWAR (Chimur): 
What happened to that dog? 

SHRI SHANTI DHARIWAl: , did not re­
move that dog. 

17.19 hn. 

[MR. DEPUTY SPEAKER in the CiJajr] 

SHRI JAI PRAAASH AGARWAL (Chandn; 
Chowk): Mr. Chainnan, Sir, , support this 
Bill and want to submit on this occasion 
that inspite of being a bigot, I support it. It 
is unfortunate that in a country where f!!Y. 

eryone lives toegther and all, retiSions co-
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exist, there, religion is used for personal 
gains. There are three things, the religion, 
the society and the politics. We follow reli­
gion living in one society and the society is 
formed of the people having identical feel­
ings and sentiments. We decide the future 
set up of a country, state or a place through 
politics. All these three things are different. 
It is not correct in any way to bring religion 
into politics. 

Being a Hindu, I have faith in a Gurud­
wara a mosque and a church. I go to all 
these places. We believe in equality of all 
religions. All of us should share these sen­
timents then only we will be able to live 
like good citizens. We should honour the 
feelings and sentiments of all and go ahead 
with the feeling of oneness. It is only then 
we can take the country forward. Which 
religion tells that if a procession passes 
through one route, the god becomes 
greater and if it passes through a different 
route the god becomes smaller. I am not 
prepared to accept such a god. There is a 
big agitation if the Government directs that 
the procession should take the different 
route. On the other hand, if the Imam 
doses the gates of the mosque then no 
body comes forward to prevent him from 
doing so. Nobody is prepared to say ~t 
Imam has no right to dose the gate of 
mosque on the day of Id. Similarly, the 
Sikhs carried out their procession on the 
day of IGanga Snan', but now they have 
fixed the day one day earlier suit to thetr 
convenience. If the Government had di­
rected them to do so they would have 
never agreed to it. 

We want to use religion for political 
purpose. We want to exploit the religions 
sentiments of the people for political ends. 
We use religion at different places. Now 
this Bill has been brought forward. I agree 
with Shri Shanti Dhariwal that Bill should 
be made so stringent that the people may 
not exploit religion for their political ends. 

I would also like to say here that it is to­
tally imprdper to use religaon for usurping 
public land. It is also not proper that the 
people propogate their religion on mike in 
early hours, say at 4 a.m. People commiting 
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excesses or even murders, In the name of 
religion is also bad. It is also improper to 
abuse the political leaden; by assembling 
on a religious platform. It is also not right 
to close the gates of the temples or 
mosques in the name of religion. It is also 
very bad to kill people in the name of reli­
gion. 

Temples and mosques are the mbst 
reverential places in our society. When a 
child is born, he is taught to touch the feet 
of his elders. When grows slightly older, he 
is given education. Then he is taken to the 
temple and taught to bow down at first 
step of the temple. He is taught to be 
afraid of the god. He is not taught 
shooting, abusing any body. He is not 
taught to quarrel with others in the name 
of religion. The Government should be stiff 
in such matters. No matter we survive or 
not, this Government survives or not, but if 
the country survive we all can live together. 

People are now being instigated to fonn 
Shiv Sena, Adam Sena. They are seeking 
votes in their names. There should be a 
ban on all such activities. You will have to 
implement. strictty the provisions of this 
Bill. 

, am Aggarwal but I do not support un­
just activities of Agarwals. I do not sup­
port the man who takes wrong steps in the 
guise of the religion. We should d~~e­
and cORdem people who preach some­
thing else and practice something else. 
Why do we fear; whenever we talk about 
temples, gurudwaras, mosques we have a 
fear that the people outside will be angry at 
thas, so we should say such things mildly. 
No, it will be a wrong way to tred. If -:ve 
impose religion over politics, the situat~ 
cannot .mproYe, it sill lead to increase 10 

hatred. This way, we can never tread the 
right path. 

Mr. Chairman, Sir, I want to say only 
two things. We should impose a ba~ .on 
the groups formed in the name of reltgton 
like Shiv Sena, the Muslim league and 0th­
ers so that they may not exploit religion for 
seeking votes. The second thing is that re­
strictions should also be imposed on 
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[Shri Jai Prakash AgarwaO It is tragic that today this House has 
been called upon' to consider the provi­
sions of a Bill for preventing the misuse of 
religious institutions because it is these 
very institutions that had contributed a sig­
nificant role during the nationalist move­
ment at the time of our freedom struggle. 

political' parties formed in the name of reli­
gion which take political decisions while 
sitting in temples, mosques and in gurud .. 
wara5. Action should be taken against such 
people and they should not be allowed to 
progress in politics. Then only, this bill will 
be meaningful. 

Just possible my words might have hurt 
the sentiments of some people. If a deci­
sion is taken that everybody residing in the 
country is an Indian first, then I will be the 
first man to drop Aggarwal from my name. I 
wiD be Jai Prakash an Indian. With these 
sentiments I support this Bill. 

(Englishl. 

SHRI G.M. BANATWAlLA (Ponnani): Mr. 
Deputy Speaker, Sir, it is most unfortunate 
that the Government deemed it expedient 
to promulgate this so called law of Preven­
tion of Misuse of Religious Places through 
an ordinance. 

S. BUTA SINGH: It is 'ealled', not 'so 
called'. 

SHRI C.M. BANATWAllA: I have just 
begun ~ you are so uncomfortable with 
my first sentence, Mr. Home Minister1 

This law was promulgated through an 
ordinance. U represents a total abuse of 
the ordinance making power. This Parlia­
ment was in session till 13th of May and 
the ordinance was issued on the 26th of 
May. It is abundandy dear that this House 
and the Parliament weal by-paswd. 

Not a single new incident of urgency 
that might have occurred after the 
proroption of the H'ouse and before the 
promulgation of the ordinance, i.e. during 
May 13 and May 26 period, has been cited 
by the Government. On the one hand the 
Government has been saying that they 
want a national diaJosue on these topics 
and on the other hand even this Parfiament 
was not consulted and an ordinance was 
issued. I must, therefore, express my total 
dissltilfaction with the way in which the 
matter has been ~ with. .. 

MR. DEPUTY SPEAKER: TheJHon. Mem­
ber may continue his speech tomorrow. 

17.30 hrs. 

[English] 

HAlf-AN-HOUR DISCUSSIQN 

UNEMPlOYMENT 

MR. DEPUTY SPEAKER: The House shall 
now take up the Haff-an-Hour discussion. 
Mr. Thampan Thomas to speak. 

SHRI THAMPAN THOMAS (Mavelikara): 
This is one of the very vital issues about 
which the nation is very much concerned. 
The problem of unemployment was 
brought through Question No. 65 before 
this House. The Hon. Minister had given 
some reply but that reply was not satisfac­
tory. Some of the friends also raised some 
other supplementaries in that question 
and, I think, the hon. Minister could not 
give the detailed answer in this regard and, 
as such, this disrussion has come up. Fur­
ther I very much doubt whether the Minis­
ter of Labour will be able to appraise the 
House about the realities because the 
Question is very much related to Eighth 
Plan schemes and also the job opportuni­
ties provided to the unemployed in the 
country .. 

In the Plan document which was there 
at the time of its framing it had been said 
that it was estimated 34 million hands will 
be there seeking jobs at the end of the fifth 
year and the Government will be able to 
provide them jobs and also give about a 
million jobs more to dear the badcIos. That . 
was the impression there at the time 01 . . . 
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pntparation of the Plan document. I have 
sane through the mid-tenn appraisal given 
to the members of the House on the Sev· 
enth Plan. I have gone through the entire 
document but I could not find any statistics 
giving exact number of jobs created and 
the people, absorbed. If this data had been 
available one could go through other sur· 
veys on the subject but here I would like to 
refer to Economic Survey. In this what is 
stated is much different from what the hon. 
Minister had stated in the House. I quote: 

"Growth in the employment in the 
organised sector has been slUggish in 
recent years. According to the quick 
estimates, there was a marginal 
increase 'of 1.7 per cent in 
employment in the organised sector 
which increased from 250.37 lakhs in 
june 1986 to 254.73 lakhs at the end 
of june 1987. The increase took 
place entirely in the public sector 
which showed an increase of 3 per 
cent in contrast to a decline of 1.2 
per cent in the organised private 
sector." 

The survey figures further indicate that 
the number of job seekers has been on the 
rise (estimated at 304.95 Iakhs at the end 
of November, 1987), while the number of 
jobs created has not only been highly inad· 
equate but also the rate of growth has 
been going down. The situation, it is 
needless to add, is taking on crisis propor­
tions even by the official figures. Those un­
employed are not only rural illiterate, but 
also educated, youth. Further it has been 
estimated that little over 39 million people 
win be added to the labour forcee very five 
years if the present rate of population 
growth continues. 

Future requirements for creation of em· 
ployment are quite high. The provtsion of 
adequate employment opportuni~ is not 
just a welfare measure, it IS a necessary 
part of the strategy of development In a 
poor country which can ill afford to keep 
any resources unutilised or under~utilised. 
The development process should not ig­
nore the human capital of the society for 
otherwise the costs of development may 
tum out to be too high. So, Sir, to give an 
impression to the House citing what is 

stated in the outline of the Plan document 
and saying this much of employment has 
been created ahd this much has been ab­
sorbed is not the right thing. I n reality it is 
not on the increase. It can also be seen 
from what had happened in the past. The 
Economic Survey says the number of appli­
cants registered with employment ex­
changes in 1971 was 5.1 million. In the 
1980 it became 16.2 million. In 1984 it rose 
to 23.5 million and in the year 1986 it fur­
ther rose to 30.13 million. From 5.1 million 
in 1971, it has increased to 30.13 million in 
1986 in the matter of registration of 
unemployed people in the employment 
exchange to seek jobs. Then, how can the 
hon. Minister'S statement establish that 
one million people have been absorbed 
from the backlog. I cannot understand this. 

I went through certain documents 
which were available and found out the 
condition in other nations. I wonder if the 
Government's statistics are correct. When I 
looked through certain articles, I found: 

"It IS claimed in the Plan document 
that by 1990 about 40 million pairs 
of hands will be added to the work 
force. Also that currently the 
unemployed number only three per 
cent of the labour force i.e., out of 
the 290 million strong labour force 
only 8.7 million are really without 
jobs." 

Sir, the most industrialised society, 
japan, is having more than 6 per cent of 
the work-force as unemployed. In the 
United States, it is between 8 per cent to 
16 per cent. According to the Plan d0cu­
ment, only 3.1 per cent of the work-force is 
unemployed in India. What is the jugglery 
of these statistics? I really wonder wh~ 
the Indian conditions are better than those 
in America. Are the Indian conditions better 
than those in most of the industrialised s0-

cieties 1 With this jugglery of statements 
and data, are you making Members of Par­
liament and the public foots? It is much 
more than that. When we estimate that 
only 293 million people are available as 
work-force, what is the reality? Out of 800 
million people, more than 600 million peo­
ple are the work-force, which is available. 



351 HAH. re: Unemployment AUGUST 10,1988 HAH. re: Unemployment 352 

[Shri Thampan Thomas] 

What are the people doing? How are the 
jobs provided to them? 

I would also like to point out another 
aspect. According to mY, infonnation, the 
rate of unemployment is increasing at a 
much higher rate. It is shown by the num­
ber of ~Ie registered with the employ-
ment exchanges. 

There is another factor. The agrirulture 
sector has not absorbed more people. One 
employment opportunity which can be 
provided for the Indians searching for jobs, 
is in the agriculture sector. But what is 
happening there. Be<iuse of bad weather 
conditions, drought, heavy rains and all 
that, what has happened is that job oppor-

"'tunities in the agricWture sector have 
dwindled. 

Another thing is that kulaks and big 
landlords have large Iand-hoklings. They 
have better facilities to employ technokr 
gists. When one tractor is ~, a minimum 
of ton persons wilt be out of job in a field. , 
am not against tractors. I say that the em­
ployment opportunities in the agriculture 
sector have never been tncreased. These 
have only dwindled on account of two or 
three reasons. One is the technical clevel-

- oprnent, which I apprKiate. Another one is 
that the natural calamities· have denied 
employment opportunities for the workers. 
That is what has been brought out in the 
data. In the agriculture sector, employment 
has not gone up. The number of educated 
persons seeking employment as evident 
from the registers in the employment ex­
changes, has shown an upward increase. 
Then, on wf1at basis, this Government, its. 
statistics and its planners, have claimed 
that there is only 3 per cent of the 
work..force which is unemployed in India? 
On what basis, has the bon. Minister said 
that the baddog is being deared1 I would 
like to have a detailed answer. What is the 
number of people who are seeking em­
ployment? How many persons have been 
provided employment? Has the Govern­
ment got any machinet')' to assess such 
thingslls the labour Department in a p0si­
tion to assess these things on a nationwide 
scale? 

I would like to point out another impor­
tant aspect. How many industries have 
been closed down? four months back, one 
lakh and fifty thousand industries were 
closed down. In all these industries, how 
many people would have been employed? 
What has happened to all those people? 
How many people have been thrown out 
of employment because of closures in the 
organised industrial sector? Has the 
organised industrial sector given any 
promotion for employment generation? 
The Government's policy, the utopian 
policy followed by the Government is 
privatisation of industries, by which 
computerisation comes, technology comes, 
new industries come and people are 
thrown out of their jobs. That has been 
elicited in the Economic Survey which says 
that in private sector, employment has 
dwindled whereas in the public sector, 
there is marginal increase. So, the Gov­
ernment's policy to support privatisation 
has thrown out thousands and millions of 
people out of their jobs. 

Then comes factory closure. As per 
Government's policy, factories can be 
closed, people can run away, eating the 
money of the Government, take the bank 
loans and ~. One Iakh and fifty thou­
sand factories have been closed. By this, 
employment is goang away. 

Another aspect is the traditional ;ndtJs.. 
tries. I have got a very strange, a very 
painful experience in my State, in southern 
States. It is not only in Tamil Nadu. People 
who were engaged in the traditional indus­
tries like the handloom industries, cashew 
processing. handicrafts industries and such 
other industries, were thrown out of em­
ployment. In coar industry, about four Iakhs 
of people in KeraIa are thrown out of em­
ployment ~ of the import-export 
policy of the Government. Cashew is not 
being exported. Two Jakhs of people in 
KeraIa are out of job in the recent past "n 
account of this. The same is the case with 
the handIoom workers. How many crores 

• ~ tonnes ~ being held up in various parts 
the country and handIoom could not be 
1Orted? Andhra Pradesh, Kamarab and 
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Tamil Nadu are facing this situation and 
almost everywhere it is there. Because of 
the traditional industries which could not 
be promoted by this Government, many 
millions of people have been thrown out of 
employment. Therefore, this is a big 
question which is before this Government. 
This Government has to tackle it in the 
manner in which other countries are 
taclding it. This Government should take 
the responsibility to provide job for every­
body. It should be included as a Funda­
mental Right in the Constitution. The Gov­
ernment should see that every man is enti­
tled for a job and he is entitled for a liveli­
hood. That should be provided. StIch a 
method should be adopted. I would like 
the hon. Minister to explain the attitude of 
the Covernment in this matter. 

MR. DEPUTY SPEAKER: The Minister 
may now reply. 

[Trans/ation] 

THE MINISTER OF lABOUR (SHRI 
BINDESHWARI DUBEY): Mr. Deputy 
Chainnan, I am grateful to the Hon. Mem­
ber who has given some very important 
Informations in the House which will be 
kept in view while finalising the employ­
ment policy for eighth five-year plan. I 
would like to infonn the hon. Member that 
his figures regarding the persons registered 
with employment exchanges and the logic 
given by him to disprove the Government 
assessment regarding the unemployed per­
sons in the country and the reply given by 
me is not corTect. I know and the hon. 
Member is also aware of it that the number 
of unemployed people regIStered in the 
employment exchanges does not renect 
the exact number of unemployed people. 
That number cannot be taken as correct or 
as the cOfT'e't:t basis. I have personal expe­
rience because I have been asseciated with 
the industrial workers and with the indus­
tries. The people keep migrating from vil­
lages to the cities for ~ployment and for 
getting appointments. I also know that 
many people have got their names regIS­
tered in mo~ than ~ employment ex­
changes and some persons who a~ al­
~ady employed also get themselves regis­
tered with the nearest employment ex-

changes as they do not have employment 
commensurate with their qualifications., 

The second thing is that there are such 
persons also, and their number is quite big. 
who do not infonn the employment ex­
changes that they have been employed and 
that their name should be deleted from the 
register. There are some other reasons also 
on the basis of which it can be said that the 
number of persons registered as unem­
ployed with the empleyment exchanges is 
not correct. Keeping in view the figures 
available in the Seventh Plan document or 
the assessment regarding employment in 
the beginning of Seventh Five Year Plan 
made by the Planning Commission and on 
the basis of which employment policy was 
fonnulated for employment of the unem­
ployed people in the Seventh Five Year 
Plans and also keeping in view of the cen­
$l'S for the last 15 years and a balancing 
position between the employed and the 
unemployed we carried out a survey which 
shows that 39.38 million people will be 
unemployed during the Seventh Plan pe­
riod. These figures do not include the 
backlog. Keeping all this in view, invest­
ment policy was formulated. We create 
employment opportunities, and for this we 
make investment in different sectors, say in . 
agriculture sector, in service organisations 
in infrastructure development, in the 
non-agriculture sector in the industrial sec­
tor etc. Then, out of that investment, we 
assess the output and the growth in na­
tional economy. Keeping all these things in 
view, we assess as to how much employ­
ment potential we will be able to generate 
during the Seventh Year Plan period. On 
the basis of investment envisaged for the 
Seventh Plan period the Planning Commis­
sion reached the COnch..5Ion that ffllploy­
ment can be generated for 40.36 people. 
The important thing behind the assessment 
was that we are able to achieve 5 per cent 
economic growth every year out of the in­
vestment made then we will be able to 
create employment opportunities to the 
people who will be available for employ­
ment during the period of five years. It is 
right. that our expectations in the agricul­
ture sector has received a set back due to 
the drought, but the mid-term appraisal 
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conducted by the Planning Commission re­
cently shows that there has been an aver­
age economic growth of 4.4 percent during 
the last two years of the Seventh Five Year 
Plan. The monsoon have been very good 
this year and if the crops are also good for 
the next two years then it can be presumed 
that the target of 5 per cent economic 
growth fixed can be achieved. 

The growth in the industrial sector has 
been B.9 per cent and it can be called quite 
satisfactory. Keeping everything in view, in­
cluding the growth in industrial sector, 
employment generation in the Seventh 
Plan period was estimated to be approxi­
mately 40.36 million and on the basis of 
this I have said in reply to a Question that 
we will be able to provide employment to 
not only to all those unemployed people 
during a period of 5 years but will also be 
able to provide additional employment to 
one million people out of the back-log of 
9.20 million unemployed. 

It cannot be claimed that the figures 
given by me regarding unemployment and 
the estimates prepared by the Planning 
Commission on the basis of different sur­
veys are precisely correct. We have certain 
norms and formulae for conducting surveys 
and we arrive at unemployment figures on 
that basis. If we quote those figures we 
cannot claim them to be very precise on 
the day we have quoted them because of 
the frequent and constant changes in the 
formation of age groups in the country. As I 
said the basis of strategy for providing 
employment is the same viz how much 
employment potential can we create, how 
much investment can we make and how 
much output we fix and achieve ac­
cordingly. Then we can generate employ­
ment for the people as per the estimated 
economic growth per year. I said the same 
thing the other day also and did not hide 
any fact. I said that while we are 
succeeding in removing unemployment 
from the rural areas and the number of 
unemployed people has come down there, 
in cities the number of unemployed people 
has increased. I said it earlier that we have 

not succeeded in taking adequate steps in 
that direction. When I say urban area it 
includes the industrial sector also to a 
considerable extent. Therefore this factor 
cannot be ignored and I have told ~ to 
what is the process for creating 
employment. 

Besides, there is one more point. I have 
said all this on the basis of the general 
economic growth and the investment made 
in different sectors. Apart from this there 
are special employment programmes in the 
rural areas like R.LE.C.P. and N.R.E.P. 
programmes which are concerned not only 
with the development of agriculture or 
agriculture production, but are meant are 
for generating employment also. Assets and 
employment potential is created through 
R.LE.G.P., N.R.E.P. and I.R.D.P. The results 
of all these have been good. 

I believe that for self-employment pro­
grammes, which are meant for the poor in 
urban areas, loans are provided for educa­
tion, for opening fruit shops, tailoring and 
other such works. Subsidy too is provided 
for those programmes. There is a separate 
scheme for the educated people, but we 
have been unable to tackle the problem of 
employment through these programmes. 
Our hon. Members know that the extent of 
unemployment in the rural areas is not the 
same today as it was 10 years back. 

The majority of our country's population 
lives in the villages. Therefore we paid at­
tention in our Five Year Plans to reduce the 
rural unemployment to the maximum. It 
has certainly been reduced. 

The hon. Member mentioned the fig­
ures of International labour Organisation 
in his question and said if economic growth 
continues at this rate till 2000 A.D. then 
employment will be generated at the rate 
of 3.99 per cent J want to tell him for his 
information that we will be able to tackle 
this problem by 2000 A.D. According to the 
figures I ndia will be sharing two-thirds of 
the unemployment in the world by 2000 
AD. I do not know as to where from he 
has got these figures. But I want to submit 
that keeping the increasing population of 
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I ndia in view if we compare it witA other 
nations, then the whole situation gets 
clear. I have got the comparative details of 
other countries and I want to say that 
those countries which are recognised as 
prosperous .. like European and Asian coun­
tries, which pump money by paying huge 
funds, have a much higher rate of unem­
ployment. Therefore we will have to agree 
that the Government has been trying its 
level best to tackle the problem of unem­
ployment. We are committed to this. We 
will require the coop<'fation from all sec­
tions for the purpose. This is a problem 
where politics cannot be involved. All our 
hon. Members are 'Concerned about this. 
This representative Government feels con­
cerned about the unemployment problem 
and we are determined to face the problem 
and make all out efforts to solve it. 

18.00 hrs. 

The hon. Members mentioned that a 
number of industries have become sick and 
they are being closed down. Due to that 
also the labourers are going unemployed 
and on the other hand it is being said that 
so many jobs are being created. It is right 
that a number of IOdustnes have closed 
down but it is not true that the Govern­
ment have given full liberty to the pnvate 
sector to do whatever they like in the name 
of modernisation or computerisation and 
declare the workers surplus. So far as 
computerisation is concerned, the policy of 
the Government is clear that while we 
consider the computers as a means of 
Increasing efficiency, at the same time no 
manpower should be rendered surplus as a 
consequence thereto. The employer should 
train his employee and employ him in the 
same job without allowing any re­
trenchment. So far as modernisation is 
concerned, we are considering that no re­
trenchment should be made in the name of 
modernisation, technological development 
or upgradation. The Government and the 
Ministry of labour is aware that it can be 
misused but as the hon. Member said that 
had some of the industries not become sick 
and closures had not taken place, then we 
would have been able to reduce the urban 
unemployment which, as I have said, has 
Slightly increased. We could have reduced 

the number of unemployed because job 
opportunities have increased. I have ac­
cepted this and have also said that I will 
not only let our cabinet colleague, the 
Planning Minister, know about your feel­
ings, but also my own feeling that he 
should plan a strategy for the Eighth Five 
Year Plan where steps may be taken to 
remove unemployment. We must bear it in 
mind that while we have succeeded in 
removing rural employment to a large 
extent we have not been able to contain 
the urban unemployment. It is not 
necessary that a big industry should be 
established for that purpose. 

I do not want to discuss the education 
policy. Why are the educated youth unem­
ployed? Everyone wants an appointment in 
a Government office or in any other office. 
The need of the hour is that people should 
get various types of technical training. A 
number of agro-based industries can be set 
up in the villages and many technicians can 
be accommodated there. There is a need of 
technicians for the new and developed 
techniques being introduced in the field of 
agriculture. Whenever a pumping station in 
a village gets out of order, no technician is 
available to repair it, and the same thing 
can be said about the electric motor and 
tractors when go out of order. If such 
training is imparted to the villages then am­
ple employment opportunities can be gen­
erated. The need is to impart technical ed­
ucation for self-employment so that maXi­
mum number of people may get jobs and 
open their own cottage industries. 

SHRI SHANTI DHARIWAl; Vocational 
courses should be introduced in the 
schools. 

SHRI BINDESHWARI DUBEY: I agree 
with you that such trainings should be im­
parted so that the small~scale and cottage 
Industries may increase an the rural areas 
and the excessive agriculture dependence 
may be reduced. The people including 
some educated ones who are leaving agri­
culture, should get such a training which 
may erlClble them to get emplo~nt by 
opening small industries in the Villages 
only. 
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cated pe~ons both. Educated unemployed 
persons Includes persons with medical and 

The figures quoted by me have been ob­
tained from the Seventh Plan Document 
which is based on the survey conducted 
and the project reports submitted on that 
~. I have only presented the figures 
available and have not placed any thing on 
my own. They have quoted figures from the 
Seventh Plan Document and Economic 
Survey etc .. But as I said that it is the right 
that if economic growth continues at the 
rate of 5 per cent every year, then accord­
ins to our assessment we will be able to 
generate employment potential for 40.36 
million people. According to the mid tenn 
appraisal our economic growth in the last 
few years have been a little over 4.4 per 
cent. If the situation remains all right then I 
feel that the Government will be able to 
generate that much of employment which 
can be provided in the Five Year Plan 
period. We will also reduce some of the 
backlog. Our estimate till 2000 AD. is that 
we wiD be able to provide -employment to 
120 million unemployed people. If the 
backlog of 9.20 million is also added in it 
then we will make an arrangement to 
provide employment to roughly 130 million 
people. The target of our plan is to 
successfully achieve the 5 per cent 
economic growth rate. If we go on 
achieving it and even if we consider it 3.99 
per cent or roughly 4 per cent and we try 
to maintain it. Then it is my belief that we 
will be able to tadde the problems relating 
to employment by 2000 AD. (Interruptions) 

.1 agree that I have not replied to all your 
pointS. You have mentioned certain other 
fhinp which we will take into 
considefation including the traditional 
industries while formulating the plan 
scheme. 

StIli CHANDRA SHEKHAR TRI PATH I 
(lChaliiabad): Mr. Deputy Speabr, Sir, there 
is no doubt in it that the number of unem­
ployed persons is inc~ pduaJty in 
India. Its main cause is stated to be the 
poptlation ~Iosion. Whatever the 
statistics may be, practically it has been 0b­
served that in the category of unemployed 
penon$, then are educated and unedu· 

engineering degrees as well as having 
technical training and it comprises non­
technical persons wit~ graduation and 
post-graduation degrees who are in search 
of jobs. They are all unemployed youths. 

So, I would like to know what measures 
are being taken to provide employment to 
the uneducated persons, technically quali­
fied persons and non-technical persons 
such as having B.A. and M.A. degrees. 

Sir, the Planning Commission has ex­
pressed its displeasure over the percentage 
of unproductive employment being gener­
ated out of total employment generation in 
the country. If this process continues and 
employment is provided in the unproduc­
tive services, the number of unemployed 
youths will increase further. The people of 
the country have high expectations from 
the hon. Minister. I would like to know 
what will be the result of providing 
employment in the unproductive services 
in various departments and neglecting 
productive services. Will it not increase the 
number of unemployed youths. How this 
problem is proposed to be solved? Sir, I 
would a~ like to know the number of 
unemployed youths estimated to be in 
Eighth Five Year Plan, and whether the 
Government is proposed to tackle the 
problem of unemployment through its old 
method or proposed to evolve some new 
device to provide more employment 
opportunities. If so, details thereof and the 
views of the Government with regard to it 
may kindly be stated. 

Sir, it is true that 40 million man-days 
are to be generated during Seventh five 
Year Plan under various anti-poverty pro­
grammes and the work of constructing 
roads, dams, or schools under NREP, 
RlEGP is monitored by the same people 
who accomplish it. The hon. Minister is 
also aware of the fact that the entire wor* 
is done by contractors and bogus mandays 
are aeated on the basis of preparing fake 
mu&ter-rolls. They show that as many as 10 
to 40 thousand mandays have been cre­
ated. In rNIity, a particular team accom-
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plishes the whole task every year. The par­
ticular figures of the creation of mandays 
are shown on paper, but nothing is done. 

Mr. Deputy Speaker, Sir, I ndia is a 
democratic country, and the Government is 
supposed to provide facilities and em­
ployment to the masses. So I would like to 
know as to how the Government is pro­
posed to rectify the defects such as practice 
of showing wrong data. Instructions have 
been issued that in the construction work 
of the schemes, 50 per cent should be 
spent on materials and 50 per cent on 
labourers. Suppose a primary school or a 
Junior High School is to be constructed at 
the estimated cost Rs. 70 thousand. Out of 
this amount as much as an amount of Rs. 
60 thousand is spent on materials alone, 
leaving barely a meagre amount of Rs. 10 
thousand for labourers. How can 50 per 
cent mandays be generated with this 
amount of Rs. 10 thousand only. This 
scheme is faulty. This shows lack of fore 
sightedness on the part of the persons who 
envisaged it. It is some sort of fraud with 
the country. So this nonn of 50 per cent for 
materials and 50 per cent for mandays is 
not possible in each case. This policy is re­
quired to be reconsidered. 

Mr. Deputy Speaker, Sir, there is a food 
for work programme. But everybody knows 
that the officerS mint money by selling en­
tire allocation of wheat. labourers are re­
luctdnt to take wheat. If this is impractical, 
why wheat IS provided to them? Govern­
ment should make payment in cash in heu 
thereof. At present, foreign exchange is 
spent on importing wheat. That wheat 
could be supplied during natural calamities 
like floods and drought. The Government 
ought to pay attention towards these mat­
ters. 

Mr. Deputy Speaker, Sir, the most im­
portant issue is that of industries. Inspite of 
every efforts, employment has been gener­
ated only in the industrial sector. It is an 
accepted fact that unless surplus labour 
force in agriculture is absorbed in industrial 
sector, unemployment cannot be removed. 
But the official figures of last ten years re­
veal that a latp number of industrial units 

have been closed. Many industrif'4i are on 
the verge of becoming sick and incurring 
huge losses. If the same situation contin­
ues, the mills will be closed. How will it 
help in generating employment. On one 
hand, unemployment is increasing, on the 
other Government is raising the age of ie­
tirement from 58 years to 65 or 62 years. 

IEnglish] 

I want to know from the hon. Minister, 
whether in coordination with the other 
Ministries he will have the courage to dis­
cuss that the age of retirement of the offi­
cers of officials should be reduced to pro­
vide employment opportunities to those 
who are, millions and millions in number, 
unemployed and roaming on the roads in 
our country. 

[Translation} 

Before I conclude I would like to make 
yet another submission. Under the present 
licensing policy it takes two to three years 
in getting a licence and arranging finace 
from the ~nks for setting small and big in­
dustry by an entrepreneur. The sooner the 
industries are set up, the sooner em­
ployment will be generated. But delay in 
this work is causing an increase In unem­
ployment. I would also like to know as to 
how the Government is proposed to deal 
with such problems. 

{English} 

SHRI SOMNATH RATH (Aska): Mr. 
Deputy-Speaker, Sir, even in developed 
countries like Canada whIch is thinly pop­
ulated there is a problem of unemployment 
but in those countnes compensation is 
paid to the unemployed persons. Certainly, 
tn our country, there is increases in em­
ployment, but the hon. Minister in his an­
swer to the original question said that the 
b.lcklog was 9.20 millions at the beginning 
of the Seventh Plan and that it is to be re­
du(ed to 8.30 million at the end of the 
Seventh Plan. I do not know whether the 
growth of popUlation in these five years 
has been taken into consideratton. 
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Besides, the hon MInister has also 
suplled that by the tum of the century 130 
mdhons wall be proVided JObs I want to 
know from the hon MInister, what h~ 
means by 'Jobs'. Does It mean only the 
workers, or u'lemployed persons, who 
regIStered In the employment exchanges, 
the c;cml-educated or educated, bE-glnnlng 
from pnmary to college educatIOn 1 But 
there are a large number of unemployed 
persons .n rural areas wt 0 have not regIs­
tered In those employment ex(.hanges So, 
when you think of plannang, It IS not of the 
labour department alone and when you 
say about the ,Joverty alleViation schemes 
that IS another Ministry's concern, when 
we talk about production and productiVity 
Increase, there IS another Ministry; and 
there IS a Mlnastry for ImplementatIon and 
also Planning So, all the concerned Mlnas­
ters and Mmlstnes ought to diSCUSS thiS 
Important ISsue of unemployment and 
come to a conclUSion I would lake to know 
from the hon MinISter, about the scheme -
- as he has spoken about the thrust on the 
Eighth FIVe Year Plan that IS gOing to be fi­
nalISed, our Pnme MinISter has also gIVen 
stress on dlStnct planmng- Will he talk to 
hIS colleagues In the other MlnlStnes and 
see that a data bank IS prepared, at the dls­
tnct level about the unemployed persons 
so that the BOOs, the I nspectors of the 
labour Department of each State should 
prepare a data bank, as to how many per­
sons have not been employed, or are bemg 
regIStered an the employment exchanges, 
and how many persons an the rural areas 
and even urban areas have not been regis­
tered stress has to be gIven to unorganased 
labour And, when you talk of the agncul­
tural labour, It IS to be pomted out that 
they are not paid mlnamum wages It IS an 
open secret These agncultur al labourers 
are not haVing employment throughout the 
year So, to supplement It, what we have to 
do IS, we have to set up cottage mdustnes 
In villages. So, Khadl Board should take up 
thIS JOb and prOVide employment to the 
villagers dunng the fean period I would 
like to know what steps have been taken an 
thas regardr 

Sir, In employment exchanges, the 
names of those who have regIStered there 

after reaching a certain age lamlt are struck 
off ThiS does not mean that they have pro­
Vided employment to these people They 
are also Jobless There IS a problem of in­
ter-State migrant labourers There IS a 
problem of emigration labourers outside 
the country so, thIS IS a matter which the 
Government has to look IOtO 

We were proud about the Govern­
ment's poliCies that IS Bekarl Hatao and 
Carib, Hatao These poliCies can only be 
Implemented If really StatiStiCS IS t'lken 
from all the sectors It IS no use only the 
labour MInister giVing some statistiCS of hiS 
Department It IS concern of the nation It 
IS a problem which can be tackled only If It 
IS taken on Its proper perspectlv~ 

Schemes and programmes have to be pre­
pared so that by the tum of thiS century we 
can gIve employment to '130 mIllion peo­
ple I would like to know from the Hon 
Mlmster how best he IS gOing to achIeve It7 

SHRJ 513 SJDNAl (Belgaum) SIr, thiS 
problem has been continuously worrying 
not only thiS country but all the countnes 
How are you gOing to solve thiS problem1 

ThIS problem has been dIScussed many 
times on the floor of thIS House, and out 
Side What IS the solutlOn1 How best we 
can achieve the result? How Will we give 
employment to the younger generation? ls 
It by Industnalrsatlon alone? No, because 
we have not advanced very much and 
Within ten or fifteen years, we cannot give 
employment to all the people, who are un 
employed now In due course, thiS number 
Will swell There are public andustrles pn 
vate sectors, self-employment, agricultural 
section, and so many other thmgs Have 
you planned systematICally to feed these 
youngsters? Sir, In my OpiniOn, we have 
planned, but that plan IS not adeGuate to 
absorb (he YOUl1ger generation, who are 
being continuously frustrated So, what 
best could be done In the available cIrcum­
stances IS really a big problem 

According to me, It I~ not only con­
cerned With the labour Ministry, but With 
the Health MInistry also Population has to 
be curbed In proporUon to the Job that 
may be created by the tum of thIS century 



3~5 H.A.H. re: Unemployment SRAVANA 19,1910 (SAKA) H.AH. re: Unemployment 366 

We are not serious about this problem. 
Unless you curb the growing population, 
whatever we have produced will vanish. 
The moment you go outside, thousands of 
mouths will approach with a pair of hands, 
whom we are not able to feed. Therefore, 
the whole planning process has to be 
changed from A to Z. 

My friend mentioned that our beloved 
Prime Minister has been thinking seriously 
to plan at the district level. Can it help? Ac­
cording to me, we have very senously anal­
ysed the facts and we find it is sumptuous. 
How? In districts, we know the sources of 
employment. And that we have not been 
able to do. One example I may give. You 
take afforestation programme. It may be 
very small, very negligible, but it makes all 
the wealth of the country. If you make a 
master plan for 15 years to make the 
country green and clean, in each district 
you can give employment to 10,000 
uneducated and unskilled persons. 5000 
persons will go on planting the trees and 
another set of 5000 will go on maintaining 
them. For 15 years if you calculate, the 
profit will be more than the investment 
that we have made. And those people will 
get employment there. 

Another section is agricultural section. It 
is 'lot taken care of SCIentifICally. We have 
been providing seeds, pesticides, manure, 
everything. But have you trained the man 
who is using these things? We have not 
trained him. Many people have died while 
spraying pesticides on cotton and other 
crops. We have not been able to give them 
proper education. They do not know how 
to utilise water properfy, how erosion takes 
place, what are the minerals of the land. 
Agriculture is the biggest sector in the 
country. 80 per cent of the people live in 
rural areas. It has the capacity to absorb all 
of them provided we plan for agriculture, 
which we have not done so far. We have 
built many projects. But they are all af­
fected by silt deposit. Erosion is threaten­
Ing us very seriously. The other day when 
there was a discussion on floods, it was 
brought to the notice of the House how 
erosion has taken place. It is not by discus­
sion alone that things will be all right. We 
have to plan, we have to halt somewhere 

to re-structure and re-build our countcy. 
Unless you produce more, you cannot em­
ploy more people. The problem of mod­
ernisation, mechanisation or computerisa­
tion of the industry was there in Japan also. 
They absorbed these people after giving 
proper training suitable to the job of mod­
ernisation or upgradation. And the rest of 
the people were silently sent to other sec­
tors where they were absorbed. We cannot 
deny the entry of science into our country. 
If we do that, we will be left behind the 
dock of the world. If we are left behind the 
dock of the world, we cannot stand in the 
international field and we have to be 
poorer and poorer. To solve unemploy­
ment problem we cannot keep our ma­
chines idle. If we do so, production-wise, 
we will be very small, quality-wise we will 
be worse. Then there will be no market 
and no transaction. About the district plan­
ning and all that, the Minister was telling 
so beautifully as if things are going to hap­
pen today or tomorrow. Really a serious at­
tention has to be paid to this aspect not by 
labour Department alone or Industries 
Department but by the whole Government 
including the opposition. All of them 
should sit and thrash out the plan. It is not 
that people sitting in air-conditioned rooms 
of Yojana Bhavan will do it. A very serious 
thought has to be given as to what is the 
best way to curb our pop':Jiation. Today, all 
concentration has taken place in big cities. 
With the result, there is no place to live, no 
water to drink and no air to breathe. So 
satellite cities have to be planned imm~i­
ately. 

My friend from the other side, has put 
all the accuSations of the world on our 
head because we are ruling. We welcome 
some serious criticism. Madam Gandhi 
foresaw all those things. After nationalisa­
tion, full incentive and subsidy has been 
given not only to backward and weaker 
sections but to backward districts also. But 
my friends on the other side criticise us for 
the sake of criticism. If they have any plan 
better than this, we welcome that. But they 
have never done this. They only criticise. 
We welcome any good criticism. 

MR. DEPUlY SPEAKER: Now please 
conclude. 
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SH RI S. B. SIDNAL: So, what I would re­
quest the Labour Minister is to have a dia­
logue with the Health Minister, the Indus­
try Minister and the Agriculture Minister to 
see how we can stop the inflow of the rural 
people into the urban areas, adding to the 
population. In the rural areas you don't get 
even Rs. five per day. If I go to Bombay or 
Delhi and do even shoe-polishing, I can 
earn Rs. 50 to Rs. 100 per day. So, why 
should I live in a rural area 7 Rural areas 
have been totally neglected by the State 
Gov~rnments. I appeal to the Central Gov­
ernment to give correct directions to those 
people for creating activities in the rural ar­
eas, cooperative-wise or agro industry wise 
or in any other manner which is suitable 
and appoint a high-powered committee, 
including all experts in this country. I thank 
you very much for giving me this opportu­
nity. 

{Translation ~ 

SHRI BINDESHWARI DUBEY: Mr. 
Deputy Speaker, Si,:, I have already men­
tioned in detail in the very beginning of my 
speech, about the measures berng taken to 
taclde the problem of unemployment. I do 
agree that only productive employment 
should be generated. I am not in favour of 
generating unproductive employment. So I 
am in agreement with the hon. Member 
that it is of no use to generate unproduc­
tive employment. But I would like to say 
that planning is a continuous process. A 
plan is prepared for a particular period 
taking into account the necessity of the 
time. We do undertake mid term appraisals 
also, and the strategy of the plan is also 
changed accordingly. The hon. Member 
has himself stated that the Hon. Prime 
Minister is very much concerned about it 
and he wanted to effect changes in the 
strategy in making the 8th Five Year Plan. 
He is interested in the planning from be­
low, or planning at district level.The hon. 
Member has himself made suggestion that 
planning process should be initiated at dis: 
trict level and a data banks be set",up at dis-

trict level. It is a good idea to gather correct 
information. 

There is no need to reply to those 
points. I will pass on those sugg~tion to 
the Minister for Planning and I will discuss 
these points with him. 

The Ministry of labour is concerned 
with registering the names of unemployed 
persons and forwarding the names to the 
employers who send demands. But we 
have the joint responsibility. This question 
is addressed to Ministry of Labour, so I am 
replying. But it is also true that the 
Planning Commission is also concerned 
with this question. We have to coordinate 
the various departments to gather 
information with regard to achievement of 
target fixed for the various sectors and 
genera\ion of employment. I will have talk 
with the Minister of Planning about these 
suggestions made by the hon. Member. I 
will also find ways and means as to how 
best the various department are to be 
coordinated to arrive at mutually agreed 
decision in this regard. it is a very good 
suggestion. 

The Hon. Prime Minister himself is very 
much concerned about it. As a Member of 
the Council of Minister I am saying that he 
is also ceized of the matter and is holding 
talks with the Members of his Cabinet. I 
would convey these suggestions to him so 
as to take these suggestions in view while 
preparing future strategy to solve this 
problem. That is what I wanted to say. 

lEnglish] 

'MR. DEPUTY-SPEAKER: The House is 
adjourned to reassemble tomorrow. 

18.36 hrs. 

The Lok Sabha then adjourned till Eleven of 
the Oock on Thursday, August 11, 
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